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LOK SABHA DEBATES

LOK SABHA

Monoay, November 30, 1992 Agrahay
ana 9, 1914 (Saka)

The Lok Sabha me t at
Eleven of the Clock

[{MR SPEAKER in the Chaii
(English)

WELCOME TO THE SRITISH PARLIA
MENTARY DELEGATION

MR SPEAKER Hon Members atthe
outset | have to make an announcement

On my own behalf and on behalf of the
hon Members ot the House | have great
pleasure in welcoming hon JmLeser M P
and the hon Members of the British Parlia
mentary Delegation who are on a visit to
India as our honoured guests

The other hon Members of the Delega-
tion are

1 Mr Jack Straw M P
2 Mr Robin Corbett MP

3 Mr Jov~ Cummings M P

4 Baroness Flather

5 Mr Toby Jessel, M P

6 Mr Peter Temple-Momms, M P

The Delegation arnved Delhi on 28th

November, 1992 morning They are now
seated In the special box We wish them a
happy andfruitful stay inourcountry Through
them we convey our greetings and best
wishes to Her Majesty the Queen, Pnme

Minister Parliament Government and the
friendly people of Britain

11.02 hrs.
ORAL ANSWERS TO QUESTIONS
[Enghsh)
Demand of Doordarshan Employees
*81 SHRIMOHAN RAWALE
SHRI KODIKKUNIL SURESH

Wilithe Minister of INFORMATIONAND
BROADCASTING be pleased to state

(a) whether the Doordarshan employ-
ees have resortedtowork-to-rule on all india
basis

(b) if so, the details of their demands,
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(c) the extent to which Doordarshan
programmes have been affected, and

(d) the steps taken by the Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUIAARIGIRUA VYAS)*
(a)to (d) A statement s laid on the Table of
the House

STATEMENT

(a) and (b) A small number of Door-
darshan Programme Production Statf, mainly
in Delhi and Calcutta, hadresorted, to work-
to-rule” agitation with effectffom 12 10 1992
to press for their demands as in the Annex-
ure

(c) While there was no manorimpact on
Dvoordarshan Programmes, the ‘work-to-rule”
agitation by a section of Doordarshan pro-
gramme production employees aftected
some services ot social ana public impor-
tance e g the Weather Reponts could not be
telecast in the ong nalformat for some time,
Doordarshans National newscasts went
without the visual coverage of some impor-
tant national events and captions, titles etc
The telecast of information relating to miss
ing persons, an important social service
rendered by Doordarshan, was also ser-
ously affected, but the same was restored

(d) Pursuant to negotiations between
the Government and the representatives ot
the employees an agreement has been
reached whereby the employees have inter
ala agreed to suspend the agitation and
restore normaly

ANNEXURE

Demands made by the Doordarshan
Programme Production Staff

Autonomy before privatisation Prasar
Bhari to be implemented before
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14 1192, onthebasis of bifurcation of
Doordarshan and All India Radio

Vertical befurcation of Doordarshan
and All India Radio immediately

Regularisation of all Artistes, Staft
Artistes including TV News Corre-
spondent, TV Assistant News Corre-
spondent, Assistant News Editor,
Reporters, Production Assistants,
Nc ws Film Libranan and Camera-
man Presentation Annc. _er

Special Duty Allowance for all Door-
darshanemployeesinthe North East
Region Disturbed Area Allowance to
all Doordarshan employees working
in Punjab, Jammu and Kashmir and
North Eastern States

Time scale/Time bound promotion for
all category of staff

Proper job oriented staffing pattern
for programme production staff

Filling up of all vacant posts

Statt working in shifts should be de-
clared shifts duty personnel

Rational and impartial transfer policy
and s farr implementation for Pro-
gramme Production Statt

Abohshed and dying posts to be
conventedinto suitable regularposts

No victimisation during and alter agi-
tation

Grant of adequate compensation for
the stafffamily in case of accidental
death or injury on duty

All India panel as per senionty for
higher training and foreign tours
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.¥ianslation}

SHRI MOHAN RAWALE Mr Speaker, Sir,
Do@;darshan was started in 1959 and now
33yearsareover The Doordarshan Kendra
In my constituency Bombay has been func-
tioning for the last 20 years Late Prme
Minister Shnimati indira Gandhihadissued a
notiicationforthe bifurcation of Doordarshan
and All India Radio in 1976 16 years have
elapsed since then How many persons in
how many categories out of 33 categories
have been promoted in the Production
Department of Doorgarshan andin how many

., categories promotions have been given ‘

more than once? And promotions are given
every year 10 the employees of engineering
department after an interval of three years
Then why s the statfing pattern prevalent
here not being implemented there ?

[Enghsh)

»

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIAJIT PANJA) Sir,
how many persons have been given promo-
tion, for that | require a notice 1t)s true that
at the ime when Indirap was looking after
this Depantment, bifurcation was agreed
upon Thereatter while examining the bitur-
cation several difficulties came The Radio
was being developed andthe coverage with
the infrastructure both hardware and soft-
ware asthe hon Memberknows is about 90
per cent all over the country In the mean
time, Television came in and when Televi-
sion is also being deve'oped there are fifty
per cent still remaining to be developed In
Television The position that we are now
facing is this that those who are already in
Radio and some other organisations are
opposing bifurcation by saying that f we do
bifurcation then thetr promotion will be af-
tected tor ever because they have devel-
oped up to such an extent In Doordarshan
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some of them - not all - are saying that if you
do not do fhifurcation our posts are being
eaten up by Radiopeople These arethetwo
things This is the difficulty we faced When
this was broughtto my notice, in September,
immediately | formed a committee A larger
group I1s opposing and a smaller group 1s
supporting Shri Varadan took charge and
started the sittings At this moment | am not
making any comment The talks with the
employees aregoingon We are getting help
fromthem astothe manner in which we can
settlethisissue |can assurethis House that
we are looking into the matter in detail and
centainly we will sort out, as far as possible,
to the satisfaction of this House

[Translation)

SHRIMOHAN RAWALE Mr Speaker,
Sir, t1s unfortunate that promotions have not
been given to the employees for years to-
gether | have its record with me Out of 33
categories 6 categories got promotions only
once and one category got promotions twice
Remaining categones did not get any pro-
motion It 1s very unfortunate Mr Speaker,
Sir this bifurcation was done during the
penod of Indiraj and she said that the em-
ployees of All India Radio would be sent
pack Al leastthe statement made by Shri-
mati Indira Gandhi should have been imple-
mented Why were those employees not
sent back to All India Radio? Thatis why the
agiation s going on there

Similarly, long term casual stalf have
been working in the Bombay Doordarshan
Kendra forthe past 15 16 years They have
not been regulansed so far The coun has
ordered the regulansation of their services
but it has not been done so far By whattime
Government s likely to regularise their serv
ices and whether it will be done with retro
spective effect? Irequestthehon Ministerto
reolv to this question
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SHRI AJIT PANJA Sur, so far as the
casual staffs are concerned, vanous courts
have passed judgements, including CAT All
those are being taken into the view of the
Government Wherever itis possible, we are
agreeing to the court verdict about various
types of casual staff But where the Depart-
mentof Personnelor others feelthat they will
haveto prefer an appeat. anddid so thenthe
matters are sub judice But t1s true that itis
one of the demands and the Committee 1s
going into this

SHRI KODIKKUNIL SURESH Sir one
section of the employees of Doordarshan or
the other goes on strike causing a lot of
inconvenience to the public | wantto know
trom the hon Minister whether there is any
effective mechanism to attend to the legiti-
mate demanas raised by the employees |
would like to know what are the arrange-
ments existing to keep the transmission of
important programmes going on inthe event
of astrike |would like toknow whethersome
employees have been suspended and if so
what are the charges against them | would
like to know what are the conditions between
the Government and the employees for the
withdrawai of the strike

SHRI AJIT PANJA Sir, there 1s no set
mechanism as such to dispose of the dis-
putes which have been raised or the de-
mands which have been raised As | have
already stated, aCommittee has beentormed
under the Chairmanship of Shr Varadan so
that the disputes could be disposed of quickly

There 1s no permanent mechanism 1o
be set up as such unless it becomes an
industnial dispute or otherwise when there is
apermanent mechanism under the | D Act
So far as the suspens on and charges are
concerned | will request the hon Member
not 1o press for this because we have with-
dgrawn the suspension order and a good
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sense 5 prevaiing between the Govern?
ment and the employees and are settling
amicably the issues. | will request the hon.
Member - and | need your support also - that
this may not be pressed at this stage

MR. SPEAKER: If you have replied to
one point, you need not reply to the other

point

SHRI AJIT PANJA: So far as the steps
being taken, | submit that we are taking
some steps so that this essential service is
maintained properly As soon as these stps
arecompleted, | willcertainly informthe hon
Members about them.

SHRISAIFUDDIN CHOUDHURY One
of the demands of the employees’ organisa-
tionis forimplementation ofthe Prasar Bharati
Act 1want 1o know one thing Long ago this
law has been made by Parliament unani-
mously Whatare the impedimentsthatstand
inthe way of implementation of Prasar Bharatt
Act? Olheruse. it will again recur and it
seems to me that we will have trouble

SHRIAJITPANJA Sir, thisis one of the
demands, of course Whenthe PrasarBharati
Act was looked into by this Government, it
was found that the Government who got it
passed In this House and aiso in Rajya
Sabha unanimously, did not implement it for
some reason or other, it was necessary only
to 1ssue Notfication Then, Sir, the next
Government which came in, categorically
stated in a meeting as high as of a Pnme
Minister that at this stage unless something
more 1s discussed, this should not be given
effect to Then, Sir, when this Government
came, we examined It, and it appears the
first thign we exanuned Is regarding these
employees n All India Radio and Door-
darshan Wefoundthattheres aquestion of
giving them option, but after the option 1
exercised. if a large portion of employees’
does not wart to go to Prasar Bharati, we
cannot force them because they cannot be
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forced under the latest decision of the Su-
preme Court to go out of Government em-
ploymentin view of Article 311 Butiftheydo
not go and remain, thenthey aretogo in a
surplus cell But this 1s such a subject, L.e.,
radio and TV, that a permanent singer or
announcer or some engineer or camera-
man, what do we do with them? Sir, these
arethe details which are beinglocked into so
that for the benefit of these employees they
are given facts clearly saying that they are
remaining here for this purpose

SHRI ANIL BASU Is there any time
schedule?

SHRI AJIT PANJA There 1s no time
schedule given therein but we have done,
so Sir, all the members of my consultative
Committee decided that it should be dis-
cussedthe Government decided (a)with alt
political parties t must be discussed be-
cause It was a consensus decision of both
the Houses and (b) with the employees

MR SPEAKER What did you discuss
inthe Consultative Committee?

SHRI AJIT PANJA | am sorry, not the
Consultative Committee Th.s is a decision
of the Government not the Consultative
Committee

And (b) 1s 10 discuss with the employ-
ees’ Association Sir, | o not want to say
what we have discussed, but as the Consul-
tative Committee is very much concerned, |
have written a letter to all members ot com-
mittee Including In it the proposed amend-
mentanditis coming up fordiscussioninthis
Session period (Interruptions)

SHRI RAM KAPSE The Doordarshan
employees startea work-to-rule from 12th
October ana ultimately they had to go on
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strike | would like to know what steps were
taken by the Government in the meantime
from 12th October to the day of strike. How
good sense prevailed after the strike only on
the part of Government? I would like to know
that

Iwould also Iike to know how much loss
was incurred because the advertisements
could not be shown during these days.

SHRIAJITPANJA Sir, sofaras the last
portion of his question 1s concerned, | need
a notice because for the question of how
much advertisement loss was there, | have
to get a notice to answer

Sir, so tar as the demands are con-
cerned, each one was gone into by Mr
Vargan and except those which are not
within our control, that means, within the
control of the Information and Broadcasting
Ministry, we have referred it to the Depan-
ment of Personnel like shift duty allowance.
Wefoundthatfor some category of staff shift
duty allowance is required But it requires
money So, it has to be referred to the
Finance as well as to the Department of
Personnel because such kind of shift duties
are also given to other Depantments of the
Government

Sir, so far as the filling up of various
posts are concerned, there was no victimisa-
tion during or after aguatipn We have al-
ready issued letters to the authonities con-
cerned saying, Don ttake any steps, with-
draw the memos because we are having
discussion Theretore, from 12th up till the
time even when they ceased work, Govern-
ment was seized of the matter, but hon
Members will appreciate from their own
experience that it 1s not in our hands alone,
other agencies of the Government are also
invoived, but we are taking it up expedi-
tiousty
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lEn Tehsil Headquarters with S.T.D. (b) if so, the details thereof; and

(c) the number of tehsil headquarters
*82. KUMARI VIMLA VERMA: proposed to be iinked with STD State-wise?
SHRIJEEWAN SHARMA:
THE DEPUTY MINISTER IN THE
Willthe Minister of COMMUNICATIONS ~ MINISTRY OF COMMUNICATIONS (SHRI
e pleased to state: P.V. RANGAYYA NAIDU): (a) No, Sir.

(b) Does not arise in view of (a) above.
(a) whether any decision was taken to
7k alltehsilheadquanters with STDby March, (c) Details are given in the attached
992; statement.

State-wise list of the number of Tehsil Headquarters proposed to be linked with S.T.D.

Name ot State Number of Tehsil Headquarters
proposed to be linked with STD

Andnra Pradesh ’ 169
Assam 80
Bihar No Tehst!
Gujarat 108
Haryana 25
Himachal Pradesh 50
Jammu & Kashmir 37
Karnataka 73
Kerala c2
Madhya Pradesh 245
Maharashtra 193
Goa 05
North East

Arunachal No Tehsil
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Number of Tehsil Headquarters
proposed to be linked with STD

36
No Tehsil
No Tehsil
No Tehsil
27
47

_No Tehsil
163
Allcompleted
154

No-Tehsil

1414

" KUMARIVIMLA VERMA: Sir, how many
truments have been manufactured inthe
untry and how many are being importedto
the 1414 tehsil headquarters mentioned
y with S.T.D.? How much foreign
change has been spent on them. What
3ps the Government is taking to ensure
} these instruments are manufactured in
3 country itself? What time limit has been
ed for their completion?

i,

| THE MINISTER OF STATE OF THE
INISTRY OF COMMUNICATIONS (SHRI
AJESH PILOT): Mr. Speaker, Sir, it is the

decision of the Government to link tehsil,
talluka or divisional headquarters according
to existing system in different states with
S.T.D. by March, 1993. This year we have
made S.T.D. arrangement in all the district
headquarters of the country up to March,
1992. The Government wish that this facility
should be extended to all the tehsil head-
quarters so that villages may be linked with
tehsils and tehsils with the country and the
entire world. We will do all this according to
the communication policy of the Govern-
ment. So far as the hon. Member has asked
aboutthe instruments, the Government have
its own arrangements but sometimes we
have to import some parts. Most of the
instruments are manufactured in the coun-
try. There is no difficulty in it.
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KUMAR}I VIMLA VERMA Has the
Government fixed any target to hink block
headquarters and big villages with ST D
and if so by when?

SHRI RAJESH PILOT Mr Speaker
Sir as | said earlier that there is no tehsil in
some states but only division IS there as
there are in Andhra Pradesh Our am s to
hink district, tehsit or block headquarters,
whatever system I1s existing in states, with
S TD and then extend this facility to vil-
lages But wherever we are providing this
facilty wvillages are also inked with it Inthis
way many villages are inked with it The
¥Mages that come in the periphery of 20 kms
are being hinked with group dialing facilty,
but no target has been fixed that this village
will be linked earlier and that village later
The GovernmentisthinkingtoextendS T D
facility to every nook anacornerandioevery
village ofthe courtry Whereverthisfacility s
extended we will continue to link more and
more places

SHRI RAJNATH SONKAR SHASTRI
Sir inhis reply the hon Minister saidthattne
Governmen! proposed 1o link 154 tehsils
with S T D tacilities in Uttar Pradesh Jaun
pur Ghazipur and Baliia are major cities ot
north eastern regton ot Uttar Pradesh Olg
instruments a-e funct oning inthese cities 3
4 years ago in this very House it had been
assured that the telephone exchange ot
Jaunpur would be equipped immediately
with new instruments and later on the hon
Minister had said that electronic excharge
would be set up soon in Jaunpur but so tar
nothing has beendoneinthisregard Iwould
hke to know from the hon Minister by what
time electrenic exchanges wi i startfunc’ on
ing in these c ties of north eastern region
paicularly Jau~pu- and GhazipJr anc by
whattime S T D fac lity will be extenged t~
these 154 tehsiis?

SHRI RAJESH PILOT Mr Speaker
Sir atpresent I have noinformationabouta
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particuiar distnct as to at which places in
Jaunpur distnct electronic exchanges are
there and at which places they are, notthere
but the Government s following a single
policy for the entire country and that 1s to set
up electronic exchanges only And now a
state has arrved when nobody 1s ready 1o
set up conventional exchanges

SHRIRAJNATH SONKAR SHASTRI |
am asking by when old exchanges will be
replaced by electronic exchanges?

SHRI RAJESH PILOT Ten years ago
people were attached towards cross bar
system but now nobody I1s ready to get it
nstalled Al present nearly 55 to 60 percent
electronic exchanges are functioning in the
country We hope that our production will
increase this year The new policy of the
Government will hopefully help increase
production It 1s very difficult to foretell the
time by whenthe systemwillgo 100 percent
electronic Calculations are being made in
this regard

We arefastreplacing the oldexchanges

So far as the case of Uttar Pradesh 1s con

cerned 45 percent exchanges are elec-
tronic We hope thatits percentage willgo up
auning the current year Sotaras thedistricts
of the Eastern region (U P ) are concerned

the Government is giving prionty to them
Preterence i1s being given to expand the
Communication system in backward and
remote areas We are giving second any
priority to developed areas Thisis the policy
of the Government

|Enghsh?

SHRIMRUTYUN JAYANAYAK |con
gratulate the hon Minister tfor such a grand
performarce by providing STD tacilities to
Tehsitardd strict headquarters Baburiaisa
panchayat in my district which has been
provided with STD and electronic exchange
faciity
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." Id like to know from the hon. Min-
teeping in view the work!oad working
n, the mechanism and the existing
ndof the STD whether the hon. Minis-
ensure that the system and the work-
nditions will improve? Is he aware of
jancial implications involved and what
he has proposed to take?

iRl RAJESH PILOT: Mr. Speaker,
ave forgotten to answer one supple-
ary of Mr. Sonkar Shastri about 154
Isin U.P. to be connected by March,

could not answer to one supplemen-
estion ofthe hon. Member. There are
ghsils. The Government has set a tar-
) connect them with STD by March,
154 tehsils of U.P. will be provided

). by March 1993.

“" RI RAJNATH SONKAR SHASTRL:
be completed by March 19937

SHRI RAJESH PILOT: Yes, it will be
Jeted by March, 1993

ish)

Ihe hon. Member has asked what are
jancial implications and other things.
dtaken allthese things into considera-
The Government feels that communi-
n is the intrastructure for any other
lructure: even for industrialgrowth, you
10 have communication. The Govern-
18 giving very high priority on commu-
on sector. That is why, this year we
very big plan for financial investment
g sector. We are aware of it. Let me
¢ the hon. Member wherever we are
1D facility in a tehsil, district orblock
arters, if villages aiso can be con-

dthe same day, we are also fo!lowing
80.there are anumber of villages which
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nhave got STD facility today in Punjab, Ker-
ala, Orissa, Rajasthan, Machya Pradesh,
Uttar Pradesh. Wherever STD :acility could
be also given to the villages in addition to
tehsilheadquar:z.s, itisbeingfollowed. lam
sure, by March, 1993 major chunk of this
problem should be over and we will be able
to have STD facility in alltehsil headquarters
of the country.

| have also taken a decision to provide
STD facility at permanent address of the
hon. Members. If the hon. Member belongs
to the rural area where he has a permanent
address in a village the STD facility will be
provided in his village, at his permanent
residence so that he can be available to the
political executive in the country. That is the
criterion we have takenforallhon. Members
of Parliament.

[Translation)
PROF. PREM DHUMAL: Mr. Speaker,

Sir, Iwouldlike to know the priority that would
be accorded by the Government to provide

lelephone facility to hilly and backward ar-

eas? Part (b) - In many areas people were
askedto aeposit money. They were assured
thattelephone exchange willbe setupwhen
money Is deposited. Six years ;have since
elapsed when people from several areas
deposited money, but no step to set up
telephone exchanges has sofarbeentaken.
Will the hon. Minister take the trouble of
knowing the names of those places? Will he
accord priority toset uptelephone exchanges
in those places?

SHRI RAJESH PILOT: Mr. Speaker,
Sir, itistrue thatthere is too much entusiasm
in the villages to have telephode connec-
tions there. We are getting as many as 50
applications forfresh telephone connection
from the places where we set up P.C.Os. |
agree that we gave assurances to provide
telephone facilities to villages and remote
areas with two angels in mind. The first was
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to expand the communication network and
the second was to earn more revenue. The
telephone facility will reach villages. The
villagers will enjoy the benelit thereof and
then its demand will increase. This was the
dual purpose of the Government......

SHRI RAJVEER SINGH: The fact is
that not even a single telephone is function-
ing in the villages......

SHRI RAJESH PILOT: It is the most
encouraging thing.

SHRI RAJVEER SINGH: Not even a
singletelephone is working well andyet he is
takking high of their policy. (Intesruptions)

SHRI RAJESH PILOT: | have listened
tothe hon. Member and let me give my reply
also. Mr. Speaker, Sir, | have always pleaded
that there is scope for improvement always.
We are making improvements and we will
be doing it in future also. It is not a one day
affairthat all the improvements will be made
in a single day. It is a continuous process.
We are making efforts and we are ready to
implement the suggestions of the hon.
Members if they have any i this reard. But
nobody will acceptthat ncthing at allis being
doneinthis regard. Now let one go along any
road and you will findthe S.T.D. and P.C.O.
facility. Never in the past it was made so
liberal. Nearly 20-22thousandS.T.D./P.C.Os
have been installed throughout the country.
(Interruptions)

SHRI RAJENDRA AGNIHOTRI: Mr.
Speaker, Sir, please elicit answer from the
hon. Minister......(Interruptions)

MR. SPEAKER: Look, only two ques-
tions have so far been answered in 27 min-
utes. There are other questions also.

Rural Electrification in Bihar

*83. SHRI CHHEDI PASWAN: Wili the
Minister of POWER be pleased to state:
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(a) the number of agricultural pumps
energisedin Bihar during each ofthe lasttwo
years and the number proposed to be ener-
gised during 1992-93;

(b) whether the Government propose to
increase the target for rural electrification in
Bihar;

(c) it so, the details thereof; and

(d) it not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAIl): (a) to (d). A Statement is laid on the
Table of the House.

STATEMENT

(a) Bihar State Electricity Board has
reported energisation of 5514 and 2712
pumpsets during 1990-91 and 1991-92 re-
spectively. A target for energisation of 3960
pumpsets has been fixed for the year 1992-
93.

(b) to (d). The Annual Plan Outlays and
targets for various Stats are decided by the
Planning Commission every year,inconsul-
tation with the concerned State Electncity
Board. No proposal has been received from
the Bihar Government/Bihar State Electric-
ity Board to increase the targets.

[Transiation)

SHRICHHEDIPASWAN: Mr. Speaker,
Sir, the reply given by the hon. Minister is
very unsatisfactory. The report received by
the hon. Ministerfrom Bihar State Electricity
Board is fictitious. | would like to apprise the
hon. Minister in clear terms that only 10 new
pumpsets were energised by Warch 1992.
Thereis atarget of energising to 83 pumpsets
by March 1993. 45 pumpsets out of total
1500 under the modernisation scheme have
been energtsed by March 1992 and atarget
for electrifying 315 pumpsets has been set
for the year 1992-93. 548 pumpsets out of
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3112 have been electritied under the reha-
bilitation scheme by March 1992,

®MR. SPEAKER: Mr. Paswan, mind i,
you have to ask question and you are not
supposed to deliver a lecture.

SHRICHHEDIPASWAN: Mr. Speaker,
Sir, | am coming to the question itself.

MR. SPEAKER There are many ques-
tionsto be ackedonthisissue. Please come
to the question.

MR. CHHEDI PASWAN: Mr. Sneaker,
Sir. | would like to make it clearly that the
reply given by the Minister is grossly unsat-
isfactory. ’

MR. SPEAKER: No, you ask question,
he 1s a wise minister.

§HRI CHHEDI PASWAN: | amcoming
tothe question. According to the proposal of
1992-93, 788 pumpsets have got to be
energised whereas the hon. Minister has
stated that a target ot energising 3960
pumpsets hasbeensetforthe year 1992-93

[English)

MR. SPEAKER:” will not allow this'’kind
of question. You please come to the ques-
tion.

[ Translation)

SHRICHHEDIPASWAN: Iwouldthere-
fots, like 1o waow from the hea. tdiniste-
whelherthe pumpsets that have been ener-
Jised are functioming or not. | would also like
‘0 know the time by which the set target of
1992-93 will be achieved.

¥
SHRI KALP NATH RAI: Mr. Speaker,

Sigthie Annual Plan outlays and targets for
us States are finalised by the Planning

~@nmission in consultation with the con-
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cerned States and the State Electricity
Boards. ShriPaswan has soughtto know the
details of last two years as well as of the
current year. The Planning Commission
sanctioned Rs. 44 crore and 66 lakh to 8ihar
during the year 1990-91. Out of that the
State Government spent only Rs. 26 crore
41 lakh. The target was to electrify 1500
villages. Only 528 villages have, however,
been electrified. A sum of Rs. 14 crores 85
lakh was again sanctioned by the Planning
Commission during the year 1991-92. The
Government of Bihar, however, utilized only
Rs. 11 crore 44 lakh. The target was to
electrify 350 villages and 517 villages were
actually electrified. A sumof Rs. 22 crore 95
lakh was again sanctioned during the year
1992-93, in last 6 months. The Government
of Bihar has utilized only Rs. 49 lakh during
this period. Their target was fixed at 365 out
of which they were able to achieve only 105.
It means that the Bihar Government has not
been able to utilise even the plan outlay
allocated to them. They have not been able
to achieve even the fixed target. This is the
situation in Bihar, accordion to them.

SHRICHHEDIPASWAN: Mr. Speaker,
Sir,through you, lwould like to know whether
the Union Government proposes to provide
Grants for the minimum needs programme
alongwith the Rural Electrification Pro-
gramme, onthe lines of the allocations made
for the Health Department and the Public
Health Engineering Department, under the
minimumneeds programme. Apartfromthis,
does the Union Government, on whose di-
rections the State Governments implement
the Rural Electritication Programme, pro-
pose to bear a part of the losses incurred by
the State Governments in the implementa-
tion of the rural Electrification Programmes?

SHRI KALP NATH RA: | have already
replied the question which has been raised
by Shri Paswan. | would like to state that the
Bihar Government has not achieved its f)lan
target even in asingle year, despite the plan
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outlay allocated to 1, as per i's request and
also it has never spent the tuil amount allo-
catedto it Desprte this tact, the centre allo-
cated the amount to the Government of
Bihar whenever the later asked for it

SHRI CHHED! PASWAN Please an-
swer the question that we are asking

SHRI KALP NATH RAI 1 am doing just
That Thereatter, the Government of Bihar
sought assistance for the Rehabilification of
the deficient 1 e - for the pump sets, which
are out of order and whose system have
become delective and we allocated an
amount of Rs 47 crores, under this Head
However, they were able to spent only Rs
25 crore out of that amount Now, who s
responsible for t? (Interruptions)

SHRI RAM VILAS PASWAN Mr
Speaker, Sir, the acute power shortage is
responsible for the poverty, hunger, misery,
destruction and drought situation in Bihar
Theretore |feelthatthe Union Government
andthis House should give aserious thought
to the situation in Bihar No problem can be
solved through allegations and counter alle
gations Biharis very rich in mineralresources
and mines yet, as far as | know, no private

sectorunit is coming up in Bihar, despite the
new econom'c and industnial policy While
the centre claims that it has given and it 1s
giving money to the Bihar Government the
truthis that the Bihar Government is facing
aresourcecrunch, duetowhichitis not able
tosetup any new plant Similarly, there is no
proposal to set up any Nuclear Power Plant
in the State, desp *e the presence of large
quantities of radio active minerals The
Central Government says that t has held
talks andwrittento the State Electnicity Board,
but 1s yet 1o get any response from them
Throughyou, lhumbly submittothe Govern-
ment and especially to the hon Minister,
who hails from the border area of Bihar, not
to induige in allegations and counter-allega-
tions and instead give some positive assur-
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ance in the House, hold talks with the Gov-
ernment of Bihar and to invite the Chiet
Minster, it necessary

[English)

MR SPEAKER ShnRamVilas Paswan
|, generation of electricity 1s different from
electrification

[Translation)

SHRI RAM VILAS PASWAN Ainght,
therefore | would like te know from the
Government whether it has held talks with
the Bihar Chiet Minster in this regard or
wether it proposes to discuss the matter
with the Chief Minister by writing to him and
whether it 1s drawing up any plan to be
completed in twenty years, if not five or ten
years to improve the present conditions in
Bihar?

SHRIKALP NATHRAI lagree withthe
concern expressed by hon Paswanj, with
regard to the situation in Bihar and | humbly
submit to all the hon M Ps from Bihar rre-
spective of their party affihations that | am
preparedtotalk with them, withregardiothe
situation in Bihar, whenever they desire so
Mr Speaker, Sir, through you, | would like to
inform the House that Bihar has an installed
capacity of 1456 Megawatts out of which, the
Plant load factor is a meagre, which is the
lowest \n the country Now, who is respon-
siblefor this? Canthe Union Government be

blamed for #? (Interruptions)

SHRICHHEDI PASWAN The Central
Government is to be blamed as much as the
State Government. (Interruptions)

SHRIKALPNATHRAI |am not speak
ing on behalf of the Congress Party (Inter-
ruptions)

SHRI CHHEDI PASWAN" All the ma-
chines 1n the power houses are defective
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and the Congress Party was ir power at the
time of their installation. (/nterruptions)

SHRI KALP NATH RAL. It is necessary
to give you the information During the year
1988-89, the Plant Load Factor was 37 per
cent, in 1989-90, it decreasedto 31 percent
Then,dunng 1990-91. it wentdown 1o 24 per
sent and during 1991-92, it further fell to 21
per cent and at present it stands at 22 per
cent Thus, it has come down form 37 per
cent to 22 per cent

Mr. Speaker, Sir, | would also like 10
a« quaint the House of the energy shortage
fased by Bihar During 1988-89, it was 5-6
percent, in 1989-90, it roseto 20 percent, in
1630-91, tfurther escalated to 39 per cent,
N 991-92, it went upto 43 per cent and at
pre sentitstand at 43 8 percent Indeed, the
cor ditionof Biharis pitiable and Mr Speaker
Sir contrary 1o the a'legations made by
as vanji, had we notbeen concerned about
Bihc r, then the Koel Karo Project, with 710
MW zapacity (Interruptions) v

Mr Speaker, Sir, | would like 10 tell
Paswanjithat in order to solve the problems
faced by Bihar, the Koel Karo Hydel Power
Project, estimated to cost Rs 13 or 14
hundredacrore (Interruptions)

Mr Speaker. Sir, keeping in view the
concern expressed by Paswanjandtosolve
the problem of power shortage taced by the
State of Bihar, the Centre has given its
approval for the Rs 14 hundred crore, 710
Megwatt, Koel Karo Hydro-Electric Project.
An amount ot Rs 15 <rore was allocated
duningthecurrent yeartorthe project, butthe
WOrk Is not taking otf cue 1o the ongoing
Jharkhand agitation in the area |would like

shfi Paswanj ang otherhon M Pstromthe
Sjate 10 see 10 1t that the Bihar Government
mmences work on this project which prom-
es 10 inject a new life to the State. with the
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money allocated by the Centre, so that the
people of Bihar don't face any power shori-
age at all.

SHRINITISHKUMAR Mr. Speaker, Sir,
you are also observing thatthe hon Minister
is addressing the galleries more and an-
swering the questions less. With regard to
the main question pertaining to rural electr-
fication during the years 1991-92 and 1992-
93, the hon Minister has replied that the
fixed target has not been met and the allo-
cated amount has not been spent. In the

context, | would like to know trom him, the
target fixed and achieved and the amount

allocated and spent for the same purpose,
duringthe Seventh Five Year Plan, when the
Congress Party was in power In the State
Secondly, Mr Speaker, Sir, you will also
agree with me that rural electnfication 1s not
possible in Bihar, unless and until the power

generationcapacity 1s increased inthe State
Theretore, | would like to know as to when
the hon Minister willlay the foundation stone
of the Koel Karo Project?

MR SPEAKER Nitish Kumar), gen-

eration, transmussion and electrification are
three separate issues As your question

pertains 1o electrification, you kindly dwellon
that

SHRI NITISH KUMAR Mr Speaker,
Sir, 1 would not have asked this question,
had the hon Minister not made are refer-
ence ¢ the Koel Karo Project Because he
mentioned i, | am asking as 1o when the
foundation stone of the project will be laid
and also the target for rural electrification
{:xed and achieved durning the Seventh Five
Year Plan?

SHRI KALP NATH RAl. Mr. Speaker,
Sir. the target fixed tor rural electufication,
during the Seventh Five Year Plan was
72,000 villages and only 54,000 vilages
could be electnfied (Interruptions)
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Film Unit of Delhi Doordarshan
Kendra

-84 SHRIMANORANJAN SUR
SHRIMATI SAROJ DUBEY

Wilithe Minister of INFORMATION AND
BROADCASTING be pleased to siate

(a) whether the film unit of Delhi Door-
darshan Kendra has been lying idle since
1982 and the costly equipments lying un-
used

(b)itso the detarls andreasons thereof
ana

(c) the steps contemplated by the Gov
ernment to make use of the unit?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS)
(a) Yes Sir Atter introducing the electronic
news gatnering equipmentin 1982the use of
oldequipment was reduced in the beginning
and has been completely stopped now

(b) With the introduction of latest tech-
nology by Doordarshan, the Film Unit is no
longer of use of Doordarshan

(c) It has been decided to transfer the
film equipment to the Film and Television
Institute of India at Pune for their use for
trammg pJrposes

MR SPEAKER Yes. Mr Sur, 0o vou
have any supplementary question?

{ Translation)

Alngght, if you are satisfied, then | will
call others
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Mr Sur, youcantake your .eat, please

SHRIANNAJOSHI Theycametoknow
that this machinery was useless In 1982
Since then why did it take ten years to take
the decision to send it to the Film Institute in
Pune? That is the first part of my question
Whats the total price of this machinery and
when was it purchased?

KUMARI GIRIJA VYAS The old ma-
chinery was purchased in 1970 and the cost
was Rs 31lakh Forten years it was stand
by because we were using the new technol
ogy and now we have decided to send it to
Pune

SHRI SRIKANTA JENA See the total
cost of the machinery When it was pur
chased, | would like to kr > w.tyther aﬁy-
body had seen that the new "y~ vtici0gy was
coming in or not Looking {3 i, aspect,
unnecessarnly this kind cf egu piment was
purchased and now it has no use

MR SPEAKER One minute before the
hon Minister has replied

SHRI SRIKANTA JENA My point 1s
whetherany responsibility has been fixed or
not

MR SPEAKER She says thatitwas a
stand-by arrangement

SHIRI SRIKANTA JENA It was not a
stand-by arrangement

MR SPEAKER Okay, you can ask the
question

SHRI SRIKANTA JENA This obsolete
machinery was purchased at that point ot
time also
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
?ROADCASTING (SHRIAJIT PANJA) ltis
not correct Almost everyday in television
new technology 1s coming In This system
prevailing at that time since 1970, that is
since the inception of television, was usec
up 10 1982 In 1982 new type of tlechnology
came In which is called ENG. that is tape-
recording system When it came in, it re-
mained stand-by, thatis gracually the use of
this machine - because it was costing Rs 31
lakh at that time - was reduced and new
machmne purchaseawas used Thewcrkicrce
which was used for this particular old ma-
chine gradually was trained up !o the new
machine and not a single worker was al-
iowed to become surplus or lose his jcb
Therefore in India we cannot just jump and
throw a thing in view of the workforce in-
vowved We havetrainedthemup Now it has
become such athingthatwe havetotramour
eople who are getting training in Pune
because this can be usedincinematography
ana other ilm units  That is why 1t 1s being
transferred, | can assure this House | am
grateful this question was raised. otherwise
tmight have beendelayedfurther But within
two weeks’ time it will reach Pune or any
other unit wnere sucn training will take
place

Strike by Indian Airlines Pilots
*85 SHRIMATISUSEELA GOPALAN:
SHRIMOJ#1 -N SINGH (DEORIA)

Will the Minister of CIVIL AVIATION
AND TOURISM be pieased to state"

(a) whether the pilots of Indian Airhnes
went on strike during October, 1992,

(b) if so, the details of their demands;

(c) whether the strike affected the In-
dian Airlines thights caLsing undue hardship
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to general publicand passengers all overtti
country.

(d) it so, the details thereof and the loss
of revenue 10 the Aitline as a result thereot

(e) the action tuken or proposed td be
1aken inthis regar¢ and

(f) the steps being taken by the Unicn
Governmentto avoid such strikes in future?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL AVIATION AND TOUR-
ISM (DEPARTMENT OF CIVIL AVIATION)
(SHRIM O H FAROOK) (a)to (1) A state-
ment is laid on the table of the House

STATEMENT

(a)to(d) TheIndian CommerciakPiiot’s
Association has raised several financial
demands and has issued directives to its
members not to operate many flights As a
result, some of the pilots refused 1o under-
take tlying duties which resulted in cancella-
tion ot 283 fights dunng October, 1992
causing inconvenience and hardship to the
«*fected passengers in different parts of the
country The loss of revenue to Indian Air-
lines as a result of the agitation during the
period s estimatedto be about Rs. 3 crores.

(e)and(f). Theissuesrelatingto landing
and navigational aids have been referred to
the Director General of Cwvil Aviation for
arbitration. As regards linancial demands,
the entire question of pay and allowances for
all categories of employees of Indian Airlines
for a period of 5 years w.e.f. 1.9.90 stands
referred to the National Industual Tribunal
Indian Airhnes Management has also of-
tfered to work out in consultation with the
Indiah Commercial Pilots’ Association Pro-
ductivity Linked scheme of payment.

. SHRIMATISUSEELAGOPALAN: Since
the safety of the airport is one of the major
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demand of the pilots and it concerns the
safety of the passengers, pilots ana crew,
will the Government give a time imit to the
arbitrator?

SHRIM O H FAROOK Sir fully agree
with the views ot the hon Member We
would like to give the time for the arbitrator
for about three months and then try to give
his findings over it

It 1s an ongoing process We are ali
concerned about the safety of it We will do
it in the correct direction

SHRIMATI SUSEELLA GOPALAN s it
atactihatthere|s avast difference between
the salary and allowances and other service
conditions given by the private airways and
the Indian Arrires?

Ithas actually provokedthe pilots for an
action We are not rousing up the patriotism
of our employees to protect the interests of
the public sector and of our country But we
are depending on the market forces to de-
cide the future of the country

Wilithe Government take a conciliatory
attitude and try ta solve the problem in an
amicable manner witnout causing more
hardshiptothe passengers and withouttaking
arbitrary action against the pilots?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN
DIA) Sir the management 1s acting with
utmost restraint keeping in view the incon
venience that i1s caused to passengers |
think the management has shown extreme
patience in spite ot many actions which have
caused major disruptions

As far as the salanes of Indian Airlines
pilots are concerned compared 10 what
generally prevails in the private air taxi
operated areas, if you take th® salary per
hour flown, the management has estimated
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that the Indian Airlines pilots get as much as
20 per cent more than the grivate air-taxi
operating pilots

This 1s because whereas Indian Arrline
pilots fly between 45 to 50 hours per month,
private air-taxi operating pilots are flying
approximately 80 hours @ month Itis nota
comparable sttuation

Airines management has offered in-
centive productivity-linked schemes to the
pilots Fly more, pay more However, these
matters are still under discussion But as at
present Ithink, the best yardstick that could
be taken would be the pay given per hour
tlown In that calculation the management
saysthatthe Indian Airlines pilots are getting
as much as 20 per cent more

{Translation)

SHRI MOHAN SINGH Mr Speaker,
Sir, during the strike period, in October and
November 283 flights were cancelled an
consequently the Airlines incurred the loss
of Rs 3crore undoubtedly, thereis alimitto
everything Year after year, why does the
Government of India takes lightly the strike
by the pilots especially dunng the peak
tounst season and during the Dussehra and
Dwwaliholidays? Iwould like to know fromthe
hon Minister whether the Government has
gotany permanentsolutiontotheflash stnkes
by Arrlines pilots or i1s pondering over any
such scheme? The hon Minister has stated
n the reply that the Indian Airlines Manage-
ment has also offered them to linked the
salary with productivity So, in this connec-
tonwhatisthe reaction ofthe ICPA and what
1S 11s stand and also whether the Govern-
ment propose 10 take any initiative in this
regard?

SHRI MADHAVRAO SCINDIA Mr
Speaker, Sir, itis the stand of the manage-
ment that indiscipline will not be tolerated
andwillbe seriously dealt with The Manage-
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ment of the Indian Airl'nes had prolonged
negotiations with the pilots The hon Mem-
ber nightly said that there 1s a imit to every-
thmg That's why when the continuous nego-
tiations with the striking pilots did not stop
disruption of fights and other hindrances
such as annoucnement of cancellation of
flights at the last moment or refusal to fly
even after the passengers had boarded the
aircraft to cause maximum discomfiture to
the passengers, the Airlines Management
had to resort to suspension to tackle the
situation effectively Inall 17 pilots had been
suspended and against 4 action had also
beentaken aftertheissuance ofthe charge-
sheets The Airines Mangement has com-
municated to us that ¢ 1s prepared to take
even the stringent measures but at the
sametime it 1s also trying to maintain pa-
tience

{English}

’ SHR S B SIDNAL There are regular
andcontinuous strikes going on inthe indian
Airlines recently which are totally discourag-

1ing the foreign tounists to come In [s the
Government or the mangement thinking to
settle it by any means as these things are
happening regularly after privatistion? Are
the private people tempting there people to
go on strike or these people themselves are
attempting to shuft from private to public? |
wouldrequestthe Ministertoenlightenuson
this point

SHR! MADHAVRAQ SCINDIA As the
non Member Mr Mchan Singh has also
said earlier it is unfortunate thatit may be a
coincidence that every year we are noticing
strikes and illegal action taking place when
either the pooja holidays are on or when the
peaktouristseasonisgoingon Sir youalse
know i as you yourself had been the Civil
Aviation Minister at one potion of time |

anted 10 respond to the question of Mr
tnan Singh also on th.s point It I1s most
unate that because of the steps taken in
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the later half of 1991, there s a tourists
boom, as far as India 1s concerned, which
has gone up by almost 20 per cent and
foreign exchange earnings has gone up by
12 per cent in dollar terms And | think we
stand to earn a great amount of foreign
exchange from tourism in the next three to
four months Kt is unfortunate that that may
be disrupted due to this sort of rresponsible
type of action which the pilots are taking
continuously The track record is such that |
do notthink thatthe pilots needto be tempted
orguidedby anyone to take this sort of action
but it 1s unfortunate | know that with the
potential that exists in the staff of Indian
Arrlines, they are capable of making this
Airlines second to none in the world they
have the potential and capability but itisthe
will and the motive that have to be greatly
accelerated and cultivated and that is what
the management is trying to do Ever since
the new Chiet Executive took over in the
middle of July, for the first three months, he
and his team had put together an exercise
which saw very fruitful results We were
operating at almost 85 per cent punctuality
which 1s higher than most international arr-
lines Itis unfortunate that again this matter
has come about atatime when the manage-
ment wants to take a reasonable stand and
wants to continue the dialogue and work to
the benefit of the staff Whatever well-being
and whatever prosperity that happens inthe
Indian Airlines, the intention of the mange-
ment 1s to see that all sections should share
it Itis unfortunate that this attitude has been
adopted by the pilots

SHRICHANDRAJEET YADAV Ishare
the anxiety of the Minister Really speaking,
this is a serious matter The Indian pilots are
one of the best paid pilots and efficiency wise
also they have got a very good record As
the Minister has said, the latest tendency i1s
that they go on strike which not only causes
loss of revenue to the Government but seri-
ous disadvantages and difficulties to the
common people Thisisbecoming almostan
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annualfeature. | would like to know fromt'.e
Minister whether he has taken into account
one point. While introduction of new private
airways like east, west and city-linked. And|
am told that there are many others who are
in the queue and they are coming. Is there
any other reason for other forces working to
disrupt and bring a bad name to the Indian
Airlines? | want to know whether this matter
has been specifically taken up with the Pi-
lots’ Association. They are one of the most
enlightened people and they are one of the

"best paid people in the Indian conditions.
So, why are they deing this kind of a thing?
| want to know whether any positive and
definite response has come from them or
not.

SHRIMADHAVRAO SCINDIA: | would
ke to inform the hon. senior Member that
the dialogue, of course, is continuous and
not only on one occasion, but on two occa-
sions, in fact as recent as yesterday, the
Chairman and Managing Director of the
Indian Airlines, has once again issued a
letter of appeal to the pilots. He has person-
naly written 1o all the pilots, asking them to
adopt a reasonable attitude, to see reason
and let the dialogue go on. | am sure. it will
come 1o a successful culmination.

But it cannot be a one-sided dialogue.
As | said, the management has offered an
incentive scheme whereby they get more if
they fly more and work more, as is permis-
sible under the rules. Flying almost at half of
what the private airtaxi plots are flying and
expecting the same sort of pay, is not a very
reasonable stand. But ldon't think any extra-
neous influences are playing a par, though
there is asinister campaign of disinformation
that is trying to spread. It there is a little
competition in the air, it is not really going to
cause any harm. | think it will help everyone
and everyone willbecome more efficient. As
tar as Indian Airlines is concerned, | cannot
s0e anyone outcompete the india Airlines at
least in the next ten years. We have an
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infrastructure spread over the entire country.
We have a computerised software reserva-
tion system. We have offices in countless
number of places. | don't think anyone.can
outcomplete Indian Airlines. if they can, |
think, & will be a super-human effort. | don't
think there is any extraneous reason influ-
encing the piltos. It is something in their
mind. They keep talking about certain finan-
cial demands. On the 13th, when there was
adiscussion and dialogue with the Manage-
ment, they put forward a long sheet of finan-
cial demands, though according to them
they did not put it up. They gave this long
sheet of financial demands and asked the
Management and the CMD1o respond within
48 hours! These demands include things like
a 200 per cent increase in meal allowance,
retrospectively from 1989, an interest free
loan to buy a new Maruti, 300 litres of free
petrolper month, Rs. 3,000 per month as car
maintenance, 300 per cent annuity for
medically groudned piltos, and an increase
in file insurance compensation from R$. 4
lakh to Rs. 8 lakh. And the management is
supposed to respond within 48 hours. The
management said that i is preposterous to
think that anyone can respond 1o a whole
series of such demands within 48 hours.
Then came the strike notice at night, slipped
under the door of the Chairman an CMD,
afterthe door was battered and bashed open
inthe middie of the night. This strike notice is
again mainly on flight safety methods. Later
when the Chiel Labour Commissioner’s
Office askedthe pilots as to what flight safety
has gotto do withfinancial requirements, the
pilots suddenly said, “Sir, we disown that
paper, we have nothing to do with R. “Yet, it
isinthe hand-writing of one of the main union
leaders, though he may not have signed it.
His hand-writing, amending those demands,
is there on the paper. He may deny it, but it
is his hand-writing. Ths sort of a problem is
going on. Actually, we shall have 1o come to
the grips of the situation. Let the pilots be
‘more reasonable in their attituds. The Marv-
agement is prepared 10 exercise utmost
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patience and restraint. We want the incon-
venienceto the passengers minimisedto the
largest extent possible. The pilots and staff
have also to keep in mind that unlike the Air
India, Indian Arrlines is an organisation, which,
may be due to reasons beyond it s control,
because ot ATF increase and devaluation of
rupee in July 1991, has incurred a loss of
almost Rs. 200crore. And this year, that loss
is cut down form Rs. 100 crore in six month
last year to Rs. 60 crore this year. And | am
sure, we are working towards a situation
where we will get out of this loss. But if this
sort of a thign goes on, there 1s no hope of
getting out of this loss and having a healthy
balance sheet, where Indian Airlines can
stand on its own legs, where Indian Airlines
can have confidence that it is giving a good
service and where Indian Airlines can feel
thatitis self-sufficient and self-reliant. Thatis
what we have aimed at and every section of
the staff has to participate in his. Here again
| must appreciate what the management has
told me. May | say that the management has
informed me that a large number ot staft is
highly responsible? They have been cooper-
ating. But unfortunately. if there are certain
sections which suddenly go and take illegal
action, thenthe whole systemgets disrupted
even when the majority is supporting our
motivation campaign towards a better serv-
ice.

[Translation)

SHRI ATAL BIHAR! VAJPAYEE: Mr.
Speaker,.Sir, | thank you tor giving me the
opportunity to speak. today | do not want to
avail of this opportunity given by you be-
cause the Question Hour is soon going to be
over.

MR. SPEAKER: It question is short it
could be easily replied to within the stipu-
lated time.

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, in view of my relations with Shri
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Madhavrao Scindia questions can never be
short or small.

SHRI MADHAVRAO SCINDIA: | think
the people of Gwalior have the bad habit of
asking long questions.

SHRIATAL BIHARIVAJPAYEE: And of
giving long answers 100.

SHRI MADHAVRAO SCINDIA: We
learn all these things from you.
(Interruptions)

WRITTEN ANSWER*TO QUESTIONS

[English)

Eastern Region Power Grid

*86. SHRI VIJOY KUMAR YADAV: Will
the Minister of POWER be pleased to state:

(a) Whether the Eastern region power
grid collapsed recently;

(b) if so, the reasons therefor:

(c) the extent of damage caused to the
generating units; and

(d) the preventive measures proposed
to be taken by the Government in this re-
gard?

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF POWER (SHRIKALP NATHRAI): (a) A
grid disturbance occurred in the Eastern
Region Grid on 22nd October, 1992 at 20.47
hours, resulting in partial collapse of the
Grid. Consequently, power supply in West
Bengal (excluding Calcutta city) and Bihar
(excluding Western parts) was interrupted.
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The Onssa and Sikkim systems rema red
unaffected

(b) The Eastern Gnid disturbance was
triggered whenthe jumper of one of the three
conductors of the 220 KV Parula -Bidhan-
nagar (Y-Phase) snapped near the dead
endtower of the Parulia Substation resulting
in a short circutt fault

(c) No damage to any of the generating
units has been reported

(d) The remedial measures proposed
include maintenance and upkeep of electri-
calequipments andprotective relay system,
augmentation of load despatch andcommu-
nication facilities, appropnate technical
measures to localise the faults such as is-
larcing scheme, automatic under trequency
load shedding to arrest fast decay of fre-
quency, installation of static var compensa-
tion and power system stablisers 10 arrest
voltage decay in the event of a contingency

indian Pilots for Foreign Airlines

‘87 SHRIMATI DIPIKA H
TOPIWALA
SHRIMAHESH KANODIA

Wil tre Minister of CIVIL AVIATION
AND TOURISM be pileasec ‘0 state

(a) the number c! piots who ieft the
Indian Airlines and Arr India and joined the
toreign airhnes during the last one year.

(b) the reasons attributed by the pilots
tor leaving these airlines

(C) the steps taken by the Government
so far 10 check their exodus. and

(d) the measures proposed to be taken
to meet the shortage ot pilots in the Incian
Airlines and Air india?
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THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA)- (a) and (b). During the pe-riod 1.11.91
to31 10 92, 2 pilots of Air India and 31 pilots
of Indian Arrlines have left their services. The
resignation of two pilots of Air India and 17
pilots of Indian Arrlines was on personal
grounds 7 pilots of indian Arrlines resigned
to join Air India. The resignation of the re-
maining 8 pilots of Indian Airlines was with-
out assigning any reason After acceptance
of their resignation, pilots do not informtheir
previous employers about theiremployment
elsewhere

(c) and (d). New entrants joining Air
India as trainee pilots/co-pilots and Indian
Airrhines as trainee pilots are required to
execute a bond for serving the airlines for a
minimum period of five years and ten years
respectively Adequate number of pilots are
recruited and trained to meet the require-
ments cf the arrlines

Blast at Kahalgaon Thermal Power
Station

‘88 SHRI ANIL BASU
SHRISARAT CHANDRAPAT-
TANAYAK

Willthe Minister of POWER be pleased
1o state

(a) whetherany blastoccurred atNTPC,
Kahalgacn project in October,1992;

(b) if so, the detalls thereof

(c)the extent of loss of ife and propenty
as a result thereof,

(d) whether the Government have set
up any expert committee to probe into the

blast. ana

(ej 1t so, the details and the outcome

" thereof?
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THE MINISTER OF STATE (INCE-
PENDENT CHARGE) OF THE MINISTRY
QF POWER (SHRIKALPNATHRAI) (a)Yes,
Sir An explosion occurred on Boiler of Unit
No 1 (210 MW) at Kahalgaon Super Ther-
mal Power Project (STPP) of the National
Thermal Power Corporation (NTPC) in the
mght of 9/10th October,1992

(b) Unit No 1 of Kahaigaon STPP was
synchronised in March 1992 On 9th Octo-
ber 1992 when the botiler was in lighted-up
condition and checking of satety valves was
to be conducted the start-up power supply
to the station went off When the power
supply was restored after a few minutes an
explosion occurred

(c) The explosion resulted in the death
of 12 persons The loss 1o property is being
assessed

{d)and(e) Asenior level expertcommit-
tee was set up by the NTPC to probe into the
blast extent of loss/damages etc and to
suggestfor prevention of recurrence of similar
accidents The Committee has since submit-
ted its report which is under examination

Flights Safety Facilities

‘89 SHRIMATIPRATIBHADEVIS-

INGH PATIL
ATAL

VAJPAYEE

SHRI BIHARI

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state

(a) whether it 1s a fact that the Indian
Airlines are operating its /fight to those air-
fields where certainflight safety facilities are
not available

(b) if so, the details thereof and the
names of those airfields
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(c) whether it is a fact that the Indian
Commercial Pilots' Association had asked
its members notto operatefiigh.s fromOcto-
ber 15,1992 to such aifields,

(d) if so, the extent to which the Indian
Airlines operations were paralysed and the
loss of revenue suffered by the Indian Air-
lines as a result thereof, and

(e) the steps proposed by the Govern-
ment to make available these facilities at
these airfields?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO
SCINDIA) (a)and(b) Alithe airports, where
Indian Airlines operates, are equipped with
landing and navigational facilities essential
for safe operations

(c) Indian Commercial Pilots Associa-
tion (ICPA) issued direct'ons on 10th Octo-
ber 1992 advising its members notto under-
take any fhight to any airfields where Visual
Approach Slop Indicator (VASI) Precesion
Approach Path Indicator (PAPI) or Elec-
tronic Glide Path is not available for landing
ICPA further directed its members not to
operate to those airports where Non-Direc-
tional Becon is the only navigational and
approach aid

(d) 283 flights were cancelled due to
ICPA agitation during October 1992 The
loss of revenue to Indian Airlines as a result
of the agitation during the period 15th Oct to
30th October, 1992 is estimatedto be about
Rs 3 00 crores

(e) The i1ssues relating to landing and
navigational aids have been referred to Di
rector General of Civil Aviation for arbitra-
tion Upgradation of air traffic control facili-
ties atairports 1s acontinuing process and Is
taken up in a phased manner depending
upon requirements and resources avail
able
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*90 SHRIRAMCHANDRA GHAN-
GARE

DHARMANNA MON-
DAYYA SADUL

SHRI

Wilithe Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) the reasons for inordinate delay in
the implementation of the Prasar Bharali
Act 1990

(b) the measure taken by the Govern-
ment for the implementation of the Act

(c) whether there is any time bound
programme for its implementation, and

(d) f so the details therect?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS)
(a) to (d) Some amendments to the Prasar
Bharati Act are considered necessary Ex-
peditious action is being taken to consult
poltical parties and employees associa-
tions on the proposed amendments Hence
no date has been fixed for the issue of the
notification for implementing the Prasar
Bharati Act

Production of T.V. Programmes

91 SHRI R DHANUSKODI
ATHITHAN
SHRI SANAT KUMAR MAN-
DAL

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) the steps contemplated by the Gov-
ernment to improve the quality ot Door-
darshan production to compete with Star
TV and otherforeign T V networks,
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(b) whether the Government propos to
set up high quality T V programme produc-
tioncentres like the Central Production Centre
in other metropolitan cities, and

(c) if so, the detalls thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRUJAVYAS)
(a) Doordarshan contemplates to restruc-
ture its programmes with a view to bring
about a qualitative improvement in the form
and contents and sustain the interest of its
viewers t

(b) No, Sir

(c) Does not arise

Blue Dust

92 SHRI CHANDULAL CHAN
DRAKAR

MANORANJAN
BHAKTA

SHRI

Willthe Minister of STEEL be pleasedto
state

(a) whether there is abundant availabil-
ity of blue dust (iron ore) in Deposit No 14 of
the National Mineral Development Corpora-
tion Limited at Bailadila Iron Ore projects in
Bastar district of Mac" ya Pradesh

(b) whether this bl.e dust is sutable for
the manufacture of a vanety of tems for
defence and electronic industry,

(c) f so, the steps proposed o be taken
forits utihisation,

(¢)) whether any plan has been formu-
lated by the National Mineral Development
Corporation for doubling its iron ore produc-
tion at Bailadila, and
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(e) if so, the details thereotf?

R THE MINISTER OF STATE OF THE
MINISTRY OF STEEL ( SHRI SONTOSH
MOHAN DEV):(a) Yes, Sir

(b) Yes Sir

(c) Presently National Mineral Devel-
opment Corporation (NMDC) 1s producing
ferric oxide from blue dust in a demonstra
tion plant The ferric oxide produced is being
exported and also sold to indigenous indus
tnies A proposal has been recently submit-
ted for availing of United Nations Develop-
ment Programme (UNDP) assistance for
setting up a second stage demonstration
pilot plant for the production of ferrites and
iron powder fromfernc oxide/iron oxide The
ferrites and iron powder are Import substitu
tion products Ferrites are used in the elec
tronicand defence industnes Iron powderis
used in the manufacture of autobicycle
components ang preparation of special
steels It is aiso used for marufacturing
some components for the defence industry

(d) and (e) NMDC has proposals to
develop two new deposits 1 e Deposit 11 B
and Deposit 10/11 A at Bailadila The Gov
ernment has already accordedclearance for
preparation of detailed project reports for
both the projects These two projects when
implemented  along with the ongoing
schemes forenhancement of production from
the deposits being presently operated will
result in doubling of iron ore production by
NMDC at Bailadila

Indian Airlines Flights

*93  SHR! DEVENDRA PRASAD
YADAV
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SHRI" ASHOK ANANDRAO
DESHMUKH

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state

(a) the Sector-wise percentage of cur
taiiment in the Indian Airlines flights since
August, 1992

(b) the percentage of decline in profits
thereby

(c) the reasons for curtailing the Indian
Arrlines fights

(d) the measures taken by the Govern-
ment to restore the flights?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA) (a) the sector wise percentage of cur-
talment in Indian Airlines flights since Au-
gust 1992 are shown in statement

(b) Consequent to reduction in the
seating capacity the net loss declinedto Rs
5 95 crores in August, 1992 as compared to
Rs 14 69 crores inJuly, 1992 since the load
and seat factors improved resulting in 1m-
proved financial performance of Indian Air-
lines

(c) Indian Airlines has reduced the fre-
quencies of i1s services on some sectors
effective 1 8 1992 n order to improve punc-
tuality, provide stand-by aircraft capacity .and
to send aircraft for maintenance according to
schedule

(d) With the improved availability of
operating aircraft the frequencies of some of
the fiights which were curtalled in Au-
qust, 1992 have been restored
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International Flights <yom Calcutta

*94. SHRITARITBARAN TOPDAR:
b SHRI AMAL DATTA:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whetherthe Union Government have
received any proposalfromthe Government
of West Bengal for more international flights
from Calcutta;

(b) if so, the details thereof; and

(c) the action taken by the Government
thereon?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
~ DIA): (a) to (c). The Government of West
Bengal has requested the Central Govern-
meny to promote operation of more flights of
foreign airlines and Air India from#to Cal-
cutta. As amatter of policy, Government has
been offering Calcutta as a point of call for
ioreign airlines on liberalterms during bilat-
eral air services talks with foreign countries
. In the recent past, E1 A1 (Israeli Airline),
KLM (Royal Netherlands Airline), Tarom
(Romanian Airline), Balkan Airline (Bulgar-
ian Airline) have been given rights to operate
to Calcutta.

Modernisation of ISCO

SHRISATYAGOPAL MISRA:
SHRIBASUDEB ACHARIA:

"95.

Willthe Minister of STEEL be pleased
to state:

(a) whetherthe work on the modernisa-
tion project tor the Burnpur unit of the Indian
Iron and Steel Company Limited has been
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(c) whether the expert committee held
any meeting with the companies which had
evincedinterestin executing the modernisa-
tion of the project;

(d) it so, the outcome thereof;

(e) whether Japan has recently offered
for the modernisation of lISCO;

(f) if so, the terms and conditions of such
offer; and

(g) by when the modernisation work is /
likely to be started and the total outlay in-
volvedtherein?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV):(a) to (g). Though Govern-
ment are committed to the modernisation of
the Burnpur Steel Works of ISCO, noinvest-
ment decision could so far be taken, basi-
cally due to inadequate availability of plan
funds and internal resources with SAIL and
IISCO. The approved V!l Plan outlay for
modernisation of the works is only Rs.300
crores. In view of this position, Government
have appointed a Committee of Exports to
explore the possibilities of private participa-
tion in 1ISCO/Modernisation and to make
recommendationsthereon.

The Committee had met the parties,
who submitted letters of interest, indicating
their willingness to participate in ISCO and
discussed with them their approach to the
participation; to the modernisation scheme;
etc. The Committee hopes to obtain their
final otfers and evaluate themearly in Janu-
ary, 1993 and submi its recommendations

1o Government, also in January,1993. All
aspects of the modernisation like the scope
of work, cost ot the scheme, time schedule

for implementation of the project, etc. are
expected to form pan of the offers to be
received and evaluated by the Committee.

congderably delayed:;

(b) if so, the reasons therefor;
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M/s. Mitsui of Japan is one of the parties
which have shown interest in the lISCO
Modernisation Project; Mitsui's terms and
conditions of participation willbe knownwhen
the final offer is submitted.

Erosion in Padma and Bhagirathi
Hooghly Rivers

“96. SHRI ZAINAL ABEDIN: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether the Government are aware
of the acute problem arising out of severe
erosion in the Padma and the Bhagirathi
Hooghly rivers system;

(b) if so, whether the Government have
drawn up any plan/project to check this
erosion;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) Erosion of varying magni-
tudes at some locations in Ganga (Padma)
and the Bhagirathi-Hooghly rivers system
has been taking place from time to time. In
such alluvial rivers these are natural phe-
nomena being caused by their meandering
tendency. :

(b) to (d). A plan listing the envisaged
erosion protection works at Ganga (Padma)
and the Bhagirathi-Hooghly rivers systemin
West Bengal costing about Rupees 356
crores has been prepared by the State
Govemment.

Fire Fighting Equipments at Airports

*97. SHRIRAM VILAS PASWAN: Will
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:
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(a) whether the Government have as-
sessed the existing fire fighting equipments
provided at airports in the country;

(b) if so, the details thereof;

(c) whether the Indira Gandhi Interna-
tional Airport lacks in fire fighting equip-
ments and that the present equipments are
non-functional; and

(d) if so, the measures taken by the
Government to remove such deficiencies at
the IGI and other airports?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DiA): (a) and (b). Depending upon the fre-
quency of flight andtypes of aircraft different
category of fire fighting services are pro-
vided at the airports.

(c) and (d). Fire fighting equipmants
provided at Indira Gandhi International Air-
port are functional in respect of safety of
aircraft landing and take off, passenger ter-
minals and cargo complex. However, there
was an incident of fire in the power house
which feeds electricity to Terminal-ll at Indira
Gandhi International Airport. As per recom-
mendations of the enquiry ordered by the
DGCA, following measures have taken:-

(i) Upgradation of fire detection and
alarm systems;

(i)  streamlining the monitoring of
maintenance procedures,

(i)  provision of more fire extinguish-
ers, new low tension (LT) panels
with Air Circuit sheet tops and
emergency lights in the power
house as wells as terminals;

(iv)  training and drill of personnel con-
cerned with fire fighting;
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(v)  drawing up of evacuation plans for
emergencies,

(v}  posting of an assistantengineeron
night shift at the power house;

(vil)  strengthening of fire alarm detec-
tionsystem andfire fighting system
at other airports.

[Translation)
New Alrports in Uttar Pradesh

‘98. DR.G.L KANAUJIA:
SHRIGAYA PRASAD KORI:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whetherthe Government propose to
construct new airports in Uttar Pradesh during
the Eighth Five Year Plan;

v

(b) ¥ so, the places sslected for the
purpose;

(c) the time by which the construction
work is likely to be started; and

(d) the estimated cost of construction?

THE MINISTER OF CIViL AVIATION
AND TOURISM(SHRIMADHAVRAO SCIN-
PlA): (a) No, Sir;

(b) to (d). Do not arise.
[Englsny
T.V. Kendras and Production Centres
*99. SHRI SANDIPAN BHAGWAN
THORAT: Wil the Minister of INFORMA-
TICY AND BROADCASTING be pleasedto
state:

(a) the number of TV Kendras and

Production Centres in the country and their
expansion plans during the Eighth Plan,
State-wise;

(b) whether the Government propose to
formulate any new media policy;

(c) ¥ so, the detalis thereof;

(d) the total outlay approved for media
expansion plans during the Eighth Five Year
Plan; and

(o) the percentage of total expenditure
incured on production of regional pro-
grammes to cater to the regional culure and
for using best available regional talents?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):

STATEMENT

(a)to(e): At present 540 TV transmitting
stations are functioning in the country. Pro-
gramme production / generation facilities
are available at 24 Centres. Besides these,
30 programme production/generation Centre
projects and 201 TV transmitter projects
inciuding projects for augmentation of facili-
ties in the existing Centres are at present
under implementation/envisaged to be set
up. State/Union Territory-wise break-up of
the above mentioned projects is given inthe
statement. Locations for establishment of
additional TV transmitting stations to be set
up during the remaining period of VIil Plan,
Ls., 1993-1997 have not boen finslised.

2. There is no proposal at present under
consideration of the Government to formu-
late a consolidated media policy.

3. Media-wise break-up of the total
approved outlay of Rs. 3634 crores, for the
Ministry of Information & Broadcasting for
the Vill Five Year Plan, as intimated by
Planning Commission is as under :-
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Rs. in Crores
AIR 1134.95
Doordarshan 2300.00
Information & Publicity 99.05
Total : 3634.00

4. Where itis the constant endeavour of
Doordarshan to produce and telecast on
Doordarshan network programme 6f local
interest and relevance depending upon the
programme requirement and give adequate

opportunities to the talents spread over the
country, information regarding percentage
of total expenditure incurred on production
of regional programmes is not maintained
separately by Doordarshan.
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[Translation)
Air Routes in Rajasthan

100. SHRI GIRDHARI LAL BHAR-
GAVA: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state: -

(a) whether any survey has been con-
ductedtointroduce new air-routes in Rajast-
han;

(b) if so, the places selected for this
purpose;

(c) whether the Government of Rajast-
han has requested the Union Government
for introducing air-services on Bombay-Su-
rat-Sirohi-Bhilwara-Jaipur-Ahmedabad,
Delhi-Jhun-Jhunu-Bikaner-Jaiselmer-Jodh-
pur, Delhi-Jaipur-Ajmer and Udaipur-Ahme-
dabad-Bombay routes; and

(d) if so, decision taken in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) and (b). Indian Airlines has con-
ducted a survey on introducing its services
between Udaipur and Ahmedabad.

(c) The Government of Rajasthan has
suggested setting up of a feeder airlines
either in the public or in the private sector for
linking places like Jaipur~Jodhpur-Udaipur-
Jaiselmer, Kota and Bikaner.

(d) Government do not propose to set
up any such feeder airline in the public
sector. Airtaxi operators are free to operate
to any station open for scheduled opera-
tions.

[Engfsh]
Impqrt of Steel

921. SHRIAJDY MUKHOPADYAY: Will
the Minister of STEEL be pleasedto stateto

AGRAHAYANA 9, 1914 (SAKA)
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total import of useable siee: auring each of
the last three years?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL :(SHRI SONTOSH
MOHANDEV): The quantity of saleable steel
imported during the last three years is as
follows:

H

Year Quantity

1989-90  1.47 Million Tonnes
1990-91 1.28 Million Tonnes
1991-92 1.04 Million Tonnes

NB: Imports from r}\ajor ports only.
Cost Escalation for Power Projects

922. SHRIR. SURENDER REDDY: Will
the Minister of POWER
be pleased to state:

(a) whetherthe power sector facing cost
escalation by 77.6 per gent;

(b) if so, the reasoris therefor;

(c) the number of pbwer projects which
are facing this cost escalation;

(d) the original esti‘{nated cost and the
escalated cost of these power projects; and

(e) the steps taken or proposed to be
taken by the Governmeft to check the esca-
lation in cost?

THE MINISTER QF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF POWER (SHRI KALP NATH RALl) (a) to
(d). Out of 144 sanctioped/ongoing power
generation projects 138 are facing cost
escalation.The original{estimated cost of
these projects is 40,853 68 crores and the
latest estimated cost o} these projects is



79 Written Answers

78,774.74 crores. The cost escalation is
mainly on account/of delay in obtaining statu-
tory cléarances, financial constraints and
generalinflation alongwith time over-runs in
the commissioning of these projects.

(e) The monitoring of these projects has
been consideraly stepped up. To closely
monitor the various activities of the projects,
the Depanment of Power and CEA are hold-
ing meetings regularly with the project au-
thorities, major contractors, equipment sup-
pliers and manutacturers 10 overcome con-
straints and identify corrective measures.

[Transiation)
Sanctioned Posts in Bokaro Stee! Plant

923. SHRI LALIT ORAON: Wil the
Minister of STEEL be pleased to state:

NOVEMBER 30, 1992
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-(a) the cadre-wise nu of sanctioned
posts and actual strength 4n technical and

non-technical cadres in I, W, landlV,
respectively in Bokaro Steel Plant;

(b) the number of Sanctioned posts and
actual strength of S¢heduled Castes and
Scheduled Tribes, and general category out
of them in each cadre; and

(c) the cadme-wise details of the re-
served posts for Scheduled Castes and
Scheduled Tribes which are lying vacant
and by when these are likely to be filled up?

‘THE MINISTER OF STATE OF THE
MINISTRY /OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) The cadre-wise number
of sanctioned posts and actual strength in
technicaland non-technical cadres in Bokaro
Steel Plant as on 31.3.1992 1s as under:

s
~—r
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[English)

Xurtaiiment in Delhi-Bagdogra-
Guwahati flights

924. PROF. JITENDRA NATH DAS:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased ‘o state:

(a) whether Delhi-Bagdogra-Guwahati
is the only airlink between North Bengal and
Delhi; and

(b) if so, the reasons for cuntailing the
number of flights?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) Delhi-Bagdogra-Guwahati is the
only direct airlink between North Bengal and
Delhi.

<

(b) The frequencies of some of the In-
dian Airlines flights (including Dethi-
Bagdogra-Guwahati) were reduced with a
view to improve reliability of services by
providing standby capacity and alsc for
meeting maintenance requirements

Telefilm on Sardar Vallabh Bhal Patel

925. SHRI SANTOSH KUMAR GANG-
WAR: Will the Minister of INFORMATION
AND BROADCASTING be pleasedto state

(a) whetherthe Government propose to
produce and release a telefilm on the life of
Sardar Vallabh Bhai Patel; and

(b) if so, by when it is likely to be re-
leased?

~y

THE DEPUTY MINISTER IN THE
MNISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJA VYAS):
(a) No, Sir. There 1s no such proposal at
present

Written Answers 90
(b) Does not arise.

Performance of Bokaro Steel Plant
[Trans/ation)

926. SHRI VILAS MUTTEMWAR: Will
the Minister of STEEL be pleased to state:

(a) whether attention ot the Govern-
ment has been drawn to the news-item
captioned “Laparwahi Ke Karan Machine
Barbad"appearing inthe ‘Rashtriya Sahara’
dated September 29, 1992; and

(b) if so, the datails thereof and ‘the
steps proposed to be taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) and (b). Yes, Sir. SAIL
has reported that proper attention is being
givento machinery inthe Bokaro Steel Plant.
There is also no report of damage of any
equipment in the absence of proper care.

The procurement of machinery is being
done after due scrutiny and justification.
These machines are kept in stores with
propercare andissued as perthe need of the
various departments. In the Plant Design
Department in Works Division, Computer
Aided Drafting machine is being used regu-
larly.

All the equipment/spares received are
stored in sheds or as per storage require-
ment. From time to time reconservation is
also undertaken to protect and preserve the
material.

[English)

Guidelines for STD/ISD/PCO Tele-
phones

927. SHRISHRAVANKUMAR PATEL:
Will the Minister of COMMUNICATIONS be
pleased to state:
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(a) whether any guidelines have been
laid down for issuing permits or licences for
STD/ISD/PCO telephones; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) Public Telephones are allotted to
those who volunteer, subject to technical
feasibility and completion of departmental
formalities underthefranchise scheme.One
applicant is provided with only one Public
Telephone of each type.

As perthe present policy, preference is
given to Handicapped persons, Ex-service-
men/Retired staff of Department of Tele-
com, Women (educated and unemployed),
SC/ST and other weakersections of society.
The allottee has to procure Public Tele-
phone Equipment on his own. No. rental or
installation fee is chargedbutthe hirer hasto
guarantee a minimum monthly revenue of
Rs.1600/- and deposit a minimum security of
Rs.9600/- for STD/ISD payphone and is
eligible for acommussion of 20 paise per call
for first 10,000 calls and 10 paise per call
beyond 10,000 calls. For a local PCO, the
commission payable ts 40 paise per call.
There 1s a monthly guaranteed minimum
charge for 500 call units.

Sharing of Yamuna Water

928. SHRI KALKA DAS: Will the Minis-
ter of WATER RESOURCES be pleased to
state:

(a) whether the inter-State meeting to
discuss the sharing of Yamuna water and
other connected issues was recently held in
Delhi; and

(b) if so, the outcome of the meeting?

NOVEMBER 30, 1992
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THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) Yes, Sir. The last meeting on
the series of inter-State meetings convened
to discuss issues regarding sharing of
Yamuna waters was held on 19th July,1992.

(b) Further discussion on the construc-
tion of proposed Renuka Dam, parallelchan-
nel for Delhi, Hathnikund Barrage, Kishau
dam and on the matters concerning appor-
tionment of Yamunawaters for drinking water
purpose took place in this meeting. There
was broad concensus of approach between
the States practically on all the associated
issues. As per the decision taken in this
meeting Chairman, Central Water Commis-
sion held a meeting with.the Technical Offi-
cers of the basin States on 29.7.92 for sort-
ing out some of the gaps in the information
and data and to re-assess carefully the fig-
ures of use and availability of water fromthe
Yamuna river upto Okhla. Based or this
report, a proposal allocating the available
Yamuna Water amongst the basin States
was formulated and circulated to all the
basin States for their consideration.

These issues will be further discussed
in the next inter-State meeting.

[Translation)

Mines and Minerals (Regulation and
Development) Act, 1957

929. SHRI MRUTYUNJAYA
NAYAK:
SHRI CHHEDIPASWAN:

Willthe Minister of MINES be pleasedto
state:

(a)whetherthe Government profuse to
amend the Mines and Minerals (Regulation
and Development) Act, 1957,

(b) if so, the details thereof: and
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(c) #f not, the reasons therefor?

XTHE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV): (a) to (c). The Government
1s considering amendment of the Mines and
Minerals (Regulatiors and Development) Act,
1957 taking into account the proposals re-
ceived from various State Governments/
Union Territories, Federation of Mining
Associations and the Mining Industry and in
the wake of statement on Industrial policy,
1991. Amongst the proposals being consid-
ered are changes in the eligibility of corpo-
rate bodies for prospecting licences and
mining leases; in the period of mining leases
(ML)/prospecting licences (PL); revision of
the First Schedule ot the Act which specifies
the list of minerals in respect of which prior
approval of Central Government is required
betore grant or renewal of ML/PI; centain
othgramendments to remove any ambiguity
inthe Act and make its implementation more
effective.

AGRAHAYANA 9, 1914 (SAKA)
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[English)

Telephone Operators in M.T.N.L., Delhi

930. SHR! RAMCHANDRA VEER-
APPA: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of SC/ST telephone
operators and supervisors in MTNL in Dethi
with reference tototal number in these cate-
gories of posts;

(b) whether these are according to the
sanctioned strength as for reservation or-
ders for SC/ST; and

(c) it not, the steps taken by the Govern-
ment to fill up the backlog?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) The number
of SC/ST telephone operators and supervi-
sors in MTNL Delhi is as follows:

Cadre Total SC ST
1.Operator 3923 751 127
2. Supervisor 363 66 18

(b) The officials in telephone operators
and supervisory cadres are in excess than
the required representations in SC category
butthereis ashortfallincase of ST category
However, the combined representation of
SC/ST 1.e. 22.1/2% 1s fully met with.

(¢) There is surplus staft in the cadre of
Telephone operators and therefore there i1s
no recruitment in this cadre.

Privatisation of ITDC Hotels

931. DR. ASIM BALA: Will the Minister
of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) whether the Government have re-
ceived any representations fromhotelindus-
try against the move to offer certain India
Tounism Development Corporation hotelsto
international hotel chains;
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(b) i so, the details thereof; and

(c) the reaction of the Government
thereto?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) and (b). A number of requests have
been received from indian hotel chains to
participatein a scheme whereby smaligroups
of ITDC hotels would be formed for the
purpose of developing them as joint ven-
tures with leading foreign hotel chains.

(c) The reasons for inviting foreign inter-
national chains for setting up of joint ven-
tures of I[TDC hotels are as follows:-

() The equity participation by foreign
international chains would bring foreign

exchange to the country.

(li) Their coming to india would create
healthier competition amongst the hotel
industry.

(iii) The presence of international hotel
chains in India would help in making avail-
able alarge international marketing network
thereby increasing tourist'to India.

Second Channel for Doordarshan in
Orissa

932. SHRI ANADI CHARAN DAS: Wil
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state-

(a) whether there,is any demand for
second channel of Doordarshan at Bhu-
baneswar in Ormrisa where T.V. studio com-
plex is nearing completion;

(b) whetherthe Government proposeto
start second channel in the first year of
Eighth plan;

(c) if so, the details thereof; and
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(d) ¥ not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) Yes, Sir. Representation have been re-
ceived from time to time for the establish-
ment of “second channel” facilities at Bhu-
baneshwar where TV studio Centre has
recently been commissioned. The entire
State of Orissa has been given Regional
Satelfite Channel from September,1991.

(b) to (d). The Eighth Plan proposals of
Doordarshan do not include provisions for
the introduction of “second channel” service
from any Doordarshan Kendra inthe country
as the same was earlier introduced at all the
metropolitan cities and was also envisaged
at some other cities. Orissa is one of such
States where sateliite derived Regional TV
Service has been provided which is relayed
by all the TV transmitters in the State.

Losses in Hindustan Steel Works
Construction Company Limited

933. SHRI VIJAY NAVAL PATIL: Will
the Minister of STEEL be pleased to state:

(a) whether the Hindustan Steel Works
Construction Company Limited (HSCL) is
incurring/recurring iosses;

(b) whether the Hindustan Steel Works
Construction Company Limited is unable to
cope with the competition from other Com-

panies;
(c) it so, the steps beingtaken to reduce
the losses; and

(d) the reasons for mounting losses?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) Yes, Sir.
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(b)to (d). HSCL has to face stiff compe-
tition from private sector construction com-
panies. Substantial loss in Libyan opera-
Yions, severe competition in obtaining orders
for new works, pressure on margins, in-
crease in establishment costs are adversely
affecting the financial position of the com-
pany. The Company is making efforts to
identify jobs to be taken up on a sustained
basis in the steel sector, reduction in estab-
lishment cost and improvement is efficiency

of manpower.
[ Transiation)
Darbhangs Airport

934. SHRIBHOGENDRA JHA: Wil the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state

(a) the total area of the airport at

sDarbhanga in Bihar and the purpose for
which &t was constructed;

(b) whetherthere is any proposalto start
air services between Caicutta-Darbhanga-
Janakpur-kathmandu and Delhi-Varanasi-

Darbhanga-Bagdogra;

(c) whether there is any proposal to
close down the Darbhanga airport; and

{d) if so, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) The airport at Darbhanga belongs
to Indian Air Force and has a runway dimen-
sion of 9000 ft x 150 ft. it was constructed
for defence purposes.

AGRAHAYANA 9, 1914 (SAKA)
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(b) No, Sir.

(c) and (d). The airport has not been
opened for civil fiights so far.

[English)
Purchase of Power from Nepal and
Bhutan
935. SHRI LAXMINARAYAN PAN-
- DEYA:

SHRI SYED SHAHABUDDIN:

Wil the Minister ot POWER be pleased
to state:

(a) whether power Is being purchased
from Nepal and Bhutan:

{b) ¥ so, the terms and conditions of
such purchase;

(c) the quantity of power purchased
during 1992-83 and likely to be purchased

during 1992-93;

(d) the names of States/districts which

are being supplied power wholly or partially
from this foreign origin; and

(e) the distribution of power purchasec
among the States/ districts concemed?

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF POWER (SHR! KALP NATH RAI): (a)
Yes, Sir.

(b) India and Nepa! have agreed to
exchange power at the foliowing tariff w.e.f.
1..1988:-

FromJanuary 1,1988
January 1,1989

82 indian paise per unit
90 Indian paise per unlt

January 1,1990 onwards: Anincrease of 8.5% Deryearon the tarit applicable
in the previous year. The tariff would be reviewod after five years from 1st

January, 1968.
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The above tariff is at 33 KV supply. For
11 KV supply, a surcharge of 7.5% would
apply and for supply at 132 KV a rebate of
7.5%is admissible. India is purchasing power
from Ghukha Hydro-electric Project of Bhu-
tan at a flat rate of 27 paise per unit.

(c) India received 88.10 Million Units of
energy from Nepal and 1431 Million Units
from Bhutan during 1991-92. The availability
of power during 1992-93 from Nepal and
Bhutan would depend upon the availability
of surplus power in Nepal & Bhutan for

NOVEMBER 30, 1992
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export to India after meeting their own
demand.

(d) and (e). Power is being received
from Nepal at Ramanagar, Raxaul, Jogbani
and Thakurganj in Bihar. The power from
Bhutanis received at Birparain West Bengal
anddistributed tothe States of Bihar, Orissa,
Sikkim, West Bengal and the DVC. The
power is distributed within the States by the
concerned State Electricity Boards. The
distribution of power received fromBhutan is
as follows:-

DvC 15.00%
Bihar 25.75%
Orissa 13.50%
Sikkim 1.65%
West Bengal 29.10%
Unallocated 15.00%

100.00%

Post Otfices in West Bengal

936. SHRI SUBRATA MUKHERJEE:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a)whetherthe Government proposeto
open post offices in the villages of West
Bengal during 1992-93; and

(b) the district-wise and categorywise
details thereof with location?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHR!
P.V. RANGAYYA NAIDU: (a) Yes, Sir.

(b) The information is given in the State-
ment attached. °

STATEMENT

Departmental Sub Post Offices.

Districts

1. Kandi Bazar

Murshidabad
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Districts

2. Panchasayar South 24 Parganas

3. Raninagar Jalpaiguri

4. Shivamandir Darjeeling

S. New Market Jaigaon Jalpaiguri

6. Bakreswar Thermal

Power Project Birbhum
7. Nonakuri Bazar Midnapur

Extra Departmental Branch Post Offices:

Name of the District-Darjeeling:

1.

2.

10.

11.

12.

13.

Jyotinagar

East Bhaktinagar
Bilaksu
Tamsingdhura
Niybari

Mim T.E.

Seyok

Lingia T.E.

Magarjung

Swansay Cinchona Plantation

School Dhura Takdah T.E.

Suruk

Jamadarvitta
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14. Nurbang
Name of the District - Jalpaiguri:

1. Khowchandpara
2. Hantapara T.E.
3 Tasati T.E.

Name of the District - COOCH BEHAR

1. Barodanga

2. Chuapara

3. Kalipur

4.. Ratinandan Konamukta
S. Kurshamari

6. Lalchandpur

Name of the District - West Dinajpur

1. Andharia

2. Babhanbari
3. Kamdevbati
4. Shikarpur
S. Parbatipur

6. ~ Debiganj
Name of the District - Murshidabad
1. Jurunpur

2. Jagaipur




105  Written Answers  AGRAHAYANA 9, 1914 (SAKA) Written Answers 106

Districts

3 Mahisgram

4, Sripur

S. Dalua

6. Upar Fatepur

7. Muktinagar
Name of the District-Maida

1. Laskarpur
Name of the District-Burdwan

1. Sanchara

2. Dhuluk

3 Chanak

4. Bahadurpur

S. Nopur
Name of the District-Bankura

1. Monohar

2. Ghorandanga

3. . Kharigerya
Name of the District-Hooghly

1. Jarvra

2. Paschim Gopinathpur

Name of the District- South-24 Parganas

1. Gourdaha




107 Written Answers NOVEMBER 30, 1992

Written Answers

108

Districts

2. Ramtanu Nagar
3. Taranagar

Name of the District-North 24 Parganas

1. Joyram
2. Bhabanipur
3. Paltapara

Name of the District- Nadia

1. ldrakpur

2. Sonda

3. Bharatpur

4. Bhurulia

5. Chapal
Name of the District-Howrah

1. Shibnarayanchak
Name of the District-Birbhum

1. Latbhabanipur

2. CGopalpur

3. Patharehapri

Name of the District-Midnapur
1. Taldaratanchak
2. Susunia

3. Dhaniapara
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Districts
4. Rathtala Balarampur
Name of the District-Nadia
1. Idrakpur
2 Sonda
3. Bharatpur
4. Bhurulia
5. Chapai
Name of the District-Howrah
Shibnarayanchak
Name of the District-Birbhum
1 Latbhabanipur
2. Gopalpur
3. Patharehapri
Name of the District-Uttar Dinajour
1 Athiabari Chainpur.
Power Projects In Private Sector (b)the details of the offers received and h

additional capacity likely to be generated -
937. SHRI PAWAN KUMAR BANSAL:  therefrom by the end of Eighth Five Year
Wil the Minister of POWER be pleasedto ~ Plan?
state:

(a) the total capacity of power projects THE MINISTER OF STATE (INDE-
which three private sector has been invited ~ PENDENT CHARGE) OF THE MINISTRY
to set up In the country, State-wise; and OF POWER (SHRI KALP NATHRAI): (a) A
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capacity of 33854. MW has been advertised
by State Governments State Electricity
Boards for being put up in the private joint
sector. State-wise details are given in the
enclosed statement-|.

(b) Private Companies have offered to
set up 15222.5 MW capacity in private sec-
tor. Details are given in statement Il. The
likely capacity addition during the Eighth
Plan is 4268 MW.
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[Translation]

Cancellation/delay of Indian Airlines
Flights

938 SHRI! VISHWANATH SHASTRI
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to refer to the reply
given to Unstarred Question No 3882 on
August 3, 1992 and state

(a) whether information has since been
collected,

(b) #, so the details thereof and

(c) if not, time by which it is likely to be
collected?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA) (a) Yes, Sir

(b)and (c) The assurance has already
been tultilied

Regularisation ot Daily Wages Workers
in Department of Posts

939 SHRIGEORGE FERNANDES Will
the Minister of COMMUNICATIONS be
pleased 1o state

(a) whether the Government have re-
ceived any representation in regard to regu-
lansation of the daily wage workers in the
Department of Posts,

(b) if so, the details thereof, and

(c) the action taken or proposed to be
taken by the Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
PV RANGAYYA NAIDU) (a) Yes Sir
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(b) A representation has been received
from the All India RMS Employees Union,
Mail Guards and Class-IV requesting that
the casual labourers of Deptt of Posts be
regulansedinthe same manner as has been
done in the Deptt of Telecommunications

(c) The casual labourers are eligible for
appointment to Gr D Posts, the Recrutt-
ment Rules for which however provide fer
giving first preterence to the Extra Deparnt-
mental Agents of the Departiment Asthe ED
Agents are n large numbers the casual
labourers normally do not come up for ap-
pointment However, casual labourers with
one year's continuous service andwho were
on the roles n 29 11 1989 have been con-
ferred temporary status”inaccordance with
the directive of Supreme Coun of India

[Enghsh)

Rate of Occupancy in ITDC Hotels

940 SHRI MANIKRAO HODLYA
GAVIT Wilithe Ministerof CIVIL AVIATION
AND TOURISM be pleased 1o state

(a) whether the rate of occupancy in a
number of iTDC hotels has declined as
compared o hotels in private sector, and

(b) it so, the average rate of occupancy
particularly in,Delhi and Bombay?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA) (a) We do not compare the rate of
occupancy ot1TDC hotels withthat of private
sector hotels

(b) The average rate of occupancy of
ITDC hotels in Delhidunngthe year 1992-93
(ugto Sept ,92) 1s as follows -
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S.No. Name of hotel Rate of occupancy
1. Ashok Hotel 53
2. Qutab Hotel 42
3. Hotel Samrat 66
4. Hotel Janpath 51
5. Kanishka Hotel 55
6. Lodhi Hotel 36
7. Hotel Ranjit 30
8. Ashok Yatri Niwas 39
ITDC does not operate any hotel in Bombay.
[Translation) submitted a request to upgrade Agra Airport

Landing Facllity at Kheria Airport, Agra

941. SHRI BHAGWAN SHANKAR
RAWAT: Will the Minister of CIVIL AVIA-

TION AND TOURISM be pleased to state:

(a) whether the Government of Uttar
Pradesh has sent any scheme for approval
of landing arrangement of civilian aircraft at
Kheria airport in Agra and for the expansion
and development of civilian airport;

(b) if so, the the details thereof;

(c)thetime by which the above scheme
1s likely to be approved; and

(d) the expenditure likely to ke incurred
on this scheme?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI VMVADHAVRAQ SCIN-
DIA): (a) to (d). The State Government has

to an International Airport whereas National
Airports Authority has no proposal for such
an upgradation. However, it has plans to
extend and modify the existing terminal build-
ing, to cater to the traffic needs of Air Bus-
320 operations, in this financial year and the
project will be completed in 30 months ap-
proximately.

Increase in Telephones Fees

942. SHRIRAM SAGAR:
SHRI SUBASH CHANDRA
NAYAK:

Will the Minister of COMMUNI-
CATIONS be pleased to
state:

(a) whether the Government have con-
sideredthe proposaltoincrease registration
fee for new telephone connections in differ-
ent categories; .
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(b) if so, the details with reasons there-
for; and

» (c) the date by which this proposal is
likely to be given effect?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDUV): (a) to (c). The
proposal is under consideration.

Bansagar Project
943. SHRI N.J.RATHVA: Will the

Minister of WATER RESOURCES be
pleased to state:

(a) whether the meeting of Bansagar
Control Board was held in August,1992;

+ (b)if so, the state Governments partici-
pated in the discussion;
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(c) the details of the suggestions and
recommendations made inthe meeting; and

(d) the reaction of the Government
thereon?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA):(a) Yes, Sir, Eleventh meeting of
the Ban Sagar Control Board was heid on
24.8.92 at New Delhi.

(b) The meeting chaired by Union Min-
ister, Water Resources was attended by
Irmgation/Water Resources Ministers of Ut-
tar Pradesh, Madhya Pradesh and Biharand
also by Finance and Energy Ministers of
Madhya Pradesh

(c)and(d) After reviewing the financial
position and progress on various coampo-
nents of the Bansagar damproject, the Board
revised the target date of completion of the
project as follows -

Dam upto crest level

Dam with gates ..

..June, 1995

..June, 1998.

It was also decided that the rehabilitation
and Resettlement policy as made appli-
cable to the entire State of Madhya Pradesh
be made availableto the State Governments
of Bihar and Uttar Pradesh for their concur-
rence.

[English)
Forced landings of Indian Airlines
Alrcraft
944. SHRI MADAN LAL KHURANA:

Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a)the number of Indian Arrlines aircraft
which made forced landings in each of the
last three years;

(b) the reasons therefor;
(c) the loss suffered by |A thereby; and

(d) the steps taken 10 minimise such
landings?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) There has been no forced landing
of Indian Airlines aircraft during the lastthree
years.
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(b) to (d). Do not arise.

| Transiation)

Instaliation of HP Transmitter,
Saharsa

945. SHRISURYANARAYAN YADAV:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the range of Doordarshan
~dra of border district Saharsa is very

b1 if so, whether there is any proposal
¢ «~t..pahighpowertransmitter there; and

ic) it so, by when?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS).
(a) The low power (100W) TV transmitter at
Saharsa operating in UHF Band is repored
10 be tunctioning normally and is providing
satisfactory TV service withinits range of 15
kms inclusive of fringe service areas, where
elevated antennae and boosters are required
t obtain satisfactory reception.

(b) There 1s no such proposal at pres-
ent.

(c) Does not arise.
[Enghsg)

Visakhapatnam Thermal Power
Project

946. SHRID. VENKATESWARA RAO.
Will the Minister of POWER be pleased to
state:

(2) whether the Government of Andhra
Pradesh have requestedthe Union Govern-
ment for inclusion of Visakhapatnam Ther-
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mal Power Project in the proposal for Japa-
nese OECF Loan for 1992-93;

(b) if so, the details thereof; and

(c)the time by which the tinal decision is
likely to be taken in this regard?

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF POWER (SHRIKALP NATH RAl): (a)to
(¢). The State Government of Andhra
Pradesh had asked for the Visakhapatnam
Thermal Power Project (2xS00MW) to be
posed tor availing of OECF assistance.
However, as no new Power Projects were
being posedfor OECF assistance and asthe
project hadbeen advertised forimplementa-
tion in the power sector and was being
pursued with Mission Energy, USA and Ashok
Leyland, Madras, it was not posedfor OECF
assistance.

[Translation]
Telegrams In Uttar Pradesh

947. MAJ.GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Willthe Minister of
COMMUNICATIONS be pleased to state:

(a) whether the incoming and outgoing
telegrams from the hilly areas particularly
Pauri and Chamoli districts of Uttar Pradesh
are generally delayed;

(b) it so, the reasons therefor and the
time limit fixed to send or 1o receive tele-
grams in these areas;

(c)whethertelegrams are being sent by
post to many places, if so, the district-wise
number of such post oftices in eight districts
where telegrams gre being sentby post; and

(d) the action taken by the Government
to ensure timely despatch and delivery of
telegrams in these areas?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
PV RANGAYYA NAIDU) (a) and (b) No
Sir ¥Jn cenain occaslions telegrams are
delayed owing to difficulties in maintenance
of lines due to hilly terrain conditions There
1s no ime imit fixed by Governmentfo send-
Ing and recewving telegrams in these areas
separately

(c) On occasions owing to Interruptions
on telegraph lines and non-avaiability of
Postal Signallers, telegrams have to be
posted Such post offices under 8 Revenue
Districts are as follows

1 Almora 9

2 Nainital 10

3 Pithorgarh-9
4 Dehradun Nil
5 Paun 8

6 Tehn-3

7 Chamoli-7

8 Uttarkashi 1

(d) It has been planned to replace oid
overhead wires by Microwave and UHF
systems gradually to improve the delivery of

telegrams

Change in timings of TV News
Bulletins

948 SHRIBARE LAL JATAV Wil the
Minister of INFORMATION AND BROAD
CA§TING be pleased (o state

{a) whetherthe Government propose o
ange the imings of news bulletinson T V
and also to reduce its duration, and
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(b) i so, the details thereof and the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS)
(a) and (b) Restructuring of the present
programme format of Doordarshan we f
01 01 1993 on the recommendations of the
Mahalk Committee envisages a change in
the time and duration of the news bulletins
telecast under the National/Network pro-
grammes from Doordarshan Kendra, Delhi

[English)

Attract More Foreign Tourists at
Santineketan during Poush Mela

949 SHRISOMNATH CHATTERJEE
Wilt the Minister of CIVIL AVIATION AND
TOURISM be pleased to state

(a)whetherthe Union Governmenthave
received any proposalfromthe Government
of West Bengalseeking financialassistance
for attracting more foreign tourists at shanti-
neketan during Poush Mela,

(b) if so, the details thereot, and

(c) the action taken by the Government
in this regard so tar?

THE MINISTERFOR CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA) (a)to(c) Anincomplete proposal was
received from the Government of West
Bengal seeking financial assistance of Rs
5 00 lakhs for assisting the Mela at Santi-
neketan The State Government has been
requested 10 send complete details of the

proposal
Aid trom Exim Bank of Japan for NTPC

950 SHRIRAM NAIK Willthe Minister
of POWER be pleased 1o state
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(a) whetherthe Government h~ve made
any negotiations with the Exim Bank of Japan
for obtaining confinancing arrangements for
the National Thermal Power Corporation
Projects; and

(b} if so, the details thereof?"

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF POWER (SHRI KALP NATAH RAI): (a)
and (b). In 1988, the EXIM Bank of Japan
extended a loan of Yen 62 billion (or reim-
bursement restricted to Rs. 585.6 crores)
with a rate of interest of 5.3% perannum, for
co-financing the local cost of Ramagundam
Super Thermai Power Station-Il and associ-
ated Transmission Line, Rihand Transmis-
sion Line and Farakka-ll and associated
Transmission Line of the National Thermal
Power Corporation. The loan has since been
fully utilised.

Joint Ventures by NTPC and Sail

951 KUMAF. PUSHPA DEVI SINGH:
Will the Minister of POWER be pleased to
state the number and details of the captive
power plants along with their capacity pro-
posed to be set up by the National Thermal
Power Corporation and Steel Authority of
India Limited in the joint sector during the
Eighth Plan period?

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF POWER (SHRI KALP NATH RAI).The
National Thermal Power Corporation (NTPC)
andthe Steel Authortty of India Limited (SAIL)
have entered into a Memorandum of Under-
standing on 16 November, 1992 to cooper-
ate for formation of a joint venture company
along with private investors for setting up a
500 MW power plant which would substan-
tially met the power requirement of the Bhilai
Steel Plant of SAIL and also augment power
supply inthe region through Madhya Pradesh
Electricity Board System. The Project is
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envisagedto be taken up during the 8th plan
period.

[Translation]

Noasms for Publication of Telephone
Directory

952. SHRI SRIKANTA JENA: Willthe
Minister of COMMUNICATIONS be pleased
to state:

(a) the details of norms/criteria fixed for
the publication of telephone directory;

(b) whether the rules and the criteria
have not been followed in regard to its pub-
lication in Orissa; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Telephone
Directories are published Secondary Switch-
ing Area wise once In a year.

(b) The rules and guidelines have been
followed in regard to publication of directory
in Orissa. However, due tofailure onthe part
of contractor, the Circle Telephone Directory
1991 Issue could not be brought out on time.
This is now under print andis expectedto be
brought out by March,1993.

(c) Does not arise in view of (b) above.
C-Dot Exchanges in Uttar Pradesh

953. SHRIARJUN SINGH YADAV:
SHRIHARI KEWAL PRASAD:

Wilithe Minister of COMMUNICATIONS
be pleased to state:

(a) the names of the places in Uttar
Pradesh where C-Dot-512board/exchangs
are functioning;
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(b) whetherthe Government proposeto
set up such boards/exchanges in the State
duritg 1993-94;

(c) if so, the district-wise details in this
regard; and

(d) the ime by which these board/ex-
changes are likely 1o be set up?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
PV RANGAYYA NAIDU): (a) Names of
such places in Uttar Pradesh are as under:-
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2. Sardhana,
3. Kashipur,
4, Saidpur,
S. Bilaspur,

6. Khamaria,
7. Shahganj.

(b) Yes, Sir.

1 Srinagar, (c) District-wise details are as under:
District No. of Exchanges planned
1 Dehradun 2
2 Algarh 2

3 Maharajgan)

4 Sidharthncgar

(d) By March, 1994

Shortage of Telephone Equipment in
Uttar Pradesh

+954 SHRI HARI KEWAL PRASAD
Will the Minister of COMMUNICATIONS be
pleased to state

(a) whether telephone equipments and
other tems are found to be short in vanous
godowns of telecemmunication centres in
Uttar Pradesh,

(b) if so, the details thereof,

(c) whether responsibilities have been
fixed for the shortage, and

(d)if so, the actiontaken or proposedto
be taken by the Government against such
persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P V.RANGAYYANAIDU): (a) Inone godown
some Telephone Equipments have benfound
shortin U P.

(b) Approximately, 1300 Telephone
instruments have beentound short at one of
the Stores godown of Telephone District,
Lucknow

(c) Yes, Sir. 4 officials have been found
responsible on the basis of picliminary in-
vestigation.
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(d) One of the officials has been placed
under suspension and the other three offi-
cials have been transferred to non-sensitive

posts.
[English]
indian Delegation to israel for Promo-
tion of Tourism

955. SHRI SYED SAHABUDDIN: Will
the Minister of CIVIL AVIATIONAND TOUR-
ISM be pleased to state:

(a) whether an Indian delegation visited - .

Israel and signed a protocol on tourism with
the Government of Israel;

(b) if so, the text of the protocol;

(c) whether it is proposedto enterinto a
bilateral agreement with lIsrael on tourism
and civil aviation; and

(d) if so, the salient features of the
proposed agreement?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) and (b). Yes Sir, agreed minutes
were signed between Ministries of Tourism
of both the countries.

(c) and (d). A proposal to enter into a
bilateral agreement on tourism with Israel is
under consideration.

Anairservice agreement was signedon
29th May, 1992 and the salient features of
this agreement are;

(i) Both countries have rightto des-
ignate one airline each for the pur-
pose of operating air service.

(i) The agreed services shall be
operated by thedesignated airlines
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on routes specified for them under
the agreement.

(iii) Principles of predetermination
shall be followed in the matter of
frequencies of services and capaci-
ties.

[ Transtation)

S. T. D. in Telephone Exchanges in
Uttar Pradesh.

+956. SHRI RAMPAL SINGH: Will the
Minister of COMMUNICATIONS be pleaseq
to state:

(a) the names of the districts in Uttar
Pradesh where targets had been fixed to
provide S.T.D. facility in various exchanges
during 1992-93; and

(b) the number of exchanges connected
with S.T.D. so far and the time by which the
remaining target is likely to be achieved?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Names of
Districts are given inthe attached statement.

(b) Out of 52 exchanges identified, 37
exchanges have been connected with STD
andthe remaining are likely to be connected
by March, 1993.

STATEMENT
Names of Districts in U. P. where Targels

have been Fixed to provide S.T.D. Facility
during 1992-93.

1. Agra
2. .Allahabad
3. Bahraich
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

p

27.
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Banda
Bareilly

Basti
Dehradun
Etawah
Farrukhabad
Faizabad
Fatehpur
Ghaziabad
Ghazpur
Gorakhpur
Gonda
Hamurpur
Kanpur
Lucknow
Lakhimpur Khiri
Mathura
Moradabad
Muzaffarnagar
Meerut
Mirzapur
Nainital

Paun Garhwal

Pratapgarh
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28.  Shajahanpur

29. Unnao.

[English)
Out of Turn Allotment of Telephones

957. SHRIMAT! SURYAKANTA PA-
TIL: Willthe Minister of COMMUNICATIONS

be pleased to state:

(a) whether all the telephone connec-
tions sanctioned on out of turn basis priorto
June, 1991 have been provided;

(b) # not, the reasons therefor; and

(c) the time by which the remaining
connections are likely to be provided?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): {2) No, Sir.

(b) and (c). Some of the telephone
connections have not been provided as the
sanction orders pertaining to them are pres-
ently held in abeyance pending CBI Inquiry
in connection with some fake out-of-turn
sanction orders. However, telephone con-
nections sanctioned on the basis of specific
recommendations of Members of Pariament
have been released.

Censor of Newspapers

958. DR. KRUPASINDHU BHOL: Will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state

(a) the details of the language dailies
being censored now; alongwith the place of
their publications;

(b) whether the Government have a
proposaltoban some of the dailies which are
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inciting communal feelings through scurri-
lous writings; and

(c) it so, the details of those dailies?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) There is no censorship of language dai-
lies.

(b) No, Sir.

(c) Does not arise.
New Broadcast/Telecast Policies

959. SHRI SUBASH CHANDRA
NAYAK: Willthe Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether new broadcast andtelecast
policies are proposed to be formulated;

(b) if so, the salient features of the new
policies; and

(c) by when these are likely to be intro-
duced?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a) to (c). The Government have notified a
Scheme on 30th September, 1992 for allot-
ing Time Slots on the Metro Channels of
Doordarshan and FM Channels of All India
Radio at Bombay, Calcutta, Delhi and Ma-
dras 1o private producers. The ‘Air Time
Committee of India’ has also been consti-
tuted on 14th October,1992. This Commit-
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tee will invite applications from interested
parties, issue Licences and allocate suitable
Time Slots for the programmes on the chan-
nels of AIR/Doordarshan. !

Delhi Telephone Advisory Committee

960. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Delhi Telephone Advisory
Committee has been recGnstructed;

(b) if so, the details of its members, and

(c) the power and function of the
Committee?

THE DEPUTY MINISTER N THE
MINISTRY OF COMMUNCATIONS{SHRI
P.V. RANGAYYA NAIDU): (a) Yes Sir.

(b) The hst of memvers of Telcphone
Advisory Committee for Delhi and the 5
Zonal TACs namely east, west, north,scuth
and central is furnisheo in the statement
enclosed.

(¢) The functions of Telephone Advi-
sory Committee include monitoring the per-
formance of telecommunications services,
advising the Department for their improve-
ment, acting as alink between the telephone
using public and the Department of Tele-
commurnications, assisting the Department
in deciding out of turn connections as pro-
vided In the rules on a fair and equitable
manner under OYT & special categories,
etc. The Telecom. Advisory Committees
are constituted normally for a period of two
years.
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STATEMENT

List of Members of Delhi Telephone Advisory Committee

~

10

1

Shr Sajjan Kumar,M P 713, Janta Flats, Paschimpuri,
Madipur, Delhi

ShriRajesh Khanna, M P C-8495, Vasant Kunj, New Delhi

Shri Kalka Das MP 9 Dr Bishambar Das Marg, New
Delhi

ShriMadan Lal Khurana
MP F-104, Kirti Nagar, New Delhi

ShnR K Takkar, 5, Somnath Marg, Delhi

Chief Secretary
Delhi Administration

ShriRamesh Chandra
President NDMC,
Palika Kendra

Shri P V Jaiknshan,

Commussioner, MCD,

Town Hall Chandni Chowk,
Delhi

ShriH K Dua, Editor,
Hindustan Times,

Kasturba Gandhi, Gandhi Marg,
New Delhi

Shri Prabhu Chawla, EDITOR,
Indian Express, Bahadur
Shah Jafar Marg, New Delhi

Shri Sumer Kaul, EDITOR,
National Herald, Bahadur
Shah Zafar Marg, New Delhi

Shri C R Irani, Editor,
Statesman, Statesman House,
Connaught Circus, New Delhi




167

Written Answers NOVEMBER 30, 1992

Written Answers

168

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

Shri Dilip Padgaonkar,
Editor, Times of India,
Bahadur Shah Zafar Marg,
New Delhi.

Shri Vinod Mehta, Editor,
The Pioneer, Bahadur Shah Zafar
Marg, New Delhi.

Shri Anil Narendra, Editor
Vir Arjun, New Delhi.

Shri Ashwini Minna, Editor

Shri Shahid Siddiqui, Editor,

Punjab Kesari Printing Press 1
Punjab Kesari. Near Wazirpur Depot, Plot No.2

Nai Dunia, D-21, Nizamuddin West, N. Delhi.

Editor, Dainik Hindustan,
Kasturba Gandhi Marg,
New Delhi.

Editor,

Navbharat Times,
Bahadur Shah Zatar Marg,
New Delhi.

Editor,
Janasatta, Bahadur Shah
Zatar Marg, New Delhi.

Shri Arun Poori, Editor,

India Today F-14/15 Connaught Circus,

New Delhi.

Shri Veer Sanghvi, Editor,
Sunday, New Delhi.

1, Anand Bazar Patrika,

Prajulla Sarkar Street,
Calcutta (W.B.)

Shri Rajeev Shukia,
(Sunday Observer)

100, Bakhtawar Singh Block,

Asiad Village, New Delhi.

Dr. Narendra Behari
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24.

25.

26.

27.

28.

29.

30.

31,

32.

33.

Medical Superintendent
Ram Manohar Lohiya Hospital
New Deltv.

Dr. P.C. Rai,

Medical Superintendent
Satdarjung Hospital,
New Delhi.

Shri P.N. Lekhi,

President, Bar Association,
Delhi High Count,

New Delh.

Shn R.K. Jain,

President, Bar Association,
Supreme Count,

New Delhi.

Shri B.D> Kaushik,
President, Bar Association,
Tis Hazari Courts, Delhi.

Shri Wazahat Habibullah,
Secretary, Rajiv Gandhi
Foundation, Jawahar Bhavan,
Dr. Rajendra Prasad Road,
New Delhi.

Shri M.L. Nandrajog,

Secretary General,

PHD Chamber of Commerce &
Industry

PHD House, Thapar Floor, Opp. Asian
Games Village, New Delhi-16.

Shn J.p. Aggarwal,
Ex M.P. 1998, Naugraha, Kenan
Bazar, Delh. 6.

Shri Bharat Singh B-1/153, Paschim Vihar,
N.D.-63.

Shn Vishwabandhu Gupta 5, Tolstoy Marg, New Delhi.

Shri Jag Pravesh Chandra . 70, Khan Market, New Delhi
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34. Shri Mohinder singh S
Punjabi Bagh (W),

35. Smt. Tajdar Babbar

36. Dr. Bhaskar Rao

37.  Shri Khuswant Singh

38. Admiral S.C. Chopra

39. Li. General B.D. Pandit
(Retd.)

40. Smt. Mohini Giri,
Noida Ghaziabad (U.P.)

41. Shn Bansi Lal Mehta,

42. Smt. Ambika Soni

43. Ch.Prem Singh

44. ShriJ.P. Goel

45. Shn M.M. Agarwal

46. Shri . AN.Chawla, Ex MP.

47. Ch.Dalip Singh, Ex M P.
Usaf-Sarai, New Delhi-

48. Shri Shadi Ram

H.NO. 53, Road NO.78,
New Delhi-110078.

1, Golf Link, Sadan, NDMC,
Golf Link, New Delhi.

E-140 East of Kailash,
N.D-48.

49-E, Sujan Singh Park,
New Delhi.

B-6511, Safdarjung Enclave,
New Delhi.

H. No. 43, Sector-15 A,

19 Rajendra Pak, N Delhi.
7, Friends Colony, N Delhi

F-301, Village Lado Sarai,
Mehrauli, New Delht

D-13-A/B Model Town, D¢ hi
21, Srnram Road, Dethi

A-230, New Friends Colony
New Delht.

212 ShahpurJat P O.
110016

2747, Trinagar, Delhi- 35
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List of the Members of Telephone Advi-
sory Committee for the EAST ZONE OF

10

11.

MTNL, New Delhi.

Shri B.L. Sharma “Prem” M.P.
1, Westem Count, N. Delhi.

Shri Ashok Sharma,

Dainik Hindustan , 11/2934, -
Sir Saiyed Ahmed Road,
Darya Ganj, New Delhi-2.

Shn Sriknshna,

154, Samachar Apartments,
Mayur Vihar Extn.

Delhi.

Shri Veer Saxena,
173-N, Aram Bagh,
Chitragupta Road, N. Delhi-55.

Shri Shailesh (Nav Bharat Times)
418-D, Pocket-ll, Mayur Vihar
Phase-|

New Delhi.

Shri Ajeet Anjum (Amar Uzala)
118, Ashirwad Apartments,
|.P. Extension, Delhi-92.

Shri Onkar Singh (PTI TV)
1150, Gulabi Bagh, N. Delhi.

Smt. Gyan Verma,
9, Delhi Admn. Flats,
Karkar Duma, Delhu.

Shri Ishwar Das

E-23, Double Storey,
Motia Khan, Pahar Ganj,
New Delhi.

Shri Suresh Chand
Vice President, DPYC, (l)
B-243, Bhajan Pura, Delhi.

Shri Sunil Kumar,
Org. Secy. DPYC (1),
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5771/5, New Chandrawal, Delhi-7.

Shri Zafer Jung,

Hameed Manzil, 3631, Netaiji
Subash Marg, Darya Ganj,
New Delhi-2.

Shri Zabir Ali Pasha,

President, JJ Cell, East DCC (1)
P-1, A-3, Dilshad Garden,
Shahdara, Delhi-95.

Shri Mohd. Muslim,
99, Hazi Bhavan,
Crockery Market,
Sadar Bazar, Delhi.

Shri Sukhbir Singh,
Village & P.O. Mauzpur
Gonda, Shahdara, Delhi.

Shri Govind Singh Adhikari,
194-D, Pocket -1 Mayur
Vihar Phase-|, New Delhi

Shri Deepak Bhagat,
34, Prithvi Raj Road,
New Delhi.

Ch. Bal RajsSingh,
Village Seelampur,
Shahadara, Delhi.

Shri Udai Beer Singh,
DA-7, Vikas Marg, Shakarpur,
Dethi-92.

Shri Surendra Bhura,
D-13, Caneshlinos Gali
No.5, Kishan Ganj, Delhi.

Shri Ram Swaroop,

B-6, 193, shiv Mandir,
Gali Mauzpur, Shahdara,
Delhi.

Shri Shahnawaz,
4902, Bara Hindu Rao,
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23.

List of the Members of Telephone Advi-

Delhi.

Shri Igbal Bharti,
H.NO. 1307, Bhanti Sadan,
Farash' Khana,

Delhi-6.

sory Committee for The WEST ZONE
MTNL NEW DELHI.

1.

10.

Shri Kalka Das,
9, Dr. Bishember Dass Marg,
New Delhi.

Shn Sajjan Kumar,
713/A/B, Paschim Puri,
Janta Colony Packet-2
New Delhi.

Shri Ram Narain,
Village & P.O. Nangal Dewata
1.G.I. Airport, New Delhi-32

Shri Depak Kalyani,
D-503, Tagore Garden Extn,
New Delhi

Shri Raj Kumar Kohli,
G-228, Naraina Vihar,
New Delhi.

Shn Mani Madhikar,
9, Pusa Road, New Delhi-5.

Shri Ram Kant Ggawami,
25/30, East Patel Nagar,
New Delhi.

ShriA.R. Wig,
B-2, Pusa Road, N. Delhi-5.

Shri R.Krishnan,

4, Birla Flats, Arya Samaj Road,
Karol Bagh,

New Delhi.

Shri Subash Karpekar,
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15.

16.
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18.

19.

20.
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Spl. Correspondent(Times of In-
dia),

45/19, East Patel Nagar, (Ist Floor),
New Delhi.

Shri Munshi Ram Gupta,
President All India Federation of
Plastic Industries,

D-13,Naraina Vihar,

N. Delhi.

Shri Suraj Bhan Balmiki,
W2Z/542, Naraina Vihar, N.Delh.

Sardar Baldev Chana, 1-C/1,
Namdhan Colony, Kirti Nagar,
New Delhi-15.

Sardar Harmanjit Singh,
Advisor, Shiromani Akall Dal,
D-3, Rajouri Garden, N. Delhi.

Shri Mange Ram Sharma,
16, Kavita Colony,
Nangloi, Delhi-41.

Shn Kishan Swaroop, Chairman
All India SC/ST Cong. (l)

18/7, Punjabi Bagh Extn.

New Delh.

Shn P.C Kaushik,
37, Nangloi Extn.No.2,
Delhi-41.

Shn Faiz Mohd.
42/7,Mangol Puri
Delhi.

Shn Sadhu Singh,
W2Z/194, Basai Darapur,
New Delhi.

Shrigopal Singh,Pahadia,
General Secretary,

DPCC (1) (SC/ST) Departmient,
D/3 DDA Colony,

Khayala, N. Delhi-110018.
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Shri S. Onkar Singh Thapar,
WZ-530, Shiv Nagar, Jail Road,
New Delhi

ShnD R Shah,
24/42, West Avenue,
Punjabi Bagh,

New Delhi

Shri Dinesh Kumar,
DI-A, Janakpuri,
N Delh

Shn Mangat Ram Maharada,
Gen Secy Delhi Pradesh Cong
Committee (SC/ST Deptt )
C-8/454Sultanpur Nanglol
Delhi-41

Shri Kanwar Karan Singh,
80, Rajpura, Gurmand,
Delh

Shri Hansh Bhart,
1980, Malkagan) Road
Delhi-7

Shri Ramnath Verma
52/58, B-1,GaliNo 7
Anand Prabhat, Delht 5

Shn Tarshem Sharma,
BE/162, Hart Nagar,
New Delhi-64

List of the Members of Telephone Advi-
sory Committee for the NORTH ZONE of

M TNL, New Delhi

Shn Tara Chand Khandelwal, MP

509, Kuncha Pati Ram,
Bazar Sta Ram, Delhi-110006

Shr Mahendra Choudhary
24, Old Market, Timarpur, Delhi

Shni Jatan Singh Basoya,
Advocate, Tis Hazan Court, Delhi
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Shrt Harcharan Singh Josh,
Advocate,

1206, Shora Kothi, Subzi Mandi,
Dethi-110007

Shri Sadhu Ram,
C-35, Mahendra Enclave,
G T Karnal Road, Delhi-33

Shni Sunil Khosla,

No 63-A, DDA Flats,
Ashok vihar Phase-lll,
Delhi-52

Sardar Rachhpal Singh,
Prestdent,Shiromant

Akali Dal, 10, Jamuna Road,
Kashmere Gate, Delhi-110006

Shri Maden Lal Sharma,
R-18, Budh Vihar Colony,
Delhi-41 '

Shn Rati Ram
786, Tningagar, Delhi-35

Shri Gopi Chand,
381, Jor Bagh, Tni Nagar, Delhi

Shri Hansh Bharti,
1980, Malka Gan) Road,
Subzi Mandi, Deihi-7

SAhn Ishwar Kumar singhal,
H-205, lind Fioor,
Ashok Vihar-l, Delht

Shni Sushil Sharma,
PresidentDAYC (l) MP-27
Maurya Enclave,
Delhi-110034

Shn Ravinder Kumar,
Gen Secretary, DPYC())
K-1/1, Model Town, Delhi

Shn Sohan Lal Khan,
5801, New Chandrawal, Delhi-7
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20.
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22.

23.

24.

25.

List of the Members of Telephone Advi-

sory Committee for the SOUTH ZONE of

1.

Written Answers

Shri Gulshan Jain,
363, Trinagar (Near PNB)
Delhi-35.

Shri Khem Singh,
Village Gopalpur,
P.O. Burari, Delhi-9.

Shri Krishnan Premi,
42, Duplex Flats,
Gurmandi, Delhi-7.

Shri Nand Lal Choudhary,
3903, Hamilton Road,
Laxmi Building, Mori Gate,
Délhi-110006.

Shri Raginder Sharma,
A-112, SEM Colony,
Najafgarh Road,

New Delhi.

ShriP.S. Rana,
A-32, LIG Gulabi Bagh,
New Delht.

Shri Rajinder Gupta,
C-4/6A, Model Town,
New Delhi.

Shn Ganesh Pal,
113, Village malik Pur,
Delhi-9.

Shri Chattar Singh,
1806, Jorbagh, Trinagar,
Delhi-35.

Shri Rajinder Sharma,

A-8, Rana Pratap Bagh,
Delhi-7.

MTNL, New Delhi.

Madan Lal khurana, MP
F-104, Kirti Nagar,

NOVEMBER 30, 1992

10.

11.

12

Written Answers
New Delhi.

Shri Jagdish Singh Lohiya,
Advocate,

A-180 Andheria Mode,
Mehrauli, New Delhi-30

Shri Swaroop Singh,
Advocate,

B-46, Friends Colony (W),
New Delhi.

Dr. B.M. Sharma,

36, Delhi Admn. flats,
Greater kailash Part-{
New Delhi.

Dr. (Mrs.) Sadhna Kala,
Mool Chand Hospital,
B-316, Chittaranjan Park,
New Delhi-110019.

Shri Pankaj Sharma,
D-42, East of Kailash,
New Delhi.

Shri Ashwani Sarin,
A-79, Malviya Nagar Corner,
New Delhi.

-]
Shri Zafar Agha,
A-105, SBI Flats, G. Block,
East of Kailash. N. Delhi.

Shri Sekhar Gupta
C-6/57, Safdarjung Dev. Area,
New Delhi.

Shri H. Swaroop,
D-IV610, Vinay Marg,
Chankyapuri, New Delhi.

Shri Surya Prakash,
E-1, Press Enclave, Saket,
New Delhi.

Shri R. Prabhu,
A-13, Andrews Ganj Extn.,
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New Delhi

ShriJanak singh,
D-32, PressEnclave,
Saket, N Delhi

Shri Indranil Banerjee,
A-192, 2 nd Floor
New FriendsColony,
New Delhi

Shn S Venkatanarayan
E 128 Saket N Delhi

Shri Dev Sagar Singh
Indian Express
CB-3A, DDA Flats
Munrrka New Delhi

Ms SandhyaJain
SUNDAY MAIL

300, SFS DDA Flats

Gul Mohar Enclave N Delhi

ShrnM Kaul
(PATRIOT)

C-400, Defence Colony
New Delhi

Shr Anil Kumar,
A-211, Lajpat Nagar-|
First Floor New Delhi

Shri Mahendra Singh
2A, Bharat Nagar
Friends Colony New Delht

Shri Ramesh Kaul,
A-18, Pamposh Emc ave,
New Delhi-110048

Col, RV M Menon (Retd )
187, Sakir Bagh Apartment,
Okhla Road, New Delhi-25

Shn Rajan Singh,
Vill Jasala, P O Badar Pur,
New Delhi-44
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25
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Shri Kartar Singh Mavi,
Vill Tekhand N Delhi-20

Shr Sheel Bhadra Yajee,

Ex MP & President,

All IndiaFreedom Fighters
AssociationFreedomFighters
Cultural Centre Neb Sarai
N Delhi

Smt Gayatri Ray
395 MandakiniEnclave
New Delhi

Shri Ramesh Verma,
J-24, Lajpat Nagar-lli,
New Delhi

ShriMan Chand Tanwar
Ex Counclilior

5 Asola Fatehpuri Bero
New Delhi

Shri Sardar Singh
HNo 176 vill &P O
Arya Nagar, New Delhi

Mrs Vijay Bala Sharma,
1680 A/Z Gobindpun Exten
Kalkaji, New Delhi

Mrs Anjana Kanwar,
K-12, Green Park Extension,
New Delhi 110016

Pt Tek Chand Sharma,
Vill, & P O Fatehpur Ber,
New Delhi-110030

Shri Kishore Upadhyaya,
G-40, DDASF S Flats,
Savet, N Delh-110017

Shrn Naresh Junec
F-44, East of Kallash,
New Delhi-17

Capt Vinod Kumar,



183

37.

38.

39.

40.

Written Answers

E-13, Press Enclave,
New Delhi-17.

Capt. Ashok Sharma,
171, Basant Enclave,
New Delhi-110022.

Dhri Dina Nath Rax,

j8/68, Rajour Garden,

New Dethi-27

Shri Sulekh Chand J
40297, Gali Ahiran,
Pahari Dhiraj, Delhi

Shri Gurdeep Joban,

NOVEMBER 30, 1992

A-11, Inderlok, New Delhi.

Shri Balbir,

10.

C-52, Khan Pur Extension,

Delhi-62.

11.

List of the Members of Telephone Advi-
sory Committee for the CENTRE ZONE of

MTNiL, New Delhi

12.

Shri Rajesh Khanna, MP

20, willingdon Crescent

New Delhi.

Shri C.S. Kherwal,

13.

Transport Commissioner of Delhi
D-1/78, Ravindra Nagar, 14.

New Delhi.

Shri Madan Lal,

Advocate, (Patiala House)
62, Bapu Park, Kotla Mubarakpur

New Delhi.

15.

Ch. Balbir Singh Chauhavan,
Advocate, Chamber No. 53,

Supreme Count,
New Delhi.

16.

Shri Ashok Bhan, Advocate,
116, Lawyers Chambers,
Supreme Court Building, 17.

-
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New Delhi.
Dr. Ramesh Kumar,
12, Central Lane, Bengali Market

New Delhi-110001.

Dr. (Mrs. ) Charu Hans,
D-11/33, Pandara Road, N. Delhi.

Dr. Chaya Malhotra,
F-11, Jangpura Extension,
New Delhi.

Shri S.S Baniyal,
A-802, Curzon road, Apartment,
Kasturba Gandhi Marg, N. Dethi.

Shri Bhushan Marwah,
D-U/75, Bharati Nagar, N. Delhi.

D-106, Curzon Road, Apartments,
Kasturba Gandhi Marg, N. De*hi.

Shri Ashok Dubey,
201, Asia House, Kasturba Gandhi
Marg, N. Delhi.

Shri Vivek Saxena (Jansatta),
780, Baba Kharak Singh Marg,
New Delhi.

Shri Rajendra Singh

Vice President and Head of De-
parniment

of Physical Education,
DelhiPublic School, Mathura Road
New Delhi.

Shri Chandan Singh Payal
Organisation Department AICC
152-153, North Avenue, New Delhi.

Ms. Nirmala Deshpande,
A-223, Pandara Road, New Dethi-
3.

Prof. Saifuddin Soz, Ex. Mp
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22.
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25.

26.

27.
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C-1/7, Humayun Road,
New Delhi.

Shri C.S. Kotnala
Office Supdt. AICC, 24,
Akbar Road, N. Delhi.

Shri Kuldip Singh Gujnal
G-47, Jangpura Extn. N. Delhi.

Lt. Gol, K.P. Singhal (Retd),
Joint Convenor,

Ex. ServicemenGongress,
24, Akbar Road, N. Delhi.

Smt. Renuka Rawat,
44-1A Sector-2, DIZ Area,
New Delht.

Shri Harkishan Shastri
1 Moti lal Nehru Place,
N. Delhu.

Capt. Praveen Davar,

Sanjay Gandhi Memorial Trust,
12, Willingdon Cresent,

New Delhi.

Shri Hasan Ahmed,

Chairman, Delhi Pradesh Cong. (1),

Sewa Dal, B-39, Pandara Road,
New Delhi.

Shri Horam Singh
Village Kotla,
New Delhi.

Shri Shyam Singh,
A/4, Amrit Nagar,
South Extension, N. Delhi.

Shri Prakash
Old Pilanji Village,
New Delh.

Shri Shyam Sunder,
31, Samman Bazar, Jangpure,
Bhogal, Delhi.
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“ F.M. Radio Station at Cochin

961. SHRI P.C. THOMAS: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether there is any proposal to
upgrade the F.M. Radio station at Cochin;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUI\XARI GIRWUAVYAS):
(a) and (b). there is no proposal to upgrade
the FM radio station at Cochin. However,
there is aschemeto establish Vividh Bharati/
Commercial Broadcasting Service at Cc-
chin with 10 KW FM Transmitter, Studio and
Office facilihes:

[Translation)

Purchase of Goods by Bhavnathpur of
Bokaro Steel Plant

962. SHRI RAMDEW RAM: Will the
Minister of STEEL be pleased to state:

(a) whether goods purchased by
Bhavnathpur Limestone Mines and Tulsida-
mer Dolomite Mines under Bokaro Steel
Plant located at Bhavnathpur, Bihar have
not reazhed the godown,

(b) if so, the details thereof and the
reasons therefor;

(c) whether goods have been stolen
from the godown and the the said mines;
and

(d) if so, the steps taken or proposedto
be taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
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MOHAN DEV) (a) No Srr,

(b) Does not anse

(c) No, Sir However, there was a case
oftheft of matenals fromthe Meter Garage of
Bhavnathpur Limestone Mines during Apni
1991

(d) The Mines Authonty have taken
care by providing for additional security for
the Motor Garage of Bhavnathpur Lime-
stone Mines by development of additional
Central Industrnial Security Force (CISF)
personnel

Yatri Niwas at Chitrakoot in Madhya
Pradesh

963 SHRI SHIVRAJ SINGH
CHAUHAN Willthe Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state

(a) whether the Union Government
have received any proposal from the Gov-
ernment of Madhya Pradesh for the con-
struction of yatriniwas at Chitrakoot for middle
class tourists

(b) if so, the actiontaken by the Govern-
ment thereon and

(c) the time by which approval is likely
to be accorded?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA) (a) No, Sir

(b) and (c) Does not arise

[English)

Mahalik Committee Recommendations
964 SHRI HARISH NARAYAN

PRABH\) ZANTYE Will the Minister of
INFORMATION AND BROADCASTING be

NOVEMBER 30, 1992
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pleasedto refer to the reply given to Unstar-
red Question No 2790 onJuly 27, 1992 and
state

(a) whether the recommendations of
the Mahalk Committee on comimercial ad-
vertisements have since been considered
by the Government, and

(b) if so the actiontakenbythe Govern-
ment on the recommendations of the com
mittee?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS)
(a) Yes, Sir

(b) *he major recommendations of the
Committee have since been accepted

[Transiation]
Enhance Grants for Irrigation to Bihar

965 SHRI LALL BABU RAI Will the
Minister of WATER RESOURCES be
pleased to state

(a) whetherthe Bihar Government has
requested the Union Government to En-
hance grant for irngation schemes

(b) I so, the steps being taken thereon,
and

(c) if not, the reasons therefor?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA) (a)to(c) Nospecificrequesthas
been received at the Centre for enhancing
financial assistance for completion of irriga-
tion projects from Government of Bihar
However, now it has been decided at the
Centre to ngorously monitor earmarkings
made for irmgation projects in the annual
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plans of the States to ensure imely comple-
tion of the projects

[Enghish)
Gas Based Power Projects in Rajasthan

966 SHRIMATIVASUNDHARA RAJE
Will the Minister of POWER be pleased to
state

(a) whetherthe proposalto setup some
gas-based power projects in Rajasthan are
pending for clearance by the Central Elec-
tnicity Authority,

(b) if so, t-he details of the proposals
received from the State Government and

(c) the time by which the projects are
likely to be cleared?

’THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF POWER (SHRIKALPNATHRAI) (a)to
-(c) Ramgarh Gas Turbine Project of 3 MW
sanctioned by the Planning Commuission in
August, 1984 at an estimated cost of Rs
3 94 Crores 1s under construction by the
Rajasthan State Electricity Board (RSEB)
and i1s envisaged to be commissioned In
January, 1993

Anotherproposalfortheinstallationofa

160 MW combined cycle gas turbine project
at Ramgarh, Jaisalmer district, Rajasthan at
an estimated cost of Rs 511 83 Crores was
received from the RSEB in the Central Elec-
tncity Authornity (CEA) in July, 1992 since
the gas availability of 0 55 MCMD confirmed
by the Ministry of Petrcleum & Neutral Gas
would not be adequate to operate the pro-
posgd station on base load basis, the CEA
have advised the RSEB to review the pro-
?al and change the capacity of the project
accordingly The Project Feasibility Report
could be considered for techno-economic
clearance by the CEA after the RSEB have
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tied upthe essential inputs/clearances such
as fuel linkage, water availability, compli-
ance of section 29 of electricity (Supply) Act
1948, associated transmission system and
clearance of the Central as well as the State
authorities from environmental angle

[Translation)

Privatisation of Vayudoot

967 SHRI SWAMI SURESHANAND
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state

(a) thetotalamount of profit/loss earned
by the Vayudoot during 1990 91

(b) whether any proposal to privatise
Vayudoot 1s under the consideration of the
Government, and

(c) if so, the detalls thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA) (a) Vayudoot has incurred an
estimatedloss of Rs 37 O8croresduringthe
year 1990-91

{b) No, Sir

(c) Does not arise
[Enghish)

Commission of Railway Safety

968 SHRI PRAKASH V PATIL Wil
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state

(a) whetherthe Commussion of Railway
Safety 1s underthe administrative control of
the Ministry of Civil Aviation & Tourism,

{b) Iif so, the reasons therefor;
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(c) whether there is any proposal to
transfer it to the Ministry of Railways; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO SCIN-
DIA): (a) Yes, Sir.

(b) Inorderto ensure the independence
of working of the Commission of Railway
Satety, it was transferred from the Railway
Board in 1941 and since then it has been
under the administrative control of Depart-
ment of Civil Aviation.

(c) No, Sir.
(d) Does not arise.

Setting up of LPTS in Orissa

969. SHRI GOPI NATH GAJAPATHI:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government propose to
setup low power T.V. Transmitters (LPT) in
Ganjam and Gajapathi districts in Onssa
during the 8th Plan penod; and

(b) if so, the details thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a) and (b). There Is no proposal at present
to set up any transmitter in GanjamvGanja-
pathil districts of Orissa. Locations for the
establishment of low power TV transmitters
in various parts of the country during the
remaining years of Vlll Plan periodi.e. 1993-
1997 have not been finalised.

[Translation)
International Airports

970. SHRI YASHWANTRAO PATIL:

NOVEMBER 30, 1992
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Will the Minister of CIVIL AVIATION &
TOURISM be pleased to state:

(a) whetherthe Government proposato
declare some more airports as international
airports to promote tourism;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) No, Sir.

(b) Does not arise.

(c) Since the existing international air-
ports are adequate to handle the present
internationaltrafficto andfromIndia, there is
no proposal to declare any more airport as
international airport.

Privatisation of Copper Mining and
Processing

971. SHRISIMON MARANDI: Will the
Minister of MINES be pleased to state:

(a) whether the Union Government
have taken any decision to privatise the
copper mining and processing;

(b) f so, the details thereof;

(c) whether the Hindustan Copper
Limited propose to disinvest its capital in
various phases;

(d) if so, the details thereof; and

(e) the details of the steps taken by the
Government to reduce the import of alloy
metals during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV):(a) and (b). Interms of the

~
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Statement of Industrial Policy laid in the
Parliament on 24.7. 91, copper processing
hasbeendelicened. Astaras copper mining
is c%ncemed. this continues to be reserved
for Public Sector.

(c) and (d). Government owns 100%
equity of Hindustan Copper Limited. How-
ever it has been decided, in principle, to
disinvest part of the share holding in HCL
during 1992-93.

(e) Thefollowing are some of the impor-
tantsteps taken by the governmentfor achiev-
ing greater self-sutficiency in non-ferrous
metals including alloys

()  Production of non-ferrous metals
andtheir alloys has been delicenced
and metallurgical industry has been
includedin high priority istfor auto-
matic approvals and foreign tech-

L nology transfer.

(i) Government has set up a Non-
ferrous Matenals Technology De-
velopment Centre (NFTDC) at
Hyderabad for developing sophis-
ticated hightechnology non-ferrous
matenals including alloys with a
view to progressively indigenising
supplies of these materials and
products.

TEnglish)

Attack on Civilian Aircraft in Jammu
and Kashmir

972, SHR! ANNA JOSHI: Will the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

» (a) whether attention of the Govern-
ment has been drawn to the news-item
Baptioned 'IA pilots keptindark about Stinger
misile threat’ appearing in the ‘Pioneer’,
New Delhi dated November 18,1992;
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(b) if so, the facts thereof; and

(c) the steps taken or proposed to be
taken in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) Yes Sir.

(b) Uncorroboratedintelligence reports
have been received from time to time about
stinger missile threats to airports in J&K.
Indian Airlines was apprised of these and
advised to take certain protective measures
to ensure safe operation of aircraft.

(c) All possible security and counter
measures at airports in Jammu & Kashmir
are taken in consultation with the concemed
agencies like Indian Airforce, paramilitary
forces and J& K Police etc. The implemen-
tation of these measures is also monitored
and reviewed by the Bureau of Civil Aviation
Security from time to time.

Meeting on National Water Board

973. SHRIMATI DILKUMARI BHAN-
DARI:  Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether any meeting of the National
Water Board has been held in January,
1992;

(b) if so, the details thereof with objec-
tives for such meeting;

(c) whether representatives of States
were invited to this meeting;

(d) if so, the details thereof with specific
reference to Sikkim;

(e) whether any action plan on the
suggestions made in the meeting has been
drawn up; and
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(f) if so, the details thereof and if not,
give reasons therefor?

THE MINBTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) and (b). Yes, Madam. The
third meeting of the National Water Board
was held on 20.1.1992 at New Delhi with the
following objectives:

(i) to review the progress of imple-
mentation of the National Water
Policy:

(ir) to asses the achievement of differ-
entinstitutions working onthe water
related activities;

(i) to recommend setting up of appro-
priate organisations for integrated
development of Water Resources
and,

(iv) to make recommendations on the
pattern ot financing of the water
development projects for speedy
and systematic development.

(c)and (d). Yes, Madam. Chief Secre-
taries of all the States and Union Territories
were invitedto this meeting. ShriN.S.Lepcha,
Secretary, Irrigation & Public Health Engi-
neering Department, Government of Sikkim
attended the meeting on behalf of the Chief
Secretary, Government of Sikkim.

(e) and (f). A Statement is enclosed.
STATEMENT

Action points arising out of the meeting of
the National Water Board held on
20.1.1992.

1.  States and Central Ministries to
turnish the information onfollow up
in implementation of National Wa-
ter Policy with regard to:

NOVEMBER 30, 1992

(a)

(b)

@)

@)

)

©)

(6)
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(i) Procedures/Rules/Guidelines

(i) Institutional Mechanism, and

(iii) Allocation of Finance andMan
power, in the format to be circu-
lated

Establishing Science and Technol-
ogy Committees at State level.

States to return the revised draft
Water Information Bill to the Board
aftergetting it vetted by the respec-
tive Law Departments “within a
month’s time.

Statestoinitiate action on perform-
ance evaluation (environmental,
Social, economic and technical) of
prejects withcommands largerthan
1 lakh hectares.

Indian National Committee on lrri-
gation and Drainage (INCID) to
prepare format for evaluation of
performance of projects with com-
mands less than 1 lakh hectares.

States to discuss cost sharing of

Catchment Area Treatment with
their Planning Departments and
send their view to the Board within
2 months time.

Two copies of the guideline on
allocation of waterfor different uses
to be sent to States/Union Ter-
riroties/Central Ministries for re-
wording/modilyi g by way of slips
andto return onecopytothe Board.

The report on Water Revenue
Collection Mechanism alongwith
updated reports of States to
sent to Shri Vaidyananthan's
Committee on ‘Pricing of Water'.
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(8) Suggestions for agenda items for
the next meeting of National Water
Resources Council.

S.T.D Facility on Public Telephones

974. SHRI GABHAJI MANGAJI
THAKORE. Willthe Minister of COMMUNI-
CATIONS be pleased to State:

(a) whetherthe Government have taken
any steps to provide STD facilty on the
telephones installed at public places; and

(b) if so, the details thereoftogether with
ths number of such telephone booths oper-
ating in Gujarat?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V RANGAYYA NAIDU) (a) Yes, Sir.

(b) Under our liberalised policy, PCOs
with STD tfacility are provided under the
franchise scheme to those who volunteer to
run the same subject 1o technical feasibility
and observation of departmentalformalities.
Apartfromthis, Public Telephones withSTD
facility are also being opened departmen-
tally.

In Gujarat, 3681 Public Telephone
Booths are operating as on 31.10.92.

Issue of Power Bonds

975. SHRIBAPUHARICHAURE" Will
the Minister of POWER be pleased 1o state:

(a) whetherthere 1s any preposal under
the consideration ofthe Governmenttoraise
Rs. 1,650 crore through public bonds to
tinance central power projects during the
current year; and

(b) if so, the details regarding its prog-
ress?

AGRAHAYANA 9, 1914 (SAKA)
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THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF POWER (SHRI KALP NATH RAl): (a)
and (b) Yes, Sir. Against Rs 1,747 crores
allocated by the Finance Ministry to the
various Public Sector Undertakings under
the Ministry of Power against issue of Bonds
for the year 1992-93, only Rs. 50 crores
couldbe raised so far through private place-
ment.

Written Answers

[Translation]

Airlinks to New Areas

SHRI PRABHU DAYAL KATH-
ERIA:

SHRI ASLAM SHER KHAN-

SHRIK P. SINGH DEO:

SHRI ARVIND TULSHIRAM
KAMBLE:

KUMARI FRIDA TOPNO.

SHRIGEORGE FERNANDES:

SHR!I SURYA NARAYAN
YADAV

976.

Will the Minister of CIVIL AVIATION &
TOURISM be pleased 1o state:

(a) the details of the places proposedio
be airlinked by Indian Arrlines, Vayudoot and
Pawan Hans Limited inthe nextthree years,
sector-wise and state-wise;

(b) whether there is any proposal to
resume the suspended services of Vayudoot
and Indian Airlines; and

(c) if so, the details thereof, State-wise?

THE MINISTER OF CIViL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) Indian Airlines, Vayudoot and
Pawan Hans Limited have nottaken any firm
decision about the new stations to be airlinked
in the next three years.
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(b)and (c). Indian Airlines and Vayudoot
may consider resumption of their suspended
services subject to availability of operating
aircraft and other resources and traffic po-
tential justifying resumption of such serv-
ices.

[English}

Disappearance of Aircraft near Thiruva-
nathapuram

977. SHRIRAMESHCHENNITHALA:

SHRIATAL BIHARIVAJPAYEE:

SHRI SHANKERSIN H
VAGHELA:

Will the Minister of CIVIL AVIATION &
TOURISM be pleased to state:

(a) whether any inquiry has been made
into the disappearance of TB-20, 4-seater
trainee aircraft about 27 Km from Thiruva-
nanthapuramrecently;

(b) it so, the detalls thereof, and

(c) the precautionary measures pro-
posed to be taken to eliminate the possibility
of similar incidents in future?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) to (c). Indira Gandhi Rashtriya
Uran Academy's TB-20 aircraft VT-EMD on

a cross country fhght from Bangalore to
Trivandrum on 29.10,92 lost contact with
Trivandrum air tratfic control tower at about
25001eet altitude and 26 nautical miles from
Trivandrumairport. Despite extensive search
the wreckage could not be located so far.
The search is continuing. director General
Cuvil Aviation has appointed an inspector of
accident to investigate the accident after
which precautionary measure, if any , will be
undertaken.

NOVEMBER 30, 1992
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Report on Narmada Project

978. SHRIANANTRAO DESHMUKH:

SHRI Y.S. RAJASEKHAR
REDDY:

DR. LAXMINARAYAN PAN-
DEYA:

Will the Minister of WATER RE-
SOURCES be pleased to refer to the reply
givento Starred Question No. 76 on July 13,
1992 and state:

(a) whether the meeting of the Nar-
mada Control Authority was held on July
125, 1992 to consider the views of the State
Govemments on the report by the independ-
entreview commissioned by the World Bank;

(b) if so, the details thereof; and

(c) the action taken or proposed to be
taken in this regard?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) Yes, Sir.

(b) and (c). Based on the clarifications
received fromthe State Governments onthe
issues raised in the repor of the Independ-
ent Review commissionedbythe World Bank
ajointresponse, was sentto the World Bank
on 7.8.1992.

Warehouses at International Airport

979. SHRI V.S. VWWAYARAGHAVAN:
V/ill the Minister of CIVIL AVIATION &
TOURISM be pleased to state:

(a) whether the union Government
propose to set up warehouses at some
important international Airports in the coun-
try including Thiruvananthapuram; and
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(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) No, Sir.

(b) Does not arise.

[Translation]
Demand for Newsprint

980. SHRI BRIJBHUSHAN SHARAN
SINGH: Willthe Minister of INFORMATION
ANDBROADCASTING be pleasedto state:

(a) the total demand of newsprint in the
country;

(b) whether the demand of newsprint
can be met indigenously;

(c) 1 not, the total quality of newsprint
proposed to be imported during 1992-93;
and

(d) the total amount of foreign ex-
change likely to be incurred thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a) the total demand of newsprint in the
country for the year 1992-93 1s’estimated to
be 5.55 lakh metric tonnes.

(b) No. Sir.

(¢) and (d). As the newspapers are
allowed to purchase newsprint from foreign
suppliers to meet their import requirements
as perthe current Impont-Export Policy after
decanalisation, it is not possible to indicate
the quantity of newsprint that would be im-
ported by the newspapers during this year
and the foreign exchange involved therein.

AGRAHAYANA 9, 1914 (SAKA)
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Royalty to Himachal Pradesh for Power
Production

981. PROF. PREM DHUMAL: Will the
Minister of POWER be pleased to state:

(a) whether the Government of Hima-
chal Pradesh has demanded any royalty
from the Union Government for power pro-
duction; and

(b) if so, the details thereof and the
action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAl): (a) and (b). The Government of
Himachal Pradesh has demanded 12% free
power as royalty for power production out of
the Central Sector Baira Siul Hydro-electric
Project located in Hmachal Pradesh. The
demand has been referred to the other
beneficiary Statesviz Punjab, Haryana and
the Union Ternitory of Delhi as this would
result in reduction In their shares and in-
crease In tariff.

Telephone in Rural Post Offices in
Maharashtra

982. SHRITEJSINGHRAO BHONSLE:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of post-offices in the
Nagpur and Amravati districts of Maharash-
tra, where the telephone facility is not avail-
able; and

(b) the time by which the Government
propose 1o install telephone connections in
all the rural post-offices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V RANGAYYA NAIDU). (a) The number
of Post Offices without telephones facility in



203 Written Answers

Nagpur Distt. is 171 and in Amaravati Distt.
1s 269.

(b) Thereis noseparate planto provide
Telephone facility in allthe rural post offices.
Government have planned to provide Tele-
phone facility to Panchayatvillages progres-
sively by 31.3.1995 subject to availability of
resources. The Post office 1s one of the
suggested locations for installation of such
Telephones.

Srinagar Power Project

983. SHRI RAM BADAN: Will the
Minister of POWER be pleased to state:

(a) whether the ongoing work at the
World Bank aided Srinagar Power project in
U.P. has been held up

(b) if so, the reasons therefor: and

(c) the steps taken by the Government
to restart the construction work al this proj-
ect?

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF POWER (SHRI KALP NATH RAl): (a)
Yes. Sir.

(b) and (c). The project works of Sri-
nagar Hydro-electric Project have been held
up due to suspension of World Bank assis-
tance to this project and funds constraint
faced by the Uttar Pradesh Government.
The matter has beentaken up withthe World
Bank authorities for revival of their assis-
tance to this project.

Tourists in Kashmir Valley
984. SHRISURENDRAPAL PATHAK:
Will the Minister of -CIVIL AVIATION AND
TOURISM be pleased 1o state:

(a) whether there is continuous de-

NOVEMBER 30, 1992
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crease in the number of tourists in Kashmir
Valley; and

(b) if so, the number of tourists who
visited the Valley during each of the last
three years?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) There has been decline in tounst
traffic to Kashmir Valley since 1989.

(b) According to the figures furnished
by the State Government, the estimated
number of tourists both domestic and for-
eign, who visited Kashmir Valley during the
years 1989, 1990 and 1991 are 557977,
10722 and 6415 respectively.

[English)

Irrigation Projects

985. SHRI BHUPINDER SINGF

HOODA:

SHRI B. DEVARAJAN:

SHRI KASHIRAM RANA:

DR.K.V.R. CHOWDARY:

SHRI TEJSINGHRAC(
BHONSLE:

SHRI THAYIL JOHN ANJA
LOSE:

Will the Minister of WATER RE
SOURCES be pleased to state:

(a) the proposals for medium and majcr
irngation projects received by the Union
Government during each of the last three
years, state-wise;

(b) the details of proposals which hav
sice been cleared, State-wise;

(c) the details of proposals still pendin
with the Union Government, State-wise;
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(d) the time by which these are likely to SOURCES (SHRI VIDYACHARAN
be cleared, and SHUKLA) (a)to (c) State-wise details of
new major and Medium Irrigation Projects
(e) the detalls of estimated cost in each received during the last 3 years (October
case? 1989 to September 1992) andtheir Status of
appraisal and estimated cost is attached as

THE MINISTER OF WATER RE- Statement | & Il respectively



208

Written Answers

NOVEMBER 30, 1992

Written Answers

207

9l 8 8 c 4 1 4 ysepe.d eAypepy ‘6
€ - I - - 4 ejess) '8
€ - 2 . ! . - exejeuse)| 'L
14 4 ! - . b - x 8 r ‘9
9 - - - S .. i eueliey ‘S
ol } - S . v - teselng v
o1 - - ! S 4 4 reyg '€
8 b - ! - € € wessy 2
q} r4 b v 14 1 - ysepeid eiypuy }
6 8 Z 9 [ v € 4 4
wnpeyy  sofep wnipep lofeyy wnipepy Jofep
2664 "des 1664 "des 0661 ‘des
[ejot 0] 1664 190 010664 10O 016864 190
poeaede. sjesodoid 1ejol oJelS ey) jo eweN ON1S

1661 '6°0E 0 68°01 ' 4 WOIJ POA@I8I S128[0id UOeOUI| WNIPBYY PUB J0[R MEU JO 16QuUInN

1-IN3N3LVLS



210

Written Answers

AGRAHAYANA 9. 1914 (SAKA)

209  written Answers

611 8l €l €€ s 8l 2l
S - b . ! 3 r4 ysepe.d Jenn ‘1
i L - 4 2 ' - ueyiseley ‘€l
€ . . . - - gelund (4
4 - - 4 - - - essiO ‘11
ve Yoy - vl 4 v - eayseseyep 04
6 8 L 9 S 4 € 4 !
wnpewy  sole wnipew Jolep wnipep sofepy
2664 'des . 1664 "des

reiol 0 1664 PO 01066} 190 016861 190

POAI8o6. §850d0.d [B10L 8Jels eyl jo eweN ON 1S




212

0 L9°4vL - Z - b - - - - ejelay 8
Q .
w ¢9°LSS - - - € - - - - eyeleuley i
C
<
N L9'€9 l - 4 8 - - - - ner ‘9
m £€8'85/ - I - 14 - l - euelieHq ‘G

6°19¢2 14 - Z 1 - 2 - jeselng v
N 85°0¢8 € 3 - S - - - I leyg 't
o]
M. G2'60S € L Z l - I - - wessy c
(3]
m L0°26€2 € 14 14 - - - - - ysepeideiypuy L
=
W
o L . 0l 6 8 Z 9 S 4 € c I
2

wnipayy  s0ley  wnipayw  solewy  wnipsy Jolepw wnipew sofeyy
peliejep ) polisjep

m vonelapis uoneAI8Sqo
2 SWBWIUIBN0ED) -uooInq 89y 01)08lgns eaj
& «mw.\Eo ut sy) UBWUIBN0D) 8IEIS YIm -wwon Ao w9 A10siApy
s 1500 8]e)S 0] %oeq 80UaPUOdS8LI0D -SIApY 8y 0} Aq 8iqeidasoe aels
g pajewns3y Juas spoaloid Japun s)osfoiq dn ynd spo0loiy punoy sjosloid eyl joeweN ONIS
3

"2661°6°0€ 01686101 "L Wo1j paaleoal s)oaloid uoiebii wnipsyy pue Joleyy mau Jo }S0o pajewwisa pue (esiesdde jo sniejs buinib jueweiels

21

- INJW3LVLS



214

Written Answers

AGRAHAYANA 9, 1914 (SAKA)

Written Answers

213

‘seiouaby Buisierddy
|eJjue) a8y} Jo sluawiwod ey} Yim AIdwod 0} 8jqe SI JUBWILIBA0Y) 8lelg 8y} uoos moy uodn spuedap sjoalold Jo esueseald ayf eloN
002cicl €€ 8l ve 9e - Z ol 9 qejoy.
S0°'L0C 1 I - I - - - 2 ysepe.d jenn v
149 243 9 3 14 l - - L l eyiseley ‘el
19'6% - 4 - 1 - - - - . qelung 2l
L6'v9 - - c - - - - - essuQ ‘Lt
(A :1%4 cl - S c - - S - esyseseyepw ‘0l
€2'800S - S € 9 - - - 2 ysepeid ehypepy
L 0l 6 8 V4 9 S 14 £ 4 i
wnipsy  Jofey  wnipay  Jofeyy  wnipey Jofepy wnipspy Jofewy
pe.sjep peliejsp
uolelepls uoneAIesqo
SIUBWIUIBA0D) -u02 Inq 86y 0} 108lqns o8yl
(seso0s0 Ul “sy) JUBWILIBA0D) 8JBIS YIm -wwo) Aio -Wwiwo) A1osirpy
1502 alelS 01)oeq 80UepU0dse.100 -SIApY 8y} 0} Aq s|qeidasoe oels
mpajewsy Jues sjoeloid Jepun spoeloid ¢ dn jnd sjoelold punoy sjoelold eyl jo ey °ONIS

.



215  Written Answers
[ Translation)

Jalpur as International Alrpont

986. SHR! GIRIDHARI LAL BHAR-
GAVA: Wilithe Minister of CIVIL AVIATION
& TOURISM be pleased to state:

(a) whether the Union Government
propose to develop the Jaipur airport as an
international airpont;

(b) it so, by when;
(c) if not, the reasons therefor;

(d) whether the Government of Rajast-
han has submitted any proposal for the
improvement of standards of airpon at Jaipur,
Jodhpur and Udaipur,;

(e) i so, the details thereof; and

() the reaction of Union Government
thereon?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a)to (c). Since the existing interna-
tional airports and domestic airports han-
diing international flights are adequate for
the present intemationaltratfictofrom India,
there is no proposalto develop Jaipur airport
as an international airport.

(d)to (f). A proposal had been received
from the Government of Rajasthan to up-
grade the airports at Jaipur, Jodhpur and
Udaipur. National Airports Authority has
taken up major expansion/moditication of
the existing terminal building at Jodhpur. As

regards Udalowt awrpont, National Airpons

- NOVEMBER 30, 1982
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Authority is ready with plans and as soon as
land is made avallable by the State Govemn-

ment the work for upgradation will start.
Jaipur has been chosen as one of the' air-
ports to be developed as model airport.

[English)
Visvesvaraya Iron and Steel Limited

987. SHRIMATI CHANDRA PRABHA
URS: Willthe Minster of STEEL be pleased
to state:

(a) whether any World Bank assistance
has been sought for the purthase of pol
tion abetment equipments forthe Visvesv.
aya lron and Steel Limited, Bhadravathi;

(b) it so, the details of the assistance
and number of pollution abstment equip-
ments to be purchased from the assistance;
and -

(c) # not, the steps taken or proposedto
be taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) and (b). Steel Authority
of india Limited (SAIL) has obtained a loan
from the World Bank for a technical assis-
tance project which includes purchase of
poliution control equipment ailso. SAIL has
allocated Rs. 8.16 crores from the loan to
Visvesvaraya lron and Steel Limited, Bhad-
ravathi (VISL) for purchase and instaliation
of air pollution control equipment at VISL.
Total estimated cost of the scheme is Rs. 10
crores which covers instaliation of air poliu-
tion control systems at ferro-silicon plant,
electric arc lumace and lime calcination
unit.

Details of the equipemtns are as under:

Ferro-Silicon Furnace

1 No. bag house of 2,00,000 m/Hr Capaclty '
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EAF Furnace
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1 No. Bag house of 1,89,000mvhr
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capacity.

Lime Calcination Plant

1. No. Bag house of 8,100 mr capacity

(c) Does not arise.

Master Plan for Irrigation in West
Bengal

RADHIKA RANJAN
PRAMANIK:
SHRI NIRMAL KANT! CHAT-
TERJEE:

988. SHRI

will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Union Government
have considered the master plan on irnga-
tion-cum-drainage-cum navigation-cuin-pis-
cfuilture in Sundarban area in West Bengal
Submitted to the Central expert team in
October, 1992;

(b) it so, the details thereof and the
action taken by the Government thereon;
and

(c) it not, the reasons therefor?

THE MINISTER OF WATER RE-
SOURCES (SHR! VIDYACHARAN
SHUKLA): (a) and (b). During the visit
Central Team in October, 1992, a broad
indicative outline of possible Master Plan tor
Imgation Drainage, Flood Control, Naviga-
tion and Piscwilture for benefitting the dis-
tncts of 24 parganas South and North was
made available for the study and considera-
tion of the team. The proposal was in the
torm of fund requirement listing out works
lked watered development project for rained
area involving the construction of thousand

tares ponds, excavation and rehabilita-

on of drainage channel with sluices and
gates for drainage as well was irrigation

purposes; anti-erosion works, improvement
of vulnerable bundlies; improvement of
navigation channels for quicker and safer
implementation of inland water transpornt
system by introduction of fibre glass boats,
production of seed and feed for pisciculture
etc. The rough estimate of the proposal was
of the order of Rs. 767 crores, After exami-
nation in Central Water Commission the
State Government was advisedto prepare a
detailed and well worked out master plan
rdicating the need, objectives, and devel-
opment strategies leadingto a plan of action.
It was also pointed out that the Master Plan
has to follow with Project reports on specific
schemes contained therein with its techno-
economic viability and assigned priority.

(c) Does not arise.
[Translation]

Rural Electrification in U.P., Orissa and
Gujarat

989. SHRIRAJENDRAAGINIHOTRI:
SHRIN.J. RATHVA:
SHRI K. PRADHANI:
SHRI SRIKANTA JENA:
SHRI CHHITUBHAIGAMIT:

Will the Minister of POWER be pleased
10 state:

(a) the number of villages in Uttar
Pradesh, Onssa and Gujarat have since
been electritied and the number not electri-
fied so far, districity-wise; and

(b) the tme by which the remaining
villages are likely to be electrified and the
target fixed for 1992-93 in this regard?
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THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) Gujarat State has declared cent
percent electrified by 28.2.89. The District-
wise number of electrified and un-electric
lifted villages in respect of Gujarat, Onissa
and Uttar Pradesh is given in statement 1, Ii
and lii respectively.

(b) The unelectrified villages will be

NOVEMBER 30, 1992
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electrified in 8th ans subsequent five year
plans subject to availability of funds and
other inputs. The target for village electrifi-
cation for 1992-93 in respect of Orissa and
Uttar Pradesh 1s as under:

Orissa - 860

UttarPradesh - 980
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Functioning of Al, IA, and Vayudoot

990. SHRIHARIN PATHAK:
SHRIMADAN LAL KHURANA:
PROF.K.V.THOMAS:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the number of aircraft with Air india,
Indian Airlines and Vayudoot at present;

(b) the number of over-aged aircrafts of
AlIA and Vayudoot, out of them;

(c) the net profit/loss earned by each of
themduring each of the last three years; and

{d) the strength of crew per aircraft as
per international norms and the number of
employees working for one aircraft in Al, IA
Vayudoot?

(Rupees in crores)

AGRAHAYANA 9, 1914 (SAKA)
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THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a)

Air India 22
Indian Airlines 52
Vayudoot 17

(b) Normaily aircraft which are over 20
years old, are considered as overaged. The
number of such aircraftin the three airlines is
as follows:

Airindia 3
Indian Airlines ..... 4
Vayudoot 8

(c) Net protivLoss

1989-90 1990-91 199592
Air India 70.89 81.23 145.89
Indian Airlines  (15.24) (64.59) (198.85) i
Vayudoot (35.83) (37.08) (30.59)

(d) The crew per aircraft varies from
airlines to airline depending upon the type of
aircraft, its utilisation, flight duty time limita-
tions, etc. Average number of employees
per aircraft in Air India, Indian airlines and
Vayudoot is 726,412 and 92 respectively.

“Translation)

’Ildlngs for Telephone Exchanges in
States

991.  SHRI KRISHAN DUTT SUL-

TANPURI: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(o]

(a) the number of buildings for tele-
phone @xchanges have been approved by
the Government during the last one year in
each State; and

(b) the amount allocated for this pur-
pose, State-wise?:

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
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P.V.RANGAYYANAIDU): (a) 265buildings (b) Statewise details of the amount

have been approved during the last year.  allocated are indicatedin the attached state-
Statewise details indicated in Annexure. ment.
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[English)

Closure of Mines at Kolar Goldfields

992 SHRIMATI BASAVA RAJES-
WARI -
SHRIK H MUNIYAPPA
SHRIV KRISHNA RAO

willthe Minister of MINES be pleased to
state

(a) whether the Government have
aecided to close down the Gold Mines at
Kolar Goldfields in a phased manner,

(b) if so, the details thereof

(c) whether there is enough scope for
continuing shallow mining

(d) wﬁetner there i1s any proposal to
transfer Kolar Goidfields workers to Hutti
Gold Mines, and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHR! BALRAM
SINGH YADAV) (a)and (b) Government
had taken a decision in 1987 to phase out
three old gold mines in Kotar area, namely
the Mysore Mine, the Champion Reef Mine
and the Nundydroog Mine over a period of 7
years Accordingly, working of the Mysore
mine and, deep levels of Champion Reef
and Nundydroog mines has been phased
out

(c) The investigations carried out so far
indicate some shallow deposits with imited
potential

(d) No, Sir

(e) Does not arnse

AGRAHAYANA 9, 1914 (SAKA)
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[Translation]
Misuse of Telephone Lines in Delhi

993 SHRIMATIBHAVNA CHIKHLIA
SHRIRATILAL VARMA
SHRIJANARDAN MISRA
SHRI DEV!I BUX SINGH
SHRI RAMESH CHAND

TOMAR

Wilithe Minister of COMMUNICATIONS
be pleased to state

(a) whetherthe Government are aware
that the telephone lines of a number of
subscribes are being misused by the em-
ployees of the Mahanagar Telephone Ni-
gam Limited in Delhifor overseas communi-
cations particularly to Gulf countries to help
certainbusinessmen,

(b} whether the Government have is-
suedany Instructions to get the matter inves-
tigated by the CBI, -

(c) if so, the details thereof, and

(d) if not, the reasons therefor and the
steps Government propose to take to check
such illegal practices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P V RANGAYYANAIDU) (a) Yes Sirsome
such instances have come to the notice of
the Government

(b) Joint raids are arranged by the
vigilance machinery of MTNL alongwith CBI
whenever any such case comes to notice

(c) On 4 1192 during a joint raid con-
ducted by the MTNL vigilance staff and CBI,
one Official of MTNL was found involved in
misusing telephone facility for STD/ISD cally
The official was arrested by the CBL.
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(d) With a view to check such illegal
ﬂractlce, four special Cells of CBI, each
under the charge of Superintendent of Po-
lice, are being set up at Delhi Bombay,
Madras and Calcuttato work in coordination
with Departmental Officers A High Level

Committee Is being set up to examine the

vigilance setupwithD O T andrecommend
remedial measures

Use of Imported Equipments in W.B.
Aided Power Projects

994 DR LAL BAHADUR RAWAL

SHRI MV CHAN-
DRASHEKARA MUR
THY

SHRINITISH KUMAR

SHRI SUKDEO PASWAN

SHRI HARISH NARAYAN
PRABHU ZANTYE

SHRI VvV SREENIVASA
PRASAD

Willthe Minister of POWER be pleased
to state

(a) whether the World Bank has im-
posed conditions to use imported equip-
ments and spares In its aided thermal power
projects despite indigenous availability

(b) 1f so, the details thereot and the
reasons therefor

(c) the amount splent on the import of
the equipments and spares during each of
the last three years and

(d) the action taken by the Government
1o make use of indigenous equipments inthe
'germal power projects?

v THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAl) (a)to(d) Incase of projects executed
with world Bank assistance, 1t 1s expressly
agreed with the Bank that the equipment for

NOVEMBER 30, 1992
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the projects underthe contracts awarded will
be procured ir accordance with procedures
consistent with the *Guidelines for procure-
ment under IBRD Loans and IDA Credit”
publ shedbythe Bank, which do not exclude
indigenous bidders, infact indigenous manu-
facturers aregranted amargin of preference
in international competitive bidding thereby
providing an advantage to them in compet-
ing with international firms

The amount spent on import of equip-
ments and spares procured for thermal power
projects under World Bank aid bank aid
during the last three years is as under

(Rs in lakhs)

Year Amount released
for Import
1989-90 34490
1990-91 45 06
1991-92 1,67,21 46
[English]

Operation of Foreign Airlines

995 DR RAJAGOPALAN
SRIDHARAN
SHRI PRAKASH V PA-
TIL
Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state

(a) whether there 1s any proposal to
allow foreign arrhnes to operate In India
w.thout demanding Arr India’s right to fly in
that country,

(b) d so, the details thereof,



255 Written Answers

(c) whether the Government have per-
mitted landing facilities to some international
airhnes, and

(d) if so, the details thergof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAQOSC!'!
DIA) (a)No Sir

(b) does not arise

(c)and(d) Landingfacilitiestointerna-
tional airlines are generally granted under
bilateral air services agreements These
facilities are given onthe generally accepted
principle of reciprocity

Delhi Entertainment Tax Policy

996 SHRI NK BALIYAN Wil the
Minister of INFORMATION AND BROAD
CASTING be pieased to state

(a) whetherthe Government propose o
re néw entertainmenttax policy in Delhi ana

(b) if so the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS)
(a) and (b) the Constitution vide Entry
No 69 of the State List provides complete
powers to State Governments in the matter
of levy ot entertainment tax for exhibition of
fims The Central Government do not have
statutory powersto issue direction to themn
this respect

{Transiation)

Telecast of Hindi News Bulletins in
States

997 SHRIRAMPUJANPATEL Wilithe
Minister of INFORMATION AND BROAD-
CASTING be pleased to state

AGRAHAYANA 9. 1914 (SAKA)
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(a) whether the National Programme of
Hindi News Bulletin i1s not being telecast in
some parts of the country,

Written Answers

(b) if so, the names of such States and
the reasons therefor, and

{c) the arrangements made to telecast
Hindi news bulletin in all States?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF INFORMATION AND BROAD-
CASTING (KUMARI GIRIJA VYAS) (a)to
(c) The National News Bulletin in Hindi 1s
relayed by all the Kendras except Door-
darshan Kendra Madras The relay of this
Bulletin by Dooradarshan Kendra Madras
was discontinued on the request of the
Government of Tamil Nadu No decision to
restore this bulletin from Madras Kendra has
peen taken

[Transiation)
Tenughat Thermal Power Project

998 SHRI SHIBU SOREN Wil the
Minister of POWER be pleased to state

(a) whetherthe constructionwork atthe
Tenughat thermal power project has been
completed

(b) 1if not the reasons therefor

(c) the amount spent on the project so
far and the quantum ot power likely to be
generated by it at the first stage and

(¢) the number of persons provided
employment whose land has been acquired
for this project and the numbper of those yet
to be provided employment? «

THE MINISTER OF STATE OF THE'
MINISTRY OF POWER (SHRIKALP NATH
RA!) (a) No, Sir, The construction work in
respect of Tenughat Thermal Power Project
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Stage-1 (2x210 MW) which was sanctioned
n';'March. 1979 has not been completed

(b) The reasons four delay in comple-
tion of the project include delay 1n acquisition
of land, delay in finalisation of contract on
turnkey basis with BHEL paucity of funds
law and order problems at site delay In
readiness of stack and delay in availability of
stant-up power

(c) Anamount of Rs 675 32 Crores has
been spent upto June 1992 on this project
On completion of first stage of the project, a
total of 420 MW of power is likely to be
generated

(d) The Tenughat Vidyut Nigam Limited
#:ve informedthat 366 persons, whose land
have been acquired have already been
provided employment The Distnct Admini-
stration has however not finalised the
additional hist of persons who could be con-
sidered for providing employment

NOVEMBER 30, 1992
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[Enghish)
Constitution of Broadcasting Council

999 SHRIRABIRAY
SHRI SIMON MARANDI
SHRIN J RATHVA
Wilithe Minister ofINFORMATIONAND
BROADCASTING be pleased to state

(a) whether the Government have re-
cently constituted a Broadcasting Councll,

(b) f so the details thereof, and
(c) the names of the members and the
specific tasks assigned to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS)
(a) to (c) Yes Sir Govermment have
constituted “Air Time Committee of India”
under the scheme for allotment of time slots
on the metre channels of Doordarshan and
FM channels of All India Radio Names of
Chairman and Members and functions of the
Committee are given in the attached state-
ment

STATEMENT

The Names of Chairman and Members and Functions of the Broadcasting Council (since
Renamed Air Time Commuttee of India)

1 Shn P S Deodhar

2 Ms Mnnal Pande

3 Shr Nikhil Chakravorty

L Snn Habib Tanvir

5 Shrn Anil Bordia

6 Dr (Mrs ) Kapila Vatsyayan

7 A representative of the
Ministry of Information

Chairman

Member

Member

Member

Member

member

Ex-officio Member



259

Written Answers

8.

9.

and Broadcasting

Director General and
Engineer-in-Chief
Doordarshan when matters
relating to Doordarshan
are deliberated

Director General and

© Engineer-in-chief All
India Radio when matters
relating to All India Radio are
deliberated

ACRAHAYANA 9. 1914 (SAKA)
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Ex-Officio member

Ex-Officio Member

Functions of the Committee

(@)

{b)

()

(@)

(e)

"

Invite applications by issue of pub-
lic notice from individuals who
should be citizens of India/compa-
nies with maority Indian share-
holding/partnership firms all of
whose partners should be citizens
of Indiaforthe purpose of allotment
of time slots on the television/radio
channels.

Issue licence and allocate suitable
time slots for the programmes on
the channels of AIR/Doordarshan.

Review the programmes telecast/
broadcast by the licenses.

Consider, decide and take action
for suspension/ revocation of li-
cence.

Decide the quality parameters for
the programmes on the.channels.

Act as the forum for redressal of
complaints/grievances in respect
of the programmes telecast/ broad-
cast by the licenses under this
Scheme.

Pending Power Projects

1000. SHRIPALA K.M. MATHEW:

DR. (SHRIMATI)K.S. SOUNDA-
RAM:

SHRI KODIKKUNIL SURESH:

SHRI SANDIPAN BHAGWAN
THORAT:

SHRI THAYIL JOHN ANJA-
LOSE:

SHRI K. MURALEE DHARAN:

SHRIMATI KESHARBAI
SONAJIKSHIRSAGAR:

Willthe Minister of POWER be pleased
to state:

(a) the details of hydro-electric and
thermal power projects of Kerala, Tamil Nadu
and Maharashtra pending for clearance by
the Union Government at present;

(b) the reasons for the delay in giving
clearances.and :

(c) the time by which the projects are
likely to be cleared and commissioned?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAIl): (a) and (b). The flowing power
projects of Kerala, Tamil Nadu and Mahar-
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ashtra are pending for approval by the Union Government -

SNo  Name of Projects Presents Status
Kerala

1 Puyankutty (H) Techno-economically cleared by
(2x120 MW CEA and 1s awaiting clearance from
MOE &F

2 Adirappally (H) (2x80 MW,

3 DG Power Plant near Alllinkages/replies tcommentsand
Brahamapuram (100MW) (T) up dated project reports awaitea

4 DG Power piant at Kasarkode
(T) (BOMW)

5 DG Power plant near Vadakara
(T) (120MW)

‘amil Nadu

1 Paralayar (H) (1x25 MW) Techno economically cleared by
CEA and is awatiting clearance from MOE&F

2 Pillaiperumalnallur Techno-economically cleared byCEA
CCGT-St |(T)(300MW) and is awaiting investment decision

3 Piltaiperulaimallur CCGT-
Stage I (T) (300(MW) Allhinkages/clearances awaited

4 Nonth Madras St 11 (T)
(1x500MW)

5 Lignite Based TPS at Srimushnam CEA Intimated M/s G M Swemy
(Neyeli)- M/s Tamil Nadu Industries Associates on 13/11/91 that this
Captive Power Corpn Lid proposal appears to be feasible and
(M/s TICAPCO) Promoted by may take action to tie
up various in puts
M/s GM Swamy Associates and submit updated report within 2
(1x210 MW) | months for further consideration
(1x250 MW)II

Maharashtra

Bhivpurt Pumped Storage

Techno-economically cleared be
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S.No. Name of Projects

Presents Status

Scheme (H) (1x30 MW)

2. Western Maharashtra TPS
(BSES Ltd.) (T) (S00MW)
decisions.

3. Pimplegaon Joge Pumped
Storage (H) (2x300 MW)
awaited.

4. Barge Mounted Power Plant
by M/s. Confidence shipping
Co. Ltd, Maharashtra near
Dabhol (110 MW)

5. Dabho! CCGT by M/'s. Enron
power Corpn. USA and General
Electric Corpn. USA (2000
MW 2550 MW)

by CEA and is awaiting
investment decisions.

Techno-economically cleared by

CEA and is awaiting investment

Enviornment clearance is pending.
Replies to CEA-CWC comments

Alllinkages/clearances awaited.

Alllinkages/clearances awaited.

(c) Techno-economuc clearance and
investment approval depenc upon several
tactors including the comprehensiveness of
the project report received from the project
authorities in replying to vanous comments/
observations made by tt.c Central Electricity
Authorty and or Centre: Water Commussion,
availability of various inp.:  ndclearances
such as fuel availability, ¢ carance from
environment and forest angles, constraints
of funds, etc. Inview c!those, itis difficult to
assess as 1o how long :: maytake for obtain-
ing the requisite statutory clearances from
all converned to finally accord clearance to
the concerned projects.

European Community Assistance in
Computers and Telecom. Areas

SHRI RAM SINGH KASHWAN:
PROF. RITA VERMA:

1001.

Willthe Minster of COMMUNICATIONS
be pleased to state:

(a) whether some proposals have been
received from European Community for
assistance in the areas of computers and
telecommunications;

(b) if so, the details thereof: and

(c) the action taken or proposed to be
taken by the Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUKICATICWS (SHRI
P.V. RANGAYYA NAIDU): (a)to (c). Yes,
Sir. A Memorandum of Understanding on
technical co.peration and exchange q -
experts indifferent fieids of t¢'v “ommunica-
tions has been signed in Apnl 19.,1 between
Government of India and the Commission of
European countries (CEC). As part of the
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few Indian engineers were deputed
ous schemes. Also a work station
changes of data interchange on inet
en India and European countries has
set up in October, 1992.

elephones to Freedom Fighters

1002. SHRIJANARDAN MISRA: Will
finister of COMMUNICATIONS be
to state:

whetherthe Government propose to
telephone connections on priority
s to freedom fighters:and

(b) ifso, the criteria fixed for the purpose
the time by which this facility is likely to
ided?

THE DEPUTY MINISTER IN THE
'TRY OF COMMUNICATIONS (SHRI
'RANGAYYA NAIDU): (a) and (b).Sir,
ffect from 15t August, 1992, freedom
lers have been made eligible tor provi-
\of a telephone connection on top most
fity basis under the “Swatantra Senani”

dom fighters were eligible for registra-
for telephone connection under - NON-
pecial"category. Eachfreedomfighter
g the prescribed requirements is eli-
". at a place where he normally re-
No installation tee is charged and
ly halt the normal rental is chargeable
rthis category.

New Tourists Spots

'03. SHRI RAJESH KUMAR:
SHRIMATI SHEELA GAUTAM:

Willthe Minister of CIVIL AVIATION AND
URISM be pleased to state: ¢
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(a) whether the Government have iden-
tified any new tourist-spots for development
in the country;

{b) if so, the details thereof, State-wise:
and :

(c) the amount allocated during 1990-91,
1991-92 and 1992-93, till date, in this re-
gard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) to (c). The identification and
development of new tourist sports is primar-
ily the responsibility of the respective State
Governments. However, the Central Gov-
ernment extends financial assistance on
specific proposalfor development of tourism
infrastructure on the basis of their merits,
inter-se priority and availability ¢! funds.

P

[English]

Conference of State Irrigation
Ministers

PROF, RASA SINGH RAWAT:
SHRIR. SURENDER REDDY:

1004.

Will the Minister of WATER RE-
SOURCES be pleased to state: :

(a) whetherthe Tenth National Confer-
ence of water Resources and irrigation
Ministers had stressedto expedite the ongo-
ing projects and strive to complete them
during the Eighth Plan period;

(b) if so, the other recommendations
made in the conference;

(c) the details of the state ministers
attended the conference; and

(d) the steps suggested to expedite the
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water projects which are pending or incom-
plete so far?

THE MINISTER OF WATER RE-

SOURCES

(SHRI VIDYACHARAN

SHUKLA) (a) Yes, Sir

(b) The recommendations made in the

Conference are given in Statement -|

(c) A hst of State Ministers who at-
tended the conference is enclosed in the
Statement |

(d) the Conference recommended full
allocation of the requiredfunds during Eighth
Pian period 10 ensure completion of the
projects which are in the advanced stage of

-construction, formulation of Action Plans for
completion of identified project close moni-
toning of the progress of the pro,ects and
carrying out comprehensive quarterly re-
views of their progress

STATEMENT

Recommendations made in the tenth

National Conference of Water Resources
and Irngation Mirusters of States and Union
Territories Held on 21st September, 1992

Item No 1
projects

(1

(n)

Founding or Irngation

In view of resources crunch 1t s
imperative that thin spreading of
funds 1s avoided and projects in
advanced stage of construction
allocated full requirement of funds
10 ensure their completion in the
Eighth Plan periog

State Governments shallformulate
and vigourously pursue compre-
hensive action plans for comple-
tion of identiiedprojects yearwise,
auring Eighth Plan and allocate
required funds for each
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State Government shall closely
monttort progress of these prdj-
ects, carry out comprehensive
quarterly reviews and keep Central
Water Commission Minmistry of
Water Resources and Planning
Commussion informed

State Government may consider
increasing Plan allocationto trnga-
tion sector in order 10 take up ex-
tremely needed new projects 10
correct regional imbalance To
augment resources they may con
sider charging beneficiarie. of
established irngated areas

itemNo 2 Provision of water Supply
From Irrigation Projects

)

(m)

In contormity with the National-
Water Policy, irngation and multi
purpose projects ought to include
drinking water component to meet
the needs of human beings and
animals

For such purposeful project formu-
lation State Governments shall set
up a multi-disciphinary untt com-
prising expertsfromUrban andrural
Water supply Departments State
Governments shall also ensure
proper coordination in respect of
planning funding and executionso
that works connected with drinking
water component of projecls
proceed pan passu with other
components

itemNo 3  Enviornmental Preparation for
Water Resources projects

0]

Every state shall set up an envi-
ronmental multi-disciplinary unit
compnising experts fromdisciplines
ke water resources engineering,
agronomy, forestry, fishery, soctol-
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(ii)

(in)

item No.4
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ogy, archaeology, health, welfare,
efc. under the charge of the con-
cerned Secretary, to assist Project
authorities in formulation and im-
plementation of water resources
projects incorporating environ-
mental concerns;

an Environmental Data Bank Cell
for collection storage and retrieval
of environmental data; and

a State level environmental moni-
toring mechanism to oversee im-
plementation of environmental
safeguards laid down by Ministry of
Environment and Forests.

Rehabilitation Meas-

ures for Water Resources projects

(1)

(in)

(iii)

Draft National Policy on resettle-
ment and rehabilitation shall be
recast afterconsidering comments
from States and placed before the
National Water Resources Council
for approval within three months.

Keeping in view the principles
enunciated in the Draft National

Policy, each State shalldraw up its -

owndetailed policy on resettlement
and rehabilitation.

In respect of Inter-State projects
where submergence is limited to
only one State, Resettlement and
Rehabilitation Policy of that State
shall normally become applicable.
where submergence is more in
more than one State, a uniform
agreed policy specific to that proj-
ect shallbe evolved by party States.

ltem No.5 :Command Area Develop-

ment Programmes

NOVEMBER 30, 1992
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The Command Area Development
Programme shallbe recognised as
command Area management Pro-
gramme (CAMP) to make it mutlti-
disciplinary and to realise effective
implementation.

The Contral of entire irrigation net-
work and implementation of Com-
mand Area Management Pro-
gramme (CAMP) shall be placed
under a single agency at the proj-
ect level to ensure reliability of irri-
gation water supply.

The distribution of irrigation water
beyond the Minor through
farmers.organisation shall be en-
couraged to improve water Jtilisa-
tion and maintenance of :nfrastruc-
ture at micro-level.

Rehabilitation o1

Minor Irngation Tar' =

(i)

(ii)

(iii) '

. Item No. 7.

Connected States give priority to
rehabilitation/modernisation of ex-
istingtanks, if cost effective, onthe
basis of likelihood of quick restora-
tion of already developed irrigation
potential.

They shall prepare consolidated
Project reports for such works and
pose them for external assistance
where necessary.

The government of India shall
considerfunding of such works from
JRY provisions.

Water Shed Pro-

grammes

The ongoing centrally sponsored
scheme of solig conservation and Integrated
Watershed Management in river valiey catch-
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ments shall continue. Cost of catchment
area treatment need not be charged to the
rivervalley projects because such treatment
1s needed primarily to prevent land degrada-
tion and sustain its productive capacity. The
States shalltake up similar schemes incatch-
ments of selected minorirrigationtanks where
calchments may be vulnerable.

ltemNo.8 : Ground Water Re-
search Programme

(i) As ground water development in
some areas of the country has
caused decline of ground water
levels, concerned Stated shalltake
steps 10 augment ground water
recharge.

(ii) The State Government sha' con-
siderrecharge schemes in specific
hydroeological situations for which
recharge technologies have been
evolved. CentralGovernmentshall
through a centrally sponsored
scheme, assistthe States to intiate
such works during the Vil plan.

(iii) Central Ground Water Board may
expedite exploratory and opera-
tional projects o evolve and test
economics of appropriatetechnolo-
gies in such hydrogeoclogic situ-
ations where technologies are yet
1o be evolved.

lte.;1No. 9 : Flood Management
()] In view of increasing pressure of
population and developmental ac-
tivities on flood plains top priority
shall be given to measure for tiood
prooting of civic amenities so that
the adverse eftect of floods on daily

hfe of inhabitants 1s minimized.

(ii) Habitation and duvelopmenta!
works in flood plains without regu-
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lgtory mechanismleadstoincrease
in ﬂoo%damages. Pending enact-
ment of legislation on flood plain
zoning , the State Governments
shall take up suitable administra-
tive measures for regulation of such
works in flood plains.

(iii) There is need to extend flood fore-
casting network to all flood-prone
basins while modernising existing
network.

(v) Preparation offlood risk maps shall
be taken up on priority basis for
creating public awareness and to
ensure public participation in flood
management.

ltem No. 10 : Irrigation Management
Policy

()  Theconterencebroadly agrees with
the thrust of the policy on proper
management of irrigation systemr
forthe optimal use of water andthe
guidelines regarding operation and
maintenance, conjuctive use, drain-
age, farmers, participation, main-
tenance grants, water rates, train-
ing elc., because it will help saving
water while increasing productiv-
ity. Application of proventechnolo-
gies like sprinkler drip etc., which
also carry substantialincentives are
recommended for acceptance.

(i) The Conterence recommends that
the policy be finalised at an early
date under the auspices of the
National Water Resources Coun-
cil.

STATEMENTN
Andhra Pradesh

Shri C. Ramachandra Reddy,
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Minister for Minor Irrigation.

Assam

1. Shri Zahiru.! Islam, Minister of irn-
gation.

2. Shri Haren Bhumij, Minister for
Flood Control.

Bihar

ShniJagdanand Singh, Minister for
Water Resources.

Gujafat

Shn C.D. Patel, Home Minister &
Minster of Water Resources.

Haryana

Shri Jagdish Nehra, Minister for
Jrrgation & Parhamentary Affarrs.

Himachal Pradesh

o
Shri Vidhya Sagar, Ministertor Irri-
gation & Public Health.

Karnataka

1 Shn Malhangouda S. Patil, Minis-
ter for major & Medium lrrigation.

2 Shn K.S Mallkarjuna Prasana,
Minister of State for Minor Irnga-
tion.

Kerala

Shn T.M.Jacob. Minsterfor Irriga-
tion & Culture.

Madhya Pradesh

Shri Ramhit Gupta, Finance Minis-
ter.

NOVEMBER 30, 1992
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Maharashtra

1. Shri Padamsingh Patil, Minister of
Irrigation.

2. Shri Ranjit Deshmukh, Minister of
State for Irrigation.

Manipur

Shri H.Thoi Singh, Minister for Irri-
gation & Flood Control.

Meghalaya

Shrn C.W. Mark, Minster for AGri-
culture & Irngation.

Mizoram

Shri Saikapthiana, Minister of State
for AGricutture.

Orissa

Shn Bijoy Mohapatra, Minster for
Irngation.

2. ShriR.K Patnaik, Minister for Rural
Development.

Punjab

ShriH.S. Brar, Minster of imgation
& Power.

Rajasthan

1. Shn Mailash Meghwal Minster for
Irrigation.

2. Shribhanwar Lal Sharma, Minster
for Command Area Development.

Tamil Nadu

Thiru S. kannappan, Minister for
Public Works.
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Tripura

Shri Ratimohan jamatia, Minister
for Public Works Department.

Uttar Pradesh

Shri Om Prakash Singh, Minister
for irrigation.

West Benga:

1. Dr. Omar Ali, Ministerin- Charge’of
Minor Irrigation.

2. Shri Debabrata Bandapadayay,
Minister in- Charge of lrrigation &
water Ways.

Cellular Mobile Telephones

1005. SHRIPRI nVIRAJD. CHAVAN:
SHRIGURUDAS KAMAT:

Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Government have
awarded contracts for starting cellular mo-
bile telephones and Radio paging services
in metropolitan areas;

(b) if so, the salient features of theterms
and conditions of the offer alongwith the
details of parties involved;

(c) whether these parties have offered
to manufacture any equipments inthe coun-
try; and

{d) the likely foreign exchange outflow
annually in this regard?

THE DEPUTY MINISTER IN THE

AGRAHAYANA 9, 1914 (SAKA)
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MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a) and (b). The
Govemnment had provisionally selected 8
bidders for the award of contract for cellar
mobile phones. However, since one of the’
unsuccessful bidders had gone tothe Court,
the matter is subjudice.

(c) Manufacture in the country was not
one of the tender condition since the tender
was for operation of cellular mobile service.

(d) One of the conditions of the tender
documentis thatthe entire foreign exchange
requirement is Yo be met by the foreign
partners. So the likely outflow of foreign
exchanges is ‘Nil".

[Translation)

Conversion of Telephone Exchanges
into Electronics in Maharashtra

1006. DR. GUNVANT RAMBHAU
SARODE: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the district-wise number of tele-
phone exchanges in Maharashtra and
number out of them which are electronic
exchanges; and

(b) the details of the telephone ex-
changes proposedto be convertedinto elec-
tronic exchanges during the current year,
district-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Details are
given Statement |

(b) Datals are given in Statement -ll
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STATEMENT -l
Name of District Number of the Telephone Exchanges
Programmed for conversion
auring 92-93.
Dhule 12
Raigad 8
Jalgaon 23
Nasik 14
Thane 10
Ratnagin 21
Sangh 30
Sindhurdurg 6
Satara 18
Kothapur 22
Solapur 24
Nagpur 1
Aurangabad 5
Jalna 2
Beed 5
Latur S
Osmanabad 4
Nanded 6
Parbhani 8
Ahmadnagar 29

Pune 31
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Name of District Number of the Telephone Exchanges
Programmed for con tfersion
during 92-93.
Akola 11
Amrabati 12
Bhandara 9
Buldana 2
Chandrapur 5
Yeotmal 7

[Enghish)

International flights from Calcutta
Airport

1007 SHRI BWOY KRISHNA HAN-
DIQLE
PROF MALINIBHATTACHAR-
AYA

Will the Mimister of CIVIL AVIATION
AND TOURISM be pleased to state

(a)whet-er a numbper of{oreign atlines
have sought Government 's permissicn .
operate international thghts irom Calcutte

(b) 1f so, the details theteof,

‘ (c) whether tnere 15 any proposal to
extend the open sky policy to the Eastern

region of the country
-(d) If so, the detalls thereof and
(e) 1f not the reason therefor

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAQ SCIN-
DIA) (a) and (b) No, sir Howeve-, 29
airhnes hold traffic nghts over Calcutta but
only eighth are exercising such nghts at
present

(c) (dyand (&) 1ne open sky policy in
~pect of cargo flights s apphicable to all
arports open 1o internaticnal operations.
including those situated in the eastern re-
gion A rtaxies are permittedto operatetoall
the authorised airports in the country which
are open 1o scheduled operations with prior
approval, wherever necessary, of the au-
thonties of the airports
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Reopening of Bhati Mines in Delhi

1008. SHRIMUMTAZ ANSARI: Wilithe
Minister of MINES be pleased to state:

(a)whetherthe Union Government have
taken any decision to reopen the BhatiMines
in Delhi;

(b) if so, by when; ana

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV): (a) No, Sir.

(b) Dces not arise.

(c) Bhati Mines area has been notified
as a Wild Life Sanctuary by the Delhi Ad-

ministration.

lrregularities in Selection of T.V. Serials

1002. SHRI CHETAN P.S.

CHAUHAN:

SHRI SRIBALLAV PANI-
GRAHI:

DR. LAXMINARAYAN PAN-
DEYA:

SHRIMATI KRISHNENDRA
KAUR (DEEPA):

SHRI ANNA JOSHI:

SHRI SANAT KUMAR MAN-
DAL:

SHRI D. VENKATESWARA
RAO:

Willthe Minister of NFORMATIGN AND
BROADCASTING be pleased to state:

(a)whether C.B.l.inquiryintothe selec-
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tion of sponsored serials by Doordarshan
has pointed out in its report irregularities in
the selection of 60 serials;

(b) it so, the details thereof; and

* {c) action taken/proposed to be taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a)and (b). The CBI has submitted an interim
report according to which irregularities have
been observed in the selection of 62 serials.
They have proposed to register P.E. against
some officials of Doordearshan and conduct
an open probe to ascertain whether the
officials have committed any criminal mis-
conduct,.

(c) Doordarshan has been directed to
priorities the senals in respect of which CBI
has not reported any irregulanties. The pri;
ordisation will be done on the basis of pro-
gramme requirements of Doordarshan.

[Translation)

Pending Power Plants in Madhya
Pradesh

1010. SHRI SATYNARAYAN JATIYA:
Will the Minister of POWER be pleased to
state:

(a) the demand, production, supply an
shortageé of power position in much as on
October 31, 1992, State-wise; and

(b)the position in regard to the Govern-
ment's approval of the pending power plants
alongwith their capacity proposed to be set
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up in Madhya Pradesh as on date? an Actual Energy generation during April-
October, 92 is given in Statement | & IL.
¥ THE MINISTER OF STATE OF THE
MINISTRY OF POWEF: (SHRIKALP NATH (b) The required information Is given
RAI): (a) State-wise power supply position ~ below:
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STATEMENT - Il

State-wise/System-wise Energy Generation during April, 92 - October, 1992

(Figs in MU)

Name of the State Energy Generation
BBMB 8414
Delhi 4401
Jammu & Kashmir 2033
Himachal Pradesh 1525
Haryana 2194
Rajasthan 4187
Punjab 6133
Uttar Pragesh 25947
Gujarat 13286
Maharashtra 22676
Madhya Pradesh 18142
Andhra Pradesh 16407
Karnataka 7122
Kerala 3696
Tamil Naou 16078
Bihar 1569
Ornssa 3012
West Bengal 8598
DvC 2853

Sikkim 21
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(Frgs. in MU)
Name of the State Energy Generation
Agsam 582
Meghalaya 836
Tnpura 96
Manipur 251
Arunachal Pradesh 0
All India 170059
[Enghsh) (n) the needto fix a minimum national

Meeting of Power Ministers

1011 SHR!I SOBHANADREESWARA
RAO VADDE Wil the Minister of POWER
be pleased 1o state

% (a)the details of the decision arrived at
the meeting of the state Power ministers
held recently at New Delht,

(b) whetherthe Union Government have
accorded its approval to these decisions,
and

(c) the ime by which these decisions
are likely 1o be implemented?

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF POWER (SHRIKALP NATH RAl) (a)to
(c) A Conterence of Power Ministers of
States and Chairman ot State Electricity
Boards was convened at New Delhi on 4th
April, 1992 where inthe following resolutions
were adopted

() theneediorStateElecirety Boards

: to tunction on sound commercial

principles and earr a statutory

mimimum return of 3% per annum

as prescribed in the Electricity
Supply Act 1948

agricultural tanft @ 50 paise per
unit for the present

(m) the need to immediately constitute
the National and Regional Tanif
Board

(v) the need to accord utmost priority
to hydro power development and
add 25000 MW of hydro capacity in
the next decade to improve the
hydro thermal mix and thereby to
enable the optimal utilisation of the
installed capacity and enhancethe
reliabilty of the power system

The Central Government has cons!:
tuted National Taritf Board andfive Regiona
Tanti Boards The State Electricty Boards
are organisations under the State Govern-
ments and the decision to implement the
resolutions has to be taken by the State
Governments

| Translation]

Advertisements to newspapers pub-
lished from Maharashtra

1012 SHRIVILASRAONAGNATHRAO
GUNDEWAR Will the Minister of INFOR-
MATION AND BROADCASTING be pleased
to state
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(a) the norms followed for release of
advertisement to the newspapers published
from Maharashtra;

(b) whetherthe Government propose to
liberalise the norms;

(c) if s0, the details thereof; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) Government advertisements are issued
as perthe publicity requirements and availa-
bility of funds to those newspapers which are
empanelied with DAVP. This policy is uni-
formly applied to ali newspapers including
those published from Maharashtra

(b) No. Sir The present norms are
considered adequale.

(c) and (d). Do not anise.
[English}

Newspapers registered with DAVP for
Advertisements

1013. SHRICHANDRESHPATEL Will
the Minister of INFORMATION AND BROAD-
CASTING be pieased 1o state

(a) the number of newspapers, week-
lies ad penodicals registered with DAVP for
the Government specified advertisements;

() the rate of DAVP advertisements
andthe criteria of regrstration of small news-
papers, weeklies and periodicals by DAVP;
and

(c) the number of fresh weeklies, pert-
odicals and newspapers likely to be regrs-
tered?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a) There are at present 3317 newspapers/
weeklies and periodicals registered with
DAVP for issue of Government advertise-
ments.

(b) DAVP advertisement rates are fixed
on the basis of rate structure formulated by
an expert committee for uniform application
as related to their circulation. The broad
critena followed by DAVP for registration of
newspaper/periodicals are given in the at-
tached Statement.

(c) As on 24.11.1992, DAVP has re-
ceived 255 fresh applications from newspa-
pers/journals for registration.

STATEMENT

Broad criteria for registration of newspa * -
pers periodicals with DAVP for issue of
Govemmentadvertisements

1. Every newspaper must have got itself
registered with the RNI and obtained
the required registration certificate.

2. Newspaperfjournals with a minimum
paid circulation of not less than 2,000
copies. Relaxations, however, may be
made In the case of the following:

(a) Specialised/scientific technical
joumals with a paid circulation of
500 copies per issue.

(b) Sanskrit newspapers/journals and
newspapers/journals published in
backward, border or remote areas
or in tribal language or primarily
meant for tribal readers and thosec
published from J&K with a mini-
mum paid circulation of 500 copies
per issue.
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3. Newspapers/journals should have an
uninterrupted and regular publication
for a period of not less than four months
and should comply with the provisions
of Press & Registration of Books Act,
1867 before they qualify for considera-
tion for placing Government advertise-
ments. Forquarterly journals, they have
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to bring out at least two issues before
they are considered.

4. Newspapers/journals should have the
foliowing minimum print area to be
acceptable for Govemment advertis-
ing:

Periodically Print area not less than
Dailies —— 760 St. Col. Cms.
Weeklies & Fortnightlies —— 480 St. Col. Cms.
Monthlies & Other Periodicals — 960 St. Col. Cms.

Exceptions might be made in the case
of newspapers/journals published in
tribal language or primarily for tribal
readership.

5. Circulation of all newspapers/journals
should be certified by a Chartered Ac-
countant or by a Professional and re-
puted accounts body or institution

Retirement age for Pilots

1014. SHRI PRAFUL PATEL: Will the
Minister of CIVIL AVIATION AND TOURISM
be pieased o state:

(a) whether the Directorate General of
Civil Aviation has allowed pilots to fly tifl they
reach the age of sixty;

(b) it so, the reasons therefor;

(c) whether tha Government have con-
sidered the growth of uemployed persons in
this field; and

(d) it so, the reasons therefor and the
measures taken by the Government in this
regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) to (d). Prior to 1991 there was no
prescribed maximumage forissue of licence
to Pilots. Taking into consideration reliant
factors such as safety in commercial avia-
tion, requirement of Pilots and their employ-
ment status, Government have prescribed
with effect from 7.2.91 the maximum age for
issue of Professional Pilots licence at 60
years.

Cochin Airport

1015. PROF. K.V. THOMAS: Will the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether there is any proposal for
modernisation and expansion of the runway
of Cochin airport;

(b) if so, the details thereof;

(c) whether there is any proposal to
construct a new arport at Cochin; and

(d) it s0, the details thereof?
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THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DWA) (a)to(d) Thereis neither aproposalto
expand the existing runway nor to construct
a new airport at Cochin

Shortage of Pig Iron in West Bengal
SHRI HANNAN MOLLAH

SHRI HARADHAN ROY
DR ASIMBALA

1016

Wil the Minister of STEEL be pleased
to state

(a) whether the Government are aware
that shortage of pig iron in West Benga! has
led to cnsis in foundnes there

(b) the requiremen's of pig iron for foun-
dnes in West Bengal

(c) the allocations made by the Govemn-
ment and

(d) the steps taken by the Government
forallocation ot more quantity tothe State tor
the smooth tunctioning of the industry

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV) (a) Representations have
been receved regarding shortage of pig iron
being taced by some units This 1S mainly
due to the poor lfting of matenal against
offers made to the West Bengal Small indus-
tnes Corporation (WBSIC) by main produc-
ers

(b) Most of the foundry unds in West
Bengal are »n the small scale sector The
requirement of pig iron for smali scale indus-
tnes including foundry untts in West Benga!
as indicated by Drrector of Industnes, West
Bengal, 1s 1,00,000tonnes for the year 1992-
93

(c) The total aliocation of pig iron made
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by the Development Commissioner for Iron
& Stee!l (DCI&S) for small scale units of West
Bengal including foundry units during the
year 1992-93 is 75,000 tonnes (33,500 ton-
nes tothe WBSIC and 41,500 tonnes to the
Indian Foundry Association) Requirements
of industnes other than small scale units are
met directly by the main producers in accer-
dance with their distnbution guidelines

(d) The allocation ot pig iron made for
small scaleindustnes in West Bengaldunng
thecurrentyearis 46 3% higherthanthelast
year DCI&S has requested WBSIC 1o re-
spond quickly to offers made by the main
producers He has also advised the
Visakhapatnam Steel Plant and Indian lron
and Steel Company to supply directly to the
consumers the quantity against lapsed of
fers

To enable pig ron user industnes to
meet their full requirements, pg ron has
been made freely importable Importdutyon
pig iron has also been reduced from 55% 1o
35% with effect from 16th January, 1992
Government have also taken steps to en-
courage production of pig iron in the private
sector

Augmentation of T.V. Transmissions in
North Eastern States

1017 SHRIMATIBIBHUKUMARIDEV!
Wil the Minister of INFORMATION AND
BROADCASTING be pleased 10 state

(a) whether there are any projects 1o
augment TV transmussion, especially in
tribal locallanguages in North Eastern States
including Tnpura, Meghalaya, Mizoram and
Manipur; and

(b) i s0, the details thereot?
THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRUA VYAS)
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(a) and (b) Besides the TV studio Centres
functioning at Guwahat (Assam) and Agar-
tala (¥npura) which are aiready telecasting
regional programmes, studio Centres are
presently under implementation at Dibrugah
& Sikchar (Assam), Shillong & Tura (Megha

laya), Imphal (Manipur), Kohima (Nagaland),
ltanagar (Arunachal Pradesh) and Aizaw!
(Mizoram) in the Northeastern region Con

sequent on commissioning of the above
mentioned TV studio Centres it would be
possible to telecast programmes in local
languages tfrom the respective TV transmit

ters

Asregards expansion of TV coverage in
North-eastern region 16 TV transmitter
projects are at present under implementa
tion’envisagedto be set up subjectto availa-
bilty of resources for the purpose

Policy for new Airports

1018 SHR!I YS RAJASEKHAR
REDDY Will the Minister of CIVIL AVIA-
-TION AND TOURISM be pleased to state

(a) whether the Government propose to
review its policy rega-ding sanctioning of
new airields

(b) if not the reasons therefor

(c) whether there 1s any proposal 1o
modernise Gannavargm airport in Andhra
Pradesh, and

(d) # not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN
DIA) (a)and (b) The existing policy is work-
ing well and does not require revision

’

(c) and (d) The National Airports Au-
thyonty (NAA) has drawn up plans for the
upgradation of Vijayawada airpor for Boe-
Ing-737 operations But due 1o paucty of
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resources with the National Airports Author-
ity, it has not been above to take up the
project so far

Catering Contract

1019 SHRISUDHIR SAWANT Wilithe
Minister of CIVILAVIATION AND TOURISM
be pleased 1o state

(a) whether contract of catering and
other items for the Air India are awarded to
foreign companies,

(b) if so, the details thereof and the
reasons therefor

(c) whether any priority 1s given in the
allotment of contractsto Cooperative Socie-
ties in the all Arrhnes and

(d) f not tne reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA) (a) anc (b) Catering contracts have
not been given to foreign companies by Air
India at Indian stations However, certain
consumables are procured from abroad on
considerations of quality and non-availabil-
ty in India Catenng tems are supplied by
foregn agencies whe:n such tems are needed
1o be uplfted abroad

(c) and {d) Contracts are generally
awarded on the basis of tenders The offers
of Co-operative Societies are given due
consideration subject to competitiveness of
rates, quality of mater al, capability tor umely
supply etc

[Transiation)

Communication facllities for Tourist
places in M.P.
1020 SHRIASLAM SHER KHAN Wil
the Minister of COMMUNICATIONS be
pleased to state
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(a)whetherthe Government proposeto
provide communication facility to important
tourist places of tribal populated areas in
Madhya Pradesh in order to link them with
the major cities; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a) Yes, Sir.

(b) There areten identifiedtourist places
in Tribal Area of Madhya Pradesh (Bastar,
Chanderi, Maheswar, Mandu, Omkaresh-
war, Pali, Pachmarhi, Rahatgarh, Burhanpur
and Dhar). All the ten tourist places have
been provided with telephone facility. The
two tounist places, Burhanpur and Dhar,
have also been provided the STDfacility and
the remaining are proposed to be provided
with STD facility during 8th Five Year Plan
period.

Rural post offices

1021. SHRI RAM LAKHAN SINGH
YADAV: Will the Minister of COMMUNICA-
TION be pleased to state:

(a) the norms for setting up rural post
offices;

(b) whether in some villages rural post
offices have not been opened despite fulfill-
Ing requisite requirements; and

(c) i so, the State-wise number of such
villages?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYANAIDU): (a) The norms for
setting up of post offices are given.in the
attached statement.

(b) Yes, Sir.
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(c) The information is being collected
and will be laid on the Table of the House.

STATEMENT

Criteria/Norms fixed for opening new post
offices in rural areas

The following norms for opening branch
post offices- effective from 1/4/1991 have
been adopted:-

(i) Population:
(a) In Normal areas:

3000 population in agroup of villages
(including the PPO villages)

(b) In the Hilly, Tribal, Desert and-inac-
cessible areas:

500 population inan individual village
or 1000 population in a group of Vil-
lages.

(i)  Distance:
(a) Inmormal areas:

The minimum distance fromthe near-
est existing post office will be 3 KM.

(b) The Hilly, Tribal, Desert and Inacces-
sible areas:

The distance limit will be the same as
above except that in hilly areas, the
minimum distance limit can be re-
laxed by the Directorate in cases
where such relaxation is warganted
by special circumstances which
should be clearly explained \ghile
submitting a proposal.
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(i)  Anticipated Income:
(a) Yn Normal areas:

Theminimumanticipated revenue will
be 33 1/3% of cost.

(b) The Hilly, Tribal, Desert and Inacces-
sible areas:

The minimum anticipated income will
be 15% of the cost.

[English]
Foreign aid to Orissa for flood control

1022. DR. KARTIKESWAR PATRA: Will
the Minister of WATER RESOURCES be
pleased to state:

4a)the details of the schemes four flood
control under foreign aid schemes received
fromthe Government of Orissa pending with
the Union Government for approval;

(b) whether there 1s any demand for
sanction of flood control scheme of Kansa-
bansa river in Orissa out of foreign aid
scheme; and

(c) if so, the steps taken by the Union
Government in this regard?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) No flood control schemes
sent by Government of Orissa under foreign
aid are pending for aoproval with the Union
Government.

(b) No, Sir.
‘(c) Does not arise.
Exploration of Minerals in Gujarat

1023. SHRI HARISINH CHAVDA: Will
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the Minister of MINES be pleased to state:

(a) whetherthe Government propose to
conduct survey for locating minerals in
Gujarat;

(b) if so, the details thereof;

(c)whetherthe Union Government have
formulated any plan inthis regard for Gujarat
and other States; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV): (a) and (b).Yes, Sir. The
Geological Survey of India (GSI) has under-
takenfour mineral investigations during 1992-
93 in Gujarat. The details are as under:-

1. Structure, stratigraphy and mineralisa-
tion potential in the extension areas of
the Ambamata Polymetallic Deposit,
Banaskantha Distt.

2. Search for strategic minerais, Ghoda-
Dhanpupa area, Banaskantha Distt.

3. Study of volcanics and associated rocks
in Alech Hills fo Gold occurrences, Jam-
nagar Distt.

4. RegionalexplorationforLignite in Gujarat.

(c) and (d). Yes, Sir. The mineral explo-
ration programme formulated by GS| during
the 8th Plan period for Gujarat and other
States is as under:-

I. Mineral Exploration

A. Non-Coal Minerals/Metals

1. Basementals Programme - 46 investiga-
tions in Rajasthan, Gujarat, Karnataka,
Bihar, Orissa, West Bengal, Madhya
Pradesh, J & K,/Maharashtra. Megha-
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laya, Arunachal Pradesh, Himachal
Pradesh, Sikkim, Haryana, Tamil Nadu,
Kerala.

2. Gold Programme - 40 investigations in
Andhra Pradesh, Karnataka, Tamil Nadu,
Kerala, Bihar, Orissa, Madhya Pradesh,
Uttar Pradesh, Maharashtra, Himachal
Pradesh, Punjab, Arunachal Pradesh,
Rajasthan, Gujarat.

3. Tin-Tungsten Programme - 15 investiga-
tioninHaryana, Gujarat, Rajasthan, Bihar,
Maharashtra, Madhya Pradesh, West
Bengal, Andhra Pradesh, Karnataka,
Tamil Nadu, J & K.

4. PlatinumGroup of Metals Programme - 9
investigations in Tamil Nadu, Karnataka,
Orissa, Maharashtra, J & K.

5. MolybdenumProgramme - 3investigatns
inHaryana, Tamil Nadu, Kerala, Megha-
laya.

6. Multimetal Programme - 13 investiga-
tions in Haryana , Tamil Nadu, Bihar,
West Bengal, Madhya Pradesh, Hima-
chal Pradesh, Karnataka, Haryana,
Sikkim.

7. Diamond Programme- 8 investigations
in Andhra Pradesh, Madhya Pradesh.

8. Fertilizer Minerals in West Bengal.

9. Ferrous Group of Minerals
(Chomite,manganese etc.) in Qissa,
Manipur.

10Limestone & Dolomite and otherminerals
inMadhya Pradesh, Meghalaya, Tripura,
Uttar Pradesh.

B. Coal and Lignite

1. Damodar Valley Coal basin in West
Bengal and Bihar (4 projects).
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2. Rajmahal-BirbhumMaster Coal Basinin
West Bengal and Bihar (2 projects)

3. Mahanadi Valley Coal basin in Orissa
and Madhya Pradesh (4 projects).

4. Sope Valley Basinin MadhyaPradesh (2
projects)

5. Wardha Valley Coal Basin, Maharshtra

6. Godavari Valley Coal Basin, Andhra
Pradesh.

7. East Coast Lignite Field, Tamil Nadu.

8. West CoastLignite Field, Rajasthan and
Gujarat.

T.V. Relay Centres in Karnataka

1024. SHRIV. DHANANJAYA KUMAR:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the piaces in Karnataka where T V.
relay Kendras are functioning and the ca-
pacity thereof;

(b) whether Belthangady, Sullia and
Putturtaluks in Dakshin Kannadadistrict are
excluded from TV relay coverage;

(c) whether the Government have re-
ceived a representation to include these
areas In the T.V. relay coverage by setting
up a relay centres in Puttur; and

(d) if so, the steps taken in this regard?

THE DEPUTY MINISTFR IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIYAVYAS):
(a) The requisite information is given in the
attached Statement.

(b) to (d). The existing TV network in
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Dakshin Kannada district of Karnataka
comprising of 3 low power TV transmitters
#ne each atMangalore, Udipiand Bantwal is
notexpectedtoprovide TV serviceto Belthan-
gady, Sullia and Puttur taluks of the district
dueto large Intervening distance fromthese
transmitters Representations have been
received from time to time for strengthening
of TV service in these areas of the district
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With a view to strengthen TV service in the
district, itis envisagedtoreplacethe existing
low power TV by a high power TV transmit-
ters at Mangalore subject to the availability
of adequate resources and inter-se priori-
ties On commussioning of this transmutter,
the entire Dakshin Kannada district conclud-
ing Balchangady, Sullia and Puttur taluks, 1s
expectedto get TV service

STATEMENT

VV Transmitters in Karnataka

S No Location of the transmitter Power of the transmutter
1 Bangalore 10 KW
2 Gutbarga 1 KW
3 Shimoga 10 KW
4 Athani 100 W
5 Bantwal 100 W
6 Bidar 100 W
7 Belgaum 100 W
8 Bellare 100 W
9 Byapur 100 W

10 Chitradurga 100 W

1 Dharwad 100 W

12 Chickinaga # 100 W
3 Devangere 100 W

14 Chikodi 100 W

15 éadag Betgan 100 W

16 Sandur 100 W
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Sl. No. Location of the transmitter Power of the transmitter
17. Hassan 100 W
18. Hosp-et 00w
19. Kolar Gold Gield 100 W
20. Karwar ioow
21. Madikeri 100 W
22. Ranibennur 100 W
23. Mangalore 100 W
24. Mysore ioow
25. Sirst 100 W
26. Raichur 100 W
27. Tiptur 00w
28. Udipt 100 W

Central Assistance to lrrigation Proj-
ects of Andhra Pradesh

1025. SHRI B.N. REDDY: Will the Min-
isterof WATERRESOURCESbepleasedto
state:

(a) the details of proposal for major
irmgation projects received from Andhra
Pradeshforinclusion in the Eighth Five Year
Plan; and

(b) the central assistance proposed to
be provided during the plan period in each
case?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) State Government has pro-

posed 17 major ongoing Pre-Eighth Plan
projects with latest estimated cost of about
Rs&778.5 croressnd 7 new Major Projects
with estimated cost of about Rs. 4685.5
crores for inclusion in the Eighth Plan.

(b) The Planning Commission has
agreed to an outlay of Rs. 2066.78 crores
during Eighth Plan for major and Medium
Imrigatior.. Gut of this about Rs 1749 crores
are for Ongoing Major Schemes and Rs. 33
crores are for new Schemes

Increase in Passonger Tratfic at differ-
ent Alrports

1026. SHRI BALRAJ PASSI: Will the
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:
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(a) the increase in passenger traffic at

ifferent airports during the last three years,

yedr-wise and domestic and international,
passenger-wise; and

(b) the steps taken or proposed to be
taken to meet the increased passenger traf-
fic?

THE MINISTER OF CIVIL AVIATION
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AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) A statement is attached.

(b) The steps include construction of
new terminal complexes, expansion of run-
ways, fast exit taxiways and aprons, mod-
ernisation of airports, air-traffic control and
communication systems, where necessary
andfeasible.



328

Written Answers

NOVEMBER 30, 1992

Written Answers

327

|_UOISIAOIH a1e S3INBI4 26- 1661

6806 | JEBA JBpusie),

992/2v 212502 £89€22 96692 .801252 V6,865 wnpueAu '
£6€029 ELELOEL LLLOLY LovLset SLY8LY 9v962S | seipe v
SEL6EY 9v8iIeLL 9€€09E LYLYLLL SY816€ 926661 eunoE) £
SL21612 8E6V.L62 80€1L12 225662 0S/21E2 LLI6bLE leq 2
88S.€LE 82eS 12y 186..8€ 802V9.€ 6.ES88E S8265PY Aequog 1

8 Z 9 [ v € 4 i

wu onsewoQq wy Jisewoq w asewod

26-1661 16-0664 06-6864 suodiy ON IS

suody [euoneussul e siebuessed Jo Jequiny

AIN3IW3LVYLS



329 Written Answers

Calcutta Telephones to Private parties

SHRIBIR SINGH MAHATO:
-SHRICHITTA BASU:

1027

Wilithe Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is proposed to hand over
Calcutta telephones to a Consortium of Pri-
vate Companies;

(b) if so, the reasons thereof; and

{c)the details thereof alongwiththe name
of Companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
PV RANGAYY NAIDU): (a) No, Sir.

{b) and (c). Do not arise.
'Translation)

Proposals from abroad for develop-
ment of tourist sports

. 1028 SHRISATYA DEO SINGH Will
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether the Government have re-
ceived about the proposal from abroad for
the development of various tounst places in
india,

() if so, the details thereof, and

( ¢) the action taken by the Government
thereon?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) No. Sir.

(b) and (c). Does not arise.

AGRAHAYANA 9, 1914 (SAKA)

‘en Answers 330

Power grid at Jagdishpur in Bihar

1029. SHRI TEJ NARAYAN SINGH:
Will the Minister of POWER be pleased to
state:

(a)whetherthe Union Government have
releasedts share of the sanctioned amount
for setting up a power grid at Jagdishpur,
Bihar:

(b) if not, the reasons therefor; and

(c)thetime by which the amount s likely
to be released?

THE MINISTER OF STATE (INDE-
PENDNENT CHARGE) OF THE M'NiSTRY
OF POWER (SHRIKALP NATH RAl): (a)1o
(c). The Ministry of Power has not taken up
any transmission project forimplementation
of Jagdishpur in Bhojpur district of Bihar.

[English]
Aircraft for Mail service

1030. SHRI RAM KAPSE: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a)whetherthe department of posts has
considered to acquire its own aircraft to
operate night air mail services for expedi-
tious mail delivery in Bombay, Madras, New
Delhi and Calcutta;

(b) if so, the details thereof;

(c) the estimated expenditure to be
incurred thereon; and

(d) the time by which this arrangement
1s likely to be introduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDUV): (a) No, Sir.
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(b) to (d). Does not arise.
Power shortage in Eastern Zone

1031. DR. SUDHIR RAY: Will the Min-
ister of POWER be pleased to state:

(a) whether the Eastern Zone suffers
from chronic power difficit;

(b) if so, whether there is any proposal
to divert power to Eastern Zone from other
surplus Zones; and

(c)it so,the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE
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MINISTRY OF POWER (SHRIKALP NATH
RAIl): (a) During the period Aprjl-October,
92, the energy requirement in Eastern Re-
gion was 20955 million units against which
the availability was 16858 million units which
represents a shortage of 4097 million units
(19.6%).

(b) and (c). In order to mitigate the
power shortage conditions in Eastern Re-
gion, assistance was provided by diverting
power from neighbouring Northern, West-
ern, Southern and North Eastern Regions
depending upon day to day availability of
power and system conditions. The details of
assistance provided during April-October,
92 are as follows:-

Assistance to Eastern Million Units
Region from (MU)
Northern Region 169.2
Westam Region 87.1
Southern Region 9.8
Northern Eastern Region 63.9

Temporary connections in Delhi

1032. SHRIRAJNATH SONKAR SHAS-
TRI: Willthe Minister of COMMUNICATIONS
be pleased to state.

(a)the guidelines laid down and criteria
fixed for sanction of temporary telephone
connections;

(b) the minimum time within which a
temporary telephone connection is sanc-
tioned;

(c) the number of times the temporary

telephone connections are extended or re-
sanctioned; and

(d) the number of temporary telephone
connections given in Delhi during October,
19927

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) and (b). Sir,
temporary telephones are sanctioned by
competent authorities for temporary require-
ments of applicants on the grounds of ill-
ness, functions, seminars, exhibitions, etc.
Such connections are sanctioned immedi-
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ately depending upon the need as stated
above

(c) Thetemporary telephones are sanc-
tioned/extended/re-sanctioned normally upto
a maximum penod of 4 years

(d) 641 temporary telephones were
sanctioned in Delhi during October, 1992

News Readers in Delhi Doordarshan

1033 DR AMRITLAL KALIDAS PATEL
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) the number of permanent and cas-
val news readers in Delhi Doordarshan
Kendra,

(b) the amount being paid to a casual
news reader,

(c) whether the Delhi Doordarshan
workers union has submitted any demand
regarding salanes, working conditions and
other benefits,

(d) ff so, the details thereof, and
(e) the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIYAVYAS)
(a) Four regular employees of Doordarshan
and 44 Casual Artists are doing news-read-
ing for Delhi Doordarshan

(b) Casual News Readers are paild @
Rs 500/- per assignment for the National
Bulletins and Rs 250/- per assianment for
the Regional Bulletins

(c) Government are not aware of any
such union of News Readers in Delhi Door
darshan
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(d) and (e) Does not anse

Open house for disposal of Telephone
cases
1034 PROF. MALINI BHAT-
TACHARAYA
SHRIAMAL DATTA
SHRI AJOY MUKHO-

PADYAY

Wilithe Minister of COMMUNICATIONS
be pleased to state the details of the main
points raised and the number of cases dis-
posed of at the first open house session of
Calcutta Telephones (South area) held re-
cently?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P V RANGAYYANAIDU) Sir, the following
main points were raised at the Open House
Session of Calcutta Telephones (Southarea)
held recently

() Problems relating to billing 1e ex- |
cess billing, i1ssue of notice before
disconnection for non-payment of bills
and provision for cheque collection
boxes in the Exchanges

(1) Problemsin meetingthe Commercial
Officers

(m) Unhelpful atttude of the subordinate
staff

(v) Inconvenience invistting hours to meet
the concerned officers for redressal
of gnevances

A total number of 168 individual com-
plaints formthe Subscribers regarding faulty -
telephones were received which have since
been attended to There were 41 specific
complaints regarding non execution of work
orders, out of which 7 work crders have
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already been executed and the work Is In
progress to execute the remaining work
orders

[Transiation)

Telephone connections after issue of
0O.B. in Delh!

*1035 SHRI GOVINDA CHANDRA
MUNDA Wiiithe Minister of COMMUNICA.-
TIONS be pleased to state

(a) whether the Mahanagar Telephone
Nigam Limited has not provided telephanes
to Its consumers after 1ssuing O B number
even after the expiry of three months

(b) if so the reasons thereof

(c)the numberof suchcases pending in
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Delhi, exchange-wise, and

(d) the time by which all such cases are
likely to be provided with telephone connec
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
PV RANGAYYA NAIDU) (a) and (b) S,
most of the telephones have been installed
withinnorms, afterissue of the OBs Some of
the OBs pertaining to non-feasible areas
where adequate cable pairs in external nei
work are not avallable to take beyond 3
months to provide

(c) Sir, a statement to this effect is
placedon thetable of the house (Annexrue}

(d) All out efforts are being made to
clear all pending cases by March 1993 end

STATEMENT

Statement showing the number of O Bs delayed beyond 3 months area wise and Ex

change-wise

Area Name of the Excharge No of OBs pending
Central —_ —
East Delhi Gate 80
Shahdara/Yamuna Vihar 594
~axmi Nagar/Mayur Vihar 440
lagan 108
Tota! 1222
North Tiz Hazan 80
Shahti Nagar 1322
Keshav Puram 46
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-
rea - Name of the Exchange No. of OBs pending
Narela 38
Alinore 14
" Badli 122
Rohini 124
Total 1746
South Nehru Piarce} 684
Okhia 283 i'
Hauz Khas 200 f
Total | 1167
West Rajauri Garden 153
Karol Bagh 592
Delhi Cantt & Shadipur 32
Janakpﬁri 115 ’
Najalgarh 153 |
Nangloi 34
Hari Nagaf 28
Total 1107
5242

Grand Total

Power cépacity in Madhya Pradesh

*1036. SHRI KHELAN RAM JANGDE:

state:

Will the Minister of POWER be pieased to

(a} the c;uanmm increase in power
generation capacity of each power station in

- Madhya Pradesh during each of the last

three years;

(b) whether the Union Government
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proose to increase the present generation
capacity of power stations in the State; and

(c) f so, the details thereof?

NOVEMBER 30, 1992
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THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAIl): (a) Power Station wise increase in
generating capacity (MW) in Madhya
Pradesh is as under:-

Power Increase in Generating Capacity (MW)
Station

1989-90° 1990-91 1991-92
Thermal Stations
Vidhyachal (NTPC) 420 210 0.0
Hydro Stations
Ben Sagar 0.08 0.0 105.0
Bir Singpur 00 0.0 20.0

(b) and (c) Details of sanctioned and
CEA cleared power projects in M.P. which

are likely to give benefits during 8th Plan
period is given below -
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[Enghsh]
Revenue losses in Telecom Department

1037 SHRIV SREENIVASA PRASAD.
Willthe Minister of COMMUNICATIONS be
pleased to state

(a) whether the Government have re-
cently adopted a policy making the staff
members accountable for the loss of reve-
nue suffered by the telecommunication
depanment

(b) if so, the number of cases in which
responsibility has been fixed for th losses,
and

(c) to what extent the step taken has
increased the efficiency?

THE DEPUTY MINISTER IN THE
<A'NISTRY OF COMMUNICATIONS (SHRI
P V. RANGAYYA NAIDU) (a) Sir, discipl
nary rules already contain provisions recov-
ery of any pecuniary 10ss suffered by the
Department o1 any employee if he can be
held directly responsible, No new policy In
this regard has been recently adopted

(b) and {c) The information is being
collected and will be laid on the Table of the
House

Commercial revenues of A.l.LR. and
Doordarshan

1038 SHRIK THULSIAHVANDAYAR
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) the present rates of advertising for
various categories of advertisements on
poordarshan and AIR

(b)whetherthe Government proposeto
increase the rates ot advertising in AlR and
Doordarshan and
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(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIYAVYAS).
(a) The rate of advertising (30 seconds of
spot buy) on All India Radio varies from Rs
90/- 10 Rs 900/- depending on the channel/
category and in the case of Doordarshan,
the rate vanes from Rs. 500/- to Rs 1 30
lakhs (10 seconds of spot buy)

(b) and (c) The rates are revised from
time to ime depending on (1) increase in the
coverage area/size fo potential audience, (i)
rise inthe cost of production of programmes,
and cost of client servicing and () demand
from advertisers for particular slots

[Translation)
Chandil Thermal Power Project
SHRI MOHAMMAD AL
ASHRAF FATMI

SHRI RAM TAHAL CH-
OUDHAY

1039

Wilithe Minister of POWER be pleased
to state

(a) whetherthe Government proposeto
implementthe Chandil Thermal Power Proj-
ect through captital investment by private
sector, and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAl (a) Yes, Sir

(b) The 2x250 MW coal-based thermal
power projects at Chandil in Bihar s pro-
posedtobesetupinprivate sectorbyR P.G
Enterprises Ltd at an estimated cost of RS*
1637 crores The projectis presently sched-
uled to be comrrussioned in 199G 97
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[English]

Profit/Loss in Hotel Corporation of india
1040. SHRIK.V. THANGKABALU: Will

the Minister of COMMUNICATIONS be

pleased to state:

(a) the number of hotels owned by the
Hotel Corporation of India Ltd. (HCI);

(b) the profit and losses earned by HC!
during the last three years;

(c) whetherthere 1s any proposal under

NOVEMBER 30, 1992
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consideration of the Government for further
expansion of HCI; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIA
TIO NAND TOURISM (SHRIMADHAVRA
SCINDIA): (a) and (b). A statement is at-
tached.

(c)No,§ir.

(d) Does not arise.

STATEMENT

(a) The number of hotels owned by the Hotel Corporation of India is four. HCI also
operates Centaur Hokke Hotel! at Rajgir in collaboration with Hokke Club of Japan.

(b) The Profit and Loss figures during the last three years, for HCI are given below:-

Net Profit/Loss () of HCI

1989-90 - (Rs. 934.12 lakhs)

1990-91 - (Rs. 1483.42 lakhs)

1991-92 - (Rs. 1381.26 lakhs)
[Translation] (c) the amount sanctioned for the pur-

Development of Tourism in Uttar
Pradesh

“1041. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state:

(a) the details of schemes likely to be
formulated in future by the Government for
promoting tourism in the country;

_ (b) the details of proposals received by
the Union Government from the Govem-
ment of Uttar Pradesh in this regard;

pose during 1992-93; and

(d) the achievement made during the
{ast three years to attract the foreign tour-
ists?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) Development of tourism is an on-
going process and is primarily the responsi-
bility of the State Governments. The Central
Department of Tourismextends somefinan-*
cial assistance to State Governments in
respect of specific proposals received from
them, subject to availability of funds and
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inter-se priorities.

(b) S project proposals have been re-
ceived from the State Government of Uttar
Pradesh during 1992-93.

(c) An amount of Rs. 3.58 lakhs has
been sanctioned and released out of an
amount of Rs. 163.24 lakhs earmarked for
schemes pnioritise for 1992-93.

(d) The Government of Uttar Pradesh
has augmented tourist facilties at some of
the importanttounist centres. Regular public-
ity programmes are undertaken to dissimi-
nate tounst information to prospective tour-
1sts to attract a large number of foreign
tourists.

Electronic Exchanges in Country

1042 DR P.R GANGWAR: Wil the
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Minister of COMMUNICATIONS be pleased
to state:

(a) the State-wise number of electronic
exchanges setupin the country during 1991-
92;

(b) the number of exchanges out of
them which are but of order; and

(c) the steps taken by the Government

in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a) The informa-
tion is given in the attached Statement.

{b) Nil.

(c) Does not arise.

STATEMENT

List of Electronic Exchanges set up in the country during the year 1991-92

S. No. Name of State No. of electronic exchanges
set up during 1991-92
1. Andhra Pradesh 403
2. Assam 76
3 Mantpur 6
4. Meghalaya 8
5. Mizoram 5
6. Nagaland 1
7. Tripura 9
8’ Arunachal Pradesh 8
9 Bihar 51
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S No Name of State No of electronic exchanges
setup during 1991-92

10 Gujarat (including Dadra & Nagar 21
Havell Daman & DiuU Ts)

R Haryana 150
12 Himacha, 78
13 J&K 23
14 Karnataka 376
15 Kerala (including Lakashacwep U T 155
16 Madhya Pradesh 539
17 Mzharashtra (including Goa) 326
18 Pun 1 (including Chandigarh U T) 129
19 Rajastran 131
20 Tamii Nadu (including Pondicherry U T) 193
21 Uttar Pracesh 285
22 Ornissa 150
23 Wes' Bengal (including Andaman 135
NicobarU T )
24 Sikkim 6
25 Delh (UT) 10
[Enghsh) (a) the details of new centres in various
states proposedto be linked with speed post
National Speed Post Network in National Speed Post Network for S00 K
and beyond,

1043 SHRI  SHANKERSINH
VAGHELA Will the Minister of COMMUNI (b) whetherthe Government propose to
CATIONS be pleased 10 state appoint private representatives on commis-
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sion basis for the next fix pointchart | (CB) in
this regard; and

» (c)the progress report of speed post in
comparison with other private courier serv-
ices?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Introduction
of new Speed Post Centres under National
Network is an ongoing process. Whenever,
aproposalto link any place with Speed Post
is received, the same is examinedkeeping in
view availability of regulartransportfacilities
and commercial and market viability.

(b) There 1s no proposal to appoint
representatives on commission basis for
Speed Post.

(c) Since its inception in 1986 Speed
Post has shown a growth of 371.61% in
“raffic and 585 63% in revenue. Government
has no authentic information on the busi-
ness of other private courier service to en-
able any comparative analysis between the
two.

Multi-purpose Project at Baitarani
River in Orissa

1044. SHR! LOKANATH CH-
OUDHURY: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether the Government of Orissa
has submitted any proposalformuttipurpose
project at Baitarani river;

(b) if so, the detalls thereof; and

(¢) the action taken by the Union Gov-
ernmentthereon?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) to (c). The Government of
Orissapropesed o take up Bhimkund Multi-
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purpose Project in two stages. The project
report for Stage | envisaging construction of
adam at Neopara on river Baitarani and two
power houses with installed capacity of 48

"MW and 345 MW respectively andto provide

flood benefits to an area of 1400 square
kilometres in Baitaranidelta at an estimated
cost of Rs. 328.15 crores was received in
Central Water Commission inJune, 1980 for
clearance. After examination the Project
report was sent back to the State Govern-
mentin October 1983 for preparing modified
project report. Modified report has not been
received at the Centre.

The Stage-ll of the Project has notbeen
received in Central Water Commission.

Speed Post Corporation

1045. SHRI SHARAD DIGHE:

SHRIGOVINDRAO NIKAM:

Willthe Minister of COMMUNICATIONS
be pleased to state:-

(a) whether the Government have con-
sidered the report regarding setting up of a
separate Speed Post Corporation;

(b) if so, the details thereof; and

(c) the time by which it 1s likely to be¢
implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) and (c). The matter is under consid-
eration.

Airlink to Ranakar and Bhilwada in
Rajasthan

1046. SHRIGUMAN MAL LODHA: Will
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:
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(a) whether there is any proposal to
start Vayudoot service at Ranakpur and
Bhilwada in Rajasthan;

(b) # so, the details thereof; and
{c) ¥ not, the reasons therelor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DiA): (a) No, Sir.

(b) Does not arise.

(c) Due to commercial and operational
reasons, it is not possible for Vayudoot to
airlink any new stations at the present junc-
ture. )

{Translation)

River basin Development Scheme

°1047. SHRIMATI SUMITRA MA-
HAJAN:

SHRIMATI VASUNDHARA
RAJE:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a)whetherthe Union Govemment have
formulated any scheme forthe overali devel-
opment of river basin in the country;

(b) if so, the details thereof?

(c) whetherthe State Government have
been consulted before sefting up such or-
ganisations;

(d) the allocation mode to those River
Basin Organisations to achieve the target of
utilisation of water potential in various River
Basins; and

(e) the details thereof?

NOVEMBER 30, 1992
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THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) to (c). National Water Policy
adopted in 1987, recommended establish-
ment of appropriate organisations for the
planned development and management of a
river basin as a whole. After detailed delib-
erations in various forums, a Policy Note on
the subject for setting up of River Basin
Organisations in the country has been pre-
pared. it was considered in the Fourth
meeting of the National Water Board in July,
1992. As decided in the meeting it has been
circulated to all the State Governments for
their examination and comments.

(d) and (e). Do not arise.
(English)
Electrification in Assam

1048.SHRI PROBIN DEKA: Will the
Minister of POWER be pleased 10 state:

(a) whether the pace of electrification in -
Assam is very slow;

(b) # so, the reasons therefor; and

(c)the quantumot approved assistance
andthe actual amount released during 1990-
91 and 1991-92 for the State? -

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAI): (a) and (b). According to available
information, out of 21,995 inhablted villages
in Assam, (1971 Census), 21464 villages
have been electrified upto 31.3.92, yielding
the percentage of electrification in Assamas
98% which is more than the All-India aver-
age of 84%.

(c) The details of plan allocation for rural
electrification and its utilisation by Assarh
State Electricity Board during 1990-91 and
1991-92 as as under:-
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(Rs. in lakhs)
¥vear Plan allocation for REC Utilisation
1990-91 1510 1510
1991-82 850 600

Complaints of Telephones in Metropoli-
tan Cities
1049.  SHRIMATIGIRWA DEVI:
SHRI SHARAD YADAV:

Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) the nature of grievances/general

complaints received regarding the working
of the telecommunication services in the

metropolitan cities;

(b) the average number of complaints
being made by the subscribers and the na-

ture of complaints made; and

(c) the measures taken by the Govern-
ment to improve the telecommunications
services in the country.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a) Amongst other
grievances, these mainly relate to telephone
faults and delays in their rectification and
excess billing.

(b) Details for the four metropolitan cit-
ies for 1991-92 are as follows:-

Name of the city No. of No. of Excess metering
DELs faults complaints as
ason per percentage

100 stns./ of bills
31.3.92 per month issued

Bombay 791222 194 0.52

Calcutta 274426 18.2 141

Delhi 605272 226 0.40

Madras 186473 27.0 0.56

(c) To improve the operation and main-
tenance of telecom. services, following steps
have been initiated by the Department:

(i) Replacement of wom-out electro-

mechanical exchanges by electronic
ones.

(i) Replacement of worn-out telephone
instruments by new ones.
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(i) Replacement of fault prone cables.

(iv) Replacement of heavy overhead
alignment by underground cables.

(v) Provision of cable ducts in large cit-
ies.

(vi) Customer onented training to the
staff of the Department.

Computerisation of:
(a) fault booking and repair services
(b) billing

(c) special services

Production of Steel in Public Sector

1050. SHRIK.P. SINGH DEO: Wil the
Minister ot STEEL be pleased to state:

(a) whether production has fallen in_

some of the public sector steel plants as
against the target fixed during the current
financial year;

(b) if so, the month-wise performance of
each steelplanttillthe end of October, 1992;
and

(c) the steps taker: by the Government
to identify the bottlenecks so that each plant
achieve its target every month?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) and (b). Saleable steel
production in the public sector stee! plants
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for the period April = October, 1992 has
been, by and large, to target except forsome
shortfalls experienced in DSP, ISCO afid
VSP. Details are given in the Statement
attached.

(c) The bottlenecks identified and steps
taken to achieve targets are:

(i) The shortfall at Durgapur Steel Plant is
mainly dueto delay in commissioning of
Blast Furnace No. 2 after modemisa-
tion, coupled with the poor condition of
Biast Furnace No. 4 & 1 which are due
for reconstruction under modernisation
programme. Actionplan hasbeendrawn
up to expedite commissioning of Blast
Furnace No. 2.

(ii) The.shorttall in production at ISCO is
duetooperational problems being faced
at the Steel melting shop and shortage
of fee material for the Rolling Mills. As a
result of corrective actions taken, pro-
duction at the Steel melting shop has
stabilised and action has beentaken for
augmenting feed material for Rolling
Mills from sister plants.

(i) The production units at Visakhapatnam
Steel Plant are still in the process of
stablisation. Owing to problems arising
due to overlapping of construction ac-
tivities pertaining to Stage !l units and
stabilisation of Stage | unit during the
year, production has not been accord-
ing to targets. The production is how-
ever, ontheincrease. Management has
taken steps, including engagement of
foreign specialists, for removal of bottle-
necks and stabilisation of production at
optimum levels.
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Doordarshan Coverage

1051. DR. VISWANATHAM KANITHI:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the percentage of T.V. coverage in
the rural areas as compared to urban areas;

(b) whetherthe Government propose to
coverthe entire District of Srikakulam during
1992-93; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIYAVYAS):
(a) The TV service is at present, available to
an estimated 78.1% of rural population as
Ce&X«pared to about 93.4% of urban popula-
tion of the country. These coverage figures
are inclusive of the population in fringe serv-
ice areas where elevated antennae and
boosters are required for obtaining satisfac-
tory reception.

(b) and (c) Whereas there i1s no pro-
posal at present to strengthen TV service so
as to cover entire district of Srikakulam dur-
ing 1992-93, any step in this direction can be
undertaken in a phased manner depending
upon the availability of resources in the fu-
ture plans of TV expansion.

Shitting of Telephones in Metro-Citles

1052. SHRI JAGATVIR SINGH
DRONA:

SHRIGURUDAS KAMAT:

Willthe Minister of COMMUNICATIONS
-be pleased to state:

(a) whether shifting of telephone in
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metropolitan cities under MTNL takes more
than six months;

(b) whether the telephones have re-
mained non-functional at either of the loca-
tions till they have been re-installed after
requesting for shifting;

(c) whether the MTNL has been charg-
ing rent for this non-functional period for
which it has not provided any telephone
service;

(d) whetheranydecision hasbeentaken
by the Govemment to waive the telephone
charges during the period of telephone
remained out of order/non-functional;

(e) if so, details thereof; and
(f) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) No, Sir. Ex-
cepting some cases which are delayed due
to technical constraints, all the requests for
shifting of telephones ae executed within
reasonable time.

(b) No, Sir. Only onthe specific requests
of the subscriber for disconnection of tele-
phone undershift, telephones are keptfunc-
tional at their earlier location.

(c) No, Sir. Rebate in rental is allowed if
period ot disconnection under shift exceeds
15 days due to departmental reasons.

(d) and (e). Yeés, Sir. Prorata rebate is
given if a telephone remising interrupted
continuously for 7 days or more due to de-
partmental reasons. A decision has also
been taken to waive the monthly rental if a
telephone remians interrupted for more than
14 days due to departmental reasons.

(f) Does not arise.
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[Translation)

Telecom System in Forest areas of
Gujarat

*1053. SHRI CHANDUBHAI
DESHMUKH: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the steps taken by the Government
to strengthen the telecommunication sys-
tem in forest areas of Vadodra district of
Gujarat;

(b) whetherthe Government proposeto
install microwave systemin hilly areas: and

(c) if so, the details thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYANAIDU): (a) The Telecom
System in the rural and Forest Areas of
Vadodra are being strengthened by install-
ing Electronic Exchanges and Modern Trans-
mission Media like OFC, MARR and UHF
system.

(b) and (c). Yes, Sir. As there 1s no hilly
areas in Vadodara district, no microwave
systems are planned at Vadodra at present.
fn other hilly area, wherever required and
economically feasible these are planned at
appropriate time.

[English)
Development of Tourism sports in
Andhra Pradesh

1054. SHRIK.V.R. CHOWDARY:

SHRIM.V.V.S. MURTHY:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whetherthe Union Government have

NOVEMBER 30, 1992
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receive any proposal from the Government
of Andhra Pradesh for the development of
tourist spots in the State;

(b) if so, the details thereof;

(c) the action taken by the Government
thereby: and

(d)thefinancial assistance provided for
the purpose during 1992-93; till date?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a)to (d). Fourteen proposals fromthe
Government of Andhra Pradesh have been
received, only in November. 92 for deyelop-
ing tourism In the State. A statement listing
the proposals is given in the attached State-
ment Rs. 130.00 lakhs have: cenearmarked
for 1992-93 for the State

STATEMENT

Sl. No. Name of the Proposal

Andhra Pradesh
1. Tounstlodge at Medak
2. Forest lodge at Sinsailem

3. Trekking
Visakhapatnam

equipment a

4.  Trekking equipment at Tirupati

5. Water sports equipment 3t Rajaha-
mundry

6. Water sprots equipment at Kollera

7. Tented accommodation at Horsle{
Hili :

8. Tented accommodation at
Vishakhapatnam
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Sl. No. Name of the Proposal
| 3
9. lusmiantion of Buddha statue at
Hyderabad

10  lllumination of Arches atteh entrance
of Tankbund, Hyderabad

11.  Barge for cruising in Hussainsagar
Lake, Hyderabad

12. Touristcomplex at Vishakhapatnam
13. DeccanFestival

14. Andhra Food Festival

URI Power Project

1055. SHRI GURUDAS KAMAT: Will
the Minister of POWER be pleasedto state:

(a) whether some foreigners working at
~U-i Power Project in Jammu and Kashmir
have insisted to pull out from the project;

(b) it sp. the reasons therefor; and

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAl): (a) The Swedish-U.K. Cosnortiun,
which had been entrusted by the National
Hydroelectric Power Corporation Ltd.
(NHPC) with the execution of the Uri Hydro-
electric ProjectinJ&K onturn-keybasis, has
not intormed NHFC or the Government of
India of theirintention, if any, to pull out from
the project.

(b) Does not arise.
(c) Does not arise.
Post Office buiiding in Balasore

1056. SHRI ARJUN CHARAN SETHI:
Will the Minister of COMMUNICATIONS be
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pleased to state:

(a) whether the construction of the
Department buildings for Post Offices in
Balasor district in Ornissa and particularly
BantSub Postoffice have started according
to the revised estimates and plan;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?
THE DEPUTY MINISTER IN THE

MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) to (c). The

‘status of the three departmental Post Office

building projects in Balasore District is as
under:-

(i) Banta Post Office

The revised plan has been approvedfor
construction of Banta Post Office and notice
inviting tenders has been issued for award-
ing the work to contractor. The project has
been delayed due to land dispute which has
since been settled.

(i) Jaleswar Post Office
The project is in progress and 55% of

the work has already been completed. The
estimated cost of the projectis Rs. 26 lakhs.

(iin) Balasore H.O.
Extension to Balasore H.O. building at
anestimatedcost of Rs. 25.6 lakhs has been

approved. The work Is to be awa' ded after
inviting tenders.

[Translation)
World Bank Assistance to Haryana
*1057. SHRI DHARAM PAL SINGH

MALIK: Will the Minister of WATER RE-
SOURCES be pleased to state:
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(a) the percentage of amount spent out
of the World Bank assistance received for
the development of water resources in Har-
yana; and

{b)the amount proposedto be provided
to the State development programmes of
water resources in future?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) and (b). The Government of
Haryana have utilised 100% of total credit
under Haryana Irrigation-l project and 100%
of total revised credit under Haryana Irriga-
tion-ll Project assisted by the World Bank.
The State of Haryana has recently joined the
World Bank assisted National Water Man-
agement Project as an additional participat-
ing State and their scheme has been ap-
proved on 23.6.92 for an assistance of Rs.
50.00 crores against which, as reported by
the State Government, an expenditure of
Rs. 13.64 crores has been incurred uptill
September, 1992. The proposed Haryana
Water Resources Consolidation Projectisin
its preparatory stages.

[English)

Development of Beaches
1058.  SHRI K. PRADHANI:
SHRI  GOPI
GAJAPTHI:

NATH

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whetherthe Government proposeto
develop the sea beaches for tourism in the
country;
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(b)if so, the details thereof, beach-wise;
and

(c) the amount earmarked for the pur-'
pose during the Eighth Five Year Plan?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) to (c). Development of tourism
infrastructure is primarily the responsibility
of the State Governments. However, finan-
cial assistance is given for specific propos-
als received from State Governments, de-
pending upon merits of the proposal, inter-
se priorities and availability of funds.

[Translation)

Ground Water Resources in Desert
areas of Rajasthan

1059. SHRI MANPHOOL SINGH: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether any survey has been con-
ducted in the ground water resources in the
desert areas of Rajasthan; and

(b) if so, the details thereof?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) Yes, Sir.

(b) Based on the results of hydrogeol-
ogical surveys and scientific exploration, the
ground water resources of desert areas of
Rajasthan have been estimated at 4545
million cubic meters. District-wise availabil-
ity of ground water resources in the desern
areas of Rajasthan is given in the attached
Statement.
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STATEMENT

Availability of ground water resources in the desert districts of Rajasthan

S No. District Total replenishable ground water resource
annually - MCM/Yr
1 Ganganagar 327 00
2 Bikaner 147 00
3 Churu 251 00
4 Jhunjhunu 356 00
5 Sikar 549 00
6 Nagaur 656 00
7 Jodnpur 51100
g Barmer 31900
9 Pali 673 00
10 Jaisalmer 143 00
11 Jalore 613 00
Total 4545 00
[Enghsh) ment area of North Sikkim and another at

Hydel Power Project on Teesta
River

1060 SHRI AMAR ROY PRADHAN
Will the Minister of POWER be pleased to
state

(a) whetnher as perexperts opinion India
can produce two thousand five hundred
‘megawatt hydel power by setting up two
projects in river Teesta-one at upper caich-

Gajoldoba of West Bengal,

(b) whether such proposals have been
received by the Union Government from
State Government of Sikkim and West
Bengal, and

(c) if so, the action taken by the Govern-
ment to sanction these projects?

THE MINISTER OF STATE OF THE
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MINISTRY OF POWER (SHRIKALP NATH
RAl) (a) to (c) Hydro Potential of river
Teesta I1s proposed 10 be developed by set-
ting up of various Hydro-electric Schemes in

the States of Sikkim and West Bengal The
details of these projects alongwith ther lat-
est status are given in the Statement at-
tached
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Utilization of Bye Products by
Visakhapatnam Steel Plant

1061. SHRI M V.V.S. MURTHY: Wilt
the Minister of STEEL be pleased to state:

(a) whether the Visakhapatnam Steel
Plant is utiising the bye-products coming out
from steel manufacturing:

(b) if not, the details of quantity of bye-
products getting wastage annually alongwith
value thereof: and

(c) the measures proposed to be taken
for utihsation of the bye-products?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) to (c) Visakhapatnam
Steel Plant has reported that the gases
produced in the blast furnaces are being
used as fuel in the plant. The bye-products
coming out of coke ovens are utilised for
production of Ammonium Sulphate and
Naphthalene The value ofthe bye-progucts
produced trom 1st April, 92 to 31st October,
1992 was Rs. 21 06 crores. The balance gas
available i1s used @s tuel in the plant. The
production, value and utilisation of the bye-
products would improve with the stabilisa-
tion of operations of the plant

Time limit for local calls in Bangalore
1062. SHRIMATI CHANDA PRABHA
URS- Will the Minister of COMMUNICA-
TIONS be pleased to state.

(a) whether any time-limit for local calls
has been prescribed in Bangalore-

(p) if so. the details thereol,

(c)whether the Government propose 10
remove the restricticn; and

(d) if so, the details thereof?

AGRAHAYANA 9, 1914 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir. I
applies 10 electronic exchanges in all tele-
phone systems of more than 30,000 lines.

{b) Onecallis registered when the called
party answers and afterwards calls are
metered for each unit of five minutes.

(c) No, Sir.
(d) Does not arise.
[Translation)
Power Generation Capacity

1063. SHRIMATIKESHARBAI SONJI
KSHIRSAGAR: Willthe Minister of POWER
be pleased to state:

(a) the quantum of power generated at
present by the thermal power stations in the
country,

(b) the power generation capacity of
these power stations and whether their
capacity is fully utilised; and

(c)if so, the names of the States making
optimum utilisation of capacity of the thermal
power stations?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP NATH
RAI): (a) Duringthe period April 92 - October
92, the Energy Generation from thermal
power stations in the country was 123765
million units.

(b) and (c). The generating capacity ot
the thermal power stations in the country as
on 19.11.1992is 48305.5 MW. The average
plant load factor of Thermal Power Stations
during April - Oct., 92 was 53.9%. It is not
possible to generate fromthermal units toits
full capacity as the performance of thermal
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generating units depends upon age of the
unit, quality of coal, system load condition,
hydrothermal mix in the state/region, planned
maintenance and forced outages for the
units and transmission contraints. The state/
system having thermal plantload{actormore
thanthe national average during April- Octo-
per 1992 are given below:-

NOVEMBER 30, 1992

State/System PLF (%) during April-
Octlober, 1992

1. Delh 67.8

2. Rajasthan 689

3. Punjab 62.0

4. Uttar Pradesh 56.5

5. Gujarat 575

6. Manarashtra 56.7

7. Madhya Pradesh 55.9

9. Tamil Nadu 61.0

[Enghish)
Rourkela Steel Plant

1064. KUMAR!FRIDA TOPNO: Willthe
Minister of STEEL be pleased to state

(a) whether steps have been taken to
commission the fifth blast furnace in Rour-
kela Steel Plant;

(b) if so, the details thereof; and

(c) by when 1t 1s hikely to be commus-
sioned?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) No. Sw.
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(b) and (c). Do not arise.
international flights from Calicut Airport

1065. SHRI K. MURALEE DHARAN:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether there is any proposal to
introduce more fights from Calicut to Guif
countries;

(b)if so, the details thereof and if not, the
reasons therefor;

(C) whether any request is pending with
the Government from private agencies for
operation domestic fhight from Calicut;

(d) ¢ so. the details thereof;

(e) whetherthe Government propose to
increase the runway length of Calicut airport.,
and

(f) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAQO SCIN-
DIA): (a) and (b). At preéent there is no such
proposal under consideration of Indian Air-
lines because of capacity constraint.

(c) and (d). No, Sir. Air Taxi operators
are free 10 operate domestic flights from
Calicut.

(e) No. Sir.

(t) Does not arise.

[ Translation)

Facilities for Tourists in Madhya
Pradesh

1066. SHRIARVIND NETAM:
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DR. LAXMINAAYAN
PNDEYA:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Government have re-
ceive any proposals fromthe Government of
Madhya Pradesh fordevelopment oftourism
and providing infrastructure facilities at
Gwalior, Khauraho, Mandu, Onkeshwar,
Maheshwar, Ujjain and Mandsaru;

(b) if so, the detalls thereof;

(c) the action taken by the Government
thereon,

(d) the tinancial assistance provided to
the State in this regarc during 1991-29 and
1992-93 till date; and

(e)the details of proposals rejected and
the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIADHAVRAO SCIN-
DIA):Ya) and (b). Central Dept. of Tourism
has received the following proposals in re-
spect of Gwalior, Khajuraho, Onkareshwar,
Maheshwar and Ugain for development of
tounsm and providiny infrastructural facili-
tes:-

Sound & Light show at Manmandir,
Gwalior.

©

Provision of toilet 2nd drinking water
faciltier an Khajuraha

3. Tounst reception centre at Khajuraho.
o
Tourist bunsiow at Maheshwar.

Tourist Bungalow at Onkareshwar.

O An &

Printing of Ujjain Kumbh Mela iterature/
general publicity literature

AGRAHAYANA 9, 1914 (SAKA)
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7. Yatri niwas at Ugain.

(c) All the above schemes have been
sanctioned.

(d) and (e). Central Government has
released an amount of Rs. 163.26 lakhs for
various progects on tourism durning 1991-92
and Rs. 2415.200/- during 1992-93, tili date.

[English)

Racket in out of Turn Telephone
Connectlons

1067. SHRI R. SURENDER REDDY:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the CBI has unearthed a
major racket in out of turn telephone connec-
tions;

(b) whether the CBI has unearthed a
major racketin out of tumn telephone connec-
tions;

(c) it so, the findings thereof; and

(d) the action Government propose to
take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a) Onthebasis
of vital information furnished by the Depan-
ment of Telecommunications, CB! had con-
ducted searches in Punjaband U.P., interro-
gated persons including Officials of the
Department of Telecommunications. Two
Officials of Dethi were arrested. The CBI
investigation is in progress and their final
report is awaited.
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(b) No, Sir.

(c)and (d). Inview of the answer to part
(b). the Question does not arise.

Telephone in Delhi

1068. SHRIMANORANJAN BHAKTA:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of applications for new
telephone connections in Delhi that are
pending upto date;

{b) the number of such applications
which are pending in Andaman and Nicobar
Islands: and

(c) the steps taken to clear all the
pending telephone connections?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): (a)and (b). The
number of applications pending for provision
of new telephone connectionsason 31.10.92
in Delhiis 3,78,854 and in Andaman & Nico-
bar Islands 757 respectively.

(c) As per eighth five year plan propos-
als, telephone connections in small tele-
phone systems in the country are expected
tobe given practically ondemand by the end
of the plan period, (March 1977). In larger
Te'ephone systems, the waiting time for
getting atelephone under ordinary category
connection is likely to be contained to a
period ot two years by the end of the eighth
plan period. Expansion plans are being
drawn to fulfil these objectives.

Working of Farakka Barrage Authorities

1069. DR. ASIM BALA:

SHRI. ZAINAL ABEDIN:

NOVEMBER 30, 1992
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Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Union Government
have received any representation from the
Government of West Bengal regarding work-
ing of Farakka Barrage authorities;

(b) if so, the details thereof; and
(c) the action, if any taken thereon?

THE MINISTER OF WATER RE-
SOURCES (SHR! VIDYACHARAN
SHUKLA): (a)to (c). While no representa-
tion has been received from Government of
West Bengal regarding working of Farakka
Barrage Project Authorities, Minister, Irriga-
tion & Waterways, Government of West
Bengal and Senior Officers of the State are
Members of the Farakka Barrane Control
Board and Monitoring Commitie 2 as welias
Technical Advisory Committee respectively
which overview the programme and workin:
of the Farakka Barrage Project at regulc
intervals.

Export Promotion Council for Steel
Industries

1070. SHRI SANDIPAN BHAGWAN
THORAT: Wil the Minister of STEEL be
pleased to state:

(a) whetherthe Government have pro-
posed ‘o szt up task force and constitute
export promotion council for Steel Industry,
and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH-
MOHAN DEV): (a) and (b). There is no
concrete proposal at present for setting up



389 Written Answers

an export promotion council for the steel
industry.

[Translation)

Conversion of Telephone Exchanges in
Bihar

1071. SHRI VIJAY KUMAR YADAV:
Will the Minister of COMMUNICATIONS be
pleased to state the time by which all the
district centre telephone exchanges in Bihar
are likely to be converted into electronic
exchanges?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V.RANGAYYA NAIDU): Fromoutofthe
50 DHQ. 33 have been provided electronic
exchanges, allthe remaining 17 districtcentre
telephone exchanges in Biharare likelytobe
converted into electronic exchanges by 1994-
9F subject to availability of equipment.

[English)] /
Sundarbans as Tourlst Spot in W.B.

1072. SHRI AMAL DATTA: Will the
Minister of CIVILAVIATION AND TOURISM
be pleased to state"

(a) whether the Union Government
have received any proposal fromthe Gov-
ernment of West Bengal for developing the
Sundarbans as a tourist spot;

(b) it so, the details thereof; and

(c) the action taken by the Government
thereon?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) to (c). Following proposals for
tourist facilities in Sundarbans have been

AGRAHAYANA 9, 1914 (SAKA)
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sanctioned by the Central Government:-

(i) Floating accommodation at Sun-
darbans.

(ii) Cruise vessel for Sundarbans.

[Translation)

Land for Telephone Exchanges in
Madhya Pradesh

1073. DR. LAXMINARAYAN PAN-
DEYA: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether land has been acquired to
increase the capacity of the existing tele-
phone exchanges and to open new ex-
changes particularly in Ratlamand Mandsaur
districts of Madhya Pradesh;

(b) if so, the locations thereof; and

(c) thetime by whichthe construction of
the buildings are likely to be completed?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Srr.

(b) Land has been acquired at the
following locations for construction of new
telephone exchange buildings:

District Mandsaur

1 Mandsaur

2. Manasa

3. Malhargarh.
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District Ratlam
1. Jaora
2. Sailana
3. Simlaoda

(c) Buildings at Mandsaur and Manasa
are likely to be completed in 1994-95. At
otherstations i.e. Malhargarh, Jaora, Sailana
and Simlaoda building construction activi-
ties are likely 10 be taken up and completed
during 8th Plan period.

[{English)

Doordarshan Production Centre at
Chandigarh

1074. SHRIPAWAN KUMARBANSAL:
will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the progress made towards setting
up a Doordarshan Production Centre at
Chandigarh; and

(b) the ime by which the Centre is likely
10 become operational?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRUAVYAS):
(a)and(b) The site andthe major equipment
for the project have already been procured.
The Studio Centre at Chandigarh is ex-
pected to be commissioned into service
during 1995, subject to the approval of the
competent authority.

ILS at Varanasi Airport
1075. SHRI GEORGE FERNANDES:

Will the Minister of CIVIL AVIATION AND
TOURISM be pieased to state:
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(a) whether the Instrument Landing
System (ILS) has been awaiting installation
at Varanasi Airport for more than two years:,

(b) if so, the reasons therefor;

(c) when it is proposed to be installed;
and

(d) the loss sutfered on account of non-
installation of ILS?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) to (c). The Instrument Landing
System has already been installed at Var-
anasi. ltis likely to be commissioned by the
end of this year. The delay is due to some
contractual problem faced by M/s RITES
who were awarded this project.

(d) There has beencost andtime over-
run, however, loss suffered on account of
delay in installation can not be quantified.

Private Aviation Companies

1076. SHRI MOHAN RAWALE: Will
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether attention of the Govemn-
ment has been drawn to the news item
appearing in the Navbharat Times dated
May 26, 1992 regarding private aviation
companies,

(b) it so, the facts thereof; and

(c) the steps taken or proposed to be
taken in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) Yes, Sir.
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(b)and (c) The Directorate General ot
Civil Aviation keeps a constant vigil on the
operations of private airlines (air taxi opera-
tors) to ensure that they fulfil the mandatory
requirements of airworthiness of arrcraft and
licensing of aircraft maintenance engineers
No compromise s made by the regulatory
authority with regard to safe operation of
arrcraft

New International Airport at Calcutta

1077 SHRI SATYAGOPAL MISRA
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state

(a) the target date of the completion of
the construction of New International Airport
at Calcutta

(b) whether the construction is likely to
¥¢ completed within the targeted date, ana

(c) i not, the reasons therefor?

THE MINISTER QF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA) (a) 1o (c) There i1s no proposal 1o
construct a New International Arrport at
Calcutta However, the proposed date for
completion of construction of New Terminai
Complex at Calcuttais 31st December, 1993

[Translationj
Sharing of Ravi-Beas Water
1078 SHRINJ RATHVA Wil the
Minister of WATER RESOURCES be
pleased to state
(a) the detauls of the meeting organised
during the last three years on the issue of

sharing of Ravi-Beas Water.

(b) whether any such meeting was held
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in Delhi in August, 1992,

(c) the names of the State Chief Minis-
ters participated in this meeting,

(d) the details of recommendations
made therein, and

(e) the reaction of the Government
therefor?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA) (a) No separate meetings were
held on the issue of sharing of Ravi-Beas
Waters However, meetings were held on
29th and 30th July, 1992 and 6th August,
1992 to discuss various waters related issue
between Punjab, Haryana and Rajasthan
during which sharing of Ravi-Beas Waters
was also discussed

(b) Yes, on 6th August, 1992

(c) Shrni Beant Singh, Chief Minister,
Punjab, Shri Bhaja Lal, Chief Minister, Har-
yana and Shn Bhawon Singh Shekhawat,
Chief Minster, Rajasthan

(d) and (e) Further discussions on
reiated i1ssues will continue In subsequent
meetings

[Englishj

Poor Quality of Services by Postal
Department

1079 SHRID VENKATESWARARAO-
Willthe Minister of COMMUNICATIONS be
pleased 1o state

(a) whether as many as 1681 com-
plaints against the postal department were
lodged with the Public Grievances Director-
ate within a period of four years by dissatis-
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fied consumers throughout the country:

(b) if so, the main cause of these
complaints: and

(c) the steps taken by the Government
to remove these complaints?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.
Duning the period from 1 4.88 to 309 92,
1681 complaints were registered by the
Directorate of Public Grievances against the
postal Department

(b) The Complaints related to delay in
delivery of mails, payment of money orders,
loss of articles in transit, Savings Bank and
Cash Certificates, personal claims arising
out of service matters and post retirement
benefits xyz

(c) Performance of postal services Is
periodically reviewea, monitoring of mail
transmission and delivery work is performed
by Supervisory staff Complaints are ana-
lysedto determinedtheircauses for improv-
ingthe supervision in PostOffices Constant
coordination with Railways and Air lines 1s
kept Interaction with the members ¢t public
has been improved by activating the Criev-
ance Cells at all levels by holding meetings
of Post-torum, Dak Adalat, Pension Adalat
and Open House Sessions Disposa' of
personal claims i1s aiso reviewed through
visits and inspections of Administrative of-
fices

World Bank Loan for NTPC Projects

1080 SHRIRAMNAIK Wiilthe Minis-
ter of POWER be pleased 1o state

(a) whetherthe World Bank has agreec
to extend loanto the National Thermal Power
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Corporation (NTPC) to help finance new
power projects;

(b) it so, the amount of loan and the
names of power projects for which the loan
has been sanclioned:

(c) whether the firsttranche of the loan
has been released by the World Bank, if so,
the amount of the same: and

(d) if not. the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAl) (a)to(d) Discussions are being held
withthe World Bank regarding the funding of
new power projects of National Thermal
Power Corporation The projectstobefunded
have not been finalised

[Translation]

Telephone Advisory Committee of
Orissa

1081 SHRISRIKANTAJENA" Willthe
Ministerct ¢ * " AUNICATIONS be pleased
1o state

(a) Whether the Telephone Advisory
Committee in Onissa has beenreconstituted,

(b) if so, names of the members of this
committee:

(c) if not, the reasons therefor: and

(d) the time by which 1t is likely to be
reconstituted”?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHR!
P V RANGAYYA NAIDU)  (a) Yes Sir.

(b) The names of members of Tele-
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phone Advisory Committee for Orissa are 2. Shri Rabi Das,
furnished in the statement attached. Bhubneshwar, Orissa
(c) and (d). Does not arise in view of 3. Shri Satya Narain Mahapatra,
above. Dinalipi, Orissa
STATEMENT 4. Shari Sarada Prasa Nanda,

List of TAC Members of Orissa
Memwbers of Parliament:

Ms. Sushila Tina,
Member of Parliament (RS)
123, South Avenue, New Delhi

Shri Ram Chadra Rath,
Member of Parliament (LS)
Dupiex Lane, New Delhi

Shri Sarat Chandra Pattnaik,
Member of Parliament (LS)
180, South Avenue, New Delhi

Shri Gopinath Gajpathi,
Member ot Parhament (RS)

State Legislature.

Shri Basant Kumar Biswal,
MLA. Ornissa.

Sushree Devi, MLA

Sunday, Orissa
Legal Profession:

1. Shri Srintah Mishra,
Cuttack, Orissa

2. Shri Jagannath Mund,
Kalahandi, Orissa

3. Shn Bidhan Chandra Mishra,
Dhenkanal, Orissa.

4. Shri Anna Patnaik.
Orissa.

All other Professions Like Engineers
Architects, etc.

1 Shri Mohd. Hassan,
Bhubneshwar, Orissa.

2. Shri N.K. Patnaik,
TISCO, Onissa.

Trade, Commerce & Industry

Onssa

1 Shri Bimal Kishor Malhotra
Shni B.K. Deo President, Orissa Small Scale In-
MLA ,Orissa dustry

Shri Habibullah Khan,
MLA, Koraput, Orissa

Mress

Shri Govindh Dass
Cuttack, Onissa.

Association, Cuttack, Onssa.

2. Shri B.N. Pattnaik,
General Secretary,
Chamber of Commerce,
Rourkela. Onissa.

3. Shri S.S. Singh Deo,
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President, Chamber of Commerce
& Industry,
Orissa.

Shri Nikunj Chot Roy,
President,
Orissa Smal'
Association

Scale Industries

Public Workers & others

1.

10.

11.

12.

Shri A.P. Sethi, Ex. M.P. (LS)

Shri Arya Kumar Gyanendra,
Bhubneshwar.

Shri Madhusudan Patnaik,
Bhanjanagar

Shri Chittararjan Samantray,
Sambalpur.

-
Smt. Jayanti Patnaik,
Former M.P. 2nd Former Pesident
All India Mahila Congress

Smt. Madhumita Parida, Puri

Dr. Sarat Changra Patra,
Bhubneshwar

Shri Sujit Kumar Pandhi,President,
OrissaPradeshYouth Congress (l)

Shri Baikuntha Nath Sahu,
Ex M.P_(RS)

Shri Khanurjoy Lagur,
Ex. M.L A

Dr. Srinivas Choudhury
Korapur

Smt . Sararswati Hembram
Sambalpur
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18.

19.

20.

21.

22.

23.

24.

25.
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Shri R.N. Panigrahi,
Orissa

Smt. Uma Rani Palta, Ex. MLA
President , Orissa Pradesh
Mabhila Congress

Smt. Indira Mitra,
Tahsildar Lane, Cuttack,
Orissa.

Shri Harihar Mohanta,
Samrkhanta Bloc Chairman,
P.O. Samarkhanta, Distt.
Mayurbhanj, Orissa.

Shri Bihari Chandra Biswal
C/0 Hemananda Biswal, Ex. C.M.
Qr. No. VIII-C/2, Unti-I,

. Bhubneshwar, Orissa.

Shri Nabin Ch Narai Das,
Dhenkanal, Orissa

Shri bhibhuti Das,
Ch. Truck Owners Association

Shri Haladhar Mishra,
Conservationist, Orissa

Shri Nitya Manda Mishra
Ex. M.P_, Bolangir, Orissa

Shri Ram Chandra Khutia,
Ex. MLA, Orissa

Shri Badal Dani,
At & PO Modipara,
Sambalpur, Orissa

Shri Bhawani Panda,
At & PO: Phatak,
Sambalpur, Orissa

Shri Jagannath Rout,
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At & Post VIP Colony,
148, Nayapali,

> Bhubneshwar-15,
Ornissa

26 Shri Damodar Sahu.
Ex Vice Charman,NAC .
Junagarh, A/Post Junagarh,
Distt Kalahandi, Orissa

27 Shn Kishore Chandra Mohapatra
Ex Principal,
Khanar College,
Dist Kalahandi, Onssa

[Enghsh]
Exploration of Mines in Uttar Pradesh

1082 SHRI! ARJUN SINGH YADAV
Wil the Minister of MINES be pleased to
-
state

(a) whether the Geological, Survey of
India has made any survey in Uttar Pradesh
auring the last three years,

(b) if so the detaiis thereof,

(c) the estimated deposits of each
metals/ minerals and

{(d) the steps taken by the Government
tor their proper explontation?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV) (a) Yes, Sir

(b)and (c) During the lastthree years,
Geological Survey of India (GSY) has been
Girrying out prospecting/exploration for (1)
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Basemetals in Tons Valley area, Dehradun
Distt Galpakot-Kimkhet area , Pithoragarh
and Nainital Distts; lehri-PuriDistts  and in
parts of Almora Dist, (1) Gold in Nainital,
Gorakhpur, Sonibhudrapur and districts
adjoining Madhya Pradesh (in) Plationiods
In Sonbhadra Distt  (iv) Rare elements in
Sonbhhhhadra Distt  (v) Tin-tungesten in
Bundelkhand region, Hamirpur Distt and
(vi) Silica sand n Uttarkashi Distt

The results of the exploration will be
known after completion of work

(d) Does not anise at this stage

Titles Published by Publications
Division

1083 SHRI SYED SHAHABUDDIN
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) the number of titles language-wise,
published by the Publications Dwvision dur-
ing 1991-92 and dunng March-Septem-
ber,1992

(b) the number of copies of all publica-
tions in stock as on 31 March 1991 and
March 31, 1992, and

(c) the names of periodicals published
by the Division on April 1, 1991 and Aprnil 1,
19927

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS)
(a) The number of Willes pubiished by \he
Publicanons Division, \anguage wise \s as
under -
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During 1991-92 During March- September., 1992
English 44 English 48 '
Hindi 40 Hindi 32
Assamese 08 Assamese 08
Bengali 05 Bengali 05
Gujarati 12 Gujarati 12
Kannada 07 Kannada 07
Marathi 10 Punjabi 04
Punjabi 10 Marathi 10
Tamil 06 Tamil Oé
Urdu 07 Urdu h 04

141 136

(b) No. of copies of publications in stock ason:

31st March, 1991 31st March, 1992

30,07.500 20,05,00copies

(c) The names of periodicals published 1991 and Ist April, 1992 are given in the
by the Publications Division as on 1st April 1,  attached Statement.
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Coverage by Air

¥1084. DR. KRUPASINDHU BHOI:
SHRI HARISH NARAYAN
PRABHU ZANTYE:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government have a
proposalto provide full coverage by All India
Radio in the country during 1992-93; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a)and(b). No, Sir. However, itis envisaged
that about 97% of the population and 90.4%
of area of the country will be covered by

1582-93.
[ T/ans!ation]
Air Station at Daltonganj in Bihar
1085. SHRI RAMDEW RAM: Willthe
Minister of INFORMATION AND BROAD-

CASTING be pleased to state:

(a) by when All India Radio Station
presently under construction at Daltonganj
in Bihar is likely to stant functioning;

(b) whether the required staff to man
the Akashwani Kendra has been provided;

(c) whether local people are being
given priority in the appointments; and

w(d) it so, the details thereot?
. THE DEPUTY MINISTER IN THE

MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
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(a) and (b). The Radio Station at Daltongan;j
is envisaged to be technically ready by the
end of December, 1992 and commissioned
thereatter when the minimum staff required
for operation and maintenance is in position.

(c)and(d). Therecruitmentto Group ‘D’
posts is done locally.

[English)
Doordarshan Coverage in Kerala

1086. SHR! KODIKKUNIL SURESH:
Will the Minister of INFORMATION AND
BROADCASTING be pleased 1o state:

(a) whether the hilly district of Pathan-
amithitta in Kerala is not covered by the
Doordarshan Malayalam programmes;

(b) whetherthe Government have taken
steps for increasing the relay capacity of
Trivandrum Kendra to Pathanamthitta dis-
trict and also to connect Trivandrum with
satellite;: and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a) Whereas the low powertransmitter func-

" tioning at Pathanamthitta relays the pro-

grammes telecast from Delhi via satellite,
parts of Pathanamthitta district receive TV
service fromthe high power TV transmitters
functioning at Trivandrum and Cochin which
relay Malayalam programmes, besides
National service. However, the extent of
coverage from these transmitters in the dis-
trictis imited due to Intervening distance and
hilly terrain conditions.

(b) an8 (c). There i1s no proposal, at
present, to augment the power of the exist-
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ing 10KW TV transmitter functioning at Tri-
vandrum. However, with a view to provide
full-fledged regional TV service in the State
of Kerala, it is envisaged to link all the TV
transmitters in the State to Doordarshan
Kendra, Trivandrum via satellite subject to
availability of adequate resources and facil-
ity in the space segment.

Wardha Steel Plant

1087. SHRI RAM CHANDRA GHAN-
GARE: Wilithe Minister of STEEL be pleased
to state:

(a) the date of licensing a steel plaﬂt at
Wardha;

(b) the financial partictpation of Uniorv/
State Governments therein;
and

(c) the time by which this plant is likely
to become operational?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHANDEV): (a) M/s. Lioyds Steel Indus-
tries Limited (formerly M/s. Integrated Steels
Limited ) was given Letter of Intent on
31.10.1985 for setting up a steel plant at
Bhugaon in Wardha Districtin Maharashtra.

(b) There is no financial participation of
the Unior/ State Government in the project.
However, the all India financial Institutions
and Banks have sanctioned financial assis-
tance of 305.88 crores for the project.

(c) As reported by the Company, the
plant is expected to become operational by
March, 1994.
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Fleld Survey and Investigation for
Water Transfer Links

1088. SHRIMATI DIL KUMARIBHAN-
DARI : Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the National Water Devel-
opment Agency has undertaken some fields
surveys and investigations for certain water
transfer links;

(b) if so, the details thereof;

(c) whether any progress has been
made in this regard;

(d) if so, the details thereof;

(e) whetherthe Government proposexo
ask the Agency to undertake some studies
on the water transfer links in the Himalayan

region;

(f) if so, the details thereof with pro-
gramme of action drawn up in this regard;
and

(g) if not, the reasons therefor?

THE MINISTER OF WATER RE-
SOURCES (SHR! VIDYACHARAN
SHUKLA): (a) and (b). Yes, Sir. The
National Water Development Agency has
taken up survey and investigation of three
water transfer links in peninsular region viz.
(i) Pamba-Achankovil-Vaigai; (i) Ken-Betwa;
and (iii) Par-Tapi-Narmada.

(c) and (d). Following Agencies have
already been engaged on different type'ol
works. The target date of completion of
investigations is 1993-94;
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item of Works

Agency

Reservoir Area Survey
Geo-technical Investigations
Agro-Socio-Economic and
Environmental Impact Studies
Other Civil Engineering

Surveys for Profect components

Survey of India

Geological Survey of India
National Council of Applied
Economic Research

National Water Development
Agency.

(e)to(g). National Perspective for water
resources development prepared by the
Governmentenvisages both Peninsularand
Himalayan region development. The pres-
ent mandate of National Water Develop-
ment Agency is concerned with peninsular
rivers development. Undentaking of Hima-
layan component requires modification to
the objectives of National Water Develop-
ment Agency.

Air Station at Bhubaneshwar

1089. SHRI ANADI CHARAN DAS:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state.

(a) whether the radio programmes are
not being properly receivedat hilly areas like
Deogarh, Malkangiri, Paralakhemmedi in
Orissa;

(h) whether there is any demand for
installation of a short wave transmitter at
Bhubaneshwar for broadcasting local pro-
grammes; and

(c) it so, the reaction of the Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIWAVYAS):
(a) At present Deogarh in Sambalpur dis-

trict, Malikangiri in Koraput district and Par-
alakhemundi in Ganjan district are not cov-
ered by any of the Medium Wave transmit-
ters of All India Radio in the State of Orissa.
However, on completion of schemes for
upgradation of transmitters at Sambalpur
and Jeypore and the local radio station at
Behrampur, Deogarh, Malkangiri and Par-
alakhemundi will get coverage respectively
trom these radio stations.

(b) Yes, Sir.

(c) At present, there is no proposal
under consideration to establish a Shor-
wave Transmitter at Bhubaneshwar.

Soil Erosion by Sharda River in U.P.

1090. DR. G.L. KANAU JIA: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether solid erosion in large areas
of land is caused in Tarai region of Uttar
Pradesh by the Sharda river each year and
cultivable land remains submerged under
water for full six months; and

(b) if so, the measures being taken to
check the soil erosion?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN



415 Written Answers

SHUKLA) (a) Erosion of varying magni-
tudes has been caused by the Sharda river
due to it's meanderning nature The water
logged area 1s 35,200 hectares which I1s
about 2% of the total culturable command
area under Sharda Sahayak Project

(b) The state Government has under-
taken over 30 antierosion schemes to pro-
tect cluster of villages and towns

Adventure Tourism

1092 SHRI SUBASH CHANDRA
NAYAK  Will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state.

(a) whetherthe Governmenthave drawn
up any plan to explore the vast potentials of
the adventure tounsm in the country,

(b) if so, the details thereot

(c) the amount allotted during the cur-
rent financial year for the purpose, and

(d) the details of the suggestions re-
ceived by the Union Government from the
State Government In this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA) (a)to (d) The Central Government
encourages the State GovernmentsandUTs
by extending financial assistance for promo-
tion of adventure tourisminthe country The
financial assistance 1s based on specific
proposals receivedfromthe concerned State
Government/UTs which are considered on
thewr merits, inter-se priorities and availabil-
ity of funds

During the current financial year Rs
120 00 fakhs has been allotted for develop-
ment of adventure ang sports tournism

NOVEMBER 30, 1992
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Development of Tourism in La-
kshadweep

1093. SHRIANANTRAO DESHMUKH:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

{a) whether the Government have
drawn up any comprehensive Master Plan
for development of tounism in Lakshadweep
islands during the Eighth Five Year Plan,

(b) i so, the details of infrastructural
faciiies proposed to be provided in the
1slands during the period,

(c) whether central investment subsidy
has been discontinued to these islands,

(d) whether this has affected the de-
sired level of tounst traffic in the 1slands, and

(e) if so, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM ( SHRI MADHAVRAO
SCINDIA) (a) No, Sir.

(b) The major schemes proposed to be
taken up during Eighth Five Year Plan period
by the Umion Territory Administration of
Lakshadweep include construction of water
sports institute at Kadmat, information and
publicity subsidy for construction of tounst
huts and water sports equipment, tournst
home at Agatti and ferry boat for tourists

(c) Centralinvestment subsidy scheme
has been discontinued all over the country
including Lakshadweep However, special
provision has been made by Union Terntory
Admunistration to compensate this in their
plan

(d) No, Sir.
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(e) Does not arise.
[Translation)

Electricity Connections for Unauthor-
ised Colonies in Dethi

1094. SHRI SIMON MARANDI: Will
the Minister of POWER be pleasedto state:

(a) whether despite depositing devel-
opmentcharges electricity connections have
not been provided to the people living in
unapproved colonies in Delhi for the last
three years;

(b) if so, the reasons therefor; and

(c) the action taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAl): (a)to (c). The information is being
collected and will be laid on the Table of the
House.

[English)
T.V. Relay Towers in Uttar Pradesh

1095. SHRI JEEWAN SHARMA: will
the Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whetherthe Government propose to
install T.V. Relay Towers at Champawat and
Didihat in Pithoragarh district and at Bage-
shwar and Chowkitya in Almora District,
Uttar Pradesh during 1992-93; and

(b) it so, by when these are likely to be
installed?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWUAVYAS):
(a) and (b). A low power TV transmitter
(LPT) at Champawat and a very low power
TV transmitter (VLPT) at Didihat (both in
Pithoragarh distt.) and another VLPT at
Chowkhutiain Almora district of Uttar Pradesh
are presently under various stages of imple-
mentation. Subject to availability of re-
sources, a VLPT is also envisaged to be set
up at Bageshwarin Aimoradistrict. Whereas
the LPT at Champawat and VLPTs at Didihat
and Chowkhutia are scheduled for commis-
sioning during the year 1993-94,the VLPT ar
Bageshwar is expected to be commissioned
during the year 1994-95.

Rural Telephone Exchanges in Bihar

1096. SHRI CHHEDI PASWAN: 'Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether any target had been fixed
for opening rural telephone exchanges in
Bihar during 1990-91, 1991-92 and 1992-
93,

(b) if so, the progress made so far in
achieving the target; and

(c) the steps taken or proposed to be
taken for achieving these targets?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU). (a) Yes, Sir.

(b) The progress achieved is given
below:
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Year Target Progress achieved
1990-91 25 40
1991-92 40 51
1992-93 61 11 (upto October, 1992)

(c) Locations have been identified and
purchase orders for procurement of required
stores for opening of telephone exchanges
have been placed.

Kayamkulam Thermal Power Project

1097. SHRI SUSHEELA GOPALAN:
Will the Minister of POWER be pleased to
state:

(a) whether the Government have dis-
tributed the compensation amount due to
the landowners for acquiring their land for
setting up of Kayamkulam thermal power
project;

(b) if so. the details thereof;
(c) it not, the reasons theretfor; and

(d) the time by which the construction of
the project will commence?

THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTER
OF POWER (SHRIKALP NATHRAI): (a)to
(c). For Kayamkulam Super Thermal Power
Project, the National Thermal Power Corpo-
ration (NTPC) has acquired 20 acres of
private land in phase-l. In phase-ll, 161
acres of private land for permanent township
is being acquired by NTPC. For 20 acres
private land acquired in phase-l, NTPC
deposited Rs.0.648 crore which has been

distributedtothe land owners. For 161 acres
of private land in phase-ll, an amount of Rs.
3.60 crores has been deposited by NTPC.
The award has been passed by the State
Government and payment to land owners is
in progress.

(d) The project has been includedinthe
Eighth Five Year Plan for yielding benefits in
the Ninth Five Year Plan.

Public Telephone System

1098. SHRIMATI DIPIKA H.
TOPIWALA:
SHRICHETANP.S. CHAUHAN:

Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) the steps taken by the Government
during the last three years to improve the
publictelephone system all overthe country;

(b) whether any new scheme has been
drawn up for the purpose; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a)and (b). Sir,
the policy for provision of Public Telephones
has been reviewed and liberalised. As per
this policy, Public Telephones are allotted



421 Written Ans vers

those who volunteer to runthe sanwme subject
to technical feasibility and completion of
departmental formalities.

(c) As per the present policy, prefer-
enca is given to Handicapped persons, Ex-
servicemen/Retired staff of Department of
Telecom, Women (educated and unem-
ployed), SC/ST and other weaker sections
of society. The allottee has to procure Public
Telephone Equipmentnn his own. No rental
orinstallationfee is chargedbut the hirer has
toguarantee a minimummonthly revenue of
Rs. 1600/- and deposit a minimum security
of Rs.9600/- for STD/ISD Payphone and is
eligible fora commission of 20 paise percall
for first 10,000 calls avd 10 paise per call
beyond 10.000 calls. FFor a local PCO, the
commission payablo is 40 paise percall and
there is a monthly guaranteed minimum
charge for 500 call units

[Translation)
Advertisements on Doordarshan

SHRIMATIPRATIBHADEVIS-
1NGH PATIL:

SHRIMAT! SAROJ DBEY:

SHRI SHVRAVAN KUMAR
PATEL:

1099.

Willthe Minister of INFORMATION AND
BROADCASTING be pleascd to state:

(a) whether thera has been afallin tho
number of advertisemc nts 01 Doordarshan
as aresult of advertisements of Indian prod-
ucts on STAR T V. and CNN;

(b) if so, the details thereof: and

(c) the steps being taken by the Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
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MINISTRY OF INFORMATION AND
BRO/ADCASTING (KUMARIGIRIJA VYAS):
(a) No, Sir.

(b) Does not arise.

(c) Doordarshan is constantly endeav-
ouring to telecast more interesting and en-
tertaining programmes to retain the interest
of its viewers as well as 1o increase ils
commercial ravenue through advertise-
ments, etc.

[English)
Press Council Act, 1978

1100. SHRI CHANDULAL CHAN-
DRAKAR:
SHRI ANAND AHIRWAR:

Willthe Minister of INFORMATIONAND
BROADCASTING be pleased to state:

{a) whetherthe Covernment proposeto
amend the Press Council Act, 1978; and

(b) if so, the details thereol?

THE DEPUTY MINISTER IN THFE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWA VYAS):
(a)and (b). The Government has decided to
amend Explanation under Section 5 (3) of
the Press Council Act, 1978 1o revise the
critarial laid down for big, mediumand small

news papers.

Loss to Indian Airlines due to Strikes
1101. SHRIPRAKASH V. PATIL:
SHRIPRABHUDAYAL KATH-

ERIA:
SHRI GOVINDRAO NIKAM:

Will the Minister of CIVIL AVIATION
ANC TOURISM be pleased to state:
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(a) whether agitations including strikes
and observance of work to rule by Air Traffic
Controllers, Pilots and Engineers and other
staff of the Indian Airlines had resulted in
enormous loss during 1990,1991 and 1992
so far;

(b) i so, the details thereot;
(c) the steps taken or proposed to be

taken to avert such agitation and to avoid
losses; :

(d) the main demands of these catego- )

ries of employees, separately; and

(e) the action taken by the Govemment
thereon?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) and (b). The estimated loss,
suffered by Indian Airines due to work to
rule/strike by ts employees and agitation by
the Aur Traffic Controllers (ATCs) ot National
Airport Authority during the last three years
are as under:-

(Rupees in crores)

1990-91 057
1991.62 491
1992-93 (uplo 571°

31st October , 992)

* Includes Rs. 3.60 crores towards cost
of additional fuel bumt on account of agita-
tion by ATCs.

(c) The entire question of revision of
wages and allowances for employees of
Indian Airlines and Air India for a period of
five years from 1.9.1990 has been referred
tothe National industrial Tribunal. Onsome
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of the pending issues, settlements have been
made through bilateral negotiations without
prejudice to the final award of the National
Industrial Tribunal. Bilateraltalks are heid to
discuss and resolve various issues raised by
the Unions and management. Unresolved
issues, wherever, necessary are reterred to
the prescribed authorities for conciliation.
The demands of the Air Traffic Controllers
Guild were examined by an Empowered
Committee set up by the National Airports
Authority. The Committee has agreed to
create additional posts for improving promo-
tional prospects. The management, while
ameliorating genuine grievances of the
employees, is committed to enforcing disci-
pline.

(d) The main demands of these cate-
gories of employees are given in the state-
ment attached. -

(e) some of the damands are of national
nature. Regarding other demands, action as
stated above has been taken/is being taken.

STATEMENT

Employes Represented by Indian Com-
mercial Pilots’ Association

1. Fum decision on operation of A-
320 aircraft.

2. During the pendency ol decision on
A-320, Indian Airlines should be
refrained from taking aircraft on
wetlease fromany {oreign agency.

Private enterprises must be re-
strainedfrom carrying out commer-
cial air transportation in India.

4. Vayudoot should only be permitted
to operate feeder routes
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1.

12.
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Authority 1s restored in Indian Air-
lines management as per the provi-
sion of the Air Corporations Act,
1953 for effective functioning.

Transter of Boeing-737 Pilots to
Calcutta.

Issues involving safety.

Additional increment to be treated
as basic pay.

Incident involving lady Pilot and
Aircraft Engineers at Bombay on
4.10.1992

Violation of existing Awards/Settle-
ments regarding Career Pattern.

Increase inthe rates ot Meal Allow-
ance.

Provision of Special Travelling al-
lowance tor International flights.

Employees represented by Air Corpora-

tions Employees’ Union

Firm decision on operation of A-
320 aircratt.

Duringthe pendency of decision on
A-320, Indian Airlines should be
refrained from taking awrcraft on
wetlease fromanyforeign agency.

Private enterprises must be re-
strained fromcarrying outcommer-

cial airtranspontation in India

Vayudoot should only be permitted
to operate feeder routes.

Authority is restored in Indian Aur-
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lines management as per the provi-
sion of the Air Corporations Act,
1953 for effective functioning.

Reformulate industrial and eco-
nomic policy of Gowvt. of India.

Stop all measures for privatisation
of Public Sector Undertakings.

immediate finalisation of Tripartite
D.A. Committee’s recommenda-
tions.

Scrap B.P.E. Circular on pension.

Withdraw reference to N.I.T. and
commence bipartite negotiations on
charter of demands.

Ensure payment of bonus to all
employees.

Withdraw ban on recruitment.

Immediate enactment of Bill on
workers’ participation in Manage-
ment.

Do not resort to disinvestment in
PSUs including Indian Airlines and
Air-india.

Withdraw Air Corporations (Trans-
ferof Undertakings and Repeal Bilt),
1992.

Employees represented by All India
Arrcraft Engineers’ Association

1.

Removal of dispartty of Pay & al-
lowance and Service Conditions
between Engineers of Indian Aur-
lines and Air-India.
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Employees represented by Indian Aircraft

10.

1.

12.

13.

Technician Association

Firm decision on operation of A-
320 cratt.

During the pendency of decisionon
A-320 , Indian Airlines should be
refrained from taking aircraft on
wetlease from anyforeign agency.

Private enterprises must be re-
strainedfromcarrying out commer-
cial air transportation in India.

Vayudoot should only be permitted
to operate feeder routes.

Authority is restored in Indian Air-
lines management as perthe provi-
sion of the Air Corporations Act,
1953 for effective functioning.

Withdraw Repeal of Air Corpora-
tions Act, 1953.

Withdraw reference to N.I.T. and
start bipartite negotiations.

Pending tinalisation of charter of
demands, pay interim relief.

Introduce suitable pension scheme
for all Indian Airlines employees.

Immediate finalisation of existing
DA Tarift.

Enhance the existing bonus ceil-
Ing.

Introduce approval of system for
Technicians.

More approval coverage of Inspec-
tors.
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Stop all measures of contract out of
existing workload.

Maintain parity/relativity.

Increase in R.T. Allowance.

Employees represented by Indian Flight

Engineers ,Association

Firm decision on operation of ‘A-
320 aircraft.

During the pendency of decisionon
A-320, Indian Airlines should be
refrained from taking aircraft on
wetlease fromanyforeign agency.

Private enterprises must be re-
strained from carring out commer-
cial air transportation in India.

Vayudoct should only be permitted
to operate feeder routes.

Authority 1s restored in Indian Air-
lines management as perthe provi-
sion of the Air Corporations Act,
1953 for effective functioning.

Vertical Promotions.

Additional Special Travelling Allow-
ances.

INS Allowance.

Transit Check/Check ‘A’ Inspec-
tion.

Employees represented by Airlines Radio
Officers, & Flight Operations Officers *

,Association

Firm Decision on operation of A-
320 aircraft.
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2.

6.

7

Duringthe pendency ot decisionon
A-320, Indian Airlines should be
refrained from taking aircraft on
wet lease trom foreign agency.

Private enterprises must be re-
strained from carring out commer-
cial air transportation in India.

Vayudoot should only be permitted
to operate feeder routes.

Authornity is restored in Indian Air-
ines managernent as per the provi-
sion of the Air Corporations Act,
1953 for eftective functioning.

Payment of Computer Aliowance.

Fhight Clearance allowance.

- Employees represented by Air Traffic

Controlers Guild

Time-bound assured promot'on at
all ilevels 10 remove stagnation

Management of airpons to be re-
stored to Aerodrome discipline.

Night weightage/shift allowance
and clear weekly off of all Air Traffic
Controliers.

To treat ATC personnel compara-
tively at higher ievel because ot
nature of their job.

Bifurcation of Do;)rdarshan and Air

1102.

SHRIMAHESH KANOD IA:

SHRIMATI GEETA MUKHER-
JEE:

SHRIRAM SINGHKASHWAN:

SHRI SHRAVAN KUMAR
PATEL:
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SHRI LOKANATH CH-
OUDHARY:

SHRI SUBASH CHANDRA
NAYAK:

SHRI SRIBALLAV PANI-
GRAHI:

Wilithe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any representation has
peen received from the employees of Door-
darshan regarding the bifurcation of Door-
darshan and A.l.R.; and

(b) i so, the reaction of the Government
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS):
(a) Yes, Sir.

(b) A Committee has been constituted
under tne Chairmanship of Additional Secre-
iary in the Ministry of Information and Broad-
casting to go into the question of bifurcation
in detail and implication thereof.

Withdrawal of Newsprint Control
Order

1103. SHRIATAL BIHARIVAJPAYEE:

SHRI SHRAVAN KUMAR
PATEL:

SHRI AMRITLAL KALIDAS
PATEL:

Wilithe Minister of INFORMATIONAND
BROADCASTING be pleased to state:

(a) whether the Indian Newspaper
Society has demanded complete removal of
ail controls on the newspaper industry and
withdrawl of newsprint control order; and
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(b) if so the response of the Govern
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS)
(a) Yes, Sir

(b) The Government'sresponseto such
iIssues Is consistent with its policy of safe-
guarding the interest of the indigenous
newsprintmanutacturers as alsothe healthy
growth of the Press

Irnigation Projects in Ornissa

1104 SHR!SARAT CHANDRA PAT-
TANAYAK Wil the Minister of WATER
RESOURCES be pleased to state

(a) the name of rngation project in
Onssa proposed to £ E C for financial as
sistance dunng 1992 93

(b) whether some of the projects will
cover the tribal belt of Western Onssa and

(c) if so the details thereot?

THE MINISTER OF WATER RE
SOURCES (SHRI VIDYACHARAN
SHUKLA) (a) Saland Irngation Project ¢!
Onissa has ben posed for EEC assistance
auring 1992 93 A munor lrmgation Project
covering the districts of Pun Ganjam ana
Pulbani in Eastern Orissa 1s under consid
eration for PEC Assistance

{b) No Sir

(c) Does not arise
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[Translation)

Functioning of Telephone Exchanges in
U.P.

o
*1105 SHRI RANJENDRA AG-
NIHOTRI
SHRI BRIJBHUSHAN
SHARAN SINGH
SHRISATYA DEO SINGH

Willthe Minister of COMMUNICATIONS
be pleased to state

(a) whether alarge number of telephone
exchanges In several districts of Uttar *
Pradesh are not functioning properly,

(b) if s0, the details thereof with reasons
therefor and

(c) the steps taken or proposed to be
taken by the Government in this regard?

THE DEPUTY MINISTER IN THE MIN
ISTRY OF COMMUNICATIONS (SHRIP V
RANGAYYA NAIDU) (a) and (b) The
functioning of most of the telephone ex
changes in U P s satisfactory Rural ex
changes may occasionally be non functional
duetoprolonglainterruptionin powersupply
or theft of or damage to the open wire junc
tion line

(c) Tofurther improve the performance
following steps are being taken

(1) Replacement of manual and old
technology exchange by elec
tronic exchanges

(1) Strengthening of Supervision over
maintenance routines
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[English]

Bengall Programme From Guwahati
Doordarshan Kendras

1106. SHRISUBRATAMUKHERJEE:
SHRIJITENDRA NATH DAS:
DR. ASIM BALA:

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the time allotted fo broadcast
telecast of Bengali programmes from
Guworti//Dibugah aioo and TV centres daily;

(b) whether the Government are con-
sidering to allot more time for Bengali pro-
grammes from Guwahati and Dibrugarh
Doordarshan/AIR Stations; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRWAVYAS):
(a) to (c). All India Radio, Dibrugarh and
Doordarshan Kendra, Guwaahti do not
broadcastsitelecast any programme in
Bengali. Doordarshan Kendra at Dibrugah
does not originate programmes at present
except playing back recordings of pro-
grammes obtained from Doordarshan Ken-
dra, Guwahati. All India Radio, Guwahati
broadcast is 10 minutes of Rabindra Sngeet
every week. Thereis no proposal at present
to make any change in this pattern.

[Translation)
Recognition to Film Journalists
1107. SHRIVISHWANATH SHASTRI:

‘Will the Minister of INFORMATION &
BROADCASTING be pleased to state:
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(a) whetherthe Government proposeto
accord recognition to the film journalists;

(b) if so, the criteria thereof; and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION & BROAD-
CASTING (KUMARIGIRWAVYAS): (a) PIB
grant accreditation to news media represen-
tatives including media/tilm critics in accor-
dance with the Central Press Accreditation
Rules, 1985. Inaccordance with these Rules,
some persons working for film magazines/
periodicals have been granted accreditation
facilities as media/tilm critics.

(b) Apersonto be eligible for accredita-
tion as a Film/media Critic should have not
less than five years, regular and full-time
experience in the line.

(c) Does not arise.
Setting up of Steel Plants

1108. SHRI MOHAN SINGH (DEO-
RIA): Wilithe Minister of STEEL be pleased
to state:

(a) the annual supply and demand of
steel in the country at present;

(b) whether there is any proposal to set
up steel plants in private sector; and

(c) if so, the details thereof, state-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV): (a) Against the projected
demand of 17.76 million tonnes of tinished
steel, the production of tinished steel in the
year 1992-93 is expectedto be 16.12 million
tonnes.
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(b) and (c). The new industrial policy
announced in July 1991 has exempted the
Steel Industry fromthe provisions of compul-
sory licensing under the Industries (D&R)
Act, 1951. Entreprenaurs are required to
apply to Government for a license only in
case the unit is located within a distance of
25 Kms. from a city with a population in
excess of 10 lakhs as per the 1991 census.
in other cases, they only need to file a
memorandum with Government indicating
the capacity, location, etc. of the proposed
project

A large number of Industnal Entrepre-
neurs Memoranda have been filed for new
steel projects and expansion of existing
capacities. The State Governments of Orissa
and Karnataka have proposedto implement
integrated steel plants in the joint sector.
Interest has also been shown by some pri-
vate sector companies 1o set up large inte-
grated steel plants

Posts of Scheduled Tribes in the
Ministry

1109. SHRI KRISHNA DUTT SUL-
TANPURL!* Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether some posts of officers and
employees reserved for scheduled tribes
are lying vacant in his Ministry , if so, the
details thereof,

(b) the number of posts filled up during
last one year; and

(c) the details of the ime bound pro-
gramme tormulated for filling up the sad
posts?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
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P.V. RANGAYYA NAIDU): (a)to (c). The
information is being collected from the field
units and will be laid on the Table of the
House in due course.

[English]

Arkavathy Medium Irrigation Project in
Karnataka

1110. SHRIMATI BASAVA RAJES-
WARI:
SHRI V. KRISHNA RAO:
Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) the progress made so far with re-
gard to Arkavathy medium irrigation project
in Kanakapura, Bangalore district;

(b) the time by which this project is likely
to be cleared; and

(c) the details thereof?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a)to (c). The Arkavathy Reser-
voir Project estimated to cost Rs. 22.25
crores and envisaging utilisation of 3.459
Thousand Million Cubic feet of water in
Cauvery basin forirngating 8560 hectares in
Bangalore district was received in Central
Water Commission in May, 1985. The Proj-
ect was sent back to the State Government
in April, 1987 dueto non-resolution of Issues
regarding sharing of Cauvery Waters among
the basin States.

[Translation)

Linking of Airports with Foreign Air-
lines
1111. SHRIBARE LALJATAV: Willthe
Minister of CIVIL AVIATION AND TOURISM
be pleased to state:
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(a) the name of the airports linked with
foreign air lines;

(b) whetherthe Government propose to
link some more airports with foreign airlines;

(c) i so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) Five international airports viz.
Calcutta, Bombay, Delhi, Madras and Tri-
vandrumare linked by foreign airlines. Some
foreign airlines operate to Trichy and
Amritsar. Besides these, chartered flights
from abroad operate to /from Goa.

(b) There is no such proposal under
consideration at present.

(c) Does not arise.
. (d) The existing airports are sufficientto
cater to the needs of international air traffic
to/from India.

[English)

T.V. Serials on Dr. Mukherjee Veer
Sawarkar and Krishna

SANTOSH KUMAR
GANGWAR:
SHRIGUMAN MAL LODHA:

1112. SHRI

Willthe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government have re-
cgjved the T.V. Serials on Dr. Shayama
Prasad Mukherijee, Veer Sawarkar and
Krishna for telecast;

(b) if so, since when these senals are
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pending clearance; and

(c) by when these are likely to be
telecast?

THE DEPUTY MINISTER IN THE
MINSTRY OF INFORMATIONAND BROAD-
CASTING (KUMARI GIRWJA VYAS): (a)
Doordarshan did not receive any proposal
for TV serials under the titles ‘Dr Shyama
Prasad Mukherjee and ‘Veer Sawarkar'. The
proposal for the serial ‘Krishna' received
under the New Sponsorship Scheme, 1990
has not been recommended by the Selec-
tion Committee.

(b) and (c). Do not arise.
[Translation)

Licensing System for Cable T.V. and
Dish Antenna

1113. SHRIMATIBHAVNA CHIKHLIA:

SHRIMATI GEETA MUKHER-
JEE:

DR. LAL BAHADUR RAWAL:
SHRI RAJESH KUMAR:
SHRIHARI KISHORE SINGH:
SHRIMRUTYUNJAYANAYAK:
SHRIMATI SHEELA GAUTAM:

SHRI LOKANATH CH-
OUDHURY:

DR. Y.S. RAJASEKHAR
REDDY:

SHRIATAL BIHARIVAJPAYEE:

SHRISANAT KUMARMANDAL:

DR. AMRIT LAL KALIDAS
PATEL:

Wilithe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government propose to
introduce licensing system for Cable T.V.
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network and Dish Antenna System in the
country,

(b) if so, the details thereof, and
(c) by when itis likely to be introduced?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARIGIRIJAVYAS)
(a) to (c) Licence under the Indian Tele-
graph Act 18851s required to distribute TV
programmes received through Dish Anten-
nae/and to establish Cable TV networks
through Cable laid across/along public roads
The question of furtherregulating Cable T V
networks and Dish Antennae Systemsinthe
country has already been taken up by the
Government

Privatisation of Power Transmission
and Distribution Work by DESU

1114 DR LAL BAHADUR RAWAL
SHRI NITISH KUMAR
SHRI SUKDEO PASWAN
SHRI VS RAJASEKHAR
REDDY

Willthe Minister of POWER be pleased
to state

(a) whetherthe work of powertransmis-
sion ard distnbution 1s being handled by
private sector In sume metropolitan cities in
the country,

(b) if so, the names of those metropoli-
tancities

(C) whether the Delhi Electric Supply
Undenrtaking has constituted a task force
with a view to transifer the work ot power
transmission and distribution to the private
sector
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(d) o so, when this task force was
constituted and the time by which it was
asked to submit its report

{e) whetherthe aforesaidtaskforce has
submitted its report to the Government, and

() it so, the details thereof. indicating
the Government's reaction thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAl) (a)and(b) Atpresentthe distribution
of electricity 1s with the private companies In
parts of Bombay, Calcutta and Ahmedabad
metropolitan ciies

(c)1o(f) GovernmenthadsetupaTask
Force in August, 1992 to consider the pro-
posal from M/s  Indian Electric Supply and
Transnussion Limted (Mod) Group of Com
panies) for generation, transmission and
aistribution of electricity in part of Delhi and
to examine the possibiliies of entrusting
generation, transmission and distribution of
electricity in Delhi to private sector  The
Task Force was required 1o submut its re-
portsonthesetwo aspectsby 15 9 1992 and
15 10 1992 respectively The Task Fcrce
has not so far submitted the repcrt tc the
Government

[Enghsh]
ITDC Employees Opted for
Retirement
1115 DR RAJAGOPALAN

SRIDHARAN Wil the Minister of CIVIL
AVIATION AND TOURISM be pieased to
state

(a) whether a large number of staff-of
the India TounsmDevelopment Corporat on
have opted tor retirement now,
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(b) if so, the details thereof till date and
the reasons therefor, and

(c) the number of men and women out
of them?

THE MINISTER OF CiVIL AVIATION
AND TOURISM (SHRIMADHAVRAOQO SCIN-
DIA) (a) and (b) Under the Voluntary
Retirement Scheme of 'TDC, 98 Executives
and 875 non-executives have sought retire-
ment

(c) The break up of men and women is
as under -

Men - 921
Women - 52
Posts and Telegraph Offices in Bihar

1116 SHRI LALIT ORAON Wil the
Minister of COMMUNICATIONS be pleased
1o state

(a) the district-wise number of posts
and telegraph offices proposed to be set up
in Bihar durning 1992,

(b) the funds allocatedtherefor, district-
wise

(c) the details of the posts and tele-
graph offices set up so far in each district,
and

AGRAHAYANA 9, 1214 (SAKA)
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(d) the time by which the remaining
posts and telegraph offices are likely to be
set up including in Sitamarhi district?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
PV RANGAYYA NAIDU) (a) Telegraph
Oftices The district-wise detalls of the
telegraph offices proposed 1o be set up in
1992 1s given in Statement -|

Post Offices: Th& information Is
being collected

(b) Telegraph Offices Nosepa-
rate funds have been earmarked for Bihar

Post Offices: Rs 5 50 lakhs allo-
cated 1o Bihar Circle for opening of
post offices during 1992-93

(c) Telegraph Offices: The details of
telegraph offices setup in each district so far
is given In Statement -1|

Post Offices: Information is being
collected

(d) Telegraph Offices The details of
the time by which the remaining telegraph
offices are likely to be set up including Si-
tamarhi is given in Statement-lll

Post Offices: Information s being
collected
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Inflated Teleph ne Bills in Delhi

1117. SHRIN.K. BALIYAN:
SHRIMAT! KRISHNENDRA
KAUR (DEEPA):

Willthe Minister ot COMMUNICATIONS
be pleased to state:

(a) whether complaints have been
received by the MTNL, Delhi recently re-
garding inflated telephone Bills sent to the
subscribers;

(b) if so, the total number of complaints
received during the last six months, ex-
change-wise;

(c) whether any inquiry has been made
inthe matter, if so, the outcome thereof; and

(d) the action taken against the officials
found guilty?

AGRAHAYANA 9, 1914 (SAKA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir,
some complaints regarding excess billing
have been received.

(b) During the last 6 months periodi.e.
May, 1992 to October, 1992, 5913 com-
plaints about excess billing have been re-
ceived. Exchange-wise information is gWen
in the attached statement.

(¢) Each and every complaint about
excess billing is examingd thoroughly from
all aspects as per the existing departmental
instructions and wherever justified, rebate is
granted to the subscribers.

(d) No deparimental official was found
involved in any of the above cases where
detailed investigation have been completed.

STATEMENT

No. Of Excess billing Compliants received from 5/92 to 10/92

Name of Exchange No. of complaints about
excess billing.
1. Janpath 156
2. Jorbagh 260
3. KidwaiBhavan 181
4. Rajpath 146
5. SenaBhawan 77
6. LodhiRoad 26
7. Chanakya Puri 335
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Name of Exchange No. of tomplaints about
excess billing.

8. HauzKhas 309

9. NehruPlace 549
10. VasantKun; 47
11. Chhattar Pur 10
12. Tehakhand 15
13. Okhla 281
14 Ahpur 1
15. Bach 9
16 Tis Hazan 677
17. Shakti Nagar 540
18. Narela 12
19 Lawrance Road S0
20. Rohni(North) 90
21  Rohni(South) 32
22 Delhi Cantt 23
23. Janakpun 190
24. Karol Bagh 539
25. RajounGardern 469
26 Najaf Garh 8
27 Shadipur 31

28. Pachim Vihar 133
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Name of Exchange No. of complaints about
excess billing.
29 Han Nagar 19
30. Nangloi 14 ’
31. Darya Ganj 110
32. Idgah 253
33. LaxmiNagay 134
34. Yamuna Vihar 50
35 Mayur Vihar 36
36 Shahdra 101
Total 5913

Promotion of Tourism in Maharashtra

1118  SHRI ASHOK ANANDRAO
DESHMUKH Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) the number of proposails for promo-
tion of tounsm in Maharashtra received by
the Union Government during the last three
years, up to June 30, 1992,

(b) the number of proposals approved,
r&;ected and still pending indicating the rea-
sons tor rejecting ot each proposal; and

(c) thefinancial assistance proposeato
be provided by the Union Governmenttothe

State in this regard during 1992-937?

THE MINSTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCiN-
DIA). (a) Forty proposals for development
of tourism in Maharashtra have been re-
ceivedforthree year period up to June 30th,
1992.

(b) Thirty one proposals have been
sanctioned, and nine were rejected due to
theirunsuitability. No proposalwas pending
with the Government as on 30thJune, 1992.

(c) Union Government have earmarked
Rs. 236.70 lakhs for financial assistance to
the State of Maharashtra during 1992-93.
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[Translation)
Telephone with STD in Country

1119. SHRIMATISAROJDUBEY: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) the number of telephones under
Subscriber Trunk Dialing tacility proposedto
be installed in the country by the end of
December 1992;

(b) whether the working capacity of
telecommunication system has been induced
due 1o installation of S.T.D. P.C.C.Os in
Large number; and

(c) it so, the steps taken by the govern-
ment to make the working capacity of tele-
cnmmupicaiion system more effectively?

THE DEPUTY MINSTER IN THE MIN-
ISTRY OF COMMUNICATIONS (SHRIP.V.
RANGAYYA NAIDU): (a) Sir, 3.4 lakh
additional telephone connections are likely
1o be provided by the end of December, 1992
in this financial year. Subscribers Trunk
Dialing facility is optional, as such, exact
number cannot be indicated.

(b) STD/Local PCOs are provided out
ot 5% reserve capacity and have, as such,
10 effect on the working capacity of system.

(c) Does notarise, in view of (b) above.
Gold Deposits in Bihar
1120. SHRISHIBU SOREN:
SHRI K. PRADHANI:
SHRIBRAFMANAND MANDAL :
SHRI VIJOY KUMAR YADAV:

Willthe Minister of MINES be pleasedto
state:
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(a) whether huge deposits of gold have
been found at Kunderkocha village in Potka
block of Eastern Singhbhum, Swaran Bhan-
dar in Rajjgir hills and Karmatiya of Jamui
district Bihar;

(b) if so, the steps taken by the Govern-
ment for extraction of gold in these places;
and

(c) the time by which mining of goid is
likely to be started there?

THE MINISTER OF STATE OF THE
MINISTRY OF MINES (SHRI BALRAM
SINGH YADAV): (a) No, Sir.

(b) and (c). Does not arise.

Telephone Connections in Delhi from
M.Ps.QUOTA

1121. SHRI GAYA PRASAD KORI:
Willthe Minister of COMMUNICATIONS be
pleased to state:

(a) the total number of telephone con-
nections sanctioned so far from the mem-
bers of Parliament in Delhi during the year;

(b) whether all the sanctioned tele-
phone connections have beeninstalled within
one month of the date of sanctioning by the
Maha Nagar Telephone Limited;

(c) if not, the reasons therefor; and

(d) the details of the directions being
issued for the timely installation of said tele-
phones?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) 1292 tele-’
phone connections have been sanctioned
against the quota of Members of Parliament

[»]
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in Delhifrom 1.1.1992 t0 31.10.92.

(b)and(c). Allconnections are normally
provided within thirty days subject to techni-
cal feasibility and completion of forinalities
by the applicants.

(d) The standing instructions are to
provide all suchtelephone connections within
30 days. Pending cases are reviewed from
time to time and efforts are made to provide
technically non-feasible cases at the earli-
est.

New Areas for Tourism

1122. SHRIJANARDAN MISRA: Will
the Minister of CIVIL AVIATION AND TOUR-
IS¥ be pleased to state:

(a) whether the Union Government
" have received any proposal from various
States to open new areas for tounsm;

(b) if so, the details thereof;

(c) the action taken by the Government
In this regard so far: and

(d) if not, the reasons therefor?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a)to(d). The National Action Plan for
Tounismpresentedto the Parliamentin May,
1992, has suggested 17 circuits/ destina-
tions to be taken up for intensive develop-
ment. A st of the identified circuits/destina-
tionsisgiven inthe attached statement. This
_hasbeen done inconsuttation withthe State
Governments and tour:smindustry.
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STATEMENT
Circuits -cum-Destination Identified for
intensive development under National
Action Plan
Travel Circuits
1. Kulu-Manali -Lan

2. Bwalion-Shivpuri-Orcha-Khajuraho

3. Bagdogra-Sikkim-Darjeeling-
Kalimpong

4. Bhubaneswar-Puri-Konark

5. Hyderabad-Nagarjunasagar-Tiru-
pati

6. Madras-Mahabalipuram-Pondich-
erry

7. Rishikesh-Narender Nagar-Gan-
gorti-Bandrinath

8. Indore-Ujjain-Maheshwar-
Omkareshwar-Mandu

9. Jaisaimer-Jodhpur-Bikaner-
Barmer

10. Raigad Fort-Janjira For-Kuda
Caves-Sirivardhan-Harihareshwar-

Sindhudrug
11. Bangalore-Mysore-Hassan
Destinations
1. Lakshadweep Islands

2. Andaman Islands

3. Manali (Solang-Nalah)
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4. Bekal Beach
5. Muttkukadu Beach

6. Kangra (Pong Dam)

T.V. Relay Centre in Ajmer

1123. PROF. RASA SINGH RAWAT:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the progress made so far in setting
up a high power T.V. relay centre at Ajmer,
in Rajasthan:

(b) the amount provided for this pur-
pose;

(c) by when the work is likely to be
completed;

(d) the names of schemes taken up to
strengthen T.V. transmission centres in
Rajasthan: and

(e) whetherthe Government propose to
give priority to cover desen, hilly and border
areas of the state; and

(1) it so, the details thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING(KUMARIGIRWAVYAS):
(a)to (c): The scheme for establishment of a
high power (10KW) TV transmitter at Ajmer
1s being processed for obtaining approval of
the competent authonty. However, in the
meanwhile, orders for the equipment costing
Rs. 284.20 lakhs involving long delivery
schedule have already been placed on the
manufacturers. Subject to the availability of
resources and infrastructural tacilities, it
would take about three years tor completion
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ofthetransmitter after approval of the scheme
by the competent authority.

(d)to (f). Itis the constant endeavour of
Doordarshan to give priority to the cover-
age of desen, hilly and border areas of the
country including those in Rajasthan. To-
wards this end, high power TV transmitters
are presently under implementation /envis-
aged to be set up, subject to availability of
resources at Ajmer , Anupgarh, Barmer,
Bundi, Jaisalmer , Jodhpur and Nathdwara
in placement of the existing low power TV
transmitters already functioning at these
places. In addition, 19 low power / very low
power TV transmitters are also under imple-
mentation /envisaged 1o be set up in Rajast-
han so aslo strengthen TV service in the
State. On commissioning of these projects,
an estimated 83.4% area and 79.9% popu-
lation of the State is expected 10 be brough!
under TV service. These figures are inch)-
sive of fringe service areas where elevated
antennae and boosters are required for
obtaining satisfactory reception.

[English}

Repair Base for Airbus and Boeing
Aircraft at Gwalior

1124. SHRIPRITHVIRAJ D.CHAVAN:
Willthe Minister of CIVIL AVITATIONS AND
TOURISM be pleased to state:

(a) whetherthe Government proposeto
set up a repair base for Airbus and Boeing
aircraft in Gwalior;

(b) if so, the details thereof;

() whether this repair facility would be
offered to foreign airlines as well ; and

(d) if so, the details thereof and thk
reasons therefor?
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THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRIMADHAVRAO SCIN-
DIA): (a) No, Sir

" (b) to (d) Do not ar ce
[Translation)

Capacity of Exchanges in Jalgaon
Maharashtra

1125. DR. GUNVANT RAMBHAU
SARODE: Will the Minister of COMMUNI-
CATIONS be pleased 1o state.

(a) The total number of telephone ex-
changes functioning at present in the Jal-
gaon district of Maharashtra and the capac-
ity of each exchange separately;

(b) the total number of persons who are

-4r the waiting list for the telephone connec-

tions in the said exchanges forthe last three
years, separately;

(c) whether the Government propose to
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raise the capacity of these telephone ex-
changes during 1992-93to clear the waiting
list;

(d) if so, the details thereof; and

(e) the time by which all persons on the
wanting list are likely to be provided tele-
phone

connections?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYANAIDU):(a)and (b).There
are 108 telephone exchanges in Jalgaon
district of Maharashtra and capacity of each
of Exchanges alongwith Waiting Listfortele-
phgne connectionsforiast 3yearsis givenin
the attached statement. .

(c)and(d): Yes, Sirfor 6 exchanges and
for other exchanges capacity addition would
be done based on availability of equipment
and demandfortelephones after 92-93. Itis
proposedtoraise the capacity of 6 exchanges
during 1992-93 as detailed below:

Name of the present Expansion up to
Exchange capacity March 93.

1. Adawad 88 176

2.  Amnpur-R 45 88

3. Bahoagaon-U 176 264

4. Chopada-U 360 512

5. Pachore 600 1000

6. Raver 264 512
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(e) The persons on waiting list are likely
to be provided with telephone connections
progressively during 8th Five Year Plan
period (1992-97) which envisages:

— to provide telephone connections
practically on demanc in rural and tribal
areas.

~ waiting period for telephones
connections not to exceed two years for
large telephone systems.

The expansion programmes for Jal-
gaon District of Maharashtra are being drawn
accordingly.
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LPT at Joshimath in U.P.

.1126. SHRI PRABHU DAYAL
KATHERIA: Will the Minister of INFORMA-
TION and BROADCASTING be pleased to
state:

(a) whetherthe Government proposeto
set up a low-power transmiter at Joshimath
in Uttar Pradesh ; and

(b) the estimated expenditure to be
incurred on the project and by when this
project is likely to be commissioned?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADGASTING (KUMARIGIRWAVYAS):
(a) and (b) Yes, Sir. A very low power TV
transimitter is under implementation at
Joshimath in Uttar Pradesh. Approved capi-
tal cost of the project is Rs. 70.81 lakhs. As
perpresent indications, this TV transmitteris
expected to be commissioned during 1994.

(English}

Cellular Mobile Telephones

1127. SHRICHETANP.S. CHAUHAN:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Singapore Government
has made an offer to meet the entirg foreign
exchange cost of setting up of cellutar mobile
telephone services in Bombay, Delhi and
Madras and to invest in several Indian tele-
phone manufacturing companies in the
country,

(b) # so, the details of offer indicating the
estimated cost involved and the production
capacity and technology transfer compo-
nents; and
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(c) the response of the Government
thereto? ,

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) No, Sir.

(b) and (c) Do not arise.
[Translation}

Telephone Exchanges in Villages
of Himachal Pradesh

1128. PROF.PREMDHUMAL: Willthe
Minister of COMMUNICATIONS be pleased
to state:

(a) whether in a number of villages in
Himachal Pradesh, general public number-
ing 11 ormore have deposited money before
1989 for setting up telephone exchanges;

(b) whether telephone exchange have
been set up in the places;

(c) it so, the reasons therefor;

(d) the time by which telephone ex-
changes are likely to be set up with location
thereot; and

(e) the places where telephone ex-
change are likely to be set up during 1992-93
and 1993-94?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) and (c).Yes Sir. Out of 79 such
places telephone exchanges/services have
been provided at 62 places upto 31.10.1992.

(d) and (e), The details are given in the
Statement attached.
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STATEMENT

(1) Telephone exchanges at the
following places are planned to be set up
during 1992-93.

1. Kasmir

2. Kuthera

3.Lohara

4. Lowerkoti

5. Raipur Maidan

(Il) Telephone exchanges at the
following places are planned to be set up
during 1993-94.

1.Ghagas (It is proposed to serve
the area from the proposed Beri exchange
after shifting the existing telephone
exchange from Barmana to Beri).

2. Karot

3. Khamedi

4. Kohbagh

(1) Setting up of the telephone
exchanges at the following places depend
upon technical feasibility of connectivity to
other exchanges and the same is under
examination.

1. Behal

2.Chambi

3. Jakatkhana

AGRAHAYANA 9, 1914 (SAKA)
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4.Kihar

S.Kingal

6.Majheen

7. Nakrot

8.Riba

(English]

1.5.0./S.7.D. Booths in Kerala

1129. SHRI RAMESH CHENNI-
THALA: Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the district-wise number of ISD/STD
booths sanctioned in the Kerala so far;

(b) the district-wise details of pending
applications tor sanction of ISD/STD booths;
and

(c) the steps proposed to clear the
pending applications?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) and (b) The
requisite information is furnished in the at-
tached statement .

(c) Pending applications will be clear
progressively subject to technical feasibility
and observations of departmental formali-
ties.
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STATEMENT
NAME OF DISTRICT NO OF ISD/STD NO OF APPLICATION
BOOTHS SANCTIONED FOR SANCTION
OF ISD/STD BOOTHS

PENDING

1 Thiruvanathapuram 193 380

2. Kollam 107 156

3 Alleppey 80 236

4 Ernakulan (including iddukki) 407 400

5 Tnssur 229 310

6 Palakked 190 231

7  Calicut 263 859

8 Malappuram 97 1504

9 Wynad 16 160

10 Kannur 91 418

11 Kasargode 87 150

12 Mahe 12 16

13. Pathanamthitta 135 120

14 Kottaym 132 84
[Translation] authonsed electric connections detected in

Unauthorised Power Connections

in the Delhi

1130 SHRIBRIBHUSHAN SHARAN
SINGH Wil the Minister of POWER be

pleased 10 state

(a) the total number of cases of un-

Delhi during the last six months,

(b) the number of persons arrested in
this regard, and

(c) the measures being taken by the
Government to check unauthorised electric
connections?
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THE MINISTER OF STATE (INDE-
PENDENT CHARGE) OF THE MINISTRY
OF POWER (SHRIKALP NATH RAI): (a) to
(@) During the period May-October, 1992,
DESU detected 9968 cases of unauthorised
electricity connections and 156 persons were
arrested by Delhi Police in this regard. Theft
of energy has been made a cognizable
offence underthe Indian Electricity Act, 1910.
DESU has intensified raids against theft and
other violations in use of electricity and FIRs
are lodged with the Police against persons
found involved in this offence.

[Enghsh)

Review of indian Telegraph Act.
1885

1131.  SHRI SOBHANADREES-
WARA RAOVADDE: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether the committee set up to
review the Indian Telegraph Act, 1985 has

submitted its report to the Government;

(b) if so, the main recommendations
made by the Committee; and

(c) the action taken by the Govern-
mentthereon?

THE DEPUTY MINIiLTER IN THE
MINISTRY OF COMMUNICATIONS

(SHRIPV RANGAYYA NAIDU): (a) Yes,
Sir.

(b) A statement I1s given below

(c) The report has been taken up for
examination.

STATEMENT

The Committee has recommended

AGRAHAYANA 9, 1914 (SAKA)
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passing of a new single legislation covering
the Indian Telegraph a Act (1885). The In-
dian wireless Telegraphy Act (1933) andthe
Indian Telegraph Wires Unlawful posses-
sion Act (1950) and to name the new Actas
“The gldian Telecommunication Act™ (199-).

The tone of the Act which was Authority
oriented is sought to be changed to service
orconsumer oriented. The main recommen-
dations of the committee are as under:

1. The scope of the section relating to
privileges and powers of the Government
has been proposed to be considerably en-
larged by defining the status and role of the
different players in the business of telecom-
munications. In addition to the privileges
and powers, the duties and responsibilities
have also been added.

2. No change has been proposedinthe
privileges of the Central Government to
establish, maintain and operate telecommu-
nication systems, apparatus and services
andthe power of the Central Government to
grant licenses.

3. In the environment of a possibility ot

a number of licensee service providers,
besides the Central Government, the Com-
mittee has recommended that the status of
the organisation of the Government respon-
sible for establishment, maintenance and
operation of telecommunication systems,
apparatus and services retained by the
Government under the above privilege should
be atpar with the licenses service providers
for the purpose of regulation and controls.
Also this organisation should have an iden-
tity distinctly separate from the Central
Government. The Committee has proposed
thatthis organisation may be called “telecom
operating authority”

4. It is proposed that the Central Gov-
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ernment should be responsible for the func-
tions which are common to all the service
providers namely,

(1) Standardisation
(n) Research and development

() Preparation and monitoning of the
development plans

(wv) Heguiatnon and management of
frequency spectrum

(v) Management of relations with Inter-
national Bodies

5§ The Central Government should
create a statutory authority to monitor and
regulate the services and settle the disputes
between the subscribers and the service
provider, or between two service providers
This authority has been given the name
“telecom regulatory authority * and its duties
and responsibilities have been listed in the
proposed Act

6 In order 1o make the Act service
orented, the duties and responsibiiities of
the “service provider” and the “subscribers”
have been listed in the proposed Act

7 The section dealing with the rates for
transmisstion of telecommunications within
and outside India is proposed to be moditied
and factors to be kept in view while fixing
these rates have been listed

8 The section relating to settlement ot
disputes in proposed to have provision to
deal with disputes between subscribers and
the service provider and also the disputes
between two service providers The arbitra-
tor 1s proposed to be appointed by the

NOVEMBER 30, 1992
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telecom regulating authority instead of the
Central Government

9 Amodification in section dealing with
fraudulent use oftelecommunication system
1s proposedto widen it to include any person
whodishonestly obtains telecommunication
service with a view to avoid payment, and
employee helping him to do so

10 Anewsection has been proposedto
take care of the improper use of thetelecom-
munication systemby sending malicious and
obscenetelecommunications

More Telecommunication facilities
inMaharashtra

1132 SHRIVILASRAONAGNATHRAO
GUNDEWAR Wi llthe Minister of COMM'’
NICATIONS be pleased to state

(a) whetherthe Government proposeto
provide some additionaltelecommunication
facilities in Maharashtra, and

(b) it so, the details fo the places se
lected for this purpose?

THE DEPUTY MINISTER
IN THE MINISTRY OF COMMUNICATIONS
(SHRIP V RANGAYYA NAIDU) (a) Yes
Sir

© (b) 1 It s proposed to provide STD
Facility to 58 places in Maharashtra during
92 93 (listis given inthe attached statement
-l

2 It s also proposed to open 133
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New Telephone Exchange in Maharashtra  graph facilities in 39 places in Maharashtra
during 1992-93 (Statement -If) during 1992-93 (Statement -Il)

4. Radio paging facilities are
3. It is proposed to provide Tele-  planned at Nagpur and Pune.
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STATEMENT

Itis proposed to introduce Telegraph
Facilities in one Post Oftice in each of the
21 Districts namely:

1. Ahmednagar -
2. Akola

3. Amravati

4, Aurangabad
5. Beed

6. Bhandara
7. Baldhana

8 Chandrapur
9 Gadchiroli
10. Jalana

11. Latur

12. Nagpur

13. Osmanabad
14."  Parbhani

15. Ratnagin
16. Sangh

17. Satara

18. Sindhudurg
15. Thane

20. Wardha

AGRAHAYANA 9, 1914 (SAKA)
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21. Yeotmal

And in Two Post Offices
Each in 9 Districts namely:

1. Bombay
2. Dhule

3. Jalgaon
4. Kolhapur
5. Nanded
6. Nasik

7. Pune

8. Raigad
9.Solapur

Joint Power Project in Madhya
Pradesh

1133.  SHRICHANDRESH PATEL:
Will the Minister of POWER be pleased to
state

(a) whether the Government of Gujrat
have submitted any proposal to set up 1300
MW joint venture power project in Madhya
Pradesh in coliaboration with Himachal
Pradesh , Madhya Pradesh and Rajasthan
Governments;

(b) if s0, the estimated cost of the proj-
ect,

(c) the proposed allocation of power /
electricity to each of the State;

(d) whether any private or public enter-
prise s also likely toinvestinthis project; and
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(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRIKALP NATH
RAl): (a) to (e) The Government of Gujarat
have not submitted a proposal to set up a
1300 MW Power Project in Madhya Pradesh
as a joint venture with Himachal Pradesh,
Madhya Pracesh and Rajasthan.

Telecom. Finance Corporation

1134. SHRIPRAFUL PATEL: Willthe
Minister of COMMUNICATIONS be pleased
to state:

(a)whetherthe Government propose to
establish a separate Telecom. Finance
Cormporation; and

(b) if so. the details there of and the
reasons therefor?

THE DEPUTY MINISTER WN THE

NMRNSTRY OF COMMUNICATIONS (SHRY

P.V. RANGAYYA NAIDU): (a) and (b) The
matter 1s under consideration.

[Translation)
Telephone Adalats in Delhi
1135 SHRI RAM SAGAR. Will the
Minister of COMMUNICATIONS be pleased

to state:

(a) whether the decisions taken at
Telephone Adalats in Delhi till March 31,
1991 have been implemented;

(b} if not the reasons therefor; and
(c) the details ot cases in which the

decisions have not been implemented so
far?

NOVEMBER 30, 1992

Written Answers 532

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir,
decisions taken at Telephone Adalats in
Delhi till March 31, 1991 have been imple-
mented.

(a) and (c) Question does not arise in
view of the part (a) above.

[English)

Telephone Connections under OYT
and General Categories

1136.
WAR:

SHRI VILAS MUTTEM-
SHRI RAM KAPSE:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a)whetherthe Governmenthave drawn
up any plan to provide telephone connec-
tions within six months 10 the ragistrants
under OYT category and within two years to
the registrants under General Category in
major exchanges all over the country by
March, 1993;

(b) if so, the details thereof; and

(c) the total number of registrants wait-
ingforthe telephone connections likely to be
provided by the end of March, 1993, cate-
gory-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) No, Sir.

(b) Not applicable.

(c) About 3.75 lakh DELs under QYT
and Special Category and about 4.75 lakh
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DELs under General Category are likely to
be provided upto the end of March, 1993.

Operation of Dish Antennas

1137. SHRI SHRAVAN KUMAR
PATEL: will the Minister of COMMUNICA-
TIONS be pleased to states:

(a)whetherthe Governmenthave since
considered the question of violation of the
Indian Telegraph Act 1885 by operation of
Dish Antennae and Cable TVs; and

(b) the steps contemplated by the Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) and (b) The
issues regarding regulation of Cable TV and
Dish Antennawe are currently under the

AGRAHAYANA 9, 1914 (SAKA)
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active consideration of the Government.

C-Dot Exchange in Madhya
Pradesh

1138. SHRIASLAM SHERKHAN: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whetherthe Government propose to
establish 1000 lines C-DOT Exchanges in
Madhya Pradesh; and

(b) if so, the details thereof with loca-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU)" (a) Yes, Sir.

(b) Details are given in the attached
statement

STATEMENT

Details of locatins where 1000 lines C-DOT exchanges are planned to be established

during 1992-93 in Madhya Pradesh.

Sl. No. Name of Location
1 Barwaha
2. Dhar
3. Kahrgone
4 Gangbasoda
5. Betul
6. Balaghat
<
7. Chhindwara
( 8. Pandhurna

Remarks, If any

Already Commissioned
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SI. No. Name of Location Remarks, if any
9. Parasia
10. Bina
11. Bhind
12. Shivpuri
13. Sheopurkalan Already Commissioned
14. Burhar
15. Jagdalpur

Telephone Exchanges in Mahar-
ashtra

1139. SHRI SUDHIR SAWANT: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether SYD facility was proposed
to be provided at Rajapur and Kankavli and
Vengurla in Maharashira by March, 1992;

(b) it so, the reasons for delay;

(c) the time by which it is likely to be
provided;

(d) whether telecommunication tacility
set-up in Sindhudurg and Ratnagiri Distnicts
is not working satisfactorily;

(e) whether any investigation has been
made in this regard;

(1) if so, the details thereof; and

(g) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) No, Sir.

(b) Does not arise.

(c) Kankavli & Vengurla are likely to be
provided with the SYD facility by March
1993. The time schedule for Rajapur can
drawn up only on acquisition of land etc., for
which the case has been processed.

(d) The telecommunication service in
these District is working satistactorily.

(e) to (g) Does not arise.
[Translation]

Assistance to Bihar for Irrigation
Projects

1140.  SHRI RAM LAKHAN SINGH
YADAV: Wil the Minister of WATER RE-'
SOURCES be pleased to state:



537 Written Answers

(a) whetherthe Government of Bihar has
requested the®Union Government for finan-
cial assistance tor the construction of small,
medium and major irngation projects in the
state,

(b) if so, the details thereof,

(c) the assistance proposed to be pro-
vided by the Union Government during 1992-
93 in this regard and

(d)the assistance provided forthe imple-
mentation ot each scheme during 1990-91
and 1991-92 ?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA) (a) and (b) No specitic request
has been received at the Centre for extend-
ing financial assistance for completion of
wnigation projects from Government of Bihar
However Central assistance in the State
Plan s provided in the form of Biock Loans
and Grants andirngation projects andfunded
out of the State Plan outlays under Irnigation
Sector

(c) and (d) Do not arise

AGRAHAYANA 9 1914 (SAKA)
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[Enghsh)
Chandil Dam Project
1141 DR KARTIKESWAR PATRA
Will the Minister of WATER RESOURCES
be pleased 1o state

(a) the esteemed cost and irmgation
potential of the inter-state Chandil dam proj-
ect,

(b)the amount sanctioned and released
for this project during each of the last three
years, and

(c) the time by whicPit 1s likely to be
completed?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA) (a) The estimated cost (March,
1990 price level) of Chandil Dam, a compo-
nent of sSubernarekha Multi-Purpose proj-
ect 1s about 624 crores The project envis-
ages annual irngation to an area of about
1 05 lakh hectares

(b) Information 1s being collected and
Will be laid on the Table of the house,

(c) The schedule of completion of the
Chandil Dam Pro;ect is as follows -

Chandil Dam
Chandil Left Main Canal
Chandil Right Main Canal

(Under investigation)

o
-1992-93
-1996-97

- Not fixed
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[Translation)

Waiting List of Telephone Connec-
tions in Maharaghtra

1142. SHRIYASHWANTRAO PATIL:
SHRI RAM KAPSE:

Wilithe Minister of COMMUNICATIONS
be pleased to state:

(a) the district-wise number of persons
on the waiting list for telephone connections
for more than six months under O.Y.T. cate-
gory and for more than two years under non-
OYT category including Bombay 1n Mahar-
ashtra, separately; and

(b)the time by which telephone connec-
tions are likely to be released to them?
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THE UEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) The district-
wise detail in given in the attached State-
ment.

(b) The new telephones to the waiting
applicants are proposed to be provided
progressively during the 8th Five Year Plan
which envisages:

-Provide telephones practically on
demand in Tribal and rural areas.

-waiting period of telephone connec-
tions not to exceed two years for large tele-
phone systems.

Accordingly expansion plans are being
drawn for Bombay and Maharashtra.

Districtwise list of the Persons Waiting for Telephone Connections in Maharashtra

Including Bombay.

S. No.

Namof Districts Persons on waiting list for

Persons on waiting list for

telephone connection telephone connection under

under OYT category Non-OYT category
more than 6 months more than 2 years.

1. Raigad 73 528

2 Nasik 318 5322

3. Dhule 100 1350

4. Jaigaon 147 2850

5. Akola 180 2026

6. Amravati 12 . 3289

7. Bhandara 55 498

8. Buloana 8 324
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S.No. Namwf Districts Personc on waiting list for Persons on waiting list for
telephone connection telephone connection under
under OYT category Non-OYT category
more than 6 months more than 2 years.
9. Yeotmal 47 654
10. Chandrapur 1€0 1882
11. Gadchiroli 3 144
12 Vardha 50 947
13 Nagpur 1329 21202
14. Nanded 65 2880
15 Parbhani 18 950
16. Latur 42 1622
17. Usmanabad 2 184
18 Beed 70 560
19 Anhmednagar 85 5430
20 Aurangabad 625 7668
21 Jalna 20 1074
22. Kolhapur 699 9051
23. Sholapur 846 3431
24. Sangh 17¢ 2226
25. Ratnagin 162 1193
26 Sindhu Durg 20 275
27. Satara 24 1457
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e £
S No Namof Districts Persons on waiting list for  Persons on waiting list for
telephone connection telephone connection under

under OYT category Non-OYT category
more than 6 months more than 2 years

28 Thane(Excluding MC

Bombay) 2316 19520
29 Pune 586 20159
30 Bombay (MTNL) 12472 124067
[Enghsh) . Iron Ore Deposits in Ajana in Aithur

Soil Erosion Along the Banks of
Ganga

1143 DR ASIM BALA Wilithe
Minister of WATER RESOURCES be
pleased to state

(a) the plan to preserve the flow of
Ganga and to prevent the solil erosion along
the banks of the Gangas and

(b) the amounts spent for the purpose
so far?

THE MINISTER OF WATER RE-
SOURCES (SHR!I VIDYACHARAN
SHUKLA) (a) The alluvial rivers like Ganga
will continue to flow in a mendering way Itis
possible to check erosion at some critical
Iocations only by techno économy methods

(b) An amount of about Rupees 40
crores has been spentin West Bengal sofar
on the Anti erosion works

Village, Karnataka

1144 SHRI V. DHANANJAYA
KUMAR Wil the Minister of STEEL be
pleased to state

(a) whether a huge iron ore have been
discovered at Ajana in Aithur, Karnataka,

(b) if so, the details thereot and the
steps taken by the Government for its ex
traction,

(c) whether the Kudremukh Iron Ore
Company has been entrusted with the task
of examining the samples and report, and

(d) if so, the detalls thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONTOSH
MOHAN DEV) (a) and (b) The Depantment
of Mines and Geology of the Government of
Karnataka, on the basis of a survey com
ductedin 1971.72, have assessed reserves
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of 8.5 lakh tonnes of siliceous Iron ore north
east of Ajana with an average Fe content of
52+%. The Central Government has no pro-
posal at present for taking up extraction of
iron ore from these deposits.

(c) No, Sir.
(d) Does not arise.
[Translation)

Modernisation of Telephone
Exchanges in Bihar

1145. "SHRILALL BABU RAI: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whetherthe Government propose to
develop modernise telephone exchanges in
Bihar during the Eighth Five Year Plan; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) Yes, Sir.

(b) Modernisation of Telephone Ex-
changes in Bihar mostly by replacement with
Electronic Exchanges during the 8th' Five
Year Plan is planned as under:

-Achieve full automisation of Telephone
Exchanges (Target has already been
achieved during the current year).

-replace all Ife expired and worn out
switches as and when they become lfe
expired.

-replace all stronger MAX-Iil and MAX-
Tiwxchanges by electronic exchanges (as
pan' of the programme to provide NSD to all
exchanges).
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[English}
Guidelines for Setting up of Iron
and Steel Plants
1146. SHRI RAMASHRAY PRASAD

SINGH: Will the Minister of STEEL be
pleased to state:

(a) whether any guidelines have been
issued for setting up iron and steel plants
based on different processes to attract pri-
vate entrepreneurs in the steel sector; and

(b) i fo, the details thereof an the reac-
tions of the entrepreneurs thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL (SHRI SONT OSH
MOHAN DEV): (a) and (b). A set of “Guide-
lines for Entrepreneurs in iron and Steel
Industry” were issued in October, 1992. The
guidelines provide entrepreneurs in the iron
andsteel sectorcomprehensive information
on the policy framework, demand projec-
tions, availability of essential raw materials,
infrastructural facilities, possible locations,
technological capabilities existing within the
country, requirement of environmentalclear-
ance for iron and steel projects, etc. Entre-
preneurs have evincedkeen interestinthese
guidelines.

[Transiation)

New \rrigation Policy o Bihar
Farmers

1147. SHRITEJNARAYAN SINGH:
SHRIMATI SURYA KANTA

PATIL:

Willthe Ministerof WATER RESOURCES

be pleased to state:
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(a) whether the Goverritaent have for-
mulated any scheme for inciusion of farmers
in the implementation of National Irrigation
Policy;

(b) if so, the details thereof;

(c)whetherthe Union Governmenthave
approved the policies adopted by the Gov-
ernments of Bihar, Gujarat and Maharashtra
in this regard; and

(d) if so, the details of their implementa-
tion?

THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA) (a) and (b).The existing centrally
sponsored Command Area Development
Programme provides for active participation
of farmers in the irrigation water manage-
ment. A draft approach paper on Irrigation
management policy prepared by the Ministry
also provids for active participation of the
farmers in irrigation management and turn-
ing over of tertiary system management to
water users association.

(c) and (d) No formal documents from
Bihar, Gujarat and Maharashtra have been
received in this regard. However, they are
working under the overall policy guidance
provided by the Ministry.

[English}

Promotion of Golf Courses in Goa

1148. SHRI HARISH NARAYNA
PRABHU ZANTYE" Wilithe Ministerof CIVIL
AVIATION AND TOURISM be pleased to
state:
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(a) the number of golf course in the
country owner and maintained by his Tour-
ism Department and maintenance grant
provided therefore and by other organisa-
tions alongwith average maintenance cost
for golf courses;

(b) the special efforts made/proposed for
promotion of golf coursesinthe contraby his
Tourism Department for the development of
golf and for the promotion of tourist in the
country and Goa in particular;

(c) whether the Government of Goa
sought any expert advice of the Union Gov-
ernment authorities in the matter for selec-
tion of sites for two golf courses in Goa; and

(d) if so, the details thereot?

THE MINSTEROF CIVIL AVIATIONAND
TOURISM (SHRI MADHAVRAO SCINDIA)

(a) The Central Department of Tourism
does not own or maintain or provide any
maintenance grantto any Golf course in the
country.

(b) The Central Department of Tourism
has set up a Golf promotion Committee,
which has identified 20 golf courses for
developrnent in a phased manner. Goa is
one of the places identified by the Commit-
tee. To protean golf tourism in the interna-
tional market, a brochure has also been
brought out.

(c) No, Sir.

(d) Does not arise.
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[IPapanese Cpllaboration for Tourist
Tawn in Goa

Minister of CIVIL AVIATION AND TOURISM

1149. Si}l RAM KAPSE: Will the
be pleased to staje:

(a) whether tHere is any proposal under
the consideratiog of the Union Government
forconstruction of atouristtown in northGoa
in Collaboration \*nth Japan ; and

(b) if so, the details thereof and the time
by which 1t is likdly to be materiaism?

JHE MlNSTEFk OF CIVILAVIATIONAND
TOURISM (SHRINADHAVRAO SCINDIA)Z
(a) The feasibilityof setting up of a tounst
village in Goa, is presently under the
consideration of the Government of
Japan.

(b) The details Qf the proposal are yetto
be finalised by ithe Government of
Japan.

Telephone Di*ctorles in Madhya

Pradesh

1150. SHRI RAJNATH SONKAR
SHASTRI: Will the MFrister of COMMUNI-
CATIONS be pleasedito state:

(a) whether the
Court, Indore, Bench,

- phone authorities 10
uptodate directory in
and regional langua

anya Pradesh High
as held that the tele-
ublish annually an
glishasalsoin Hindi
s where there is a
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reasonable gemandforthé latterandincase
of a failure the authorities oust nor charge
any call for making directqry inquiry;

(b) if so, the actionf take on by the
Government in this regard;
i

(c) whether there is any proposal to
make 197 a free telephone call; and

(d) if not, the reasons thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS (SHRI
P.V. RANGAYYA NAIDU): (a) The Madhya
Pradesh High Court Indore Bench has passed
orders on 10.8.92 to the extent that the
Department should extend and introduce
facility of furnishing information regarding
the existing and new telephone numbers
free of charge to the subscribers as well as
other users, till such time as the news upto-
date directories in Hindi and English are
published. However, the Hon’ble Court has
not passed any directions regarding the
periodicity of publishing the telephone direc-
tory.

1

(b) Necessary guidelines for publishipg
directories already exist.

(c) The directory enquiry service (197)
has already been made free.

(d) Does not anse:in view of (c)
above.
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12.00 hrs.

RE. PROPOSED KAR SEVA AT
AYODHYA

[ Translation]

SHRI MADAN LAL KHURANA (South
Delhi):Mr. Speaker Sir, despite the grant of
permission for Kar Seva by the Supreme
Court, around 50,000 personnel of
paramilitary forces have been rushed to
Ayodhya. Till date neither any incident has
been reported from there nor the State
Government of Uttar Pradesh has made any
request for para-military forces, yet such a
large contingent of paramilitary forces has
been rushed to Ayodhya purportedly to
disturbpeace there and it is in violation of the
federal structure of our polity. The functioning
of the present Government of Uttar Pradesh
has been very commendable and exceptthe
solitary incident of Varanasiat no other place
communal riots have taken place in the
entire State during the last one and a half
year. Earlier, even at the request of the Stat~
Government para-military forces were not
made available to the State Government by
the Central Government to deal with the
menace of terrorism in the Terai region but
now when no request has been made by the
Govermnment of Uttar Pradesh, paramilitary
forces in such a large number have been
rushed to Ayodhya. As per my feed back all
the buildings and rest houses, have been
occupied by the paramilitary forces and on
every motorcycle three jawans of the
paramilitary forces have been seen roaming
there. In this way an atmosphere of fear and
terror has been created in the city. The
situation has become explosive in the city
and the presenrce of paramilitary forces is
likely to pose a threat to peace and law and
order situation instead of maintaining peace
in the city.

Mr. Speaker, Sir, | would like to submit
that adiscussion should be held andthe hon.
Minister of Home Affairs should also make a
statement on the issue in the House and
should explain as to why the paranilitary
forces in such a large number have been
posted there. The situation in the city is quite
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explosive. The deployment of paramilitary
forces by CentralGovernment withouthaving
any consultation with the State Government
should be immediately stopped. | would ke
to draw the attention of the House towards
thefactthatdespite the orders of the Supreme
Courtthe Central Government is induliging in
such activities. (interruptions)

SHRI MAHENDRA KUMAR SINGH
THAKUR (Khandwa): Mr. Speaker, Sir, |
would like to draw the attention of the
Government towards the critical condition of
the Newsprint factory at NEPANAGAR, in
Khandwa. This factory once eaming foreign
exchange for the country is totally in bad
shape. At present the factory has got stocks
of raw material worth Rs. 14 crore and stock
of finished paperworth Rs. 8 crore and paper
worth Rs. 10 crore has been sold on credit.
Alithis is happening due to inefficient officers
of the factory. As a result of all this, the
country is losing the precious foreign
exchange. In view of this situation there is a
needto ponderoverthefate of the employees
of the factory.

Mr. Speaker, Sir, such alargetactory, a
CentralGovernment Undertaking. is notbeing
efficiently run by the inefficient officers posted
there. As a result of which stock of raw
material worth Rs. 14 crore s lying unutilised
there. Paper worth Rs. 10 crore has been
sold on credit the payment for which is not
being at all received by the factory. 44,00
tonnes of paper worth about Rs. 8 crore is
lying unsold andthefactory has taken abank
over draft of nearly Rs. 15 crore. Financial
position of the factory is so bad that even the
employees are not being paid their dues in
time.

Mr. Speaker, Sir, since 1986 NEPA Ltd.
has got record stock of raw materials. 52670
tonnes of industrial cane and 18000 tonnes
of pulpwood. However, because of the
inefficiency of the officers the country is
losing huge amount of foreign exchange and
is also facing the problem of acute shortage
of paper. | would like to request the
Government to look into this.(Interruptions)

SHRI DAU DAYAL JOSHI(Kota): Mr.
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Speaker, Sir, a reign of terror has been let
loose by the Central Government in the
entire State of Uttar Pradesh.(Interruptions)

MR SPEAKER: Listen, it will be nice if
such a serious issue is debated upon very
seriously in a peaceful environment in fhe
House. Ut discussion is sought to be held
immediately after the Question Houron such
anissue, regarding which no prior notice has
been given to the other side, then probably
the true picture will not come up before the
country and the House. it seems that all
efforts are being made by everyone to
amicably solve the problem. Therefore, no
further problems should be created. If you
are so keen then first go through the rule
book and only thereafter, raise the issue in
accordance with the rules. If such an
impontantissue is soughtto be raised without
any prior notice, then it won't be proper. You
just ponder over all this.

(Interruptions)

SHRI MADAN LAL KHURANA: Mr.
Speaker, Sir, the hon. Minister is present
here. Let him come out with something....

[English)

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRIGHULAMNABIAZAD): Ido
not agree with the hon. Member - he said -
thatthe Governmentof Indiais creating alaw
and order situation in Ayodhya. However, as
far as general situation in Ayodhya is
concemed, the Governmenthas no problem
ingiving astatement. lwillaskthe hon. Home
Minister to give a statement tomorrow if he
agrees to give on the general
situation.(Interruptions)

[ Translation)

SHRIVINAY KATIYAR (Faizabad): They
are vitiating the atmosphere. (Interruptions)

MR. SPEAKER: Please sit down.
Parliament, as | told you, is the highest,
supreme and very important institution inthe
country. if any issue is sought to be debated
here, then it should be discussed in such a

AGRAHANAYA 9, 1914 (SAKA)

Seva in Ayodhya 554
mannerthat every pointraised is alsoproperty
replied to. it 10 or 20 hon. Members speak
simuitaneously on such an important issue,
then it is quite possible that the main issue
couldget sidetracked, thereby making afithe
discussion totally fruitless. If a discussion is
considered necessaryby youthenfirst ponder
over it seriously. Spontaneous reaction and
utterances are not good andthey also prevent
us from discharging our duties. Discussion
could be held here. Therefore, | would liketo
request you to adopt such a strategy that a
solution is found, because | do appreciate
your feelings and sentiments....

(Interruptions)

SHRI VINAY KATIYAR: R is a very
serious issue. On the one hand paramilitary
forces are being withdrawn from the Terai
region in Uttar Pradesh and on the other
hand flag marches are being held in
Ayodhya.(Interruptions)

MR. SPEAKER: Please sit down.

(Interruptions)

MR. SPEAKER: You have asked for a
statement and he has said that the Minister
will make a statement.

The authority of the Parfiament is eroded
it you behave in this manner. lf the Members
do not follow the rules, the authority of
Parliament is lowered. You, please sit down.

{Interruptions)

SHRI VINAY KATIYAR: | would like to
submit that the milk meant for children in
Faizabadis being divertedtothe paramilitary
forces. They must speak in a responsible
manner.(Interruptions)

SHRI VILAS MUTTEMWAR (Chimur):
On one side the Government of Uttar Pradesh
gives assurances while on the other side its
senior leaders want to participate in Kar
Seva.(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Speaker, Sir, you have given
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a good suggestion that the question should
be raised in amannerthat itis answeredtoo.
We are ready to act on your suggestion. But
the problemis that it is Zero Hour and | would
like to thank you for the opportunity you gave
to Shri Madan Lal Khurana to speak.....

MR. SPEAKER: Actually | wanted
Khurapato raise the question under rule:
_he iffsisted, rather stood up to speak

SHRI MADAN LAL KHURANA: | have
already given a notice.

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, one thing is there. As it has
been indicated, efforts are being made to
avert the confrontation on Ayodhya issue.
Supreme Court order was also an effort to
avert any confrontation and to solve the
problem peacefully, it was an efiort to letthe
Kar Seva begin but without violating the
order of the court.....

SHRI INDRAJIT GUPTA(Midnapore):
That is what is actually happening.

SHRIATAL BIHARIVAJPAYEE: Iknow
that you want this. But inspite of that certain
actions are being taken there. No member
would have any objection if our friend who
has been elected from Faizabad, the district
where Ayodhya is situated, expresses his
views on this occasion. The hon. Minister of
Home Affairs is to give his reply tomorrow.
He should also be aware of what the Centre
is doing there. What is the need of deploying
security forces on such a large scale when
efforts are being made to settle the dispute
amicably. Isitnotcreatingtensionthere? Ido
notthink, the Centre wants to create tension
there.(Interruptions)

SHRI VILAS MUTTEMWAR: Many
senior leaders are proposing to visit the site,
and this is creating tension there.

SHRIATAL BIHAR!I VAJPAYEE: Kindly
listen. (Interruptions)

SHRI NITISH KUMAR (Barh): Mr.
Speaker, Sir, | would submit to you to kindly
allow members of every party to express
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their views on this issue.

SHRI ATAL BIHARI VAJPAYEE: A
member has got a right to know what were,
the disturbing circumstances that forced the
Army to stage flag march there. If the House
is taken into confidence, | think Shri Vinay
Katiyar must get an opportunity to speak for
two minutes and the hon. Minister of Home
Affairs should take those points into
consideration when he gives his reply
tsmorrow.(Interruptions)

MR. SPEAKER: You please sit down.
Shri Vajpayee is speaking thought fully and
in an impressive manner. | can not and | will
not object to it. But despite this, the difficulty
before me is thatwhen members are allowed
in this way to speak, they start raising
questions one after the other and reply is
alsogiventothese questions. ltisbetterif the
gravity ofthe situation lessens but it becomes
very difficult if it worsens. if those members
had to speak, they should have spoken
before ShriKhurana. Ifthey are allowed now,
others would also raise similar demand thus ~
creating ditficulty. Ministers also wantto give
reply, and the process continues. If this
continues, thenitbecomes difficult to manage
the proceedings. This is a House where we
concentrate anddiscuss thesignificantissues
confronting the country. It is not a matter of
any political party, itis amatter concerningto
the interest of the country, it is anissue of the
sentiments and principles. if we develop
such feelings, we would not fail to solve any
problem. But the problems arises only when
we attach more importance to our party
interests.

It is very pleasing that the wise and
senior leaders always keep all the important
factors inview while speaking. Butthose who
have not much experience can cause
difficulty if they commit even a little mistake
while speaking. That is why my submission
isthata proper procedure should be followed
tohave adiscussion; onlythenthe discussion
would be meaningful. Otherwise the
statements may be misinterpreted.
Therefore, my submission to you and the
House is to conclude this discussion today.
itself. Tomorrow you may discuss this matter
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and clear your doubts. (Interruptions)

. THE MINISTER OF
COMMUNICATIONS (SHRI RAJESH
PILOT): Mr. Speaker, Sir, Shri Atal Bihari
Vajpayee made a correct submission.
Actually, you said that the hon. Minister
wants to speak. Basically, only one thing is
dangerous. Yesterday the chief Minister of
Uttar Pradesh was in Aligarh and | was in
Lucknow. Journalists asked him if he would
participate in Kar Seva? He replied that he
would go. Asked whether he would not allow
the court verdict to be violated, he gave no
reply. Today everybody knows that Shri
Advaniandthe Chiet Ministerof Uttar Pradesh
would go to participate in Kar Seva. But no
assurance has been given that court order
would not be allowed to be violated. This has
created doubts throughout the country. The
efforts we are making to solve the problem
are being undermined. Instead of creating
an atmosphere notto violate the court order
the matter of participation of a responsible
senior leader in Kar Seva is being
highlighted....(Interruptions)

[English]

MR. SPEAKER: Let me know if you
want discussion.

(Interruptions)

MR. SPEAKER: Let me know if you
want (o discuss it.

[Translation)

SHRI RAM NAIK (Bombay North) He
did not make any such statement. Mr.
Speaker, Sir, his statementis incorrect....Itis
not proper to make allegations against a
Chief Minister. It should be
expunged......(Interruptions)

SHRI ATAL BIHARI VAJPAYEE: Mr
Speaker, Sir, |amon a point of order. It does
not look good to raise a point of order on this
occasion, but Shri Pilot is always inthe air. it
1S not proper to level allegation against the
Chief Minister. When he was in Aligarh, he
himself was in Lucknow..... did he receive a
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wireless message ....... (Interruptions)——
Let me complete my submission. Efforts are

being made tot problemand notto
complicated.

Mr. Speaker, Sir, an affidavit submitted
by the Government of Uttar Pradesh in the
Supreme Court is relevant. Is it justified on
the part of Shri Pilot to raise the matter there
just on the basis of a hearsasy that he would
participate in Kar Seva. (Interruptions)

SHRI RAJESH PILOT: You should add
that it would not be allowed to....

SHRI ATAL BIHARI VAJPAYEE: itcan
be your opinion....(Interruptions)

SHR! RAJESH PILOT: You should
announce here that Shri Advani and the
Chief Minister would not go there
(Interruptions)

Shri Advani is here. He should give an
assurancethat the court verdict would notbe
allowed to be violated. The entire country is
doubtful in regard to it. You read
newspapers....(Interruptions)......slogans are
being raised, posters are being pasted in
Lucknow, announcements are being made
on loudspeakers. What is all this?
(Interruptions)

SHRI MADAN LAL KHURANA: We
would go to participate in Kar Seva....

SHRI ATAL BIHARI VAJPAYEE: Mr.
Speaker, Sir, you have to take the decision.
There is too much noise from that side, | am
unable to understand anything

SHRI RAJESH PILOT: The entire
country doubts your intentions. (Interruptions)

SHRI RAM VILAS PASWAN: Mr.
Speaker, Sir, is the Ayodhya issue related
only to BJP and Congress?

MR. SPEAKER: No, no, it is related to
you also.....

SHRI RAM VILAS PASWAN:
Sometimes one thing is said and at other
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time the other thing is said. Let there be a
discussion on it if you want.....

MR. SPEAKER: | will allow it. At the
moment, you please sit down.

(Interruptions)
[English)

SHRI INDRAJIT GUPTA: Sir, please
allow a full-fledged discussion on this if this
kind of cross firing goes on. We have got
many things to say. Then how are we to do
#?....(Interruptions)

MR. SPEAKER: This is exactly what |
was trying to avoid.

(Interruptions)

SHRIINDRAJIT GUPTA: Sir, Members
like Shri Vajpayee and Shri Pilot are getting
iup and saying anything as they like. This is
an issue agitating the whole
House....(Interruptions)

MR. SPEAKER: This is exactly what |
was trying to say.

(Interruptions)

SHRI INDRAJIT GUPTA: We also want
to speak on this. | want to ask for example
about the statement made by the Defence
Minister in the presence of the Prime
Minister.....(Interruptions)

MR. SPEAKER: Please do not ask it
today.

(Interruptions)

SHRIINDRAJIT GUPTA: Butaccording
to the Chie!f Minister of Uttar
Pradesh....(Interruptions)

MR. SPEAKER: Now you also want to
prolong the discussion.

SHRIINDRAJITGUPTA: Yes, of course,
when you are allowing some people and not
allowing others. Please aliow a proper
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discussion on this. Allow everybody in the
same manner... (Interruptions)

MR. SPEAKER: It should not be the
responsibility of only the Presiding Officerto
see that we discuss the matter in a proper
manner. It should be the responsibility of
each one of us sitting here in the House. |
have said that if you want a discussion on
this, please give a notice and then | will
consider it. And at the same time | have total
Shri Khuranaji also not 1o raise this matter
today and asked him to give a notice.

(Interruptions)

SHRI BASUDEB ACHARIA(Bankura):
Inspite of that, you allowed
him....(Interruptions)

MR. SPEAKER: How do I talk if you get
upwhen lam standing. You finish it and I will
speak later on. ‘

(Interruptions)

SHRI INDRAJIT GUPTA: Sir, you have
said just nowthatyourequested Mr. Khurana
not to raise this issue today. Why did you
allow him then? If you have requested him
and it he does not accede to your request,
why did you allow him to say something?
...... (Interruptions)

MR. SPEAKER: Let me complete what
I have to say. My throat is not well. After five
minutes, | would not be able to talk also. If |
haveto raise my voice, | would not be able to
speak also. | have already said that it should
not have been raised. But in this Hour, all
sides have been raising the issues even
without obstaining the permission of the
Presiding Officer. One day you take that
plea; the next day someone else takes the
plea and the third day someone else takes
theplea. Anditbecomes verydifficult. Please
understandthatthe issues are very delicate.
They are not Party issues. They are national
issues. They go to the very root of it. That is
why, please do not prolong the discussion.
Please do not get up and make the statement
on the spur of the moment. Please consider
everything relating to it and give a notice to
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me regularly. | will consider it. And if this
august House wantstodiscussiit, Ishallhave
no objection and nobody can have any
objection. But without doing that, if you are
getting up and making the statement on the
spur of the moment, we are not helping
ourselves. Please help me by not prolonging
this discussion. Please consider it today and
come back to me tomorrow and we will
consider it.

(Transiation]

SHRI RAM VILAS PASWAN (Rosera):

Mr. Speaker, Sir, | would like to draw your
attention towards the deteriorating law and
order situation in Delhi, the capital of the
country and | would like to say that the
condition of law and order is continuously
deteriorating specially in the East Delhi. |
read in the newspaper on 25th that one
Rajesh Mittal was killed in a factory. During
the last four months alone many incidents of
murders have taken place in ten factories
1inder Seemapuri police station and anumber
of incidents of dacoties have taken place
under the jurisdiction of same police station.
Children are kidnapped and a sumof rupees
fifty thousand or lakh orfive lakh is demanded
inransomto secure their release. Leaders of
various political parties are kidnapped and
then they are released after getting a huge
amountinransom. lwould like to tell you that
Imetthe hon. Home Minister and ShriJacob
Saheb andthe Police Commissioneron 26th
in connection with the incident that took
place on twenty fifth of this month. | would
like to submit that law and order situation in
Delhi is the responsibility of Central
Government as there is no popular
Govemnment in Dethi and Parliament is in
session. Therefore, | would like to urge that
Govemment should pay serious attention
towards the deteriorating law and order
situation in Dethi. Govemment should inform
the House regarding the number of incidents
of murders, rapes, dacoties and kidnaping
that took place in Delhi during the last six
month. R is a very serious matter that under
the very nose of the Government all such
Aacidents are taking place in Dethi where
thire is Pariament and the office of the
Prime Minister. This avery grave andserious
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matter and Government should make a
statement in the House detailing the steps
being taken in order to improve the
deteriorating law and order situation in Delhi.

SHRI KALKA DAS (Karol Bagh): Mr.
Speaker, Sir, the deteriorating law and order
situation in Delhiis amatter of deep concem.

12.26. hrs.
[MR. DEPUTY SPEAKER in the Chair)

Delhi Police has become totally
unbridled. ltis working according toits fancies
andwill. Consequently a number of incidents
of murders have taken place. Just now a
case of murder of a shopkeeper was pointed
out by Shri Paswanji. When his funeral
procession was being taken out some people
of D.S.P.’s office tried to stop the procession
and beatened the people accompanying the
procession. This is the present state of
affairs of Delhi police. It has become totally
unbridled. The law and order situation is very
critical. Delhi s the capital of this country and
union territory, therefore, directions should
be issued by the Central Government and
Delhi Police should be checked and
restrained. The citizens of Delhi are
distressed over the behavicr of Dethi Police.
This is a matter which needs serious thought
by the Government.

[English)

-MR. DEPUTY SPEAKER: Hon.
Members, we have got 35 minutes at our
disposal andthere are 21 names. lfeach one
were to speak for one minute, I think, we can
coverthe entire thing. Therefore, | need your
co-operation. Secondty, it you just permit me
to go according to the list, which is before me,
| think, everybody can speak. But, there is
one thing, nobody should misunderstand
this. Thefirstfive Members all belong to BJP,
then sixth-Congress () and seventh-Janata
Dal, like that. Shali | call the names?

SHRI RAM VILAS PASWAN (Rosera):
| do not understand what is this five-BJP, six-
Janata Dal.
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MR. DEPUTY SPEAKER: The question
is that those who come to the Office at 10 O’
Clock andgive their applications, theirnames
are listed according to the list. there is no pick
and choose. If you just permit me, | shall go
according to the list, sothat we can complete
it within thirty-five minutes.

(Interruptions)

MR. DEPUTY SPEAKER: Let us be
very fast. We have agreedto go accordingto
the list.

SHRI NITISH KUMAR (Barh): Sir, |
submit that the Members from other parties
and other States should also be allowed to
speak.(Interruptions)

[Translation)

SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): Mr. Deputy Speaker, Sir,
the law and order situationin Dilshad Garden
snd its adjoining areas has been very grave
lorMst four months. | would like to draw
Government’s attention towards it. During
theglast four months three businessmen
have been killed and many incidents of rape
andsnatching of bags etc. have taken place.
Just 15 days before a person was stabbed
andasumof Rupees fourlakh was snatched
from him. A few days back a person named
Mittal was murdered and his funeral
procession was lathi charged by the police.
Iconsider it an immoral act of the Police. Itis
the height of everything and no person, no
Government nc man can tolerate it. | would
like to submitthat the person responsible for
giving orders of lathi charge should be
suspenced forthwith. The whole incident
shouldbe enquired into and action shouldbe
taken against the guilty persons.

SHRI DATTATRAYA BANDARU
(Secunderabad): Mr. Deputy Speaker, Sir,
an additicnal S.P. was murdered”in
Hyderabad at 4.00 P.M. yesterday. This is
not an ordinary incident of murder. The
terrorists of Kashmir and activists of JKLF
had come to our village Dhauli Chowk.
Hyderabadtokillthe S.P. Additional S.P. had
gone there in search of them. A number of
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bullets were fired on him. His accompanying
gunman Shri Venkateshwar Rao was also
murdered in the same area in Hyderabad.

Mr. Deputy Speaker, Sir, | would like to
askthe Home Minister and Prime Minister as
to why the Pakistani Nationals whose period
of passport has expired are not being sent
backtotheircountry. These people are three
thousand in number. Why no action is being
taken against such individuals? The terrorists
of Kashmir are not active only in Kashmir,
they came to Hyderabad and fired bullets on
the Additional S.P and killed him. Therefore,
| would like to submit the hon. Minister that
action should be taken against the people
whose passports have expired so that
terrorism does not spread to other parts of
the country.

[English)

SHRI DWARKA NATH DAS
(Karimganij): Sir, the oil-seeds production in
the State of Assamis so to say very low, but
there is sufficient scope for growing suca
seeds in this State. | feel it will be one of the
leading States in oil-seeds production
provided Central assistance is forthcoming.
Indry season, by extendingirrigationfacilities,
mustard seeds could be grown inthousands
of acres of lend throughout the State and in
this way, it may attain self-sufficiency in the
field of edible oil with simultaneous
development of rural small industries. The
farmers of Assam hardly reap two harvests
per annum and as such, crop rotation is
absent there. The farmers are hard-hit
because of lack of multiple cropping.

So, 1 urge upon the concerned Central
Ministry to initiate a special scheme through
Jawahar Rozgar Yojanato grow more Rabi
Crops in the State of Assam by extending
adequate imrigation facilities.

[ Translation)

SHRI VIRENDRA SINGH (Mirzapur):
Mr. Deputy Speaker, Sir, the biggest carpet
industry of the country is in Bhadoni, Mirzapur.
Country eams foreign exchange of mo:-
thanonethousandcrores of rupees tfromthis
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justry. But it seems some elements have
aiched a conspiracy to destroy this carpet
justry and people like...** are involved in
oonsplracy They are taking money from
reign countries and working for the
ction of this industry at their instance.
hey are misinterpreting the definition of
onded labour and child labour and are
fing to destroy this industry. They have
medthe voluntary organisations andhave
ceived the money from the national and
ternationalsources inthe name of liberating
3 child labour and bonded labour. They
; @ been launching the comparing for the
yration of child labour and bonded labour
ugh newspapers, magazines and
oordarshan etc. in my constituency. This is
;’ atter of my constituency.

~ Mr.Deputy Speaker, Sir, there is nothing
whose liberation funds are being coliected
| national and international level and this
Im unt is being misused. This is a question
 country's reputatlon India’s reputation is
tarnished by using the foreign media
nd receiving the money from foreign
puntries. The Festival of India is being
ganisedin Germany very soon. The carpet
stry would also take part in that festival.
carpets are much better than the
ets manufactured anywhere inthe world.
e carpets manufactured in Bhadoi have a
pat name in the world. But Shri Swami

is bent on destroying this carpet industry in
'name of child labour and bonded labour.
Id like to urge the Government that his
port shouldbe cancelied. Apersonlike..
houldbe arrested. A Central Minister Shri
heed Alam Khan had cnce issued a
ment...(Interruptions)

>

~ MR. DEPUTY SPEAKER: You cannot
make any allegation against a personwho is
“notpresent in the House. That portion willbe

- expunged.

(Interruptions)

 ' SHRI SYED MASUDAL HOSSAIN
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(Murshidabad): Sir, he is repeatedly
mentioning the name. It should not be a part
of the record.(Interruptions)

MR.DEPUTY SPEAKER: | have already
saidthat any allegation or reference against
any person who is not present in the House
will not form part of the record.

" (Interruptions)

[Translation)

SHRI VIRENDRA SINGH: Such a
person, who is misusing public money in the
name of an organisation shiould be arrested.
He isbent upondestroying the carpetindustry.
India is earning foreign exchange worth one
thousand crore of rupees. This is a matter of
country’s reputation.(/Interruptions)

SHRI MOHAMMAD ALl ASHRAF
FATMI (Darbhanga): Mr. Deputy Speaker,
Sir, this is a very serious matter. It should be
taken seriously.

SHRIVIRENDRA SINGH: Fate of fifteen
lakh people of my constituency is linked with
it.....(Interruptions)

[English]

MR.DEPUTY SPEAKER: Iwillnotaliow
others whose names are not here.

(interruptions)*

MR. DEPUTY SPEAKER: That will not
go on record.

(Interruptions)

MR. DEPUTY SPEAKER: Those hon.
Members, whose names are not found here
inthe list, will not be called to speak and they
are not expected to speak. Let us follow
certain decorum in the House. Shri Anna
Joshi may speak now.

SHRIANNA JOSH! (Pune): Mr. Deputy

" *Expunged as ordered by the Char
- *Not recorded

E
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Speaker, Sir, as per the de of Central
Government, the Govarninent of
Maharashtra has forwarded to\the Ministry
of Surtace Transport, Governmeat of India
and proposal of 11 State Highways for
declaring them as National Highways.
Thereafter the Central Govemment informed
the State Government on 9.5.1986 that due
toshortage of funds in Seventh Plan, itwould
not be possible to declare any new National
Highways. Since then, since five years now,
the issue is pending. It is a matter of public
interest. But the Central Government has
not paid any attention to this issue.

The same list was again submitted to
the Central Government when the Eighth
Plan was discussed. However, the note
regarding the 11 State roads suggested for
declaration as National Highways was
accepted.

After many more discussions, the hor
Minister ot Surface Transport infarmed that
the said issue will be considered at the time
of declaration of new National Highways
during the Eighth Plan. Now that the Eighth
Plan has come into force, we appeal to the
hon. Minister of Surface Transpor, through
you, to declare the proposed 11 State
highways or at least some of themas National

Highways.
[Translation)

SHRI MOHAMMAD ALl ASHRAF
FATMI: I would like to raise a very important
issueinthe House. Recently Satish Chandra
Committee was constituted, which has
deleted seven languages from
U.P.S.C.examinations. | would not like to
say anything about other languages but
three particular languages are used by a
large section of people in India. These
languages are Arabi, Persian and Pali. These
three languages have been deleted and as
aresultof it, there is a widespread resentment
among the people.

Yesterday a number of people staged
demonstration at Boat Club and registered
their protest in this regard. | urge upon the
Gevernment that these three languages
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should be reincluded in the U.P.S.C
examinations because 10thousand students
are studying these languages in colleges
and universities. At least 300 persons are
engaged in research work in Persian apd
Arabi languages. A large part of history of
India is written in Persian, besides this there
are 30-35 Arab countries in the world, and
ourdiplomats reprasent curcountry inthese
Arab countries, so there is a great need of
Persian knowing persons to wodk in the
countries.

Therefore, [ request the Gavernment to
reconsider the issue and take necessary
sleps to reinclude these languages i1 the
U.P.S.C examinations.

[English]

SeiR NIRMAL KANT! CHATTERJEE
(Dumdum} Qne point twantto mentionhere
‘n this connecticn. We hac been to
Lakshadweep. (Interruptions)

MR, DEPUTY SPEAKER. Kinoty hear
me. Everybody wants 10 ask something of
the ciher on every subject which corme belore
the House. Therefore, you alf biave agreed
that those Merribers whose narres ave found
hete are to be calied.

{Interruptions}

MR. DEPUTY SPEAKER: In Zero Hour
also you should have some morals.

SHRINIRMAL KANTICHATTERJEE : It
1s compiately a differant thing. Wo havagone
to Lakshadweep on behall of the Public
Accounts Commiltee. At Lakshadwaep they
saytheReracyis eighty percent. We enquired
and found to our sumprisa that everybody
Werally knows Arabic. Here Arabic is not
recognised and therelore, they say that 23
per cent of the population are not Iterate .
want to mention this in connection with his
depostion and draw the attention of tne
entire House to this in.eresting
fact.(Interruptions)

MR. DEPUTY SPE AKEI If we,
ourselves have agreedicrce~zinthingsard
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if we ourselves have to violate it, what is the
fund of agreeing for certain things on the
fioor of the House? There should he some
morals.

(Interruptions)
[Translation]

DR. RAMESH CHAND TOMAR
(Harpur): Mr. Deputy Speaker, Sir, | would
like 1o draw the attention of the Government
towards declaring impertant highways of
Uttar Pradesh as nationai highways. The
Government of Uttar Pradesh have time and
agan requested the Unmien Government to
declare some important highways of the
state as national highways. Some ofimportant
highwaysamongthese are —Delhi— Aligarh
— Etah — Kanpur highway, which is 405
kilometre long; Delhi-Ghaziabad-Meerut-
Haridwar-Rishikesh-Joshimath-Badrinath
highway which covers a distance of 524
kilometre; Mirzapur - Allahabad - Banda -
Jhansi highway which covers a distance of
474 kilometre. The State Government have
sent the proposals of these highways to the
Ministry of Surface Transport butno decision
has yet been taken !nthis regard. Iwould like
to demandfromthe Governmentthatin view
of the importance of these highways these
should be declared as national highways as
soon as possible.

4

MAJ. GEN. (RETD) BHUWAN
CHANDRA KHANDURI (Garhwal): Mr.
Deputy Speaker, Sir, the Government of
Uttar Pradesh has a proposal of constituting
four Selection Boards by dissolving the Uttar
Pradesh Secondary Education Service
Commission to appoint the teachers in
recognised schools under Intermediate
Education Act, 1921. This Bill has been
paséed py both the Houses of the State
Legns’fature, Now it 1s pend:ng with ghe
President for his approval. Besides other
things the provisions have been made in this
Billtodnscominuethe!ystemotappoimment
of ad hocteachers andtoregularise services
of Some ad hoc teachers. The educations
system has come to standstill due to lack of
'(ea(:hers in Uttar Pradesh and particularly in
the hilly areas. There are lessthan 50 percent
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teachers in schools and colleges. Honouring
the fellings of the public, the Government
shouldtake necessary action and arrange to
getthe a~provalofthe Presidentimmediately.

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Deputy Speaker, Sir,
approximately one lakh opium cultivators in
Mandsaur, Ratlam and Ujjain districts of
Madhya Pradesh arefacing alot of difficulties.
Recently, the Government have framed a
policy about opium. As a result of this policy
on othe one hand a lot ot discrimination has
been made between the farmers of Madhya
Pradesh and Uttar Pradesh and on the other
hand injustice has also been done with the
farmers of Madhya Pradesh Contrary to
these principles of policy farming, the officials
are cancelling their licences arbitrarily and
are reluctantin hearing their appeals. Insuch
a situation the future of one lakh farmers is
in dark Opium farming I1s not only useful to
the farmers or it 1s a cash crop for them but
the Government also earns sutficient foreign
exchange throughit The Governmentshould
make efforts to save such foreign exchange
earning crop and the hon. Finance Minister
should make a statement inthis regardinthe
House.

[English}

SHRI RAM NAIK (Bombay North) Mr.
Deputy Speaker, Sir, the services of Indian
Rirlines have been notorious for their
wregularly and low standard of efficiency.
The services have reached their lowest ebb
now and hardly any flight 1s running in time
The management of Indian Airlines is
confusing the issue of the demands of the
pilots. Their demands are security-based
andthe Indian Airlines managementis trying
to project that there are only monetary and
trade union demands The issue is being
confused. The Pilots’ association has now
giventhe notice of 3*rike. 19 Pilots have been
suspended so far and the President of the
Pilots’ Assaciation has also been suspended
only ye -terday. The point is, the Minister has
told us whatthe mangemerit has done. Now,
I want to know what the Minister is doing to
see that this issue is sorted out. | demand
thatthe Minister should have some discussion
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with the Pilots’ Association, listen to their
demands and then he should take a proper
decision. Otherwise, the passengers will
face alot of incovenience. The management
is unnecessarily putting the passengers into
a lot of difficulties. So, | demand that the
Minister should have direct negotiations with
the Pilots’ Association.

SHRIRAMKAPSE (Thane): Mr. Deputy
Speaker, Sir, | wish to raise the following
matter of urgent public importance. The
consumers of LPG gas are going to be hit
hard due to non-availability of cylinders on
account of threatened closure of distributing
outlets all over othe country by the All India
LPG Distributors Federation, as their
longstanding demands have not been
accepted by the Ministry of Petroleum and
Natural Gas. | would, therefore, urge upon
the Government to take immediate steps to
settle the matter and save the consumers
from hardships.{Interruptions)

SHR!I ANNA JOSHI (Pune): Mr. Deputy
Speaker, Sir, lwould like to suppori what Mr.
Ram Kapse has said
just now. It is a very grave
situation.(Interruptions)

MR. DEPUTY SPEAKER: How can you
take up ithat issue? You are a signatory to
this agreement. How can you do this?

(Interruptions)

Translation]

SHRI VISHWANATH SHASTRI
(Gazipur): Mr. Deputy Speaker, Sir, 1 would
like to draw the attention of the Government
towards gauge conversion of Chhapra -
Aunrihar metre gauge line.

The Government had already approved
this conversion work serveral years ago but
the construction work started only two years
back. Inspite cf the delayed start of work on
this line very little amount of fund had been
alloacted forthis conversion work, and it was
difficult to complete this work within the
stipulatedtime frame, now whatevernominal
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work was going on, that has also been
stopped. Necessary equipments and material
which had been brought here for this
conversion work are also being diverted to
some other place. The attitude of Railway
department shows that it would not like to
complete this work of gauge conversion
within the stipulated time frame.

In this regard | had written to the hen.
Minister of Railways. Replying to my letter
the hon. Minister said that neither the gauge
conversion work is stopped nor it will be
stopped. Now not only othe work has been
stoppedbutalsothe materialandequipments
are being shifted to other places. As a resuit
ofit, there is awidespread resentment among
the people of Gazipur, Ballia and Chhapra.
The people of these districts regard it an
unfair action and adiscriminatory act against
the Purvanchal region.

Therefore, | request to the Governiment
totakethisissue seriously andgive dire=tions
to the Department of Railways not to stop
this gauge conversion work. Otherwise it
may cause the serious consequences *in
view of the prevailing resentmentamongthe
people.

SHRI SANTOSH KUMAR GANGWAR
(Bareilly) Mr. Deputy Speaker, Sir, throcugh
you | would iike to draw the attention of the
hon. Finance Minister that after prolonged
discussion forthe last 2-3 years with All India
Rural Bank Workers Organisation it has
been decidedthat Bhartiya Gramin Bank will
be set up. High level meeting the officers of
the Reserve Bank of India had agreed in
principle and it was expected that the report
would be submitted by 15 September.

In this regard | would like to inform that
the Narsimhan Committee has also
recommendedseparate entity of the Regional
Rural Banks. In this connection, the
Government has also announced the
implementation of the recommendations of
the committee. | came to know that the
Government has received the proposal jn
this regard but is delaying its establishment.
| request the Government to make an
announcement in this regard immediatf iy
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and Bhartiya Gramin Bank should be
established in the country.

[English]

SHRI KODIKKUNIL SURESH (Adoor):
Mr. Deputy-Speaker, Sir, the recent
statement by some BJP leaders that they did
not consider Mahatma Gandhi as the father
ofthe nation has caused pain and anguish in
the hearts of millions of patriotic countrymen.
Their Party leaders some of them in Kerala
have repeated it many times. It is the height
of ungratefulness that any Indian should
question the wisdom of calling Gandhiji the
fatherofthe nation. They are not only hurting
the sentiments of the patriotic Indians but
they are repudiating the whole contribution
Gandhiji had made to liberate India.

| take this occasion to request ™* to
clarify whether Gandhiji is the father of the
nation or not. The country wants to know it.

| Thanslation)

SHRI RAM KAPSE: Mr. Deputy
Speaker, Sir, he is speaking about Advaniji.
He has not given notice to Advaniji.

[English)
He has not given notice to Advaniji.

MR. DEPUTY SPEAKER: It is
objectionable. We shall remove it. It will be
removed.

(Interruptions)

MR. DEPUTY SPEAKER: We have to
bring on the floor of the House such relevant
matters pertaining to the commonmen. My
feeling is in Zero Hour, there are other
important subjects. This kind of subjects, in
the normal course, you can take them up
under the provisions of different rules and
procedures. | do not know why we are
wanting to use this opportunity.

SHRI LAETA UMBREY (Arunachal
East): Sir, the National Highway No.52 and
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National Highway No. 37 were damaged at
serveral points. The roads were damaged
sometime in April this year in floods and the
matter was brought to the notice of the
concerned authorities but nothing has been
done so far. It cause great difficulties to the
people of Dibang Valley and Lohit district of
Arunachal Pradesh and Tinsukia district of
Assam.

| request the hon. Minister of Surface
Transport to immediately take certain steps
to restore the damaged roads and also |
requestthe hon. Minister of Water Resources
to take immediate steps for food protection
measures before the next monsoon.
Otherwise by the next monsoon, the entire
upper Assam is likely to be under water.

SHRI P.C. THOMAS (Muvattupuzhay):
Sir, the Hindustan Newsprint Ltd., is a
newsprintfactoryin Keralaworkingin Vellode.
It is working very well and making profit. |
undersand for the last two or three years,
very good profit has been made. This year
also it is going towards high profit. But the
labourers there are now perturbed as there
is a news in the Press that this company is
going to be given to some private agency as
the Hindustan Paper Corporation (HPC) as
such is at a loss. This is only one of the
subsidiaries of HPC. But this has got
independent entity with the separate
management and with a separate MD. |
would suggest and pray that it should not be
givento the private sector as such. Any kind
of disinvestment against the policy, | would
submit, will be very dangerous. This profit-
making public undertaking should not be
disturbed at any time.

SHRI MRUTYUNJAYA NAYAK:
(Phulbani): Sir, India has displayed an
important role in the socio-economic and
political life of the international organisation.
It has exhibited significant contribution to
discharge serious responsibility to achieve
the cause of international peace. India as a
permanent member and chairman of Non-
Aligned Movement which it headed as
president of the Security council for two
times, has been very genuine and worthy to

**Expunged as ordered by the Chair.
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become a permanent member ofthe Security
Council. This august House should
unanimouly pass a resolution to uphold and
acclaim our genuine demand in this regard.

SHRIRUPCHAND PAL (Hooghly): For
some time now, this Government has beenr.
systematically and concertedly moving
towards dismantling and weakening the public
sector. Now a shocking piece of news has
come out in a section of the Press about the
engineering giants in the public sector, the
Bharat Electricals Ltd. There is a move to
take over this BHEL by multinational
company, GEC AlsthomNV. Thisisgoingon
for quite some time now. Once there was an
attempt to compel them to commercially
porro~ from nternational money market
which nas weakened them. Ultimately there
was disinvestment and this has further
accelerated the process of weakening. Now
the most shocking part of it is ithat they are
attempting 10 hand 1t over and negotiations
are going on to sell it out to a mutti-national
company GEC AlsthomNV. The hen. Minister
1s present. He should respond to this
disturbing news that has come out and
clarity.(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): | have given notice for two days.
He mentioned about Hindustan Paper Mills.
BHEL 1s one of the purchase stories in India
and it 1s one of the biggest organisations in
the public sector. It should not be handed
over to multi-national companies. We are
now succeeding in competing with
internaticnal organisations and we are getting
tenders and orders from not only this country
ibut outside also. it BHEL is handed overto
the multi-nationals, then we must understand
thatwe are handing overto the multi-nationais
the entire economic structure of our country.
The hon. Minister promised that he will
respond. He will assure that it will not hapen.
Lethimrespondtothe House and assurethe
House that it will not happen. Let him

answer.(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF HEAVY INDUSTRY AND DEPARTMENT
OF PUBLIC ENTERPRISES (SHRI P.K.
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THUNGAN): It is absolutely wrong charge
thatwe are going to hand over BHEL to muiti-
nationals. It is absolutely wrong charge. |
would like to assure the hon. Member that at
the moment we do not have any proposai to
hand over or make such negotiations with
multi-nationals. Of course, we will certainly
keep the interests of BHEL uppermost. We
will keep the interest of the country
uppermost. Of course, we need investment
from some investors. There is no dispute in
that. Butthe charge that we are goingto hand
over BHEL is a wrong change.

SHRI AJOY MUKHOPADYAY
(Krishngar): It is reported in the Press that
the United States of America and the
European Community have entere into a
secrel agreement 10 work together in the
Uruguay Round 1o press some countries
including India so that they fali in line with
their joint demands and open their markets
1o the US Banks, insurance companies and
security tunds. But it is a very serious matter
of national interest In fact, such a move is
against the sovereignty of this country So, |
would request the Government to respond
immediately and 1o cianfy the whoie matter
to remove the contusion.

[Translation)

SHRIHARADHAN ROY (Asansol). Sir,
wa have drawn the attention of the
Governiment 1n this House towards the
Ranigan) Cocal mines time and again
(Interruptions). Uncertain mining is going on
there which has created danger.
Consequently, residentsin46 ruralandurban
areas have been issued notice to vacate the
area. (interruptions) Bungling of crores of
rupees is going on there. (/nterruptions)

13.00 hrs.

Mr. Deputy Speaker, Sir, on 17.9.92, a
mine caved in Madhusudanpur colliery in
Kajora area, andthis accident resultedinthe
death of one labourer and two others were
seriously injured. Later on the land caved in
every where around Madhusudanpur village
which resulted in cracks in many houses in
Bawdipara, Santalpara areas etc. The
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adjourning villages were also affected, land

caved in and cracks developed in many
houses in Dangajpara, Kajora and
Bhangipara etc. The agricutural land has
cavedinfrom 210 40feet. To rehabilitate the
residents of Madhusudanpur village, the
jhuggies (hutments) have been constructed
but as there is no arrangement of water and
electricity nobody has shifted there and
everybody is living in those dangerous
houses, where any mishap can occur any
time. Instead of solving their problems the
Governmentis making afun of those pecple.
The hon. Minister says that he is ready to
give fundsto the Government of West Bengal
but the State Government is not ready o
take the amount, which is obviously wrong.
The West Bengal Government says that itis
the responsibility of the Central Government
and therefore the latter should shoulder
it.People are being killed in these mishaps
daily andtheirlife is in danger butthe Central
Government is doing nothing ¥ no proper
arrangements are made bty thd Central
Crovernment, mining of coal witl be stopped.
Like wise, in the name of sand stowing,
bungling of crores of rupees is going on
there; but actually the work is not being done
. due to which the mines are caving in and
other such accidents take place.

The Government should pay attention
to ali such things and action should be taken
against the guilty persons.(/nterruptions)

[English)

MR. DEPUTY SPEAKER: It will not go
on record.

(Interruptions)*

[ Fraaslation

SHRI KRISHAN DUTT SULTANPURI
(Shimia): Mr. Deputy Speaker, Sir, | would.
like to draw the attention of the Government
towards the sever problems of the farmers of
Himachal Pradesh. Sir, the support prices of

“apple had already been withdrawn in
Hirnachal Pradesh and today the crop of
potato is also rooting and there is nobody to
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purchaseit. Inthevillages in my constituency,
like Jubbel, Kotkhai, Rohdu etc. the farmers
grow the seeds of potato but their crops is
rottings. The farmers have spent thousands
of crores to grow and to bring this crop in the
marketbuttoday, it is not being purchased at
any cost.

Sir, my submission to the Government
is that if the Himachal Government can not
give support price to the potato and ginger
growers thenthe Central Government should
entend a helping hand so that the farmers
can recover the loss, otherwise they will not
be abieto survive. Therefore, the Governmant
should pay attention to itimmediately so that
the problems of the farmers can be solved.

SHRI LAKSHMI NARAIN MANI
TRIPATHI: (Kaiserganj): Mr. Deputy-
Speaker, Sir, Iwould like to draw the attention
of the Government through you, towards the
problems of the farmers of Uttar Pradesh.
The licences of sugar mills in Uttar Pradesh
are lying pending with the Central
Govsrament due to which the sugarcane
crop of the farmers is not being crushed. The
hon. Prime Minister had assured to give
licenceto 17 sugar mills in Uttar Pradesh, but
no decision in this regard has been taken as
yet.

S, inChilwariadistrict - Bahraich licence
had been issued by the Central Government
to set up a sugar mill in co-operative sactor,
named as Kisan Sahkari Sugar Mill. The land
was also purchased to set up the sugar mill.
But due to lack of funds, the Government
decided to set up this sugar mill in private
sector and it was handed over to private
entrepreneur. But the said mill which is
proposed to be set up in the private sector
has not been issued licence so tar.

The setting up of the mill has come to a
stand stil as the letter of intent has not yet
beenissued. The tarmers ot Bahraichdistrict

are primarily engaged in growing sugarcane
only. The crushing of sugarcane is a major
problem for them. Either the sugarcane
withers and dries up in the fields or they are
compelled to sell their sugarcane at cheap
rates to the private crushers.

*Not recorded.
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| seriously demand from the Central
Government that arrangements should be
made to issue immediately a licence and
letter of intent to set up the proposed Kisan
Sahkari Sugar Mill in Chilwaria in district
Bahraich.

Besides, | would like to submit that the
hon. Prime Minister should immediately take
a decision in regard to hononring the
assurancetogive licences for 17 sugar mills.

[English)

SHRI SYED SHAHABUDDIN
(Kishanganj): Mr. Deputy-Speaker, Sir, |
thank you for permitting me to apprise the
House ofthe situation on Bosnia-Herzegovina
which has been in the news for the last six
months. Butthe tragedy has now reached an
unprecedented proportion. The media inthe
West has commented that unless firm
international actionistakenimmediately and
effectively, with the winter setting in and the
peoplefacing a huge shortage of food, drugs
and other essential material - where more
than alakhandfifty thousand people hadlost
their lives in the civil war perhaps a million
may lose their lives on account of these
shortages. That will be the tragedy cf the
centuary. Nowthe Silence of the international
community is ratheramazing. There is a Civil
War Situation. A neighbouring country has
vitually attacked the republic of Bosnia-
Herzegovina, occupied parts of it and is
giving full support to the rebel elements in
thatterritory. It is the duty of the internatiohal
community to protect the sovereignty and
territorialintegrity of Bosnia-Herzegovinaand
to that I notice that India has taken charge of
the presidency of the Security Council and
therefore a great responsibility lies on our
shoulders. | appeal to the Government of
India to discharge its responsibility to see to
it that firm international action is taken to
punish the republic of Serbia to protect not
only the sovereignty and territorial integrity
of Bosnia-Herzegovina, but also to provide
immediate and necessary much needed
relief for the people of Bosnia-Herzegovina.

MR. DEPUTY SPEAKER: Mr.
Devegowda, the rule is that such of those
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people who come to the office and give
notice, their names are being listed here. |

have called out all those persons’ names
listed here.

SHRI H.D. DEVEGOWDA (Hassan): |
do not want to quarrel with the chair. | went
to the hon. Speaker on Friday morning and
requested him that | have given calling
attention motion and it has not come in ballot
andagain I have given notice under Rule 377
and that too not come in ballot. | have come
here only to do my little job for my people.
That is all.

MR. DEPUTY SPEAKER: It is true,
normally Zero Hour is expected to come to
an end at one o’ clock.

SHRIH.D. DEVEGOWDA: I went tothe
hon. Speaker on Friday....

MR. DEPUTY SPEAKER: What is your
point? Ar, ‘how we are deviating.

SHRI H.D. DEVEGOWDA: Your
goodself aiso know this matter; there is no
fund in unnecessarily wasting the time of the
House.

The virginia tobacco growers in
Karnataka, that is in five districts of Mysore,
Hassan, Coorg, Chickmagalur, Shsimoga
districts are in great difficulties. They have
produced about 30 million kilograms of
tobacco and the ceiling limit fixed for
Karnataka is 20 million kilograms. At the
same time, the ceiling limit fixed for Andhra
Pradesh is 130 million kilograms.

Last year, about 50 authorised buyers
were participated in the auction and the
growers got a price of Rs. 42 per kilogram
and this year even after two months; delay
not more than four to five buyers have come
forward to participate in the auction yard.
Last year, USSR and Brazil were the main
buyers. Dueto certain political development,
they are not in a position to buy unless some
credit facilities are made available. Taking
advantage of this situation, clandestire
operationis going on and withthe connivance
of the lower level employees of the Tobacco
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Board. The buyers are purchasing the
obacco at Rs. 18 to Rs. 20 per kilogram
utside the auction yard which is notgoingto
fetch even 50 per cent of the actual cost of
cultivation to the growers.

Shri Kurien is here. | have written a
letter; he has also responded to my letter.
But unfortunately nothing is being done. To
prevent this, the Tobacco Board must enter
the market;forthat at least Rs. 50 crore must
be made available as loan to Tobacco Board
by the Government of India. Secondly, at
least a loan of Rs. 50 crores must be given
to authorised buyers on bank guarantee, so
that they can participate in the auction.

About the cotton growers, yourgoodself
knows that firing took place and your party
also went there. | want only to mention one
or two points about it. Last year, first class
quality of cotton was sold at Rs. 1700 per
kilogram. This year, the same cotton is not

“even sold for Rs. 1000 per kilogram. The
traders are taking advantage of the situation
in collecting 15 per cent to 20 per cent
commission and in some cases, the growers
are selling for distress sale and they are
receiving only ten per cent of the value of the
sale and ninety per cent of the sale value is
to be collected after the Textile Mills pay the
amounttothe traders. At leastten lakh bales
of cotton must be permitted to export without
any delay as the production is more than 45
lakh bales than the intemal consumption by
the Textile Mills in the country.

Secondly, the Cotton Corporation of
India must be made to purchase at least ten
lakh bales to save the cotton growers from
this misery. They are only a silent spectators
andthey are not doing anything even though
there is a big market in Kottur. There was an
agitation by the tarmers; two deaths took
place on account of police firing in Kottur in
Karnataka. A tense situation is prevailing
even now in Karnataka.

So, | demand that the Government of
Indiamusttake early stepsto savethe cotton
andtobacco growers; [ request themto allow
export of cotton and the money must be
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made available for the farmers. Thank you
very much, Sir.

13.10 1/2 hrs.
MESSAGE FROM RAJYA SABHA
[English]

SECRETARY-GENERAL: Sir, I have to
report the following massage received from
the Secretary-General of Rajya Sabha:-

“In accordance withthe provisions
of rule 111 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha, |
amdirected to enclose a copy of
the SAARC Convention
(Suppression of Terrorism) Bill,
1992, which has been passed by
the Rajya Sabha atits sitting held
on the 26th November, 1992”

13.10 3/4 hrs.

SAARC CONVENTION (SUPPRESSION
OF TERRORISM) BILL, 1992.

As passed by Rajya Sabha
[English)
SECRETARY-GENERAL: Sir, | lay on
the Table the SAARC Convention
(Suppression of Terrorism) Bill, 1992, as

passed by Rajya Sabha on the 26th
November, 1992.

13.11 hrs.

STATEMENT BY MINISTER
Enhancement of Assistances to Artiste
and Voluntary Agencies in the Field of

Performing Arts.
[English}

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
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ust 15%
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): On behalf of
Shri Arjun Singh | make the following
statement. ’

There have been request and suggestion
honourable members and the artistic
community to enhance the quantum of
scholarship and fellowship awards being
given under various schemes being
administered by the Department of Culture.
Ithas alsobeenfeltthatthe assistance being
provided to artists in indigent circumstances
needs tobe enhanced. Further,toencourage
voluntary agencies, it has been suggested
that the grants in the field of performing arts
be made more liberal.

The matter has been engaging the
attention of the Government and | am happy
to announce that the quantum of various
awards has beenincreased. The quantumof
grants in the field of performing arts to
voluntary agencies has alsobeenenhanced.

The details are as follows:-

The amounts of Scholarship, Junior
Fellowship, Senior Fellowship and Emeritus
Fellowship have been increased from Rs.
600/-, Rs. 900/-, Rs. 1800/- and Rs. 3000/-
to Rs. 1000/-, Rs. 1500/- Rs. 3000/- and Rs.
5000/- per month, respectively. In the case
of Emeritus Fellows, they would also be
given an incidental grant of Rs. 10,000/- per
annum.

For assisting the voluntary agencies,
the salary grants to Gurus and Artistes have
been increasedfromRs. 1500/- andRs. 750/
- to Rs. 2000/- and Rs. 1500/- per month,
respectively. Assistance in producing plays,
dance-drama etc. to voluntary agencies has
been increased from Rs. 25,000/- or Rs.
40,000/- to Rs.50,000/- per production.

13.11 /2 hrs.
INTEREST ON DELAYED PAYMENTS

TO SMALL SCALE AND ANCILLARY
INDUSTRIAL UNDERTAKINGS BILL *

[English)
THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES ANC
AGRO AND RURAL INDUSTRIES) (PROF.
P.J. KURIEN): | beg to move for leave to
introduce aBillto provide forand regulate the
payment of interest on delayed payments to
small scale and ancillary industrial
undertakings and for matters connected
therewith or incidental thereto.

MR.DEPUTY SPEAKER: The question

“That leave be granted to
introduce a Bill to provide for an
regulate the payment of interest
on delayed payments to small
scale and ancillary industrial
undertakings and for matters
connectedtherewith or Incidental
thereto”.

The motion was adopted.

PROF. P.J. KURIEN: | introduce the
Bilr*

13.12 hrs.

EXPLANATORY STATEMENT GIVING
REASONS FOR IMMEDIATE
LEGISLATION BY THE INTEREST ON
DELAYED PAYMENTS TO SMALL
SCALE AND ANCILLARY INDUSTRIAL
UNDERTAKINGS ORDINANCE.

[English]

THE MINISTER €5 STATc IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIES AND
AGRO AND RURAL INDUSTRIES) (PROF.
P.J. KURIEN): | beg to lay on the Table an
explanatory statement (Hindi and English
versions) giving reasons for immediate
legislation by the Interest on Delayed

*Published in Gazette of India, Extraordinary, Part ll, Section 2, dated-30-11-92
**Introdiiced with the reccomendation of the President.
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13.13 hrs.

NATIONAL THERMAL POWER
CORPORATION LIMITED, THE
NATIONAL HYDROELECTRIC POWER
CORPORATION LIMITED AND THE
NORTH-EASTERN ELECTRIC POWER
CORPORATION LIMITED (ACQUISITION
AND TRANSFER OF POWER
TRANSMISSION SYSTEMS) BILL®

[English)

THE MINISTER OF STATE OF THE
MINISTRY OF POWER (SHRI KALP NATH
RAI): | beg to move for leave to introduce a
Bill to provide in the public interest for the
acquisition and transfer of the power
transmission systems of three companies
and the night, title and interest of those
companiesin the powertransmission system
situatedin different parts of India, with a view
to developing the National Power Grid to
ensure transmission of power, within and
across the different regions of India, on a
more scientific, efficient and economic basis
and for mattters connected therewith or
incidental thereto.

MR.DEPUTY SPEAKER: The question
is:

“That leave be granted to
introduce a Bill to provide in the
public interest for the acquisition
and transfer of the power
transmission systems of three
companies and the right, title
and interest of those companies
inthe powertransmission system
situatedindifferent parts of India,
with a view to developing the
National Power Grid to ensure
transmission of power, within and
across the different regions of
India, on a more scientific,
efficientand economic basis and
formatters connected therewith
or incidental thereto™.

The motion was adopted
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SHRI KALP NATH RAL: I introduce the
Bill

13.13 1/2 hrs.

DELHI DEVELOPMENT (AMENDMENT)
BILL®

[English)

THE MINISTER OF URBAN
DEVELOPMENT (SHRIMATI SHEILA
KAUL): I beg to move for leave to introduce
aBillfurtherto amendthe Delhi Development
Act, 1957.

MR. DEPUTY SPEAKER: The question

“That leave be granted to
introduce a Bili further to amend
the Delhi Development Act,
1957".

The motion was adopted.

SHRIMATI SHEILA KAUL: | introduce
the Bill.

13.14 hrs.

EXPLANATORY STATEMENT
GIVING REASONS FOR IMMEDIATE
LEGISTATION BY THE DELH!
DEVELOPMENT (AMENDMENT)
ORDINANCE

[English]

THE MINISTER OF URBAN
DEVELOPMENT (SHRIMATI SHEILA
KAUL): Sir, | beg to lay on the Table an
explanatory statement (Hindi and English
versions) giving reasons for immediate
legislation by the Delhi Development

*Published in Gazette of India, Extraordinary Part-ll Section I dt. 30.11.1992.
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13.15 hrs

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL"

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): Sir, | beg to move for leave to
introduce a Bill further to amend the
Representation of the People Act, 1950

MR. DEPUTY SPEAKER: The question
is:

“Thatleave begrantedtointroduce
a Bill further to amend the
Representation ofthe People Act,
1950.”

The motion was adopted.

SHRIH.R. BHARDWAJ: lintroduce the
Bill.

13.15 1/2 hrs.

INDUSTRIAL FINANCE CORPORATION
(TRANSFER OF UNDERTAKING AND
REPEAL)BILL"

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI! DALBIR
SINGH): Sir, | beg to move for leave to
introduce a Billto provide forthe transferand
vesting of the undertaking of the Industrial
Finance Corporation of India to and in the
company to be formed and registered as a
Company under the Companies Act, 1956,
and for matters connected therewith or
incidental thereto and also to repeal the
Industrial Finance Comporation Act, 1948.
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MR. DEPUTY SPEAKER: The question

“That leave be granted to
introduce a Bill to provide for the
transfer and vesting of the
undertaking of the Industrial
Finance Corporation of India to
andinthe company to be formed
and registered as a Company
underthe Companies Act, 1956,
and for matters connected
therewith or incidental thereto
and also to repeal the Industrial
Finance Corporation Act, 1948.”

The motion was adopted

SHRI DALBIR SINGH: | introduce the
Bill.**

13.16 hrs.

EXPLANATORY STATEMENT GIVING
REASONS FOR IMMEDIATE
LECGISLATION BY THE INDUSTRIAL
FINANCE CORPORATION (TRANSFER
OF UNDERTAKINGS AND
REPEAL)ORDINANCE

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI DALBIR
SINGH): | beg to lay on the Table an
explanatory statement (Hindi and English
versions) giving reasons for immediate
legislation by the Industrial Finance
Corporation (Transter of Undentakings and
Repeal) Ordinance, 1992.

13.17 hrs.
PAPERS LAID ON THE TABLE

Notification under Indian Telegraph
Act. 1961

{English}
THE MINISTER OF STATE OF THE

*Published in Gazette of India, Extraordinary Part-ll Section {l at. 30.11.1992.
“*Introduced with the recommendation of the President.
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MINISTRY OF COMMUNICATIONS, (SHRI
RAJESH PILOT): I beg to lay on the Table a
copy of the Notification No. G.S.R. 730 (E)
(Hindi and English versions) published in
Gazette of Indiadatedthe 19th August, 1992
containing corrigendum (English version only)
to the Notification No. G.S.R. 587 (E)
published in Gazette of India dated the 10th
June, 1992 issued under section 7 of the
Indian Telegraph Act, 1961.

[Placedin Library. SeeNo. LT-2785/92]

13.17 1/2 hrs.

MATTERS UNDER RULE 377

(i Need to transfer Birsa
Madanin Rourkelato Birsa
Munda Statue Committee
presently in possession of
Rourkela Steel Plant

KUMARIFRIDATOPNO (Sundargarh):
Sir, | draw the attention of the Government
onthe future of the age-old rich culture ofthe
tribals aue to repaid industrialisation in the
tribai belt Industrialisation displaced
hundreds of tribal families attracting large
number of non-tribals for employment. This
hascausedadirectthreattothe very survival
ofiribal culture. Both the industries as well as
the State Governments have shown least
interest for the promotion and preservation
to tribal culture.

Birsa Munda Statue Committee,
Rourkela, a leading culture organisation of
the tribals, after installing a bronze statue of
BirsaMundaatRourkela, releasing his Postal
Stamp and getting the pertrait unveiledin the
Central Hall ot Parliament, is since last ten
years trying to set up ‘Birsa Munda Tribal

Cultural Centre’ onthe popularly-known ‘Birsa
Maidan’ now under the possession of
Rourkela Stesl! Plant. The Steel Authority of
Indiain 1991 has taken a decisionto transter
19.6 acre Birsa Maidan to Birsa Munda
Statue Committee only with the concurrence
of the State Government.

| appeal to the Central Government to
take a decision to directly transfer Birsa
Madan to Birsa Munda Statue Committee.

(i) Needto set up ‘Marathwada
Vikas Mandal’ early

[Translation]

SHRIMATI KESHARBAI SONAJI
KSHIRSAGAR (Beed): Mr. Deputy Speaker,
Sir, thereisaneedio setupthe ‘Marathwada
Vikas Mandal’ to maintain balanced
developmentin Maharashtra. Marathawada
is abackwardregion interms of development.
Sources of irrigation are very limited. There
is no national highway. The region alsolocks
in railway lines. it is therefore imperative to
set up a statutory development buard as
soon as possibie, so that development sould
be ensured in this region. The Maharashtra
Legislature has passed a resalution to this
effect and recommended setting up of this
development board. | would, now, like to
request the Union Government to set up
immediately the ‘Marathwada Vikas Mandal'.

(iil) Need to grant maximum
licences to Andhra Praaesh
for setting up Sugar
Indu§tries

[English]

SHR! R. SURENDER REDDY
(Warangal): Sir, Andhra Pradeshis presently
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having only 33 sugar factories with a daily
crushing capacity of 56,650 metric tonnes.
Althoughthereis vastpotentialforthe growth
of sugar industry in the State, the progress
has beentardy. The State has goodirrigation
potential with abudance of ground water
facilities. With the liberalised licensing pelicy
of the Government cf India, there has been
good response from enterpreneurs in the
State setting up new sugar factories in
potential areas. The State did not get a fair
share in the grant of intent in the earlier
years.

I, therefore, urge upon the Union
Government to consider favourably the
applications from the State and grant
maximum number of licences forthe State of
AndhraPradeshinview ofthevastcane area
andthe potentialthatthe State hasforacane
development.

I hope the Centre will take necessary
action in this regard.

fiv) Need for another office
regional Passport office at
Nadiad in Gujarat

DR. K.U. JESWANI (Kheda): Sir, there
iscnly cne rcg.onalpasspont office locatedin
Ahmedabad in Gujarat. On an average, it
received aboutcnelarbipasepert applications
per year. The stalf pattern ef the regiona!
passpert cilice has been just the same as
per 18E0 rules. Accercing'y, there is a very

huge backicg in the precessing of passport
applicaticns. Aocut30.8C0such epplications
are stii pend'n 3 ard e it cf dlficuities are
being faced by the periins who appled for
passpcris. Usually, it t3%es more than three
months tc issue cng passpeit. ltis hightime
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thatthe regional passport office is bifurcated.
As more than 60 per cent of the applications
are from the Kheda, Baroda and South
Gujaratdistricts, Nadiad would be the proper
placeto establish anotherbranch of regional
passport office.

I urge upon the Government to give a
serious consideration to this matter.

(v) Needtogivesubsidyto Uttar
Pradesh Government for
transporting foodgrains
under Public Distribution
Systemtohilly areas of Uttar
Pradash

[ Translation]

MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI (Garhwal): Mr.
Deputy speaker, Sir, the Food Corporation
of India supplies foodgrains to all the hilly
districtsfromthe godowns situated atvarious
railheads. These godowns are at present
located at Tanakpur, Haldwani, Ramnagar,
Kashipur, Kichha, Rishikesh, Dehradun and
Kotwara. The department of food of the
State Governmentlifts foodgrains fromthese
base-godowns to the internal godowns
situated in the hilly areas. From there, the
work of transporting the foodgrains to the
Fair Price Shops is done by the shopkeepers
themselves. The transportation expenses
cf foodgrains trom interior godowns to Fair
Price Shopsisbcrne by the consumers only.
The transportation charges of foodgrains
from the base-godowns to interior godowns
isberne bythe State Government as subsidy.
In this way, the cest at which foodgrains is
made available to the consumers becomes
costlier depending upon the distance of the
location of interior godowns from base
godowns.

The total area of eight hilly districts is



Ssquare kilometres andthe population
sixty lakhs which is far more than
| area and population of certain other hilly
tes. Besides the Central Government
indenified as many as 145 blocks under
the new Public Distribution System which
soveralmost all the hilly districts of the State.

8 objective of this system is to bring about
in consumer price throughout the
ntry. So for as the operation of this

- systemin the districts in plains of the State is
. concemed, the State Governmentisbearing
the transportation on charges of foodgrains

fobear thistransportationcharge forthe hilly
' regions. The Government should therefore,
| ry to provide transportation facility to the
 hilly districts of Uttar Pradesh on the lines of
 other hilly States.

(vi) Need for electronic telephone
facilities in Champahati, South
24 Paraganas, West Bengal and
bring it under calculate
telephone exchange

 [English]

-DR. ASIM BALA (Nabadwip): Sir,

| Champahati is an important place in the

| District of South 24 Paraganas of West

. Bengal and”it” is famous from different

. aspects. It is an important business centre
and several Central State and Governmen
officers are located here. ltisunder Calcutta
South Parliamentary constituency and only
24kilometres away from Calcutta. People of
this area are facing hardship inthe absence
of electronic telephone facilities.

I request the Minister of State for
Communicationto bringthis vital areaunder
Calcutta Telephone Exchange to improve
the telephone system there.

fromits own resources, butitis notpossible |
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(vil) Need to take Immediate steps to
protect the interests of migrant
workers from Orissa Working at
different sites at Ghaziabad, Uttar
Pradesh

SHRI K.P. SINGH DEO (Dhenkanal): |
would like to draw the attention of the
Government to the plight of the migrant
workers from QOrissa. A large number of
migrant workers from Orissa have been
working in Ghaziabad. They have been
lured away by some local contractors in
Balugaon areas in Orissa with the promise
that they would be given a higher amount of
wages than what they might be getting in
Orissa. As many as 35 people of the State
are working at several construction states in
Ghaziabad as migrant workers. They had
been told that they would be given food and
housing facilities apart fromlucrative wages.
Butitisregretable thatthey have been made
to work for more than 14 hours. Due to hard
work and due to want of proper diet they
have beenfalling ill. As aresult of theirillness
when they fail to go to work, they were
beaten mercilessly by the musclemen. As
the workers are living in a pathetic condition, .
they should be given immediate protection.

As such, Idemandthatthe Government

of India should intervene in the matter and
rescue these migrant workers forthwith.

(viii) Need for early construction of

Bagaha-Chhitauni Railway
Bridge, Bihar
[Translation)
SHRI HARI KEWAL PRASAD

(Salempur): Mr. Deputy speaker, Sir, |
would like to give a notice under Rule 377.
The ccrstruction  of Bagaha-Chhitauni
Railway bridge supposedtoconnecteastern
Uttar Pradesh and northern Bihar has been
under going for last 18 years. The
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construction work has not yet been
completed The Members of Pariament
have raised this issue on several occasions
during the session Even then adequate
funds are not available for this work The
development of this regions has been blocked
forwant of communication andtransportation
facilities

ltis, therefore, requestedthatthe Central
Government should take ate steps to
construct the Bagaha-Chhtauni Railway
bridge in the public interest

[Enghish)

MR DEPUTY SPEAKER The House
stands adjournedforlunch toreassemble at
14 30 hours

13.26 hrs.

The Lok Sabha then adjourned for Lunch
ull thity minutes past Fourteen of the
Clock

The Lok Sabha Reassembied after Lunch
at thirty-five minutes Past Fourteen of the
Clock

[MR DEPUTY SPEAKER n the Chaij
ADVOCATES (AMENDMENT) BILL
[English]

MR DEPUTY SPEAKER The House
now shalltake upfurther consideration ofthe
following motion moved by Shrnt HR
Bhardwaj on the 26th November, 1592
namely

That the Bill further to amend the
Advocates Act 1961 betaken into
consideration ”

Shrn Vijay Kumar Yadav to continue his
speech He is not there

Shri Syed Shahabuddin
SHRI

SYED  SHAHABUDIN
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(Kishanganj) Mr Deputy -Speaker, the Bill,
as it 1s before us, is uncontroversial and
broadly | notonly supportitbut alsowelcome
t But as | pointed out earlier, ! wish the
drafting was Iittle nor precise and accurate
It has already been pointed out buy senior
colleagues and | would lke to draw the
attention of the hon Law Ministerto the fact
that the standard of drafting in the law
Ministry 1s going down precanously Infact,
instead of curbing ltigation, perhaps It Is
giving nseto litigation inmany cases because
of the loose draftting There Is a loose
drafting in this Bill as well

1 would like to take this opportunity to
point out the need for some revamping of the
entire legal profession | think the way the
legal profession has been conceived,
promoted and estatlished in our country is
basedonan adversanalrole oftheadvocates
On the one hand we say, a lawyer is an
officer of the court, and on the other, we
always taken only the British Model before
us and have not given a thought to more
accurately defining the role of the lawyer in
the count, cutside the court and rterseinthe
profession For example, the cost and
credibility of the Itigation has gone up pnmanly
because of the well known fact that our
senior and established lawyers are charging
higher fees under the table much higher
than what is prescnbed Now that ieads to
the cost of justice going up and that also
leads to the denial of justice in many cases
There is a whiff of corruption in this august
profession |think the country will do well to
take note of that whip and take remedial
measuresintime There are forexample of
negative practice in various High Courts |
am sure, the hon Mmister understands
what s meant by negative practice, it means
that a certain lawyer 1s paid fees so that the
case does not go before a particular Bench
or a particular Judge and that is how the
money I1s earned | think these are things
which the legal profession should itself take
note and try to cure

Like other professions, the legal
profession must have an apprenticeship
system | think there used to be some
system like an Articled Clerk But today,
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from the word ‘go’ on the first day, when you
get a degree, you can go to the bar Council
anbd get yourself registered as a lawyer
without ary apprenticeship whatsoever. |
think sorm® system of apprenticeship must
be brought in. In the medical profession
there Is something called internship,
residency. and | don't think why we connot
have some sort of two-year or three-year
programmes of Articledship. Even amomg
the Charntered Accountancy, there is
Articledship. | think that ought to be
reintroduced.

| would like to point out to the hon.
Minister | am happy- that some power has
how been vested in the Bar Council to
examine the working of the law Facilities
invarious universities because from general
education nowtheflood hastaken overlegal
education just as ordinary Degree Colleges
are being opened right and left without any
planning whatsoever; exactly, in the same
way, Law Colleges are being opened
throughout the length and breath of the
country without any planning whatsoever. It
would amaze the hon. Minister if | let him
- know that | have a sign board of a Law
College in a part of the country just over a
couple of huts so and so college. Now, this
is happening; this has to be restricted. Ithink
in order to maintain the respectability of the
profession and its public status, there has to
be some planning of the legal education.
How many lawyers does this country finally
need? Andthere has to be some element of
control over the admission and over the
quality of education being provided in these
private Degree Colleges.

There was sometalk here aboutthe age
limit for entering the profession. Now, Shri
Lodha, my hon. colleague made the point
that the retired officers enter the profession,
If there is no retirement age for the lawyers
to retire from the profession, why should
therebe any limiton the date of entryintothe
profession? If alawyercan go on functioning
until he passes away, until he reaches the
age of 80to 85 then surely a person at the
age of 60 has every right to enter the legal
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professionifhe hasthe requisite qualification.
Thetwo things do not match. There hasto be
some sort of an age limit, if possible with
some retirement benefits for the legal
profession. That must be introduced as by
the profession itself.

Finally, | would like to make a point that
|am a lawyer by profession. | must confess
to this that the legal profession is also
responsible for the build up of arrearsinthe
courts.

| think, the reasons is, not only not
enough judges. | think one reasons for the
large scale litigations andcontinuedlitigation
is the fact that there is an overflow of the
number of lawyers who are prepared to ask
for adjournent and get another fee and yet
another fee. That way the case goes on. |
think suitable reform in this connection is
also necessary. The pile-up of the cases will
notgodown merely increasing the number of
judges and the number of Benches. | think
some inner discipline in the profession is
called for.

With these suggestions, which | have
taken the opportunity to present to the hon.
Law Minister, | thank you for giving me a
chance | support this Bill.

MR. DEPUTY SPEAKER: The time
allotted for the subject was only one hour.
Now it has taken one hour and thirty five
minutes. Therefore, the time at ourdisposal
is very short. So the subsequent speakers
may please be brief.

THEMINISTER OF PARLIAMENTARY
AFFAIRS (SHRI GHULAM NABI AZAD): |
think, we can ask the Minister to reply.

[Translation)

SHRI KAMLA MISHRA MADHUKAR
(Motihari): Mr. Deputy Speaker, Sir, the hon.
Minister has not been clear on some points
in the very objectives of the Billthathas been
introduced by him. | would like to relate a
brief story about the lawyers. | have a
personal experience inthis regard. A certain
personwas arrestedin court of Uttar Pradesh
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personwas arrestedin court of Uttar Pradesh
under the Arms Act and was put under
custody. On investigating on it was
discovered that a particular lawyer had
much access to the judge who was hearing
the case. The said Judge took bribe thought
the lawyerand ultimately releasedthe person
under custody on bail, | am relating the fact
that | saw with my own eyes. This incident
occurred in Meerut. such things are taking
place these days.

Junior lawyers are now leading a very
miserable life, cliants do not pay fees to
them. After day's hard labour they  return
home in the evening empty handed. What is
being done for their welfare by the
Government. Is the Government thinking of
providing them some minimum facilties?
They are facing numerous hardships. Does
the Government propose to provide them
some allowances? There is also a proposal
to introduce a welfare programme for them,
but how can it be implemented. How is it
possible to implement the scheme without
funds? The Govemment should, therefore
constitute a fund so that the Junior lawyers
who are poor and miserable may be in a
position to meet the minimum needs of their
life. These days Government service is not
available nor are there employment
opportunities in private companies. Since
they do not get any employment after
completion of B.A. and M.A. they are forced
to callto the bar. The helpless poor fall prey
of theirgrip. Now itis the responsibility of the
Government to look into it.

The Government shouldimplementthe
decision of the Supreme Court regarding
reservation. ltis goodthat the entrance fees
in respect of the lawyers belonging to
Scheduled Castes have been reduced. We
also do support it, but Govemment should
also ensure that the benefit of special
reservation are availed of by people beloging
to Scheduled Castes. | would also like to
know whether the Government proposes to
increase the faciltiesforthe people belonging
toreserved categories sothalthere couldbe
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further reduction in their admission and
enrolimentfees. The provisions of reservation
should be put to practice. il necessary, the
Government should constitute separate
fund for this purpose.

There are many instance where the
financially well off lawyers have links with
particular Magistrates. They take bribe. | do
not intend to cast any aspersion on the
Ministry of Law. | am simply relating the
facts what | saw with my own eyes. This
corrupts the Judiciary and increase the
hardship of general public and the poor. This
is also ultimately responsible forthe increase
inthe number of litigations. Syed Shahbuddin
has rightly said that & is due to lawyers that
the dates of cases are extended. This weight
heavily upon the poor. The Government
taks of making the lawyers’ profession a
judicioys one and also aims at arousing a
consciousness among the people to be law
abiding. But it should consider the points as
to how it is possible? When the judiciary is
in the worst State and where bribing has
become the order of the day, how is it
possible to think of welfare of the public.

lamnotaware whetherthere have been
any consultations on this point with the .
Democratic Lawyers Association or the Bar
Assoclations. Actually, the Government
should have introduced a comprahensive
Bill sothat all the main points would have
been incorporated in it. Provision should be
made so that the junior lawyers may aiso
avail themselves of all facllities. The
Government should put a check oncorruption
in the judiciary as also on the bribe in which
lawyers are involved. Similarly, the
Government should have made a provision
in this Bill. its benefits should be enjoyed by
the Juniorlawyers belongingtothe reserved
category. No doubt, the objective of this Bill
is good but &t will not be achieved in the
manner the Govemment is trying. The
Govermnment will have to bring afresh Bill or
# will have to resort to amendment in the
Bill,, The Government should have brought
forward a comprehensive Bill once and for
all. We would not have been hesitant in
supporting the Billhadthe Govemmenttaken
all these points into consideration.
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SHRI PAWAN KUMAR BANSAL
(Chandigarh): Mr. Deputy -Speaker, Sir,
one very outstanding feature of this amending
Billis that it seeks to impart real meaning to
the democratic working of the State Bar
Councils.

It is a human tendency that any one to
us who comes to occupy a particular office
may at times not like to vacate the same.
That has been the observation of all of us as
far as the working of the State Bar Council
is concerned. Now the amendment which
the hon. Minister has brought is that election
should ordinarily be held within a period of
five years. The Bar Council of India may
extend that period for six months, If still the
State Bar Council fails to hold elections
within that period the Bar Council of India
would suspend, would put an endto the life
of the State Bar Council and a special
Committee would come into existence, which
would be charged with the responsibility of
holding the elections. | think, this is a very
statutory provisions which deserves outright
approval because this would make it
mandatory for the sitting members of the
*State Bar Councll to ensure that elections
are held in time.

| would like to bring to the notice of the
hon. Minister that | am sure he is aware of
it otherwise and as | learn this Bill was
drafted earlier-it may not be encompassing
within its scope many other things which we
have experienced with the passage of time.
Ithink, there is a need to lay down as to what
procedure really has to be followed as far as
electionstothe BarCouncils are concemed.
Inthe past we saw is that the systems of
collecting the ballot papers personally or
getting them posted leads to many
malpractices. It should be made mandatory.
May be it means little more expense. You are
enhancing the amount of Membership fee
and. | suppose, the State Bar Council should
be abletobearthat. Theycanseek assistance
fromthe Universities; fromthe electoral staft
of the State Concerned. But it should be
ensured thatthe elections are held strictly by
secret ballots conducted, may be at the
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District headquarters or even at the Tehsil
headquarters, where the practising
advocates should be able to participate in
the elections. And only then, we would have
democracy in the spirit of the word.

When |talk of the Bar Councils, there is
one point which | would like to mention. |
have some sort of areservation aboutit. The
provision seems to be good as such. Thatis,
it has to be the objective of the Bar Councils
to ensure the growth of the Bar Associations
fortaking up certain programmes relating to
the welfare of the advocates. On the face of
it, it is a very goods provision because the
BarCouncil andthe Bar Associations shouid
be charged with that responsibility. it should
primarily be the responsibility of these
organisations to ensure that new entrants to
the profession come to the profession with
honourandstayinthe profession with honour.
But, | suppose, again this could lead to the
development of some sort of atendency on
the part of the State Bar Council to interfere
withthe working of the Bar Association atthe
High Count, the Bar Association at the -
District level and the Bar Association at the
Mofussil Courts. What would happen is that
whereas underthe present paractice, these
BarAssociations are completely independent
entitled now there could be some sort of in-
roads into their functioning. This we have to
scrupulously check. And | think, this can be
done by making some amendment may be
notinthe Actbut this could possible be done
by making some amendments in the rules
which can be framed with to time.

Sir, one very important function which
the State Bar Council andthe Bar Council of
India are charged with is dealing with the
cases relatingtothe disciplinary proceedings.
Andforthat also, | feel that it is time for us to
give afreshlookto the rules relatingtothose
matters and some more elaborateguidelines
have 1o be provided so that people who are
guilty of violating the legal professionalethics
do not go scot free. But at the same time
this should not become a tool in the hands
of some wilyclients alsoto harassthe lawyers,
may be after the result of a particular case.
And because of the bell Sir, | would not like
to dwell on this., | would conclude this part
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here.

Very briefly | would like to refer to one or
two things. 1 know the hon, Minister took a
step long back to work out a scheme like
Benevolent Fund forthe advocates and may
be resource constraints have somehow put
itin the cold storage for the time Being, But,
| think, there are certain other very small
measures not necessarily to be taken up by
the Ministry of Law but nevertheless which
would be the function of the Government. In
this connection, | would like to mention that
todaythe Government isencouraging people
who take to self employment oriented jobs
andtodaythe emphasisis not on Government
jobs buton creating opportunities for people
to have some sort of an income. Anditis in
that category, that the lawyers would fall. To
begin with, when a person enters the
profession, some sort of loan without any
collateral security should be given to himfor
building up alibrary and for buying a vehicle.
| would like to say one very important thing
and it is not merely concerned with this
Ministry butitus nevertheless veryimportant
that the category of lawyers should be
included in the special category for the grant
of telephones. There are many professions
which come in this category. And there is no
reason to deny this one simple facility to the
lawyer because each lawyer requires a
telephone. Itis not something like a luxury to
him. Itis a necessityforhimto do his job more
efficiently because clients have tocontact by
him. There is no denying the fact that a
lawyer is not just a professional; a lawyeris
an important part of our society he is an
important part of our judicial system. He is
as much an Officer of the Court as a Judicial
Officer himself. Therefore, we have got to
ensure that these basic things are given to
himandit would helpthe lawyertodischarge
his duties well. And | suppose itbecomesthe
responsibility of the State to cater to these.

Toconclude Iwould very briefly referto
one remark which Mr. Lodha made the other
day while initiating the debate. When he
talked about certain things relating to
appointment of Government lawyers, we
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cannot lose sight of the fact that the
relationship between the lagwyers and the
clients Isthat of mutualfaith andis apersonal
relationship. We may ask Government for
certain benefits but | think we transgress that
limit when we ask the Governmenttoensure
that it follows a particular policy oraparticular
guideline to distribute work. | suppose that it
is just the responsibility of any Government,
any Department anywhere to engage any
lawyer they feel like. When you talk of the
legal aid, yes and when you want to involve
lawyers in Lok Adalat, yes. That is where the
BarAssociations andthe Bar Council should
come forth. But when you went to enforce
upon the Government as to how they should
pick up their lawyers, | think we transgress
our jurisdiction and we should keep away
from that.

Finally Iwould only lay emphasis onone
thing. There was athoughtaboutthe duration
of the law course. A serious thought was
being given to it that it should a five year
course but and since something went away
somewhere. And | suppose there are one o
two places which have five year course and
the others have three year course course. |
think differentbranches of law are becoming
very complicated. For instance, even a
service matter, service jurisprudence is
becoming so complicated now. And there
are many other branches, Mercantile Law
and other branches are coming up. It is
imperative that we introduce a five year
course and that would also save the student
of one yearbecause after 10+2+3+he does
the graduation and thereafter spending
another three years for law means that he
spents one year extra. if a student after
taking plus two examinations if he were to
go in for a five year course, that would be
ideal because he would start learning some
lessons in law right atthat stage. This is not
a very simple question. It would need a lot of
consultations. But | think, some sort of
consultations, discussions on this should
start.

| am sorry, | am using the words o
conclude’ again and again. | would now
really conclude by saying one more thing.
When we say that Bar Council should have
aright to visit the Universities, they speuid
also have aright to send representatives to
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the senates of the Universities. This should
also be explored because their presence on
thesenates of the Universities would provide
them right opportunity to participate in the
discussion, as far as the matter concemning
law and the study of law are concerned.

15.00 hrs.
[Translation)

SHRI RAJENDRA KUMAR SHARMA
(Rampur): Mr. Deputy Speaker, Sir, thank
you. Sir, before expressing my views on
Advocates Amendment Bill, | think it
necessary to express my views on judiciary.
Sir, hon Minister has been a reputed
advocate himself and the State of judiciary
prevailing in the country today is not hidden
from any body and if corrective measures
were not taken in time, people would lose
confidence in judiciary.

Tens of thousands of cases are lying
pending in the High Court of Uttar Pradesh
today and they are not decided for year
_together. Asthe sayinggoes, “Justice delayed
is justice denied” so, the more the justice is
delayed the more it will not be dispensed. In
fact, no one is getting fair justice under the
present judiciary system. Justice is done in
favour of those who have money, which is
most unfortunate. The poor for whom we
raise here are suffering as they are not
getting justice. None is there 1o hear this
grievance.

There havetalks of Adalats. Iwould like
the hon. Ministerto streamline the functioning
of Lok Adalats and make an amendment in
this Bill so that more and more people may
benefit from it and may get cheap and free
justice. Sir, the amendment made in the Bill
all welcome and the fees of advocates,
which has been raised from Rs. 2.50 10 Rs.
700, is also welcome. But | would like to
krnow from the hon. Minister whether the
funds _available with our Bar Councils maydo
any welfare of the advocates. We have a
social welfare scheme foradvocates butthe
fund is so megre that no social welfare
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scheme can be launched for our advocates.
I'would like to request the hon. Minister to
make available grants from the State or
Central Governments forthese funds sothat
more money is available with them. Today
advocates are in dire need of proper sitting
arrangements and chambers. One can see
the plight of clvents in courts, there is no
sitting arrangement for them while it is they
who pay hefty fee to State Government. The
Bar Council should be responsible for all
these things and it should be our duty to
strengthen the Bar Councilto agreat extent.

Sir, a provision has been made for
conducting the meetings of the Bar Councils
at other places instead of-the places where
High Courts are located. | would like to
submittothe hon. Ministerthatitis necessary
to conduct meetings at other places. Of
course, if there meetings are conducted at
the districts of that particular state, it is
certainly a welcome step.

Sir, the members of our bar Councils
would go to universities and carry out
inspection of libraries which are not required
there. | would like to say it very clearly that
these libraries are required in district courts.
Are rich libraries really available to our
advocates there? This matter needs urgent
attention.

Sir, at the same time, | would like to
submit that a Bill in connection with the
appointments had been introduced at the
time of when Shri V.P. Singh was in power. |
All the politics being played in the
appointments of Judges of High Courts and
Supreme Courts has to be stopped. The
main reasons forfalling standard of judiciary
is this that while making appointment we
take decision keeping in view our political
interests. The Bill should be re-introduced in
this House in order to think over all these
aspects.

Sir, Iwould like to submit that the Lokpal
Bill should be passed as soon as possible
and all the officers of the Chief Minister and
the Prime Minister etc. should be brought
under its purview so that the cerruption in
public life is checked and strict action taken.
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Unless strict action is taken againstchecking
corruption, it cannot be checked.

1 would like to make more point. When
one becomes advocate and gets oneself
registered, one cannot practice in the courts
the Excise Commissioner and in the Family
Count. Therefore it is my submission that
Section 30 should be applied and no
advocate should be allowedto practise in all
courts after registration. The hon. Minister
should pay attention to it.

Sir, the most serious today is that the
gap between advocates and judiciary
continue to be widened. It should be the role
of our State Bar Council that it may pay
attention to it. Advocate go on strike for a
couple of months and stage dhamas. With
the result, poor clients have to suffer. They
don'tget justice and have to face difficulties.
There is need to pay attention to it as well.

Similarlythe seniorJudges of Highcourts
and Supreme Court, including the Chief
Justice, should not practise after their
retirement. They can give advice sitting in
their private chamber, butitdoes notbehove
of themto present themselves physically in
courts because in that case it becomes very
difficult for the judges, who have been their
subordinates, to deliver Judgement. It is
contrary to the spirit of justice. Attention
should be paid to this fact.

15.37 hrs.
[SHRI SHARAD DIGHE in the Chait]

| would like to make one more point.
Wheneverany Governmentcomesto power.
new panels of advocates are prepared and
empanelled advocates find themiseves in
trouble. In Supreme Court, High Court and
district courts panels are prepared on political
grounds. The advocates, who are on the
existing panels, are removed. There should
be some specific ground for this purpose.
BarCouncilshouldbe taken inthe Committee
that prepare panel. Panels not be made on
political considerations. The Govemnment
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Inthe end, lwould like to make one more
important point. Today judiciary is underfife.
Criminals are intimidating senior judges.
Such atmosphere should not be allowed to
emerge. The Government should give it
some thinking. To keep cases pending for
long periods of providing harmful.
Government should take necessary
corrective measures.

With these words, | expressing my
gratitutes and hope the hon. Minister would
pay attentionto my suggestions. Isupportall
the amendments that have be&n moved.

[English]

SHRI P.C. THOMAS (Muvattupuzha):
Sir, should the wearing of black coats and
black gowns by the lawyers continue? *shall
wae not change to Indian conditions? Should
we follow the old British or the European
method of continuing with that dress? Ithink
the advocates are being misled because of
this dress which they are wearing. Even in
hot summer, they have to wear the black
coat and tie. | think there must be a change.

Thisis aprofession whichis so noble but
which is so misunderstand nowadays. It is
because of various changes that havecome
inthe society as well as amongst the lawyers
and in their profession also.

Ithink this Act, which provides for giving
more powers to the Bar Councilin respect of
giving training or putting up libraries as well
as having somecontrol over universities and
for implementing the welfare schemes for
the lawyers, is a welcome step.This is
welcome step. But | would think that in the
drafting, as has already been stated, some
every serious changes must be thought of.
Of course, | know that it is not the new
Government which has actually drafted it.
The drafting should change, not only in this
lawbutin all our laws. Of course, we do make
legislations. But these laws, when they are
made, are so complicated that the normal
citizen is not able to understand them.

Ifind one serious anomaly in this. It may
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not be serious. But it may become very
ssrious. | would like to draw the attention of
the hon. Minister to this aspect. On page 2,
line 30 where the formation of the special
committee is stated, there is a mention that
asenior-most among the ex-officio members
shall be the Chairman. | think this has to be
made clear as to whether it is the seniority
in age, or seniority by profession or seniority
in ex-officio position which is taken into
account. Secondly | would also think that on
page 3 there must be a mention of some
limitation as to the exten! to which Bar
Council of India can prolong or can exceed
the time of this committee for conducting
elections.

With regard to the general aspects, |
would submit a few points, One thing is
about the India Judicial Service. This has
been stated by the Supreme Court and the
Supreme Court, in fact has given some
directions also with regardto the formulation
ot judicial service by 1.J.S. Ithinkthat must be
taken into very serious consideration.

With regard to court | want to say
something. Of course, this is not directly
coming under this Act. But court fee is
something where must be some reduction. {
think this has to be discussed in detail
because the litigants are finding it so difficult
to go courts for getting justice.

About the fees of advocate many things
have been stated and many hon. Members
have stated that lawyers are charging
enormous fee. But this is only true with
regardto a few lawyers who come tothe top
and who are supposed to be cream. There
are so many lawyers who do not get aproper
fee. For example | can say that in the Fee
Rules, for an injunction case-which may
prolong for days together for examination of
witnesses and the conduction ofthe case as
such-the fee which is provided under the
r:les is Rs. 50 even now, which I think is too
low. | think this has to be taken into
~onsideration and some reforms have to

ught in with regard to this aspect of the
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fees which can be charged by lawyers. Of
course, alimitmay be broughtin with regard
to some types of cases where the lawyers
are supposed to charge very heavily.

Imaysubmitone word with regardtothe
problems of the junior lawyers. Many have
already stated that junior lawyers who come
to the profession are finding it so ditficult to
exist. There may be some apprenticeship or
some training etc. But those who come to
the profession in the young age and those
who are trying to strive in this profession are
finding it very difficult because of the finar:cial
constraints. | think their problems must be
very seriously dealt with and the Central
Government must take a commission to
study the problems of these youngsters who
are coming large numbers to this profession.

There are often cases of misconduct
and there are cases where the profession
itself is let down by the competition which is
coming and by the kind of doubting which
has come into the profession and by the
lowering of the profession by the enormous
number of entrants who are coming. But, |
think, the lawyers who are serious in this
profession, who come to this profession to
serve the society, to serve the litigations,
must be cared for. Some steps must be
taken to provide some financial assistance
or some assistance for getting library books
etc.

| would conclude by supporting my
colleague ShriBansal forone pointwhich he
saidwhichis aboutthetelephones. The hon.
Ministry of Communications is here. | think
the lawyers are a class who have been
completely left out in this category. This is
something which should be taken seriously.
I think this has been brought to the House
many atime. Imay submitthat nolegislation
is actually necessary and it is only an
executive order which is needed. | hope the
hon. Minister will look into this.

In conclusion | would only submit that
the Bill whichsays about the welfare schemes
of the lawyers is a very gond measure.
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| think that the first step in this regard
was taken by the Kerala Government which
has startedwelfare schemes forthe lawyers.

With these words | conclude.
[Translation)

SHRI SANTOSH KUMAR GANGWAR
(Bareilly): Mr. Chairman Sir, avery small Bill
is being presented. It was brought in the
previous Lok Sabha and it has been brought
again since the previous Lok Sabha was
dissolved. Much has been said about it. It
would have been betterif it was brought after
a deep thinking. Since the formation of this
Bill 13 amendments have been made in it.
Even now the amendmentin it is being done
to a certain limit. This amendment will not
help the advocates. But it is being said that
it will mostly benefit the advocates. if you
enquire about some new advocate in this
regard you will come to know everything.

Much damage has been done inthe last 40

years. The education has degraded. The
one who does not get admission anywhere
seeks admissionin L.L.B. No attention has
been paidto itduringthe last so many years.
Therefore, it should be pondered over and
new criterion should be laid down forit. The
problems andthe complaints of the advocates
have been repeated here. It is necessary
that a uniform education policy should be
there in the whole of the country. It should
not be that somewhere it is of one year,
somewhereit is of two years and somewhere
it is three or five years. The admission
procedure shouldbe same everywhere, since
there are many confussions about the
admission. Some of the universities are
bringing a change into it. The education
should be completed in three years and
there should be provision of practicallearning
for 6 months. Because today when an
advocate starts practising, he is unaware of
certain things. Today, 50 percent of the
advocates in the Courts are such who can
not earn even the minimum wages, they
have to spent money from their own pocket
to attend the court. They should be provided
with the facility of Chambers and library.
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Therefore, keeping all these things in mind
a comprehensive Bill should have been
brought. '

You have raised fee and it is said that
the meetings of the State Bar Council and
Central Bar Council will be held at a place
otherthenthe centre, but it should be keptin
mind that this provision should not be
misused. The degradation during the last 40
years can be seen everywhere. Unless
politics is set aside of it, there can be
improvement in the judiciary system. The
judges are appointed on political basis then
howcan we hopeforthe betterment. Today,
the judicial process is so much complicated
that if a person files a suit no decision is
taien till his grand - children are born. The
work should be done in the direction of
removing thisflaw. Arrangements shouldbe
made to provide immediate and accessible
justice to the people. Lok Adalats should be
encouraged and the litigants should be
,given proper facilities since all these things
are related to that.

| don’t want to go into the details but |
would like to say that | do not oppose the Bill
brought by the hon. Minister but a
Comprehensive Bill should have been
brought in which allthese things should have
been included. Setting up of a commission
for the selection of judges has been talked
about since long but it has not been
implemented as yet. At the time of the
selection of the judges resentment can be
seen among the people and they resign. The
Chief Justice of the Punjab and Haryana,
High Court has just resigned because his
junior was promoted. Many matters related
to the states lie pending with the Centre and
these shouli} alse be decided at the earliest.
The Bifls Wihich are sent to the Centre after
recommendations should be decided atthe
earliest. The Government of Uttar Pradesh
had {akeén an important decision but the
same ha¢ 1ot been decided even after the
sixmonths have passed. We have sentaBill
tothe Centre for approval regarding prvention
of cowslaughterin whole of the Uttar Pradesh,
but the approval has not been granted even
now. More over 6 Bilis of the Government of
Uttar Pradesh are lying pending with the
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Central Government for approval. On one
shandthe legal process creates problem and
on the other hand the weakness of the law
gives a chancetothe peopletolaugh at. The
need of the hour is that the judiciary should
be placed on the highest level. It should be
considered above allthe political differences
and itis necessary that we should think over
all of its aspects. An advocate holds an
imponantplace andhe shouldbe considered
of that rank. He also works in the supreme
count. The age limit for an advocate should
be 60 or 65 years i.e. he would practise law
till that age, but it is not so. A lawyer in my
districtis 70 years old and if he falls il then it
takes 6 months in taking the new date the
court So due attention should be paid
towards it.

At last, my suggestion is that the
advocates go on strike, which should be
bannedbythe judiciary that the strike will not
be allowed. Although | have many more
things to say but several hon. Members
have expressed their views in this regard.
So, the hon. Minister while replying should
accept those suggestions while making
amendments in the Bill. | have no objection
to this Bill but a system should be evolved
through which instead of raising figures on
the judiciary, the people should talk about
respectfully. lexpress my gratitude to youfor
giving me an opportunity to speak.

SHRI GIRDHARI LAL BHARGAVA
(Jaipur): Mr. Chairman, Sir, my submission
to the hon. Law Minister is that he himselt
had been a lawyer and the advocates are
considered tc be most civilised community
of the society. When one does not get job
anywhere, he goes for L.L.B. becomes an
advocate and starts practising law, and the
leaders also after retirement from politics
starttheir shops. It appears to me that after
the elections when some people will retire
fromthe Lok Sabha, they wilthave !> 727>
same business Therelore my submissicn is
that as you are the Mirister yeu shouls @5
good to these peopte.

N
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herL.L.B.thenthe parents have to searchan
L.L.B. matchfor herand when they succeed
infinding a sultable match the girl is married
with him. Nothing should be done so that the
lawyers may feel neglected. | hope that all
these things will be kept in mind while
making amendment in this Bill. It is a very
good Bill and | welcome it.

Mr. Chairman Sir, you are well aware of
the fact that the cases in the Court lie
pending for long. The example of Ayodhya
issue Is before you, it has been pending for
many years. If it had been decided earlier
then the present situation would not have
come up. The cases in the courts remain
pending for 40 years and the generation
passes away in the process. This process
should be made easy so that the cases can
be decided at the earliest. Election petition
should be decided within six months but it
takes six long years and by that time the
other election comes. | understand that a
person, who is defeated in the election has
to face many problems and he has to paythe
fees of the advocates. It should also be
pondered over and how the cases can be
settled at the earliest should also be thought
over. Now comes the legal process. | mean
to say that this process has been continuing
since the days ofthe Britishruleandit is also
existing in the country even after 44-45
years. This process is going on even after
the Britishers have left the country. It does
not seen that any improvement has been
brought about in this procedure in India. In
this regard, | would like to suggest that this
procedure shouldbe simplified sothatpeople
may get justice at low cost.

When our colleague Shri Guman Mal
Lodha was ajudge ofthe High Court, he was
also a judge of the Supreme Court a
gentleman wrote him a post card about his
grievances. ShriLodha Ji treated that post-
card a.epetition and passed his Judzement
onthat. A" Vs hie alse Infrated necess >ty
lens!  schion ar the L35l OF news items
pu.ushed in the newspapers. So what |
intend to say is that the Government should
implement the good things in the direction of

Mr. Chairman Sir,whenagiricompletes , simplifying the legal procedure.
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One of my submission is that the
Government should also provide grants to
the Bar Councils. If the Government fixes
the amount at Rs. 250 or Rs. 750, I think that
willnot be sufficient as one cannot buy even
one book of law with that amount ofmaeney.
It is, therefore, imperative that the
Government of India should provide
assistance to the Bar Councils by way of
grants. My next submission is that a lot of
time is taken in making the appointment of
Judges. Inthe first place appointments are
not made and whenever the appointments
are made, theré are made on political basis.
This practise is not good. There should
actually be a tribunalfor making appointments
to the post of judges. Many posts of judges
are lying vacant in Rajasthan. When the
posts are vacant and judges are not there in
adequate number to administerjustice, how
willthenthe people get swift and inexpensive
justice? There should be a time frame for
tiling up alithevacant posts, say forexample,
avacant post should be filled up written one
or two months from the date of its falling
vacant. The Government can do it easily. If
it takes two to four years in filling up the
vacantposts, it is notgood. Iwould, therefore,
like to submit that there should be atribunal
for that purpose.

My next demand is that more and more
Lok Adalats should be set up and free legal
aid should be available in these courts. All
including the Prime Minister and the Chief
Minister should come under the purview of
the Lok Pal Bill. My next submission is that
as the Doctors and Engineers are provided
loans similarly the lawyers shouldbe provided
loanforlibrary by the Finance Department or
bythe Banks. lf the lawyers do not have good
library, the clients will not consider them as
good lawyers. A lawyer, having a large
collection of books in his library definitely
impresess his clients. The Govemment
should provide loan tacilities to the lawyers
either through Finance Department or
through Bank for the purpose of books and
furniture.

There is one more issue concarning
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telephone facility. Doctors and Engineers
get telephone connection on priority basis.
We M.Ps can recommend for 10 telephone
connections. My lawyers taunts that what is-
the use of my becoming an M.P. when |
cannot get him a telephone connection. The
lawyer should aiso therefore, be given

telephone facility on priority basis.

My next submission is that when a
lawyer puts a board at his house, say like
‘Girdhari Lal Bhargava - Advocate' he has
then to pay the water and eletricity charge on
commercial rates. if an ordinary person
pays one rupes, the lawyer will have to pay
two and a half rupees. When | become a
lawyer, | do not get any special supply of
Ganga water, but simply because | have put
up the board of advocate, | will have to pay
at commercialrates. The Governmentshould
give some relaxation andshould not charge
at commercial rates. This is what | want to
submit.

Lastly, | would like to remind that
previouslythe examination ofthe Bar Council
was conducted often the completion of two
years course. After that the Junior lawyers
had to work under some Senior lawyers for
two years or six months and then they had
to obtain the experience certificate. Now,
what we see is that there are lawyers who
are of course for all practical purposes,
lawyers, but their knowledge is not more
than that of Munshis. | would, therefore, like
to submit that the present course should be
of six months duration and at the end of the
course a certificate of completion of the
course should be issued.

There usedto be the examination of Bar
Council. The examination was both written
andoral. if both types of the examination are
revived, it would enable the new-lawyers to
gave the minimum knowledge as how to
stand inthe courtand pleadinthecourt. Now
the lawyers do not have even this much
knowledge. | would, therefore, like to submit
thatthe old practice of conducting both types
of examination of the Bar Council should be
restores. An interview for all the lawyers
should aslo be made compulsory.

Lastly, | would like to submit that the K
Government should also make provisions
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to allow the lawyers to present before the
tamily courts. The hon. Minister is himself a
" lawyer, so he must be knowing the present
plight of the lawyers. He must be knowing
that there are lawyers who do not have
chambers of their own. As they do not have
chambers, sothey have to sitbeneath neem
tree and pipal tree while there are others
who put their chair somewhere and sit on it
At times, the chairs in which they sit are
broken. If such a neglecting attitude is
adopted towards the lawyers even during
his tenure as the Minister of law and justice,
then it would be a matter of great regret.
Time s everchanging. He is witnessing asto
how the things are taking shape in the
country. We have witnessed the ninth and
thetenth Lok Sabha and we do notknow how
soon we will have to see the eleventh Lok
Sabha. Iwould, therefore, like to submit that
he should realise the importance of time. He
is now the Minister of Law and Justice so he
has gctthe opportunity to do something and
itis quite uncertain whether he will have this
opportunity in future or not, so he should act
according to the constructive suggestions
given by me 1o serve the -interests of the
lawyers. If he misses this opportunity, he will
realise later on that what Mr. Bhargava had
suggested at half past three on 30th
November was right. He will have to repent
then, | would, therefore, again submit that
my suggestions should be accepted. With
these words | would conclude and would
thank Mr. Chairman, for providing me an
opportunity to express my views.

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI H.R.
BHARDWAJ): Mr. Chairman, Sir, | am very
grateful to the hon. Members who have
contributed a lot of points inthe consideration
of this Bill. The measures suggested in this
Bill are very few but hon. members who have
spoken have contributed in a large number
onveryvitalissues whichwill helpinimproving
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our justice administration system and legal
system.

There are no two opinions on the issue
that justice administration system and the
legal system reflect the ethos and the
culture of the society to which they belong.
If you have an efficient justice administration
system and efficient legal system, this goes
toshowthat it is a very cultured and civilised
society. So, these two institutions, the
judiciary and the legal profession, are
considered the noble professions along with
othernoble professions andtheirrole, before
and after independence. It is recorded in
folded letters in history. | concede that a lot
istobe done to revampthe image of the bar.
Alot has to be done to improve the image of
the judiciary also. There are no opinions on
this issue and as hon. Member Shri Syed
Shahabuddin suggested it is not patch work
that is needed today. ltis total review of the
system whether you take cne plea or the
other. We called it the Westminister system,
we copied it and we are following it. That is
why, a change is necessary. If you say that
it is not in tune with the Indian genius, and
that is why we have to review. There are
various reasons for which we have totake a
freshlook atthe Indian Justice Administration
system and legal system. But one must
accept one factthat our legal profession and
our justice system have been abie to carry
lot of burden today and, therefore, lot of work
is to be done. So, in tune with what | say, 1
called immediately one meeting with the
Law Ministers of all the States, about a
month and half before. We cannot do this
good work unless we talk to the States. ltis
because of the fact that all our Courts right
up to the District Courts and then the High
Court are located in various States and the
administration of justice is vested in the High
Court. The Subordinate Judiciary is also
under the administrative control of the High
Court. So, we thought it proper that before
embarking upon any programme touching
these two sensitive Institutions, we musttalk
together and we must have an Agenda
before us, the Agendarelating to these two
issues. So, | discussed thoroughly in the
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Bangalore and in Mysore these issues
relating to the justice administration and the
legal protession.

Sir, lconceds further that we have been
asking for one thing. There has been a
debate in Parliament several times and
outside the Parliament severaltimes when it
Is said that India must have a system which
is speedy, which is inexpensive , which is
cost-effective and which is substantial justice.
This system must be given immediate relief
sothat itcan servethe common man andthe
most under-privileged man in the country.
That is our firm commitment that we must
bring ultimately a justice administration
system to those four vital points. It must be
speedy, it must be substantial, it must be
inexpensive and effective, Buthave youever
seen adecision on such avital issue without
a dialogue, without a discussion between
thelitigants, betweenthe consumer of justice
aswaecallthem, betweenthe legalprofession.
| am pained to say today that there is no
dialogue. Today, if we invites a section of the
Barto discuss a particular issue, there is no
response. We want to discuss every issue
with the members of the Bar, allthe Members
of the Bar who are Members of this House
also. They will recognise one fact that
judicialindependence andthe independence
ofthe legal profession are paramount forthe
success of the rule of law and democracy
ultimately. But unless you have a dialogue
exchange of view interaction on all these
issues, any decision, any quick decision this
way or that way would ultimately lead to
certain infraction of one point of view or the
other. So, we have invited the Bar Councils
on this particular Bill. There has been total
unanimity among all the bar Councils of the
State andthe Bar Council of india. They are
the representative bodies. So, we have
immedizicty taken up s with this august
House

Sir, certain other matters have been
raised by Shri Guman Mal Lodha. He has
been a very active judge. | know him
personally. He has contributed a lot in the
Lok Adalat in the Public Interest Litigation
and he has some very good ideas. | had
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used his ideas when Iwas a Minister earlier.
Forfive years we sorted out lakhs of cases
throughthe mechanism of Lok Adalats. We
usedto meet. | am very happy to inform this
august House that such Judges who are
prepared to come out of their lvory Towers
and serve the people are welcome. That is
the Indiangenius -that. If you see a poor man
not able to reach the Court of Justice, the
Judge must reach the pqor. This system
was evolved and it is veing pursued. We
have already introduced the National Legal
Aid Services authority Bill which is pending
, which will come very shortly for the
consideration of this House. The Institution
of Lok Adalt is been inbuilt there and a full
Chapter has been given. In all the cases
which will be decided by the Lok Adalat, the
court fee paid by the party will be refunded.
Legal Assistance, Legal aid would be
provided. That system is also being
experimented. It has almost succeeded. This
is going to be adopted permanently in the
Indian administration of justice.

There are afew gestionsinregardtothe
welfare scheme of the lawyers. lalsoconcede
one fact. lam happy thatthe hon. Members
have raised the issue that the weaker
sections—whom we call the Socially and
Educationally Backward section of Society-
arecomingtothe Bar in large numbers now;
the Scheduled Castes and the Scheduled
Tribes are also coming in large numbers
now. It is not a very unhealthy sign; itis a
very healthy sign that they also come and
become lawyers. So, we have to see that
welfare schemes forthese under-privileged
sections ofthe society, who get an opportunity
to be enrolled as lawyers are given and the
welfare measures have to be provided.

I am informing the august House that a
Billhas alreadybeendrafted. Insome States,
there are welfare measures. For instance,
the State of Kerala and there is dlso one in
Bihar. Butwe wantto bring inuniformity inthe
welfare system. So, we had constituted a
Committee under Justice Barul Islam. They
gave a report and we have already drafted
a Bill. But unfortunately, the elections were
held which we lost and, therefors, | could
implement that. | am committed to bring the
welfare tothe poor lawyers wherever Igetan
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opportunity. ltis recognisedthatthis measure
hasto be brought in. Itis acommitment from
our side. We are going to recognise the
need for these welfare schemes and people
who were not so rich enough to stand on
their own legs at the inception stage atthe
Bar, they must be helped. So, young and
under -privileged lawyers haveto supported
sothatthey can also contribute in the justice
administration system.

| am also reminded of several other
points which the hon. Members have
suggested. Regarding the Court Fees
measure, there is already a decision to
rationalise the court fees and to some extent
abolish it. Why should we not charge court
fees from a rich client? These principles
have been accepted and we are already
working inthatdirection. Alithe law Ministers
of the States, irrespective of the party
governments have been giventhat agenda
and | am happy that they will be meeting
again after the Parliament session and we
will take a quick decision.

With regard to the neglect of judicial
infrastructure, this was also recognised and
we have now made the buildings, court
rooms, Bar room and Chambers as part of
the plan expenditure. 1didthat worked as a
Planning Minister. | am happy that we have
requested the States and they are also
coming forward with various proposals to re-
equip their Bar rooms and Bar Associations
rooms and court rooms. These programmes
will continue.

The Bar Councils felt that the money for
their office administration and running the
Bar Council is not with them. They are
finding a lot of difficulties due to paucity of
funds. They are just increasing their
enroliment fees.

With regardto section 30 ademand has
been made. | amhappy to informthe House
thatsofarasthe Ministry of Lawis concerned,
the Government has decided to enforce
Section 30 of the Act. Justice Lodha was
very particular about it. lam happy to inform
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that we have also taken a decision to file a
counter -affidavit in the Supreme Court with
regardto the pending cases saying that the
Government now proposes to amend this
section and to enforce the provisions of
Section 30 with two limitations, namely, the
Family Courts and Labour Courts. These
are two issues which come underthe domain
of other Ministries where |cannot interfere.
But we have nowdecidedto enforce Section
30 also.

One hon. Member asked: “Why the Bar
Councils should meet outside their
headquarters?” The Idea that these
headquarters are located mostly in the
capitals. Supposing the Bar Councils wants
to hold a meeting away from the
headsquarets, in another district of the
State, there should be no objection. After all,
they are autonomous bodies; they can meet
in one district at one time and in another
district at another time. That would give
them a little freedom in their working. But,
that would not entail more expenditure. Bar
Council of India and Bar Councils of States,
they are autonomous bodies and I think that
they will take care of their functioning. We
need not really suspect their motives in
holding the meetings at other places than at
their headquarters.

With the regard to Section 24 (A), as |
said this is another disqualification which
was added. If a dismissed person wants to
be enrolled, for two years he will not be
entitiedto be enrolled. The disqualification
goes along with other disqualifcations.

You may kindly look at the three or four
measures which we have given. One is to
increase the fees. Then the second one is
elections. The most important amendment
inthis Bill is that democratic process must
be restored. Some of the Bar Councils, even
if five years were elapsed , they were not
holding the elections. So we have come with
the measures where elections will definitely
be held afterfive years. Afterthe termexpires
the Bar Council of India would immediately
steps into holding the elections.

| am very happy that hon. Members
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have supported all these measures. | can
give you an assurance regarding the
appointment of judges. Ican-assure you that
foristhere are onlytwo considerations.-one
isthe man must be of merit, man of integrity
and he should be deserving to become a
High Court judge. The consultation process
Is contained in the Constitution. We have to
adhere to it unless another systems us
evolved orintroduced. So the pleathat there
are political appointments is wholly
intensable. Allthe judges who are appointed
are appointed afterthorough scrutiny by the
Chief Justice of the High Courts and the
Chief Justice of the Supreme Court. No
appointment would be made unless there
are recommendations from Chief Justice.
We can expect that Chief Justice do consult
the Chief Minister andthe Governorbecause
that is the constitutional mandate. These
things do cause some delay in consultation
process; but the institution of judge is very
important andthis consultation is mandatory
under the Constitution. We have to do that.
How speedily we can make appointment, it
is our job. We are expediting even cases
referedto us by various States. |am intouch
with the respective contitutional authorities
and | assure you that we will make the
appointments very quickly.

With these observations, | commend
this hon. House to pass this Bill.

MR. CHAIRMAN: There are three
amendments moved to the Motion tor
Consideration of the Bill by Shri Mohan
Singh, ShriGirdhari Lal Bhargava and Prof.
Rasa Singh Rawat. Are they present their
amendments.

[Translation]
SHRI GIRDHARI LAL BHARGAVA: |

have made my point . So | am not pressing
my amendment.

[English]

Amendment No.2 was deemed to have
been negatived.
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PROF. RASA SINGH RAWAT (Amer):
I am pressing my amendment Sir.

MR. CHAIRMAN: [ shall now put.
amendment No.1 moved by Shri Mohan
Singh and amendment '«o 3 moved by Prof.
Rasa Singh Rawat. tu the Consideration
Motion to the vote of the House.

Amendment No.1 and 3 were put and
negatived.

MR. CHAIRMAN: The question is:

“That the Bill further to amend the
Advocates A~t 1961, betaken into
consideration ~

The motion was adopted.

MR. CHAIRMAN: The House shall now
take up clause by clause consideration of the
Bill. The question is:

“Thatclause 2to 9 stand part of the
Bill*

The motion was adopted.
Clauses 2 to 9 were added to the Bill
MR. CHAIRMAN: The question is:
“ThatClauses 1, Enacting Formula
andthe Long Title stand part ofthe
Bill*
The motion was adopted.

Clause 1, Enacting Formula and the Long
Title were added to the Bill.

SHRI H.R. BHARDWAJ: Sir, | beg to
move:

“That the Bill be passed.”

MR. CHAIRMAN: The Bill be passed.
“That the Bill be passed”.
The motion was adopted.

(Interruptions)*

*Not recorded.
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CHAIRMAN: Do notracord anything The Bill will enable the Government to

more #n this Bill. take suitable steps to recover the cost of
issuing a passport and to provide for more

15.49 hrs. effective deterrence in case of misuse. The
cost of issuing a passport has gone up

PASSPORTS (AMENDMENT) BILL considerably since 1978 when the fee was
increased from Rs. 25 to Rs. 50. For the

[English} Government to be able to provide effective

MR. CHAIRMAN: The House shall now
take up the Billfurtherto amendthe passports
Act, 1967 for consideration. Hon. Minister
Shri R.L. Bhatia.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): The administration of the
departure of persons from India through
issue of passports has been govemed by
the Passport Act of 1967. The Act has
provided a framework for what has become
overaperiodoftime, a growing phenomenon
of persons traveling abroad for purposes of
education, business, employment, pilgrimage
and tourism. An increasing number of
persons have thus been seeking to travel
outside India.There has also been a
phenomenal growth over just two yearsin
the recent past in passport applications
received in 1990, the Passport Officers
throughout the country received over 15
lakh applications just for new passports
whereas in 1991, this figures was 24 lakhs.

Based on the experience that we have
gained in administrating the Act, we found
that there were certain aspects that required
tobe addressedthroughlegisiation to make
the provisions of the Act current. it will be
recognised that the very nature of our
passport boolklet has undergone major
change. This has been the result of an
ongoing review 1o bring it on par with
international standards. The changes involve
design, materials used and the introduction
of several features which make the booklet
more inkeeping with those of the intemational
community. Further development will over
the next five years, lead to the introduction
of machine Readable Passports and Visas,
also in keeping with intemational decisions
onthe subject.

services in this area, it is essential that the
product andthe processes be consistently
improved in keeping with our requirements
and accepted standards in the intemational
community. The issue of passports is Clearly
nota commercial operation, but atthe same
time, itis essentialthat the cost of the service.
be met by the fee that is charged for it.

Sir, we have also incorporatedelements
in the Bill to enhance the prescribed in the
event of offenses committed under the Act.
The penalties were prescribed several years
ago and it is desirable that they be made
more stringent in orderto provide for effective
deterrence of fraud or misuse.

In conclusion, | would like to state that
the service provided by the Central Passport
Organisation is one of the critical areas of
activities of the Minister of External Affairs.
We are deeply conscious of the need for
smooth, effective and timely service to our
fellow citizens. The Ministry is embarking on
a major review of every aspect of passport
activity in view of the tremendous growth
that we foresee in this area in coming years.
We are confident that this exercise will result
in an improved system with enhanced
efficiency to caterto the needs of the Indian
Public.

Sir, | seek your leave nowto request the
House totake this Bill into consideration and
fo pass the Bill in its present form.

| beg to move:

“That the Bill further to amend the
passports Act, 1967, be taken into
consideration.”

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend the
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Passports Act 1967, be taken into
consideration”

There are amendments to motion for
consideration of the Bill. Shri Girdhari Lal
Bhargava.

[ Translation)

SHRI GIRDHARI LAL BHARGAVA:
(Jaipur): | beg to move:-

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 11th March 1993.” (1)

SHRI MOHAN SINGH (Deoria): Mr.
Chairman, Sir, | beg to move-

“That the Bill be circulated for the
purpose of eliciting opinion thereon
by the 31st March, 1992™. (2)

[English)

MR. CHAIRMAN: Prof. Rasa Singh
Rawat's amendment is identical to Shri
Girdhari Lal Bhargava's amendment. So,
Prof. Rasa Singh Rawat’'s amendment does
not survive.

Shri Ram Kapse may speak now.
15.54 hours.

SHRI RAM KAPSE (Thane): Mr.
Chairman, Sir, | generally support the Bill;
but at the same time, | am not in a position
to support the Bill in toto

My first objection is to second
amendment which has been moved by the
Minister in Section 5 of the Passports Act,
1967. The amendment is:

“Such fee as may be prescribed to
meetthe expenses incurredin special
security paper, Printing, laminationand
other connected miscellaneous
services inissuing passports andother
travel documents”,

Here in the Bill, in the paragraph,
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Delegated Legislation’, it has beensaid,

“Matters in respect of which rules may
be made are matters of procedunn and
detail. The delegation of legislativé
power is thus of a nommal character.”

Originally, in the Bill, the fee was Rs. 25.
Then it was raised to Rs. 50. | would have
supported if the fees would have been
mentioned, say, Rs. 100 or Rs. 200, whatever
it is, taking into account the expenses you
incur as on today. But you wanted us to
delegate our powers to you will decide, that
is, the department' will decide as to what
fees will be charged. We want the
Government to be specific about the fees
that would be charged because lakhs of
people willbe going out using your passport.
Naturally, we would not like to delegate our
powers to any department. We want itto be
fixed here and here only as was done inthe
earlier years. Otherwise, we do not oppose
enhancing the fees. It is necessary. But |
would like to know that in last March, when
we had raised this question of passports in
the Parliament, there was an assurance
from the Government side that here after
there will not be any delay in issuing
passports. But we would like toknow what is
the position as ontoday. For monthstogether,
the people have to wait for passport. For the
last so many years, |amin public life. Never
was there any person coming to me and
telling me:please writeto passport authority
to issue the passport at the earliest. | have
spent three weeks, four weeks five weeks.
But | am not getting the passport . Please
help me.

Butin the last year. I think, it must have
been the experience of almost everyone
that the people come to us requesting us to
write to you passport authority. We do not
like writing such letters.

Then, Mr. Madhavsingh Solanki, the
Minister at that time, had assured that within
five weeks, the passports will be cleared.
What is the result. We would like to know
aboutitbecause his assurance was givenon
13th March. Between March 13 and as or
today, many things have happened. The
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Minister has changed. They are happy
about it. But at the same time, we would like
to know the position as far as the passport
office is concerned. Have you increasedthe
staff? That was the real problem because
you yourself had said that in the last two
years, there an increase in the number.
Then, have you increased the staff?

Have you increased your capacity to
issug the passports in time at the earliest?
We are happy about the situation there.

The other thing is about the next
amendment that is where the passport is
issuedforashortperiod, thenthe prescribed
period under section 7, such shorter period
shall, unless the passport authority for
reasons, be recorded in writing otherwise
determines, be extendible for further
period...It should not be more than the
period for which the passport was issued.

That was the original Act. Now you want
to say: which, together with the shorter
period, shall not exceed the prescribed
period.

That means, it can be even more than
the original period, Isitso? Then, | wouldlike
to know from the Minister as to the reason
why this is being done.

The original section, | think, was
reasonable. Supposing a person goes out
for a year. Extension my be for one more
year. That should be a shorter period.
Actually, when you call it a shorter period, if
it is more than the original period, then |
cannot see the fun out of it.

I would like to support the other
amendments. They are about the
punishment whether they are Indians or
whetherthey are outsiders. Whosoever uses
its authority in a wrong manner, for that
crime, we support whatever punishments
you are going to prescribe by this Act. But at
the same time, | would like to know who
heiped the people from Maharashtra the
criminals from Maharashtra-who are wanted
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under TADA, to go out to Dubai. Was avald
passport issued to Bhai Thakur? He was
actually detained at Calcutta. Therewas an
inquiry from Calcutta Airport. Do you want
this man. He is going to Dubai.

The name was cleared from
Maharashtraside. Ultimately he left india for
good. For the last so many months, he
wanted under TADA. Now his brotheris a
Congress MLA. (Interruptions) He is wanted
under TADA. Whether he has left India or not
we do not know.

There are two Congress MLAs from
Maharashtra who are to be detained under
TADA. ltis arecord by itself inMaharashtra.
But | am concemed more with the use of
passport by Bhai Thakur for leaving India
andgoingto Dubai. What happened actually?
Was anything wrong as far as the issuance
of passport is concemed? How as it used?
Iwouldlike to know as faras such things are
concemed. | think the passport office is not
meant to help the criminals, but to see that
right personsgo outside without anydetention
from the passport office. Please help in that
way. That is the request; that is the
suggestion.

SHRI A. CHARLES (Trivandrum):
Thank you, Sir, for giving me an opportunity
to speak or the Passport (Amendment) Bill.
InKerala, as youknow, the maximumnumber
of Keralites go andseek afortune outsidethe
country because the employment
opportunities are very limited in Kerala. It is
the most highly-educated State. So, the
problemof unemployment of the educatedis
the most serious in our Statg,

<4 -1t is really very sad that even for those
who seek their fortune outside, are unable to
gobecause of the inordinate delay caused in
issuing the passport.

I generally support this Bill. | support all
the sections. I share the concem of the hon.
Member, Mr. Ram Kapse because it is not
always good to delegate everything to the
office. But | fesl that the office and the
Government will be very reasonable. The
fee of Rs. 50 is very meagre. Under the
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present circumstances, it is not sufficient to
issue the passport. So, | will only plead with
the hon. Minister to be reasonable when
fixing the charge. | do not feel that this is an
issue that has to be taken to the Parliament
every time to have the enhancement of a
smallamount whetheritis Rs. 100 orRs. 150
orRs. 200 because the Government also will
be very genuine or reasonable in fixing the
fee.

About the punishment side, | teel that
computerisation of the passport offices will,
to alarge extent, solve that problem. It is one
thingto enhancethepunishmentbutgendrally
anothertoavoidthe circumstances orkeeping
the people who commit the crime. So, if you
have computerisation, the moment one
applies for a passport, it will be very easy to
see whether he has suppressed any facts or
he is aforeign national or he is eligible forthe
passport. In that case, I think, 90 per cent of
the offences can be avoided. They have this
system in ali the developed countries. The
moment one applies for a passpon, if one
presses a button, all his background will
come there. So, | plead that this should be
taken into consideration.

My main request is to avoid the present
delay in issuing passport. Trivandrum is the
capital of our State. The Government has
been very kind enough to open a passport
office there ten months back. In the first two
to three weeks of opening, if somebody had
applied for a passport, he got it within a
month or two. Now, after ten months of
opening the office, the present number of
applications pending for passport is 70,000.
As ondate, 70,000 applications are pending
inTrivandrum office alone. Thereis aregional
office in Cochin. If my information is correct,
one year delay is there in that office and our
hon. Member, Mr. Murli will tell about Calicut
and his problems. So, hundreds of people
approach us when there is a delay after
applying for passports. What canwe do? On
an average, 15,000 applications are coming
every month in Trivandrum office alone. At
present, 70,000 applications are pending.
So, on an average, it will take more thanten
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months to clear that 70,000 applications i
10,000 passports are issued every moc{th
That means, at the end of the next ten
months, the number of pending applications
will be 1,50,000 which is more than double
the present number. Ultimately, it may take
years for a person to get a passport. There
are several cases in which visa problem is
there. Some relatives may be there or
somebody may be sick or wife or husband
has to rush up there. So, it is impossible for
them to meet such a situation.

There are three problems which
contribute for the delay in issuing passports.
The first problem Is the police verification. In
most cases, it takes a long time. It Is a very
simple procedure. Underthe present system,
aJoint Secretary of the Government of India
or an Additional Secretary of a State
Govermnment or a judicial officer not below
the rank of the District Judge is competentto
sign the application form. But none of them
are signingitbecause the liability of somebody
having some charges against them is there.
So, they are scared of the whole thing. They
never sign the forms especially when
hundreds of applications are coming
everyday. As Trivandrum is the capital,
applications are morethere. Butthe procedure
is very simple. One hasto affix his photograph
in the application form. Then it goes to the
local police station. The local inspector has
to certify that there are no cases pending
against that particular applicant in the police
station and geographicaljurisdiction is there.
Suppose you make a legislation ora law that
within two weeks of the receipt of the
application form, the local sub-inspector
should give the certificate through the DSP
of SP, the matter becomes simple. The time
can be made as two weeks by subordinate
legislation. More than two weeks is not
necessary to find out whether there is any
case pending against the applicant or not. if
subordinate legislation is made that notmore
than two weeks shall be taken or before two
weeks the final report should go to the
passport office, then one problem will be
solved.

Then, the problem is requirement. of
staff. Trivandrum office has requested#6t an
additional 60 clerks and three
superintendents who are requiredforissuing
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passports within a reasonable time. Five
weeks time is mentioned here. But | would
request that a passport should be issued at
least within two months time a accordingly,
staff should be given to every office. | plead
that Trivandrum may be provided with at
least 60 clerical staff and three more
superintendents to meet the requirements.

Thethirdis the requirement of laminating
machines. They have opened a new office in
Trivandrum and they have given two
machines. | have definite information that
these machines are otten under repair. They
are not good machines. They also require
three more machines. Unless the office in
Trivandrum is equipped with five laminating
machines - two already available plus three
more new machines - and a staff comprising
60 workers, it will not be possible forthemto
issue passports in time. And month after

ymonth, the total pendency will keep on
increasing. As | have already stated earlier,
on an average, 15,000 applications are
received every month in Trivandrum alone.
In Cochin and Calicut, more applications are
received. Therefore, | plead that the
requirement of these Passport Offices should
be taken into consideration and the promise
made in this House to the effect that the
passport would be issued within five weeks,
should also be kept.in mind. At least it must
be ensured that the passports are issued
within eight weeks, viz. two months. This will
quite satisfy the people of every State and
especially the people of Kerala. As | said
earlier, many of our artisans, skilled labour
and people belonging to the lower strata and
weaker sections of our society go to the Gulf
Countries. They work there and earn foreign
exchange. Thereby, they are also helping
our country in improving our balance of
payments position as well. More than getting
employmentopportunities, etc. thisis a major
contribution towards helping the financial
condition of this country. Therefore, help us
to earn foreign exchange and help us to get
empioyment opportunities. Allthat you have
% do is to give the passports within two
months. | am sure the hon. Minister will take
note of these requirements and do whatever
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is necessarysothatthe passports areissued
as quickly as possible.

[ Translation)

SHRI MOHAN SINGH (Deoria): Mr.
Chairman, Sir, the hon. Minister has brought
forward a brief amendment to amend the
passport Act. Though there is not much to
debate on the amendment under
consideration orto oppose it, yet, lwould like
to take this opportunity to give a few
suggestions. A neediis felt to open more and
more passport offices from time to time.
Before introducing this amendment to
enhance the passport fee, it would have
been better had the cost of printing and
issuing passportformwould have beentaken
into account. it will be really nice if the
increase infeeis quite reasonable keepingin
view the pocket of common man in the
country.

Secondly, the penal provisions have
been sought to be amended which is quite
good and welcome. Definitely penal
provisions should be there to punish the
persons guilty of concealing information for
getting the passport issued. Many of our
hon. colleagues have given suggestions from
time to time, both inside and outside the
House, to the Government regarding delay
in the issuance of passports. However, | fail
to understand the reasons why is the
Government not opening up more and more
passport offices in the country. The
Government is requested to open more and
more passport offices and recover the
administrative and other expenditures to be
incurred thereon from the passport fee.

| may say something about Lucknow.
When | went there last month | was told that
it takes between 8-10-12 months for getting
the passport issued and in the passport
office 7,000 applications were pending in
Octoberwhen | wentthere before Dussehra.
What is the difficulty in opening up passport
offices in Gorakhpur, Banaras and Bareilly?
Before issuing passport, report fromthe CID
is called for within a month. Theretore, if the
passport offices are situated nearby, then it
will be easierto call for reports from the CID.
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Anassurance andguarantee shouldbegiven
that within one month of the receipt of the
requast for the issuance of the passport in
the passport office, needful will be done.
There is a need to streamline the procedure
for the issuance of passport. In 1977 an
amendment was made that if an application
for passport is signed by a legislator, then it
willbe considered a sufficient proof. However,
for some reasons it was later on amended
again. The procedure was simple atthattime
and the applicants were merely required to
getacertificate andthe passportformsigned
by a legislator. | would like to bring to your
notice that nowadays people often come to
me and complain that despite my approach,
passportwas notissued. Withinthe stipulated
period of 3 weeks passport could be got
issued if Bs. 15,000 in Delhi and Rs. 10,000
in Lucknow could be arranged, while other
people have to run from pillar to post.
Therefore, this procedure should be
simplified.

Under rule 4 three types of passports
areissued-first, diplomatic passport; second,
ordinary passport and third, Governments
staff and officers passport. | would like to
submitthatcircumstances within the outside
the country are rapidly changing. With the
coming into being of the European Common
Market, procedure for the issuance of the
passport there has been simplified and the
provision for the issuance of the entry
certificate has been made. The Government
is requested to ponder over at least issuing
fourth type of passport to the citizens of the
SAARC countries for easy entry and exit
tacilities fromone country to anothercountry.
This procedure should be started in our
country, because India is a unique nation.
Lakhsof Indians are living outside the country.
Lakhs of persons from Uttar Pradesh alone
are living in Bangladesh and Pakistan. Even
in Nepal, Indians are living, but there is not
much problem of passport to visit Nepal.
However, when any family member of the
persons, whose families have migrated to
Pakistan and Bangladesh falls ill, then it is
quite difficult for these families to visit their
ailing family member, if forexample son lives
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in Moradabad, India and mother lives in
Karachi, Pakistan. So, if the motheris onthe
death bed, then the son cannot go and see
his dying mother. | can cite a number of suzh
examples. Therefore, the system of issue of
the fourth type of passport should be
introduced so that the people can visit
neighboring and SAARC countries without
much hindrance. This will also boost trade
relations to a large extent. Therefore, the
Govemment should take up with SAARC
countries the issue of introducing the facility
of ‘entry cettificates’ in India onthe line of the
new procedure evolved by the European
Common Market. I think this will be a step in
the right direction.

At the same time the Govemment is
also empowered nottoissue passportforthe
countries who are hostile to India, because
aprovision is there that in the interest of the
country passport is not being issued. So
what willthe yard stick for it, as this right rests
with the Government. This should be
extensively debated upon as to what is the
largestinterest of the country. Impounding of
passport of anyone on whimsical grounds is
not good as was recently seen in the case of
the Speaker of a Legislative Assembly. He is
being prosecuted in the Supreme Court and -
the case is likely to linger on and on. His
passport was impounded on the premise
that he willmost likely not come back to India.
Therefore, the Government should explain it
thoroughly in the House as to where and in
what lies the interest of the country because
all avenues are open to the Government for
utilising it on political grounds in whatever
manner the Government feels necessary as
it has been misused by Government from
time to time. My hon. friends rightly drew
attention to the fact that a passport was
issued to a legislator of the ruling party of a
particular Legislative Assembly, against
whom there are several smuggling charges
pending and who has even been detained
under TADA. But the passport was issued to
him because he is a member of the ruling
party. Had he been the member of the
opposition party, his passport would have
been definitely impounded on the grounds
that his foreign junket would have most likely
jeopardised the country's interests. So, tha
country’s interests should be explainednd
well defined by all of us right here in the
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Houseitself. The hon. Minister presentinthe
Hause should convene a meeting in this
regard. lonce againrequestthe hon. Minister
to make the procedure for the issuance of
the passport simple and easy.

With these words | conclude my speech
and thank you for giving me time to speak.

[English)

DR. SUDHIR RAY (Burdwan): Mr.
Chairman, now the demand for passports is
increasing year by year. Already the hon.
Minister has informed us that nearly 24 lakh
applications for passports are lying with the
Passport Office.

A large number of people are going
abroad, not to speak of students, teachers,
engineers and doctors; even unskilled
workers are going abroad especially from
Kgrala. Lakhs of people are going to Gulf
countries for earning their livelihood; and
these people are adding to the national
wealth by sending money form abroad; the
relatives of those people who are working
abroad are getting large remittances every
year. Therefore, passport procedure should
be simplified so that applicants may not
sufferany hardshipin gettingtheirpassports.

Butitisfoundthatthe Regional Passport
Offices make inordinate delay in issuing
passports. The applicants haveto loiter near
the Passport Office;they have to pay money;
and passports are not issued even after five
to six months. The former hon. Minister of
External Affairs, Madhav Singh Solanki,
promisedinthis House that within five weeks
a passport will be issued; but that is a long
dream. Thousands of applications for
passports are lying in the Passport Office.

As Mr. A .Charles observed, the police
authority should be asked to clear police
verification within two weeks; it should not
exceed two weeks. But it is found that the
police often takes time. When they make
pohce verification, they often demand money.
And an applicant for clearing his police
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verification has to pay money. As far as
possible, the police verification should be
expedited. The Government must tell the
police authorities to clear applications for
police verification within two weeks.

Travel agents have been authorised to
apply for passports. | think the ignorant
applicants become victims of travel agents
and touts. They extract money from these
ignorant applicants and after much delay
they are issued their passports. Therefore,
the number of regional offices must be
increased along with the staff. The
Government should appoint more persons
for this job.

Since the Government has to pay the
actual cost of police verification and get in
information to be passed on to the applicant,
the cost varies from person to person. And
there is a large scope for manipulation.
Therefore, | do not object to the passport
fees being increased somewhat, because
duetoinflationandthe pricerise the passport
fees may rise; but it shiuuld be tixed by the
Government, notby the officers orthe police.

People who forge passports, who
possess unauthorised documents, should
be punished; there should be deterrent
punishmentforthem. I support the argument
here. | support the proposed amendment
because in India many foreign countries are
sponsoring terrorist activities. They ®are
sending all kinds of persons with“fake
passports. I these people are detected they
should be given deterrent punishment.
Anyway, my argument is that the procedure
should be simplified, applicants should be
issued passports within five weeks and the
fees should be prescribed by the
Government.

With these words, | conclude.

SHRIK. MURALEE DHARAN (Calicut):
Mr. Chairman, Sir, thank you very much for
giving me a chance for participating in this
debate.

Iriseto supportthis Bill. Eventhoughthe
Goevernment had assured on the floor of this
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House that every pending passport
application will be settled within five weeks,
but it is not so What 1s actually true?

Icome fromthe northern part of Kerala
The most working community in the Gulf
countries 1s from Malabar region in Calicut

The Passport Office there received
nearly 2,02,000 passport applicaticn in 1990-
91 and only 1,85,000 applications were
disposed off In 1991-92 as far 2,10,000
applications were received so far and only
very few cases with special venfication
certificates were 1ssued passports This Is
thefact Butwhatistheresult The applicants
are not getting their passports and because
of that they are not getting jobs in the Gulf
countries

Now the passport authorities Issue
passports only whenthey receivethe onginal
visa But in some of the Gulf countnes
passports are required and if the applicants
send photocopy of the passporn, they and
onlythentheygetthevisa Butuntortunately,
the passport authorities are incompetent to
supply the passports, In time

The main thing is the passport staff
working in the Passport Office I1s very less,
especially in Calicut In Calicut Passport
Office, 3 Public Relation Officers’ Posts, 1
Assistant Passport Officer's post, 8 UD Clerks’
posts and 4 LD Clerks’ posts are vacant
How can they 1ssue passports to two lakh
people This Isthe main problem, especially
in Calicut So the people who apply for
passports, do notgetthemintime The main
thing is that an applicant who has submitted
the application along with the special
venfication certificate from the
Superintendent or Commissioner of Police,
1s given passport without waiting for the
CBCID s report But at the same time, If a
common man submits an application twillgo
to District Sub-branch Office as wellastothe
CBCl So they do not get passports soon
What s the result They lose their jobs This

IS the main headache

$0, many request to the Minister is to
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issue the passports speedlly You should
provide additional staftin Passpor Otfices in
Kerala You know, in Kerala most of the
people are lterate, but unfortunately
unemployment is very high there, round
about 35 lakh people are unemployed in
Kerala

The Government has failed to give jobs
for them so they go to Gulf countries Now
the actual truth i1s that they are not getting
passports andthey are losing their jobs, they
are simply sitting idle in their houses

This 1s the fact

My suggestion is that the Government
should introduce a vigilance cell attached to
every Passport Office | also suggest the
introduction of computer system linked with
the DIG's office to avoid delay in re-
confirmation of the verffication certificate
1ssued by the Police Officer

These are my suggestions | hope that
the hon Minister will accept them

[Translation)

PROF PREM DHUMAL (Hamirpur)
Mr Chairman, Sir, |1 do support the
amendment brought through this Bill by the
hon Minister but | would also like to make
some suggestions to him As has also been
said by the preceding speakers an unlimited
power is being given to the Government or
the Department to raise the passportfee In
this regard | would like to submit to the hon
Minister that the passport fee which is at
present fixed at Rs 50 should be raised to
Rs 1000r200 The amount of fee should be
fixedto avoid any scope of exploitation Kthe
amendment in the Bill 1s not done on this
basis then lwould suggestthatwheneverthe
issue of passport fee fixation 1s taken, the
Government should arrange for its due
publicity so thatthe general public may come
to know as to what Is the passpont fee
Generally, the people goto the local passport
officers, they are not furnished with proper
information there, this will surely provitie
scope frothier exploitation They may be
charged Rs 200 or Rs 400 in an arblz?ry
manner My first submussion thereforéd, is
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thatthe Government should fix a set amount
for passport fee.

In the amendment brought forward by
the Government a provision has been made
under section 10 of the Bill that if a person is
in possession of more than one passport
then in that case his passports would be
seized. Many such cases come to the
knowledge of the Government when the
smugglers, pirates andterrorists hadbeenin
possession of the passports of several
countries atatime; so itis not enoughto only
seize their passports. There should be a
provision of severe action to be meted out
against such persons so that such
malpractices might be curbed properly.

Similarly, an amendment has also been
suggested under section 11 of the Bill
concerningthe present passportfee whichis
at the moment Rs. 25. As the Government
has sought to have the right of amendment
under section 5 but no amount thereof has
been fixed. Similarly, it would be proper if a
set amount is fixed even in this section so
that the general public have not to face any
difficulty and so that they may be clearly
aware as to how much they have to pay.

Mr. Chairman, Sir, all the other
amendments are worth welcoming, but |
would like to draw the attention of the hon.
Minister to one of the circulars issued by the
Ministry of External Affairs in which it is
stated that passports would be issued on
‘first come first served’ basis. But when the
passport hasto be issuedto some one out of
turn, then in that case his application will
have to be sent to the Delhi based office of
the Chief PassportOfficer. ATELEX message
from the Regional Passport Office will reach
to Delhiandin response tothat a reply will be
sentfrom Delhiwithin 24 hours. Mr. Chairman,
Sir,thecharge of sendinga TELEX message
from Calcutta to Delhi is Rs. 150 and then
Rs.150will again be addedto thatfor making
areply message. Inthis waythe applicant will
have 10 spend Rs. 300 in this aftair. Onthe
one hand the Government talks of
©. centralisation while on the other hand the
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erstwhile power of the Regional Passport
Otticersisbeing conterredtothe Delhibased
chiet Passport Otficer. Earlier, the Regional
Passpont Officers enjoyed the power of
issuing the out of tum passports if any
applicant wasted it in cases of iliness, death
orany other cases of emergency. In this way
an additional economic pressure of Rs. 300
or more is being put on every applicant. |
would, therefore, like to submit that the
Government should reconsider the point.
The hon. Minister should give direction to all
the Regional Passport Officers wherevet
they are located that the Officers there may
issue out of turn passports with-out the
botheration of any TELEX message to be
sent from Delhi.

Mr. Chairman, Sir,there are manycases
in which out of turn passports have to be
issued. | would specially like to cite the
example of the journalists who have to go
abroadforthe reportingthe importantevents.
A number of news reporters had
accompanied the hon. Minster when he
made aforeigntrip. In such cases, they have
to apply to the Regional Passport Office in
the nick of time to obtain the passport
immediately. Forthis purpose, if the message
is sent to Dalhi and again from there a reply
is sentback, itinvolves too much expenditure.
| would theefore, like to submit that this
systemshouldcometo anend. There aretoo
much expenses and wastage oftime init and
at the same time the Regional Passport
Office also has to face a lot of difficulties in
issuing the passport.

Mr. Chairman, Sir, through you, i would
again like to cite the example of the Regional
Passport Office located in Calcutta. On an
average 350 fresh applications for passports
are received there everyday. Adequate staff
is required to collect 350 applications, to
process these applications and to keep a
record of them etc., but there is shortage of
staff there. The issuance of passports is also

asource ofincomeforthe Ministry of External
Affairs. No passport office is running in loss.
When the applications for passpor, are
received, when passpons are prepared and
issued it is also a souree of income; rather,
Ahe position is that 1akhs of applications tor
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the passport are lying pending. | would
therefore, liketo submitthat adequate number
of staff should be posted in the different
Regional Passport offices of the country.

Mr. Chaiman, Sir, through you | would
like to draw the attentian of the hon. Minister
to the fact that a widespread resentment
prevades among the employees entrusted
with the job of passport issue, due to the
irregularities in timely promotion. | would,
therefore, like to submit that this should be
regularised and a directive should be given
to ensuretimely promotion of the employees
working in the Regional Passport Offices so
that the officers and employees may get
some incentive.

Sir, the hon. Minister has taken an
appreciable step for which | would like to
thank him. According tothat systemnow any
travel agency can putforwardthe application
on behalf of its cliants. This will help alotto
those who live in remote areas. |, therefore,
welcomes, this step of the Government.

Mr. Chairman, Sir, through you | would
like to draw the attention of the hon. Minister
to the report of the Estimate Committee
through which the Committee gave its
valuable recommendations. According to
the report of that Committee the Indian
Passport Act, 1967 and the Passport Entry
To India Act had to be merged to make such
a comprehensive Act in which all the
irregularities in the provisions of those two
Acts will be removed. | hope that a Bill will
soon bse introduced under the active
leadership of the hon. Minister to ultimately
make it into an Act so that all difficulties lying
in the way may be remaved.

Mr. Chairman, Sir, now | would like to
draw the attention of the hon. Minister to the
incidents of unauthorised infittration in India.
It causes great concern that the foreigners
areinfiltrating into the boundery of Indiain an
illegal way. There are also cases when
foreigners come to India for a certain period
with due passport and they do not return to
their respective countries even after the
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prescribed period of their passport is over. &t
is creating a lot of problems in the country. |
hope that the Ministry to which the hon.
Minister belongs will pay attention to this
problem and it wiil ensure that no foreigner
should stay in the country when the period of
their passport is over.

Mr. Chairman, Sir, through you, | would
like to give one more suggestion also.
proposals to open Regional Passport Offices
are pouring infrommany regions, particularly
fromthe distant regions. The Ministry should
consider to open Regional Passport offices
to those places. Besides, proper
arrangements should alsobe made to remove
the grievances of the cliants. It would be
better if the Government employee some
non-Govemnment agency with the charge of
salving the grievances of the public. If some
complaints are registered through such non-
Government agencies, then the removal of
the aforesaid grievances would be faster
and then the burden of the Government
would be competent to remove the
complaints.

Mr. Chairman, Sir, the hon. Minister
hails froma State where there are numerous
difficulties inissuing passport. Lastly, Iwould,
therefore, like to submit that arrangements
should be made to provide the passport
quickly to those who have applied for that. |
donotexpectthatalithe difficultiesinthe way
of issuing the passpornt would be removed by
the efforts of the hon. Minister alongwith the
corruptions that go with it.

[Translation)

SHRI VISHWANATH SHASTRI
(Gazipur): Mr. Chairman, Sir, ) would like to
draw your attention towards the Passpont
(Amendment) Bilf presented in this House.

Sir, firstly, | would like to submit that
lakhs of cases are pending in the passpornt
offices in my state. Those who have applied
more than one year back, are still waiting for
the passports. The main problem is that
L.1.O. which conducts the verification, gives
one report and the police gives another
report. As the report is not submitted in
stipulated time, it results in undue delay ¥
issuing passports. Therefore, | would like to
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submitthat the process of issue of passports
should be streamlined and the passport
should be issued within two months of
submission of the application.

As there is only one regional passport
office in Lucknow, a lot of cases remain
pending there. There has been a long-
standing demand for opening branches of
Passport office in Varanasi, Barelli and other
places. Similarly the passport fee, to be
charged should be fixed. It is not clearinthe
Bill as to how much fee the Government
intends to charge instead of the existing Rs.
50.

The number of employees in Passport
office is also less and this creates problem.
Therefore, their numbershouldbeincreased.

SHRI RAJESH KUMAR (Gaya): Mr.
Chariman, Sir, | support some of the
provisions of this Bill and would like to give

%ome suggestions in this regard. The hon.
Member ShriMohan has rightly said that the
passport offices have become a den of
corruption. | would like to cite an example in
thisregard. lhadgonetothe Patna Passport
office with a request to expedite the case of
a person. The Passport Officer assured me
that the passport will be issued later. But it
was notissued. Iwantto say whetheritis the
passport office in Lucknow, Bihar or in any
otherpart ofthe country, ithas become aden
of corruption.

Iwould liketo suggest that atime-limit ot
10 to 15 days should be fixed for the police
verification andifthe police verification report
is not received within the stipulated period,
the passport officer should be asked not to
wait for it. You should get the investigation
report through other agencies. Sometimes,
police verification takes as long as one year
or more than that. In addition to the other
expenditures Police officials also demand
Jmoney from the applicant. These
malpractices should be removed.

Charitable institutions are run by foreign
missionaries in the Chhota Nagpur area of
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Bihar. The validity of their passports has
expired. But inspite of that they stay back.
Before the pedple raise hue and cry about it,
the Government should conduct a survey
regarding such people and they should be
sent back to their respective countries.

Bodh-Gaya, is a place of intemational
importance. A woman named Mary Lyp put
is residing there for the last 20 years. She
goes from village to village peraches and
converts people. The labourers of that area
areinfluenced by heras sheis spending alot
of money. The validity of her passport has
expired a long time ago, lent neither the
police nor the passport checking agency
enquires about her. This matter should be
investigated.

Besides this, | would like to give another
suggestion. No priority is given to the cases
recommended by the M.Ps. It appears the
like M.L.As, recommendation of M.Ps. are
also notgiven any weightage. This provision
should also be included in the Bill.

Passports should be issued on the
recommendation of the M.Ps. Ours is a poor
country. People go to the Gulf Countries for
jobs. As a lot of poor people go there, the
passport fee should not be increased to
much. Arrangements should be made so
that the poor do not have to spend much and
more of themcan go to the foreign countries.
Severe punishment should be givento those
who get passports through wrongful means.
Severe punishment should also be given to
criminals, who are arrested under TADA and
travel to foreign countries illegally. | fully
support this provision.

The children of M.Ps, who are given
diplomatic passports upto the age of 12
years should be given this facility upto the
age of 20 years as the desire to travel abroad
is increasing day by day.

With these few suggestions, | support
some of the provisions of this Bill.

SHRI PIYUS TIRKEY (Alipurduar): Mr.
Chairman, Sir, nothing much is there to say
about this Bill, but | would like to give one or
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two suggestions. | think there is no need to
increase the present passport fee of Rs. 50.
As there are different rates for a registered
letter or a money order or for speed post
similarly. Passports should also be
categorized. More fee can be charged from
aperson whoisin urgent need of a passport,
butitshould notbeincreasedforthecommon
man. This is my humble request.

thas been observedthatthe policemen
demand money for early clearance of
Passport case. This should be investigated.
The Ministers have also been accepting gifts
onthis account. Have you every paid attention
in this regard?

Recently, | had gone to Kashmir. ftis a
troubled area. The passport office has been
shifted from Kashmir. The people now have
to go to Jammu to get passports and this
causesthemaletof difficulty. So,the passport
office should be reopened in Kashmir at the
earliest.

There is no passport office in north
Bengal. A passport office should be opened
in Jalpaigudi, Siligudi or in cooch Bihar. A lot
of Bangladeshis come here. They have to
get passports, but they face lot of difficulties
ingoingto Calcutta. The Government should
choose the location according to its
convenience but it is necessary to open a
passport office in North Bengal. This wiil not
cast much. The tourist season has started
so, there should be no problem.

[English]

SHRI CHITTA BASU (Barasat): Mr.
Chariman, Sir, | would like to say only a few
words on this Bill.

One of the grievances of the people is
the delay in issuing the passports. Even
some delay is caused because of some
administrative difficulties. My firstsuggestion
would be that the application forms for
passports should be supplied through the
pastoffices also. do notknowwhetherthere
is any difficulty in this. Presently if somebody

NOVEMBER 30, 1992

(Amendment) Bill 6/

is to apply for a passport he will have to
secure the application formfromthe regional
passportoffice. Therefore, myfirstsuggestion
is that the Government should consider the
desirability of distributing the passpor
applicationformsthroughvarious post offices.

My secondsuggestionis very important.
I have known cases where it took more than
three years to get the clearance from the
police with regard to police verification and
character clearance. These two are very
important ingredients for a passport. You
must get a character clearance. That must
be obtained from the police. This police
vetification taken nearly three years. | have
gotdetails of a number of cases where ittook
at least 3 years for getting the passport and
the purpose of visiting a country was not at
all futfil:i&fherefore. some steps are to be
taken td see that the police verification and
character clearance are obtained within two
or three months or within a rational time-
frame.

Let us take the case of students
passports. Indian students go outside for
studies. Some grievances have come to me
where the students could not get the
passports in time as a result of which they
could not availl themselves of a particular
academic session and they had to wait for
another six to eight months. | would request
the hon. Minister to seethat so far as student
passports areconcermned, his Ministry should
make certain special arrangements so that
the students can getthe passports as quickly
as possible.

, > Sir, earlieran announcement was made
thére willbe noneed of passports forMembers
of Parliament belonging in the SAARC
countries, for travel within these countries.
Why should we limit to Members of Parfiament
alone? Why not we broaden this a little if we
want that there should be people-to-people
relations amongst these countries? | would,
therefore, suggest thatthe SAARC countries
should have that kind of arrangement where
people can move fromone countryto another
at the quickest possible time.

Lastly, | submit that there is a provision
forimpounding the passport. We need some
amendments in this too. What is the good of
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getting the passports impounded? If you
remember the case of Mr. Win Chadha, his
passport was impounded. Even then he
jumped out of the country. Therefore, this
necessity of impounding the passports will
be reduced to a great extent if the police
verification and characterclearance are made
with much more caution. With these words,
Ithink the Government will take appropriate
action so that the grievances of the people
are removed as early as possible.

. SHRI OSCAR FERNANDES (Udupi):
Mr. Chairman, Sir, | must thank the hon.
Minister of bringing forward this legislation
which is iong overdue. It is long overdue
because all overthe country lfindthatalarge
number of people who have applied for
passports wanting to go abroad are not
getting passports issued in time. Therefore,
| would like to make a few suggestions
whereby it will be possible for the people to
gettheirpassports early. One of the reasons
Rut forward is that our passport offices are
not manned properly. The passport offices
do not have adequate staff. Though we had
raised this issue on the floor of the House a
number of times and assurances were given
that within five weeks passports would be
issued, till date the situation is very bad. In
my own State of Karnataka, even after nine
months of applying for the passport, people
are not getting passports.

Sir, there is another peculiarproblemas
myfriend Mr. Muralidharanhas stated. There
are a lot of opportunities for our people to go
abroad and work there. Today, we really
have a prablem of foreign exchange in our
country and the people who came to the
rescue of our country were the people who
are working abroad sending remittances
home to the extent Rs. 5,000 crores per
annum and when that is the situation and
when alarge numberof people wantingtogo
abroad, lfeelthat we should, onanemergency
basis, issue passports so that our people
who are getting the opportunity to go abroad
will be able to get employment.

Now, in certain countries one of the
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requirements is, the passport details should
be furnished before the issue of visa. When
the people go to the passport office and ask
for a passport on out of turn basis, the
passport officer has instructions that
wherever there is a visa, a passport can be
issued out of turn. Butthe problem is, people
are not getting visawithout passport details.
So, in such cases, some relaxation should
be made. :

InKerala, there are three passport offices
because ofthe large number of people going
to Middle East and other countries. In
Karnataka, we have only one passport office.
There was a commitment that in Dakshina
Kannada district, one passport office will be
opened. My colleague Mr. Dananjaya Kumar
is mentioning about Mangalore. Mangalore
is my district also. Then, in Uttar Kannada
district also, we should have one passport
office at Belgaum so that the people of
Karnatakawho are goingin large numbersto
other countries fcr employment will be able
togetthis facility. Otherwise, tovisit Bangalore
overnight by bus, they wili have to spend a
minimum of Rs. 500/- as to and fro bus
charges and their stay. Then, there are
agents who are, in a way, trying to help the
people, butthere is acomplaintthatthey are
exploiting also. Therefore, if we are able to
open more offices as committed earlier, then
this will be coming to the rescue of the people
so that they will be able to get the passports
early. '

Simplification of procedure is another
matter. There is a provision that if the police
verification certificate is not issued within
one month, the Passport officer is free to
issue the passport. But even after nine
months, 10 months or 12 months, passports
are not issued. One of the reasons is, the
police verification report is not received on
time. So, the procedure has to be simplitied.
The question whether the passport
application itself can be submitted to the
police officer where he can certify and send
it to the passport office or he can send it by
telexis to be considered. Ithink, the procedure
has to be simplified.

There are cases where out of turn
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passports are to be issued. f necessary,
additionalfee may be charged. | do not mind,
if they say, additional fee of Rs. 100 will be
charged for issue of passport on out-of-turn
basis. | know students who have got
scholarships could not avail of those since
passports are notissued ontime. They have
lostthe scholarships. Many people have last
employment also because of delay in issue
of passport. whatever charges, the
Government wants to charge reasonably,
this is a good provision. The Government
may decide what is the fee to be determined.
It is because, every time it is not necessary
that they should come to parliament for
gettingthe approval. This Bill itself has taken
apretty long time tocome before Parliament.
Wetook upthe matter when Mr. Solanki was
the External Affairs Minister. He agreed for
it butthe Bill has come after six months. The
Ministercando it by notification andthe copy
of notification can be laid on the Table of the
House. f you wantto raise adebate, you can
do it and discuss it. Time and again to make
the Ministerto come tothe House onlyforthe
question of determining the fee will affectthe
servicesthatwe have to rendertothe people.
Therefore, | feel that the provision made is
quite in order and it is in the interest of the
people. It is not a question of delegating the
power. It is a question of dealing with the
problem. Inthe last six months we have been
raising about it. We have been assured that
the legislation would be brought in. But it has
taken six months to bring in legislation. It is
to help the people that this provision has
been brought in.

Attime, bundles of passport applications
are opened after three months, six months
and people aretoldthatcertain requirements
are not fulfilled and again back reference is
made. My request is, as and when the
applications are received, the application
should be scrutinised immediately and the
people shouldbetoldthatthese requirements
are notthere at the earliest. Otherwise atthe
last stage while issuing the passpon, if they
scrutinise the application after six months
and say, this requirement is not there and
thatis why, there is delay, justice is not done
to the applicants. So the scrutiny should be
done instantly.
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., Now lam referring to Bangalore office.
It is rendering good service but constraints
are there. Every day, there are a large
number of people waiting in the queue. Even
at five O'clock in the morning, people wait in
the queus. Every day, only 200 people are
allowed to meet the officers because the
officers may be not be able to deal with more
people. There is no place for the people to
stand in the queue either. Inside the office
also there is no place. There must be a new
office premises for our Bangalore Passport
Office. In order to help more number of
people attending to and dealing with these
applications certain simplification is
necessary. More stalf are necessary;
computerisation is also necessary so that
there would be permanent records and
scrutiny will be easier. The index can aiso be
maintained properly. | feel, you have to
extend these facilities to our Bangalore office
also.

There are a large number of complaints
pouringinfrom other parts of the country and,
may-be from our State also. | would request
the hon. Ministerto send ateam of Members
of Pariament to various State capitals,
wherever passport offices are there, to have
an inter-action with the people, with the
applicants to find out the difficulties so that
we will be able to remedy all these things in
the coming days.

SHRI S.S.R. RAJENDRA KUMAR
(Chengalpattu): Mr. Chairman, Sir, | thank
you very much for providing me an opportunity
to participate in the discussion on the
Passports (Amendment) Bill, 1992 on behalf
of AIADMK.

The Billproposestoigivegeneral power
to the Central Government to prescribe fee
for passport applications. The Bill also
provides power to the passport authorities to
extend the validity of short-termpassportsto
a further period not exceeding the statutory
period prescribed. The penal provisions are
also being made more stringent. | welcome..
the measure.

But there are several other areas whid ¢
require streamlining. The Estimates
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Committee has recommendedthe enactment
af one single statue on all aspects relating to
passports. Presently, the Passports (Entry
into India) Act and the Indian Passports Act,
1967 govern the matters. The Committee
hasalsorecommendfor setting up of passport
offices in the North-Eastern region and in
Island territories. These are all constructive
suggestions which the Government must
give effect.

The Government hastaken severalsteps
to streamline the procedure. Application for
men now can be presented by persons other
than the applicants. The passport offices
have been directedtoissue passports within
five weeks. In certain cases, the police
verification has been away with. Indeed, all
these steps will reduce the delay.

Butthere are several things which have
to be done. The quickest way of issuing
passports wouldbe tocomputerisethe issue
of passports. Through a national network of
computer based processing of applications
and issue of passports, one can avoid
applicants obtaining passports by
suppressing information. Facility should also
be made available to machine read the
passports. This would reduce mischief by
applicants as well as by the employeesinthe
passport offices. Newspapers havereported
the harassment the applicants have to
undergo in the Madras Regional Passport
Office attheinstance of the employees. Files
are want only misplaced and unless bribes
are paid, the files will not be relocated. This
is causinggreatinconveniencetothe passport
seekers. A lot of time and energy is wasted
due to mischief by the employees of the
passport offices. | want strict action to be
taken on the employees of the Madras
Regional Passport Office. The news item
has appearedinthe Indian Expressdated 13
August, 1922. Honorable Minister may kindly
take necessary actionandapprise this august
House. This malpractice in the passport
offices must go.

Toavoidlong queues atpassportoffices,
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more countries should be opened at the
passport offices and the procedures should
be simplified and the applicant must be able
to get information from one place about the
progress of his passport. He should not be
made to run from pillar to post.

The police verification must be strictly
followed. The Central Government has issued
acircularthat a verification certificate froma
Deputy Secretary in Government of India
and from a Joint Secretary in the State
Government or issued by sub-divisional
magistrate or superintendent of Police is
enough andpolice verificationis not required.
This is wrong practice and again malpractices
will grow. The Police verification must be
done by a special police officer appointed in
every police station for this purpose. He must
on a daily basis report to the Regional
Passport Office on all cases referred to him.
This should not be dispensed with.

As far as other conditions for obtaining
a passport is concerned, the present rules
must be liberalised. The rule must be more
permitting than restraining. Free movement
of men is an indication of development. To
check illegal traffic of goods into India, we
haveto strengthen ourborders and Customs
and Excise machinery. COFEPOSA and
other economic offenders must be barred
from having passports or if they have
passports, that should be impounded so that
foreign visits and economic offencses are
de-linked. Irequestthe Governmentto amend
the law for this purpose.

Passport applications for study abroad
ahd passport applications for Third World
countries must be granted on priority basis.
A novel scheme of company applications for
ventures in Third World countries must be
grantedquickly. A specialfee maybe charged
fromthe company which would give a whole
list of persons sought to be taken abroad tor
work in Third Worldcountries. This shouldbe
enceuraged sothat India as well as the Third
World countries can prosper.

With these words, | thank you very
much for the opportunity given.
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DR. LAXMINARAYAN PANDEYA
(Mandsaur): Mr. Chairman, Sir, though the
amendment introduced by the hon. Minister,
tothe ‘Passport Act’, appears to be a minor
one yet it will have wide implications.

17.11 hrs.
[MR. DEPUTY SPEAKER in the Chair

Mr. Deputy Speaker, Sir, at present the
state of affairs in the passport Offices in the
country is not at all satisfactory. | would like
to make a submission about the passport
office in Bhopalin Madhya Pradesh, which is
housed in only 2 rooms and all the work is
done in these two rooms. In the office there
is neither adequate place to provide for
sitting facility nor arethere any otherfacilities
available. Therefore, first of all there is a
needtoimprovethe conditionsinthe Passport
Offices so that the people frequenting these
offices do get proper treatment and other
facilities.

Similarly, the increase in the passport
bookletfeetoo has not been specified. Ithas
alsonotbeenmade clearastowhyitis being
increased and what type of paper will be
used for the booklet. Does the Government
really want to use the good quality paper for
it? All the powers in this connection rest with
the Government. Government already has
the unlimited powers about raising the fee
etc. and | think it is not proper for the
Government to acquire more such powers
through this amendment. Instead it would
have been better if the Government had
increased the fee by a specific amount say,
Rs. 50, Rs. 100, Rs. 150 or by Rs. 250.

Similarly, under the amendment, a few
persons, organisations and travel agencies
are proposed to be authorised/appointed to
make arrangements for securing passports.
Just today, a person who had asked a
Chandani Chowk based agency for help in
getting himthe passport and Visa approached
me. This agency gave only the Photostat
copy of the passport against full payment.
However, when this person went to the
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Chandani Chowk address of the agency he
foundthat there was no office of that agency
atthe given address. | have again called fm
today and have promised himof all possiable
help in the matter. | think all the necessary
steps shouldbe taken to check suchtypes of
trauds. It should be made obligatory for all
the travel agencies to get themselves
registeredand information aboutthese should
be compiled.

SHRI NITISH KUMAR (Barh): Mr.
Deputy Speaker, Sir, | do not have passport.
So, how can | speak on this issue?

MR. DEPUTY SPEAKER: If you do not
have passport then apply for the same.

(Interruptions)

'DR. LAXMINARAYAN PANDEYA: |
wouldliketourgethe hon. Ministerto simplify
the procedure to issue the passport. Though
the time period for police verification has
been reduced, yet it takes much time, even
upto 6-7 months and sometimes even after
that period the police verification is not done.
It will be nice if this procedure is simplified so
as to enable the people to timely get the
passportbecause oftenintimes of emergency
i.e.illness orforany other reason urgent visit
is a must. In the case of the persons not
considered to be suspicious, there should be
no needforpoliceverification andimmediately
passport should be issued to them.

Recentlythe ‘Estimates Committee’ has
made certain recommendations about the
procedure of issuing passports. | would like
to urge the hon. Minister to examine these
recommendations and then make suitable
changes in the passport procedure. In the
light of these recommendations, it will be
nice if the functioning of the passport offices
is geared up.

Mr. Deputy Speaker, Sir, no doubt this
Bill is a small one, but under the pehal
provisions the period of imprisonment has
beenincreased. Underthese penal provisions
fine has also been increased, but many an
other amendment are also necessary. In
addition other related Acts also come into



657 Passports

Sffect simultaneously viz the registration of
Foreigners Act, Enemy Actand FERA. There
is a need to bring forward a comprehensive
Bill, combining all these Acts, so that the
other related issues can also be dealt with
property andthe persons desirous of seeking
passports can getthe same with respect and
on time. If these arrangements are made
then | think the purpose to amend act will
definitely be served.

Withthese words, i conclude my speech
andhopethat my suggestions will be definitely
looked into.

SHR!I RAMESH CHENNITHALA
(Kottayam): Mr. Deputy Speaker, Sir, at
presentunemploymentis the biggestproblem
before the country. To remove
unemployment many a scheme are
formulated by the Government.

* Unemploymenton anumberof occasionhas
been seriously debated upon even in the
House, but alltypes of bottlenecks are being
created in the path of providing employment
opportunities. Jobs abroad are available in
abundance for youth and other persons. |
think deliberately hindrances are being
created by us in the way of availing these
opportunities by them. Many hon. Members
made a submission about passport
application forms, which are not available in
every village, thereby causing lot of
inconvenience to people living in far flung
areas. The people of the remote areas after
receipt of the form deposit the same
immediately, buteven afterwaitingformonths
together they fail to get the passport.

I would like to request the hon. Minister
to even raise the fee to Rs. 1,000 if the need
be, but the people desirous of going abroad
for employment should immediately get the
passport. Other hon. colleagues have spoken
about their states and | would like to speak
about Kerala. In Kerala people get the
passport after waiting for upto 2 years. In
Cochin, Trivandrum and Calicut there are
passport offices, but there are no proper
facilities. There is acute shortage of staff.
There is not enough staff even for entraining
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the applications. The Government may
provide additional hands or should go in for
computerisation otherwise people won't get
the passport in time. In my State S.P. and
Secretary to the Government have got no
other work except to sign the passport
applications. Police officers do not get time
for maintaining law and order situation inthe
State. Everyday the Police Officers are
flooded with so many application forms that
their whole day goes in just signing these
forms. Anyother alternative arrangement
should be made for this.

A suggestion was made here by Shri
Indrajit Gupta that MLAs and MPs should be
authorised to sign the application forms and
Ido notopposeit. lalso requestforthe same.
Nowadays Police Officers in Kerala are
unable to discharge their duties. Daily the
queue infront of their offices is seen since
morning. These officers are unable to look
after their duties, except disposing off the
work of the people standing in the queue.
Please either make some alternative
arrangement or authorise the MLAs and
MPstosignthe application forms. Atpresent,
the applications submitted to the SPs are
forwarded to the respective police stations,
in which months time is wasted. Police
verification is done and then the applications
are submitted in the passport office, but
passportis notissuedintime. lwould request
the hon. Minister to think about some other
method in this regard. A schedule should be
preparedto remove the difficulties comingin
the way of issuing passports. At present,
there are two passport offices in Kerala.
They are located at Calicut and Trivandrum.
There is apublicdemand of another passport
office. It should be opened at Kottayam, a
hilly area, forthe benefit of the people Kochhi,
Pattanogadda and Idukki districts. | also
demand that a passport office should be
opened at Kottayam, my constituency.

At present, the validity period of a
passport is 10 years and after that, it is
renewed. | would request that this validity
period shouldbe increasedto 15 years. This
will be helpful to the people. | do not want to
take much time of the House. In the end, |
would like to make a demand from the hon.
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Minister through you that he should take
stepstoremovethe difficulties coming inthe

way of getting passport application forms
and passports

With these words, | conclude

SHRI MOHAMMAD ALI ASHRAF
FATMI (Darbhanga) Mr Chairrman, S,
severalhon Members expressedtheirviews
on this Bill | nse neither to oppose nor to
support the Bill | only want to make some
suggestions

Regarding the fees, | think that the
employees of passport offices extorthundred
times morethantherequiredfees Thisisthe
main reason behind the delay in the entire
process Theytake advantage ofthe situation
and ask the concerned persons to give Rs
5000 to Rs 10,000 for early clearance of
passports This i1s the minimum amount
There 1s no limit of the maximum | have
written to you earlier also in this regard In
reply, you had written that it is interesting |
would like to say that in view of the number
of applicants and the number of the regional
passport offices in the country and the staff
employed In them, there is no chance of
Issuing passports before at least one and
half years | would ke to point out the
suggestion I made in my letter A procedure
should be evolved so that the entire process
is done In the office of the district Magistrate
or the Deputy Commussioner of the district
They should be empowered In this regard
Applications should be submitted there As
the police department is also present there,
supervision can also be done easily and the
DM will also put his signature Then it will
reach the regional passport office The
present process creates problem as the
application form 1s tirst submitted at the
regional passport office Then it goes to the
District headquarters and from there the
Police Inspector I1s asked to conduct
verification This constitute along process It
will be better if the prepared passports are
senttothe D M ftom the regional passport
office and the people collect them from
there

Mr Deputy Speaker, Sir, you may recall
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that duning the disturbance In Kuwat the
Indians hadto return without passports The
reason behind it was that the passports of
some people remained with the Government
orwith the company owners Even after the
lapse of so much oftime, passports have not
been issued in all the cases At least a
directive should be given that if the regional
passportoffice had anyproof of the concerned
persons’ presence there and they are going
to get employment there again, passport
should be issued to them at the earliest

Mr Deputy Speaker, Sir, | stayed in Gulf
Countries | know there are a number of
people, who possess job visas, but they are
notgetting passports Theiremployersthere
will not watt for them and will appoint other
persons They should be issued passports
immediately Recently, a case in regard to
Russia came to my notice Some Kashmuri
boys came to me and said that they wanted
to study in Tazakistan and for that purpose
they have applied for passports in Delhi, but
they are not getting them. They will not ba
able to take admission in medical courses
there So, separate arrangements shouidbe
made for providing passports to such
students

Mr Deputy Speaker, Sir, there i1s one
more suggestion At present, three types of
passports viz diplomatic, official and normal
- are issued If separate passports for
employment and education are issued and
theirvalidity periodis increased, the passport
holders will be able to renew them In the
countries they are residing and in this way,
the work will be done faster In my opinion, it
will be good As Shri Nitish Kumar said that
a number of M Ps get invitations from other
countries Theretore, | would like to say that
assoonasanM P iselected, like issuingthe
Identity card, passport should also be »>sued
simultaneously with his spouse An hon
Member has also demanded passports for
hischildren also Therefore, | would suggest
that the wards of M P s aged 19-20 years
should also be issued passports to facilitate™
their movement

| hope my suggestions regarding
separate process for providing passports for
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employment and study will be included in the
Bill and district process system of issuing
passports will be adopted.

[English]

SHRI SRIBALLAV PANIGARHI
(Deogarh): Mr. Deputy Speaker, Sir, I rise to
support this Bill. In fact, most of the points
have been covered by the hon. Members
who have spoken earlier. This Bill has
received support fromall sides of the House.
There is no controversial provision in the Bill.
Onlywhile lending support, some suggestions
are being made as to how it could be further
improved. There are five provisions on which
ths,amendment is sought by the hon.
Minister. Out of the five, there is one new
provision which Is required to be inserted,
that is for stringent punishment for a person
who I1s not a citizen of India, If he makes an
offenice for a passport by suppression of
infermation, etc. The rest four relate to
amendment of the existing provisions.

There 1s no denial In the fact that the
/ world is becoming closer day by day. There
is a necessity foralarge number of people to
go abroad. As has been rightly stated in our
country, we are confronted with a serious
problemof uremployment. When we are not
ab~ to provide employment and there are
iobfacilities available cutside, we should see
thatthereis no hindrance whatsoevercoming
in their way to go abroad where they are
offered jobs. Students are going to pursue
higher studies - technical studies. Teachers,
scientists and doctors are going. Patients
are also going forbettertreatment. There are
some categories where they canncot afford
any delay. It has got to be attended to on
priority, say, in respect of patients. But what
happens in the field?

Of course, the Government of India is
aware of this problem inasmuch as the hon.
External Aftairs Minister categorically stated
some months earlier on the floor of this
House asto how it could be expedited sothat
within a period of five weeks, the cases will
definitely be cleared. But this remains, by
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and large, a pious wish. Actually, this
seriousness, as reflected by the Government
here is not realised in the field. May be there
are some genuine grounds that the offices
are not properly staffed.

Secondly, there is also amotive working
there in the offices. What to speak of getting
ready a passport, even for Revenue
Inspector's cenificate in the State, a ot of
time is consumed. A Iot of money is also
spent. It also happer - in the case of a caste
certificale and for ow-age certificate. The
people who are entitled for old-age pension
are like beggers. The concerned officers do
notmind exploitingtnemorexpecting money
from them. Unless money is paid and their
hands are greased, age certificate is also not
issued by doctors in some cases. This is the
real level of humanity not only in our country
but outside also. | really feel concerned
about it. In which direction is the society
moving. In which way, are we moving?

About staff, there should be more of
Regional Passport Offices. They should be
properly staffed. | am now reading out a
portion of an article which appeared in The
Statesman of 1st May, 1992:

“ltis learntthat, on an average, the
regional passport office in Calcutta
receives 350 applications daily, out
of which 30 to 35 are for urgent
nurposes. Processing 350
applications is a huge task. Issuing
urgent passports is another difficult
job, because extra efforts have to
be made to prepare them early.

Attending visitors, nearly 200 daily,
receiving the money, preparing telex
messages, keeping a record of
these aswellas accounts andgiving
information to applicants have
increased the workload
considerably, though some posts
are still vacant.”

Our highly-qualified boys are available.
Only a provision is to be made by the
Government of India to give more staff. |
would request the hon. Minister to look into
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this aspect particularly.

Before concluding, I will give one ortwo
more suggestions. There is a necessity for
integration of different laws governing this.
There are different laws - at least more than
one - gaverning this. | had the privilege to
serve as a Member of the Estimates
Committee. That Committee has gone into
this matter in detail and come out with its
considered report. | would request the hon.
Minister to give seriousness to the
recommendations made by this Committee
which are the outcome of joint efforts of 30
hon. Members of Parliament.

The Estimates Committee of Parliament
has recommended enactment of a single
statue to govern various aspects relating to
issue of passports instead of the existingtwo
- Passports (Entry into India) Act and the
Indian Passport Act, 1967.

Inits report presentedtothe Lok Sabha,
it has also dwelt upon the question of
harmonising the Indian Passport Act with
ot’ ‘atutes governing entry of foreigners
inlut .aandRegistration of Foreigners Act,
1946.

| would not like to go into other

recommendations. But at the same time, |

~ wouldsay thatthe Committee has, therefore,
not only called for attitudinal reforms in the
actualfunctioning of regional passport offices
but also desired greater involvement of CPV
Division inthe redressal of grievances. They
also have drawn attention to the crying need
forstrengtheningand monitoring grievances
redressal machinery at the level of regional
passport offices.

Another important suggestion made by
the Committee is that it has underlined the
need of setting up non-official passport
advisory committees and of stipulating a
time-limit for disposal of complaints.

We have now fixed the time-limit of five
weeks for police verification, etc. it is coming
inthe way. There are alsocertainexemptions
given in cases which will not come within the
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purview of the police verification. Itis all right.
But at the same time, there should be a
board like this to monitor.

Lastly, Itellyou about my own experience
also. | do not know whether all the hon.
Members will agree. Of course, Mr. Ramesh
Chennithala has supportedthis. He demands
whether MPs and MLAs should be involved
in this work. | cannot persuade myself to
agree to this. It is a very delicate and tricky
matter. This matter ofissue of passportis not
just a very easy thing. For many, it is good
and very easy. But certainly, terrorism is
growing everywhere - not only in India but
outside also. Smugglers are there. They alsc
go outside the country. Smugglers are alsc
coming into ourcountry. We do not know the
antecedents of those people. MPs and MLAs,
in their anxiety to satisfy their voters and
active supporters puttheir signatures orthey
are forced to put their signatures. Since you
do notknow the person andsinceitis atricky
matter, it is better for MPs and MLAs to keep
away fromthis area. Atthe same time, thére
should be a stricter provision so that police
and other officials who verify do not
unnecessarily delay the process and if their
reports go wrong, they should be taken to
task. This is my suggestion. With these
words, | supportthis Billand request the hon.
Minister to kindly, give personal attention to
the report of the Estimates Committee and
accept the suggestions which are wortk of
accepting.

SHRI DILEEP BHAI SANGHANI
(Amreli):sir, there isno quorumin the House.

MR. DEPUTY SPEAKER: The bell is
being rung-

Now there is quorum. Hdn. Member,
Shri K. Suresh may speak now.

SHRI KODIKKUNIL SURESH (Adoor):
Sir, | rise to support .the Passports
(Amendment) Bill, 1992.

In Kerala, there are three regional
passport offices functioning. These passport
offices are receiving a number of complaints
everyday and in each passport office, lakhs
of applications are pending. Thus, the

-
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applicants in Kerala arefacing lotof problems.
I would like to draw your kind attention of the
fion. Minister of External Affairs tothe number
of unemployedyouths in Kerala. Employment
requirement is very less in Kerala. So, most
of the unemployed youths are interested to
go to foreign countries particularly to Gulf
countries and for this purpose, they want
passports without delay. It takes six months
or one year for a person to get a passport in
Kerala. Companies abroad advertise and
ask people to join within a specified time. But
without passport and visa, our unemployed
youths cannot go there for their job.
Unfortunately, they donotgettheirpassports
in proper time. When it takes so much of
time, the resultisthattheylosetheirchances.
| would request the hon. Minister to take
urgent steps to avoid this type of delay in
issuing the passports.

InallPassport Offices of Kerala, there is

a shortage of employees. Though the

-requirement of staff is more, the number of
employees working in these offices is very

small. lamaware thatanumber of employees

who are working in the Central government

offices outside Kerala are willing to go to

Kerala. | have been requesting the hon.

Minister to allow those who are interested in

going to Kerala, to join the Passport Offices

in Kerala. In this way, delay in issurance of

“assports due to shortage of staff can be

avoided.

There is also a serious shortage of
passport books. This also causes a great
delayinissuing passports. Adequate number
of books should be printed and supplied to
avoid this sort of a delay.

Iwould like to mention another pointwith
regard to the procedures followed under the
present rules. It is very difficult to get a
passport at short notice. Police verification
reports are invariably delayed. Therefore, a
condition should be laid in the rules that
police verification reports shouid be submitted
within two weeks.

Under the present rules, if certain
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categories of officials certify a passport, then
the passport could be issued without police
verification. This provision is likely to be
misused by the officials. Instead, the local
MPs should be empowered to sign the
passport form and then with proper police
verification, the passport can be issued.

One more point that | would like to
mention is about the availability of passport
applications. My suggestion is that the
applications should be sent to all the post
offices. I hope the hon. Minister will consider
all these points and take necessary action.

Finally, kwould like to say that the delay
in issuing the passport should be removed.
There must be a stipulation in the rules that
the Indiancitizens wouldget passports within
aprescribed minimum period. Delay in getting
passports causes agreatamountof hardship
and this must be avoided at any cost.

SHRI V. DHANANJAYA KUMAR
(Mangalore): Hon. Deputy Speaker Sir, lam
happythatthe Govemment has atlastrealised
the need for amending the provisions of the
Passport Act so that those who want to go
abroad cangettheirpassports atthe earliest
possible time.

Sir, the Statement of Objects and
Reasonssays, "Onthebasis of the experience
gainedinthe administration of the Passports
Act, 1967, itisfound necessaryto amendthe
said Act for its better administration.” But the
hon. Minister, while moving the Bill, did not
bringtothe notice of this august House as to
what is the experience of the Government in
the administration of this Act.

Sir, as the very name suggests, this is a
kind of permission granted by way of issuing
a passport. Passport would simply mean to
give permissionto passthroughaport. Inthe
olden days, people used to travel by ships
only and when they go through the ports,
they require passes. Thatis how, introduction
of passports came into being. With the
scientific and technological advancement,
people would like to visit foreign countries as
tourists, for higher education, for
employment, to visit their relations who may
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happen to fall sick and so on.

My basic question is why should you
prevent people who would like to ge abroad
for many reasons? As | understand it, the
only objection would be to prevent people
with bad antecedents from going away from
this country. Sir, in a lighter vein | would like
to say that it is better, you send such people
away as early as possible so that we can live
peacetully. After all, even the Minister is very
well aware that mere issuance of Passports
will not entitle...

MR. DEPUTY-SPEAKER: If it is vice-
versa.

SHRI V. DHANANJAYA KUMAR: That
is what | am telling now. Mere obtaining of
passport will not entitle any citizen of Indiato
go abroad. Again, he willrequire a visa. Even
for getting a visa, he has to complete many
formalities. The foreign countries which will
be receiving Indian citizens also will take
care to see that only good people gain entry
inthose countries. So my submission is this:
Why should the Government of India take
such botheration for going through the
process of filtering? We want good people
here. Why do you want to retain all those
peoplewithbad antecedents here anapermit
only good people to go away?

My submission is that when there is
enormous unemployment problem in this
country, only trefeople who will be seeking
jobs will be visit-ng foreign countries. There
are a large number of employment
opportunities in the Middle-East countries.
Andrecently, dueto Gulf war, thatis afterthe
invasion of Kuwait by Iraq and after its
liberaticn, there are a lot of employment
opportunities for people whowant towork as
artisans, masons, drivers and so on for
whom we have no better employment
opportunities here. They would like to go
through the Government of India and the
government of India now wants more time
for such cases.

My friend Shri Oscar Fernandes was
referring to the difficulties being faced by the
people who are coming from our region,
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specially, DakshinaKannadaDistrict andthe
people who come from some parts of Kerala
State. Sofaras Karmnataka Statels concerned,
therais only one Passport Office at Bangalore
and so far as Kerala State is concerned,
there are only three Passport Offices. In
spite of that, stillmany people, specially from
northern parts of Kerala, come to Bangalore
for getting Passports. Sir, the situation in the
Regional Passport Office in Bangalore is
such that, there is absolutely no space for
people to get in. We find, there are many
people who willbe standing in long queuesin
the roads starting from early morning hours
till late in the evenings. The people who are
illiterate, they cannot go and interact with the
officials in the Passport Offices. So, such
people should be assisted and they should
not be made to dance everyone and then in
the Passport Offices.

Sir, I had the occasion to raise an issue
regarding opening of Passport Office in
Mangalore long ago. Almost, one year has
elapsed, nothing has been done. it was my
good fortune that after | made the demand
on the floor of this House, the hon. Minister,
Shri Faleiro came al! the way to Mangalore
and made an announcement at Managalore
saying that a Passport Office would be
opened in Mangalore. It was way back in
January this year that he had made an
announcement. After that, sornetime during
Monsoon Session, Imade enquiries fromthe
hon. Minister and he said that “now | a7
divested of the Passport Department, | am
not looking after this particular Division.”

He said Mr. R.L. Bhatia is looking after
this Division. So, he can only give you the
answer Then jocularly he said, don't worry,
before the expiry of your term, we would
open a passport office in Managalore. So, |
would submit that before our term expires,
let the Government open up an office in
Managlore so thatthe desire of the people in
that area is fulfilled.

{would like to me one ortwo suggestions.
wauld agree with the suggestions made by
otheririends here like giving enormous power
in the hands of the Government. Iif the
Government feels that for want of funds
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there is a delay in the issue cf passports,
thgn, of course, the Government's hands
should be strengthened by allowing themto
collectmore funds. Butwhatthe government
wantisthatit is free for all., Now, if really this
was the situation nothing prevented the
Government from issuing an Ordinance.
Why did you wait for introduction of an
Amendment Bill? Why do you move now an
amendment? First ycu get permission from
the Parliamentandthen only think of collecting
funds. They could have come up with an
Ordinance. So, my submissionisthatitis not
the reason. The Government does not want
toissue apassportas andwhen itis required
by a citizen; they would like to exercise their
power; they would like to throitle the right of
the people.

Some definite amount shouldhave been
mentioned in the provisions of the Bill itself.
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| do not know what does the Government
want to do with it?

[Translation

SHRI DILEEP BHAI
SANGHANI(Amreli): Mr. Deputy-Speaker,
Sir, at present, there is no quroum in the
House again.

MR. DEPUTY SPEAKER: The bell is
being rung.

it is Six O’clock. Now the House stands
adjourned to meet tomorrow the 1st
December 1992 at 1100 hrs.

18.00 hrs.

The Lok-Sabha then adjourned tifl
Eleven of the clock on Tuesday,
Decermnber 1, 1992/ Agrahayana 10, 1914

(Saka)
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